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 LOK  SABHA

 Wednesday,  the  30th  March  955

 The  Lok  Sabha  met  at  Eleven  «of  the
 Clock.

 (Mr.  SPEAKER  in  the  Chair]

 ORAL  ANSWERS.  TO  QUESTIONS

 सड़क  निर्माण

 eta,  श्री  भक्त  दर्शन  :  क्या  परिवहन  मंत्री
 20  म,  ९६४४  को  दिए  गए  अतारांकित  प्रश्न
 संख्या  ४४७  के  उत्तर  के  सम्बन्ध  में  यह  बताने  की

 कृपा  करेंगे  फक  :

 “(क)  विभिन्न  राज्यों  के  लिए  गाम  पथ  विकास

 सहकारी  योजना  के  अन्तर्गत  दिए  गए  अनुदानों
 का  कहां  तक  उपयोग  हो  पाया  हैं;  ऑर

 (ख)  विभिन्न  ज्यों  स॑  आई  हुई  कितनी

 योजनाएं  अभी  मी  विचाराधीन  हें  ऑर  वे  कितनी

 शीश  की  हें?

 हलब  सका  बरिहा  उपमंत्री  (श्री  अलगेशन):
 (क)  तथा  (ख).  विवरण  सभा  पटल  पर  रखा

 जाता  हैं  7  लिखिए  परिशिष्ट  ५,  अनुबन्ध  संख्या

 २२]  4

 शी  भक्त  दर्शन:  यह  विवरण  जो  फक  सभा  के

 पटल  पर  रखा  गया  हैं  इसको  पढ़ने  से  पता
 लगता  हैं  कि  अब  तक  29,94,000  रुपए  इस
 योजना  क॑  अन्तर्गत  व्यय  कए  जा  चुके  हैं  जबकि

 इस  योजना  का  लक्ष्य  था  ६०  लाख  रुपए  व्यय
 करना  ।  क्या  माँ  जान  सकता  हूं  कि  इस
 शिथिलता  का  क्‍या  कारण  हैं?

 Shri  Alagesan:  We  have  not  receiv-
 ed  the  proposals  from  the  various  State
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 Governments  and  we  are  awaiting
 them.

 श्री  भवत  दर्शन  :  क्‍या  इस  बात  का  पता
 लगाने  की  भी  कोशिश  की  गई  हैँ  कि  इस
 योजना  के  अन्तर्गत  जो  सड़कों  विभिन्‍न  राज्यों
 में  बनाई  गईं  हैं  उनकी  मरम्मत  ऑर  देखभाल
 कॉन  करेगा  ?  इसके  लिए  क्या  कोई  व्यवस्था
 किया  रही  हैं  ?

 लबे  तथा  परिवहन  मंत्री  (श्री  एल०  बी०
 शास्त्री):  हम  इस  मामले  मेँ  स्टंट  गवर्नमेंट  को
 काफी  जिम्मेदार  समझते  हैं।  जब  वे  तमाम  हाई-
 वेज  का  इन्तिज़ाम  करती  हैं!  तो  विल्सन  रोड्स
 का  नहीं  कर  सकेंगी,  यह  मानना  मुश्किल  हैं।

 RE-SALE  oF  TICKETS

 "1652.  Shri  Dabhi:  will  the  Minister
 of  Railways  be  pleased  to  refer  to  the
 reply  given  to  starred  question  No.
 77  on  the  5th  December,  954  and
 state  the  nature  of  punishment  since
 awarded  to  the  Ticket  Collector  who
 was  responsible  for  the  re-sale  of
 used  tickets?

 The  Parliamentary  Secretary  to  the
 Minister  of  Railways  and  Transport (Shri  Shahnawaz  Khan):  The  report
 of  the  Committee  is  under  examination
 and  the  case  has  not  been  finalised.

 Shri  Dabhi:  What  is  the  cause  of
 delay?

 Shri  Shahnawaz  Khan:  The  report
 of  the  departmental  enquiry  wa:
 received  only  last  month  and  the
 papers  were  sent  to  the  Railway  Board.
 We  were  not  very  satisfied  with  the
 punishment  that  was  suggested  and  we
 have  sent  the  papers  back  to  the  Rail-
 way  for  a  review.

 ee  en
 a  Rae
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 SALVAGE  oF  SHIPS

 *I853.  Shri  Jhulan  Sinha:  Will  the
 Minister  of  Transport  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  steps
 are  being  taken  to  salvage  the  three
 ships,  “8.5.  Ramdas”,  “M.V.  Dipa-
 wali”  and  “S.S.  Lakshmi”  and  that
 a  contract  for  the  purpose  has  been
 finalised  and  entered  into;  and

 (b)  if  so,  the  terms  of  the  contract
 and  the  progress,  if  any,  made  in  the
 execution  thereof?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 and  (b).  The  Bombay  Port  Trust  are
 taking  steps  to  salvage  the  three  ships.

 No  contract  has  been  entered  into  so
 far.  The  Port  Trust  propose  to  call  for
 fresh  tenders  for  the  purpose.

 tee  कर्मचारियों  का  वेतन

 wteny,  श्री  एम०  एल०  पैवंद  :  क्या  र्लबं

 मंत्री  उस  आश्वासन  की  ओर  अपना  ध्यान  आकृष्ट
 करने  जो  कहा  जाता  हैं  कि  रेलवे  बोर्ड  ने  एक
 पत्रकार  सम्मेलन  में  कुछ  वर्गा  के  रेलवे  कर्म-

 घड़ियों  के  वेतन-क्रम  बढ़ाने  ऑर  उनकी  पदो-
 बनाती  के  बार॑  में  ४  जनवरी,  २६५५  को  दिया  था
 ऑर  यह  बताने  की  कृपा  करेंगे  किक:

 (क)  क्‍या  इस  विषय  में  कोई  निर्णय  हो  गया

 हैं;  आर

 (ख)  यादि  हां,  तो  क्या  उस  की  एक  प्रत
 सभा  पटल  पर  रखी  जाएगी?

 मलबे  तथा  परिवहन  उपमंत्री  (श्री  अलगेशन):
 रिपोर्ट  सही  नहीं  हैं  -  (क)  तथा  (ख),.  प्रश्न

 नहीं  उठता।

 श्री  एम०  एल०  'द्विवेदी:  क्या  यह  सच  नहीं
 हैं  कक  रेलवे  के  कुछ  किस्म  के  कर्मचारियों  की

 तनख्वाह  उसी  कसम  के  दूसर  कर्मचारियों  के

 मुकाबले  में  बहुत  कम  हैं  ?
 व्‌  think  you  will  like  to  have  the

 question  in  English
 Mr.  Speaker:  Order,  order.  I  do

 not  like  it.
 श्री  एम०  एल०  पहथेदी :  में  यह  जानना  चाहता

 था  कि  रेलवे  के  कुछ  किस्म  के  कर्मचारियों  की
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 wren  उसी  किस्म  के  धूसर  कर्मचारियों  सं

 जहां  कम  हैं  वहां  उन  कम  तनख्वाहों  को  बढ़ाने
 के  बार॑  में  क्या  किया  जा  रहा  हैं?

 श्री  अलगे शन:  सी०  पी०  सी०  स्किल्स  आफ  पे
 अब  तो  अमल  में  हैं

 श्री  एम०  एल०  (द्विवेदी:  में"  जानना  चाहता

 &  फक  (टिकट  चेकर  ऑर  दूसर  रॉलिंग  ड्यूटी  पर
 चलने  वालों  की  तनख़्वाहों  मेँ  बहुत  कमी  हैं,
 इसका  क्या  कारण  हैं?

 Mr.  Speaker:  Order,  order.  I  might
 generally  state  my  own  reactions  in
 this  matter  to  hon.  Members.  With  all

 the  sympathies  for  the  different  clas-
 wes  of  persons  in  the  service  of  the
 Government  of  India  or  of  other  Gov-
 ernments,  one  has  to  have  some  rela-
 tion  to  the  facts  and  realities  of  the
 situation;  all  such  revisions  and  all
 those  things  necessarily  imply  the  qu-
 estion  of  finances,  and  if  hon.  Members
 wish  they  can  certainly  desire  any
 increments.  Nobody  will  say  anything
 against  that,  but  they  will  also  tackle
 the  question  of  taxation  and  finding
 the  money.  But  “y  present  point  is—
 I  do  not  want  to  say  anything  on
 merits—that  these  questions,  I  am
 afraid.  rather  encourage  some  kinds
 of  demands  which  ultimately  lead  to
 dissatisfaction  among  the  services.
 That  is  my  own  view  of  the  matter.
 They  are  going  into  details  of  adminis-
 tration  and  such  questions,  if  at  all

 to  be  settled,  should  be  settled  outside
 the  House  by  a_  discussion  with  the
 Minister  concerned  and  making  repre-
 sentations  to  him.  But  questions  of
 that  type  should  not  be  put  on  the
 floor  of  the  House.  That  is  my  reac-
 tion,  and  it  is  better  if  hon.  Members
 do  not  go  into  such  questions.  These
 questions  practically  amount  to  a  re-.
 presentation  on  behalf  of  the  employe-
 es  concerned.  There  is  nothing  wrong
 in  representing  the  grievances,  but  the
 floor  of  the  House  is  not  the  proper
 place  for  representations  and  grievan-
 ces  of  the  employees  of  the  Govern-
 ment.  That  is  my  own  reaction.

 Shri  M.  L.  Dwivedi:  May  I  supmit
 that  this  question  was  asked  on  the
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 basis  of  a  report  in  the  newspapers
 that  some  recommendations  were  made
 by  the  Railway  Board.  I  am  asking...

 Mr.  Speaker:  He  may  pursue  the
 question  independently  with  the  Minis-
 ter.  I  am  giving  my  mind  and  hon.
 Members  will  take  it  that  so  far  as
 admission  of  questions  is  concerned,
 if  this  tendency  persists,  I  shall  have
 to  find  some  way  of  stopping  these
 questions  coming  to  the  House.

 The  Minister  of  Railways  and  Trans-
 port  (Shri  L.  B.  Shastri):  In  reply  to
 the  question,  it  has  been  said  that  what
 has  appeared  in  the  Press  is  not  cor-
 rect.

 Shri  M.  L.  Dwivedi:  May  I  ask  a
 smalll  supplementary,  Sir.

 Mr.  Speaker:  Yes.

 Shri  M.  L.  Dwivedi:  May  I  know
 the  actual  recommendations  of  the
 Board  in  this  connection  of  that  report
 is  incorrect?

 Shri  Alagesan:  The  whole  thing  is
 now  before  a  tribunal.  The  Federa-
 tion  has  submitted  its  demands  and
 the  tribunal  is  not  seized  of  revision  of
 all  the  scales  of  pay  or  rise  in  scales
 of  pay  but  re-distribution  of  the  grades
 as  was  recommended  by  the  J.A.C.
 Report.  There  is  no  question  of  the
 revision  of  scales  of  pay  of  any  cate-
 gories.

 Mr,  Speaker:  I  may  also  make  a
 further  suggestion  to  hon.  Members
 for  consideration.  These  questions
 are  based  on  Press  reports.  I  think
 the  proper  course  will  be  first  to  verify
 from  the  Minister  concerned  whether
 the  Press  report  is  correct  and  then
 table  the  question.  That  will  be  a
 bet‘er  course  to  do.  In  case  there  is
 delay  or  no  reply  is  received  from  the
 Minister,  the  hon.  Members  are  wel-
 come  to  me  and  point  out  the  thing.
 and  then  I  shall  consider  the  matter
 at  that  time  whether  to  admit  the
 question.

 Shri  Ramachandra  Reddi:  Once  the
 Press  report  is  confirmed  or  denied  by
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 the  Ministry,  there  is  no  need  to  put
 any  question  at  all.

 Mr,  Speaker:  That  is  perfectly
 true  in  wha‘ever  sense  the  hon.  M.m-
 ber  might  suggest  it,  but  the  question
 should  be  pursued  with  the  Minister
 outside  the  House.  That  is  the  point
 which  I  want  to  mention.

 gat  में  होती

 %  १६५५.  श्री  रघुनाथ  सिह:  क्‍या  रेलवे  मंत्री
 १६  नवम्बर,  ९६४४  को  दिए  गए  तारांकित  प्रश्न
 संख्या  ह-.  के  उत्तर  के  सम्बन्ध  में  यह  बताने  की

 कृपा  करेंगे  फक:

 (क)  ९१  नवम्बर  से  २९  दिसम्बर,  ९६४४  तक
 चलती  ्र्नॉँ  में  कितनी  डकैतियां  हड ,  ऑर

 (ख)  ९६५४  मों  'किस  रेलवे  खण्ड  में  सब  से
 आधिक  डकैतियां  छुड्दी

 रेलवे  तथा  परिषह्रन  मंत्री  के  सभासाचिव  (श्री

 शाहनवाज  Ai):  (क)  एक।

 (@)  पूर्व  ऑर  दॉज्षिण  लवे,  हर  एक  पर  तीन
 तीन।

 श्री  रघुनाथ  सिह:  में”  जानना  चाहता  हूं  कि
 जिन  जिन  टर्नी  पर  डकैतियां  पड़ीं,  उन  पर
 आर०  पी०  पी०  थी  या  नहीं  ?

 श्री  शाहनबाज  खां:  यह  इन्फॉरमेशन  मेर  पास

 इस  वक्‍त  नहीं  हें  ऑर  अगर  आनर बल  मेंम्बर
 साहब  इसके  लिए  नोटिस  द॑  तो  उनको  दी  जा
 सकती  हैं।  मेर  ख्याल  से  कुछ  कुछ  आर०  पी०  पी०
 थीं।
 Sarety  Measures  at  Dum  Dum  AIR-

 PORT

 *1656.  Shri  S.  C.  Samanta:  Will  the
 Minister  of  Communications  be
 pleased  to  state:

 (a)  Whether  it  is  a  fact  that  to
 ensure  better  safety  measures  for  air
 travel  on  the  Indian  Airlines,  a
 twenty-four  hour  Inspection  Watch
 System  has  been  introduced  at  the
 Dum  Dum  Airport  recently;

 (b)  if  so,  what  is  the  result  achiev-
 ed  so  far;
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 (c)  the  names  of  the  other  airports
 where  Government  propose  to  intro-
 duce  the  same  system;  and

 (d)  what  other  safety  measures
 have  been  taken  in  other  airports  till
 now?

 The  Deputy  Minister  of  Communi-
 cations  (Shri  Raj  Bahadur):  (a)  Yes,
 Sir.

 (b)  As  round-the-clock  inspection
 watch  was  introduced  only  in  January,
 ‘1955,  it  is  too  early  to  say  any  thing

 about  the  results  achieved.

 (c)  and  (d).  Round-the-clock  ins-
 pection  watch  has  simultaneously  been
 introduced  at  Bombay  and  Delhi  also.
 It  will  be  introduced  at  Nagpur  very
 shortly.  An  Inspection  Office  has  been
 opened  at  Madras  too.  General  main-
 tenance  inspection  has  been  tightened’
 up.

 Shri  S.  C.  Samanta:  May  I  know
 whether  this  measure  was  taken  as  a
 result  of  the  discussions  of  certain
 officers?  If  so,  may  I  know  whether
 the  conference  of  officers  discussed
 also  the  safety  measures  in  regard  to
 aircraft  on  flight?  ,

 Shri  Raj  Bahadur:  We  are  cons-
 tantly  trying  to  improve  our  methods
 and  procedures  of  maintenance,  check-
 ing,  inspection,  etc.,  and  this  step  has
 been  taken  as  a  result  of  our  normal
 efforts  for  improvement.

 Shri  S.  C.  Samanta:  May  I  know
 how  the  arrangements  of  the  24-hour
 watch  have  been  utilised?

 Shri  Raj  Bahadur:  Till  the  end  of
 1954,  the  Inspection  Department.
 apart  from  their  other  duties,  used  to
 supervise  and  exercise  a  percentage
 check  during  day  time  only.  From  the
 beginning  of  this  year,  the  staff  have
 been  divided  into  two  parts,  one  to
 keep  watch  during  night  time  and  the
 other  during  day  time.

 Shri  S.  C.  Samanta:  May  I  know
 whether  such  vigilance  is  kept  alzo  on
 nolidays?
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 Shri  Raj  Bahadur:  That  goes  with-
 out  saying  because  the  services  are
 running  every  day.

 LaTeE  RUNNING  07  TRAINS

 *1657.  Pandit  0.  N.  Tiwary:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 passengers  trains  on  the  North  Eastern
 Railway,  especially  Amin-Gaon-
 Prayag  passenger  trains  to  Palleza-
 Ghat  and  3ll  Up  and  3l2  Down  trains
 are  not  running  to  time  regularly;  and

 (b)  whether  any  attempt  has  been
 made  to  find  out  the  causes  of  the
 irregular  running  of  these  trains?

 The  Parliamentary  Secretary  to  the
 Minister  of  Railways  and  Transport
 (Shri  Shahnawaz  Khan):  (a)  The
 punctuality  of  the  trains  on  the  North
 Eastern  Railway,  particularly  that  of
 3llUp  and  3l2  Down  is  not  yet  satis-
 factory  enough.

 (b)  The  main  causes  are  the  engi-
 neering  restrictions  connected  with
 the  work  for  the  permanent  rehabili-
 tation  which  is  in  progress,  under
 traffic  conditions,  since  the  extensive
 damages  caused  by  the  unprecedented
 floods  last  year,  and  the  unuSually
 high  ‘incidence’  of  alarm  chain  pulling
 in  certain  areas.

 पीड़ित  डी०  एन०  गत वारी:  क्‍या  माँ.  जान
 सकता  हूं  कि  बिहार  में  वे  ट्रान्स  जो  खराब  लाइनों
 पर  नहीं  चलती  हैं  क्‍यों  लेट  होती  हैं  ?

 श्री  शाहनवाज  स्वां :  में”  अर्ज  कर  चुका  हूं  कि
 खास  तौर  पर  नार्थ  इस्टर्न  रेलवे  पर  ऑर  उन

 इलाकों  में  जहां  सं  की  आनर॑बल  मेम्बर  तशरीफ
 लाते  हैं  लोगों  की  आदत  हैं  फक  वह  सैस  बहुत
 ज्यादा  खींचते  हैँ।  पिछले  बरस  में  ६,२४०  चेन

 पुलिस
 '  की  वारदातों  ्  जिसकी  वजह  से

 ९,९६२  चंट  गाड़ियाँ  को  लेट  होना  पड़ा।

 पौडी  डी०  एन०  परिवार:  जन  इलाकों  में
 चेन  पुलिस  होती  हैं  उन  इलाकों  की  माँ  बात

 नहीं  करता।  माँ"  चम्पारन  आँख  मुजफ्फरपुर  की
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 बात  करता  हूं  हां  चेन  पुलिस  बहुत  कम  होती

 हैं।  वहां  गालियां  क्‍यों  लेट  होती  हैं  ?

 रल  तथा  परिवहन  मंत्री  (श्री  एल०  बी०

 श्तस्त्री):  यह  सिर्फ  आनर बल  मेम्बर  के  ले  की

 ही  बात  नहीं  हैं  ऑर  जो  कुछ  आनर बल  मेम्बर

 कह  रहे  हैँ  वह  सही  हैं  ऑर  माँ  मानता  हूं.  कि

 आर  भी  कई  कारण  हैं  जिनकी  वजह  से  गाड़ियां
 लेट  होती  हैं।  आप्रेशनल  दिक्कतों  पैदा  हो  जाती

 हें  ऑर  कुछ  दूसरी  कामयाब  भी  हैं  जिनकी  वजह
 से  गाड़ियां  लेट  होती  हैं।  हमें  इस  बात  की
 फ्क्  हैं  फक  पंक्‍्चुएलिटी  को  सुधारा  जाए  खास
 तार  से  नार्थ  ईस्टर्न  रेलवे  पर।  पिछली  बाढ़  के

 कारण  जो  कटाव  हो  गए  थे  उनकी  वजह  से  भी

 जरा  दिक्कत  पड़  रही  हैं  ऑर  समय  की  पाबन्दी

 नहीं  हो  पा  रही  हें।  जेसा  कि  मेने  कहा  इस
 तरफ  आँख  ज्यादा  ध्यान  दिया  जाएगा।

 बीत  Pio  एन०  तिबारी :  माँ  एक  बात
 पमानस्टर  साहब  के  ध्यान  में  लाना  चाहता  दूं
 ऑर  पूछना  चाहता  &  कि  नार्थ  इस्टर्न  रेलवे  पर

 जिन  इलाकों  की  बात  माँ  कह  रद्दा  हूं  क्‍या

 यह  सही  नहीं  हैं  कि  वहां  के  एम्प्लाईज  या

 अफसरान  की  लापरवाही  की  वजह  से  गाड़ियां  लेट

 होती  हैं  ?

 श्री  एल०  fo  शास्त्री:  एक  तरफ  अगर  हम

 यह  कहें  फक  महज  चेन  पुलिस  की  वजह  से

 गाड़ियां  लेट  होती  हैं  तो  यह  भी  ठीक  नहीं  हैं,
 आर  दूसरी  तरफ  अगर  आप  यह  कहें  कि  सिर्फ

 लापरवाही  की  वजह  से  गाड़ियां  लेट  होती  हैँ  तो

 वह  भी  ठीक  नहीं  हैं।

 AGRICULTURAL  FAIR  IN  CEYLON

 *1658.  Shri  Bibhuti  Mishra:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  India
 was  invited  to  Ceylon  for  participat-
 ing  in  the  Agricultural  Fair  where
 the  latest  methods  of  food  production
 were  demonstrated:

 (b)  how  many  Asian  countries
 participated  in  the  fair;  and
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 (c)  the  latest  method  of  food  pre
 duction  found  suitable  for  Indian
 conditions?

 The  Minister  of  Agriculture  (Dr.  P.
 S.  Deshmukh):  (a)  No,  Sir.

 (b)  We  are  not  aware  of  any  such
 fair  held  in  Ceylon  in  which  the  Asian
 countries  might  have  participated.  I

 may  add  that  there  is  an  Exhibition
 going  to  be  held  in  January,  1956,
 Whether  India  should  be  represented
 there  is  under  consideration.

 (c)  Does  not  arise.

 aft  बिभूति  मिल:  हिन्दुस्तान  से  चाँ  आदमी
 जाएंगे  वे  कॉन  से  क्रदटटीरियन  के  अनुसार  प्रीति-
 निधि  बनाकर  भेजे  जाएंगे  ?

 wo  पी०  एस०  देशमुख:  अभी  इस  वार॑  मेँ

 कुछ  तो  नहीं  हुआ  हैं  ।  अगर  माननीय  मेम्बर

 साहब  कोई  सुझाव  दे  तो  हम  उस  पर  अवश्य
 ध्यान  दगे

 TUBE-WELLS

 *1659,  Sardar  Hukam  Singh:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  the  programme  for  the
 sinking  of  2,000  Tube-wells  under  the
 Technical  Co-operation  Mission  Pro-
 ject,  started  in  September  1953,  has
 since  been  completed;  and

 (b)  if  not,  when  it  is  likely  to  be
 completed?

 The  Minister  of  Agriculture  (Dr.  P.
 S.  Deshmukh):  (a)  and  (b).  Not  yet.
 The  work  is  scheduled  to  be  completed
 by  the  end  of  December,  ‘1955.

 Sardar  Hukam  Singh:  May  I  know
 whether  simultaneously  with  the  dig-
 ging  of  these  tubewells  any  plans  are
 being  pursued  to  energise  them?

 Dr.  P.  S.  Deshmukh:  Yes,  Sir;  other-
 wise  it  will  be  merely  digging  holes  in
 the  earth  if  we  do  not  energise  them
 and  see  that  water  comes  with  the  aid
 of  electricity.
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 Sardar  Hakam  Singh:  What  percen-
 tage  of  the  tube-wells  have  so  far
 been  energised?

 Dr.  P.  S.  Deshmukh:  This  is  slightly
 lagging  behind.  I  am  afraid  I  must  ask
 for  notice.

 Sardar  Hukam  Singh:  May  I  know
 whether  there  is  any  agency  to  ensure
 that  there  is  full  utilisation  of  this
 tubewell  irrigation?

 Dr.  P.  S.  Deshmukh:  Both  the
 State  Governments  as  well  as  oursel-
 ves  are  concerned  to  see  that  as  early
 as  possible  water  is  made  available.

 Shri  K.  G.  Deshmukh:  May  I  know,
 Sir.  whether  the  work  of  digging  tube-
 wells  has  been  started  in  the  Purna
 Valley  and  whether  the  experiment
 has  been  successfui?

 Dr.  P.  S.  Deshmukh:  A  beginning,
 I  believe,  has  been  made  in  the  Nar-
 bada  Valley  and  very  soon  more
 machines  might  come  to  the  Purna
 Valley.  I  have  not  got  any  report.

 AUTOMATIZATION  OF  TELEPHONE  SYSTEM

 *1664.  Dr.  Ram  Subhag  Singh:  Wi)l
 the  Minister  of  Communications  be
 pleased  to  state:

 (a)  whether  Government  propose  to
 automatise  the  entire  local  system  of
 telephones  in  the  country;

 (b)  if  so.  by  what  time  this  pro-
 posal  i:  likely  to  be  implemented;  and

 (c)  the  cost  involved  in  implement-
 ing  this  proposal?

 The  Deputy  Minister  of  Communica-
 tions  (Shri  Raj  Bahadur):  (a)  Though
 this  is  our  ultimate  objective,  there
 re  some  exchanges,  where  automati-
 sation  may  not  be  practicable.

 (b)  This  may  take  another  ten  to
 fifteen  years.

 (c)  Details  have  not  been  worked
 out.

 mt  भक्त  वर्शन:  क्‍या  यह  सत्य  हें  कि  हस
 pen  ae  फै जलनी  भी  योजनाएं  हैं  उनके  रुके
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 रहने  का  यह  कारण  हैं  फक  स्टोर्स  की  बहुत  कमी
 हैं,  ऑर  क्‍या  इस  स्थति  के  सुधार  के  वार॑  मेँ
 कोई  प्रयत्न  किया  जा  रहा  हैं  ?

 श्री  राज  बहादुर:  जी  नहीं।  जहां  तक  ओटी-

 मे टाइ जेशन  का  सम्बन्ध  हैं  उसमें  स्टोर्स  की
 वजह  से  रुकावट  नहीं  हैं।  उसमें  सिर्फ  फाइनेंस
 की  बजह  से  यदा  कदा  रुकावट  हो  सकती  हैं।  ऑर

 हमारी  इंडियन  टेलीफोन  इंडस्ट्रीज  कितनी
 मात्रा  में  उत्पादन  कर  सकती  हैं  इस  पर  हमारा
 विकास  आधारित  हैं।

 Shri  Bogawat:  Is  it  possible  to  have
 telephones  at  the  taluk  headquarters
 through  the  PWD,  as  such  a  scheme  is
 being  worked  in  some  places?

 Shri  Raj  Bahadur:  If  the  hon.  Mem-
 ber  means  that  we  should  run  our
 Public  Call  Offices  through  the  PWD,
 I  do  not  know  whether  it  is  done  any-
 where  in  the  country.

 TRAINING  IN  CIVIL  AVIATION

 *1665.  Ch.  Raghubir  Singh:  Wil!  the
 Minister  of  Communications  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  some
 Officers  are  sent  abroad  for  training
 in  different  aspects  of  Civil  Aviation;

 (b)  if  so,  the  number  of  those
 Officers;  .

 (c)  the  names  of  the  countries  to
 which  they  are  sent;  and

 (d)  the  probable  expenditure  on
 each  onc  among  them?

 The  Deputy  Minister  of  Communi-
 cations  (Shri  Raj  Bahadur):  (a)  to
 (d):  I  lay  on  the  Table  cf  the  Lok
 Sabna  a  statement  giving  the  requisite
 informaion  {See  Appendix  Vir,
 annexure  No.  33].

 Ch.  Raghubir  Singh:  May  I  know
 the  period  of  their  training?

 Shri  Raj  Bahadur:  It  varles  from
 case  to  case.  J  will  not  be  able  to  give
 that.



 £605  Oral  Answers

 ‘CHILD  Morvtaity

 *1666,  Shri  Ibrahim:  Will  the
 _Minister  of  Health  be  pleased  to  state

 (a)  the  percentage  of  children  who
 die  within  six  months  of  their  birth  in
 India;  and

 (b)  the  steps  taken  or  proposed  to
 be  taken  to  decrease  this  percentage?

 The  Deputy  Minister  of  Health
 (Shrimati  Chandrasekhar):  (a)  Appro-
 ximately  0  per  cent.

 (b)  It  is  hoped  that  the  programmes
 for  improving  and  expanding  maternity
 and  child  welfare:  services  which  are
 being  implemented  by  the  Central  and
 State  Governments  will  continue  sub-
 stantially  to  reduce  the  high  percen-
 tage  of  infant  mortality.

 Shri  Ibrahim:  May  I  know  the
 number  of  hospitals  for  children  in
 India?

 Shrimati  Chandrasekhar:  I  would
 require  notice.

 Shri  Ibrahim:  May  I  know  the
 amount  spent  annually  for  children’s
 hospitals  and  on  their  welfare?

 Shrimati  Chandrasekhar:  It  is  a
 question  which  should  be  addressed  to
 the  State  Governments.

 Shri  R.  S.  Diwan:  What  are  the
 main  reasons  for  child  mortality?

 The  Minister  of  Health  (Rajkumari
 Amrit  Kaur):  Obviously  we  are  not
 able  to  give  adequate  medical  aid  and
 relief.

 MENTAL  HospiITaL

 *1668.  Chaudhri  Muhammed  Shaffee:
 Will  the  Minister  of  Health  be  pleased
 to  state:

 (a)  the  number  of  Government
 mental  hospitals  in  the  country  and
 the  number  of  patients  therein  at
 present;

 (b)  whether  any  increase  or
 decrease  has  been  reported  amung  the
 inmates  since  1952;
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 (०)  the  number  of  new  mental
 hospitals  which  are  likely  to  be
 opened  by  Government  during  the
 current  year;  and

 (d)  the  expenditure  incurred  or  to
 be  incurred  thereon?

 The  Deputy  Minister  of  Health
 (Shrimati  Chandrasekhar):  (a)  The

 number  of  Government  mental  hospi-
 tals  in  the  country  is  27,  Information
 regarding  the  number  of  patients  in
 these  hospitals  at  present  is  not  avail-_
 able  with  the  Government  of  India.

 (b)  An  over-all  increase  in  the
 number  of  inmates  of  these  hospitals
 since  952  has  been  reported.

 (९)  Nil.

 (0)  Does  not  arise.

 Chaudhri  Muhammed  Shaffee:  May
 I  know,  Sir,  the  percentage  of  such
 case;  discharged  after  recovery  from
 illness?

 Shrimati  Chandrasekhar:  It  is  not
 possible  to  give  the  information.

 Shri  G.  P.  Sinha:  Is  there  any  pro-
 posal  to  expand  the  mental  hospital
 at  Ranchi?

 Shrimati  Chandrasekhar:  It  has
 been  taken  over  by  the  Central  Gov-
 ernment  and  it  is  being  expanded.

 Pandit  D.  N.  Tiwary:  May  I  know
 whether  insanity  is  on  the  increase
 or  on  the  decrease?

 Shrimati  Chandrasekhar:  It  is
 yviven  in  the  answer.

 First  CLassS  ON  BomMBAY  SUBURBAN
 TRAINS

 #1670.  Shri  Gidwant:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  Class  I  Compartment
 is  still!  provided  on  the  suburban
 trains  in  Bombay;

 (b)  whether  any  suggestion  has
 been  received  to  convert  them  into
 Second  Class  Compartments;  and

 (c)  if  so.  the  action  proposed  to  be
 taken  in  the  matter?
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 The  Deputy  Minister  of  Railways
 ang  Transport  (Shri  Alagesan):  (a)
 and  (b).  Yes,  Sir.

 (९)  From  ist  April  ‘1955,  existing
 First  Class  on  the  subarban  services
 in  Bombay  will  be  replaced  by  the
 new  First  Class  which  will  corres-
 pond  to  existing  Second  Class.

 Shri  Gidwani:  Would  there  be
 only  two  classes—First  class  and  third
 class  or  three  classes?

 Shri  Alagesan:  The  frst  class  and
 third  class  as  before.  The  new  first
 class  will  be  the  existing  second
 class,

 Shri  Gidwani:  Why  not  have  three
 classes  as  on  other  railways?  At  pre-
 sent  there  are  two  classes—first  class
 and  second  class.  The  present  first
 class  is  going  to  be  converted  into  sec-
 ond  class  and  there  will  again  be  two
 classes.  Therefore,  I  am  _  asking
 whether  there  will  not  be  three
 classes  as  on  other  railways  or  only
 two  classes  as  before?

 The  Minister  of  Railways  and
 Transport  (Shri  L.  B.  Shastri):  We
 do  not  propose  to  increase  the  number
 of  classes.  There  have  been  two

 classes  on  the  suburban  services  and
 we  do  not  propose  to  add  to  them.

 Shri  Gidwani:  What  are  the  rea-
 sons?

 Shri  L.  B.  Shastri:  After  all,  the
 House  has  generally  approved  of  the
 idea  of  having  only  two  classes.  The
 hon.  Member  may  be  aware  that  I
 mentioned  this  matter  in  this  House
 as  well  as  in  the  other  House  and  it
 was  generally  approved  that  we
 should  reduce  the  number  of  classes.
 On  the  suburban  service  in  Bombay,
 the  fare  is  being  reduced—that  is  the
 present  first  class  fare  is  being  reduc-
 ed  as  the  first  class  is  being  converted
 into  second  class.  I  do  not  think
 there  is  any  need  to  add  a  new  class
 as  suggested  by  the  hon.  Member.

 InDO-JAPANESE  AIR  AGREEMENT
 *67l.  Shrimati  Tarkeshwari  Sinha:

 Wi!  the  Minister  of  Communications
 be  pleased  to  refer  to  the  reply  gives
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 to  starred  question  No,  947  on  the
 4th  March,  955  and  state:

 (a)  whether  the  negotiations  for  am
 Indo-Japanese  Air  Agreement  have
 been  finalised;  and

 (b)  if  so,  the  details  therepf?

 The  Deputy  Minister  of  Commauni-
 eations  (Shri  Raj  Bahadur):  (a)  and
 (b).  Negotiations  are  in  the  finaj
 stages.  It  would  be  premature  to  give
 at  this  stage  any  details  of  the  Agree-
 ment,

 Shrimati  Tarkeshwari  Sinha:  May  I
 know  when  the  negotiations.  are  likely
 to  be  completed.

 Shri  Raj  Bahadur:  Very  shortly,

 Shrimati  Tarkeshwari  Sinha:  May  I
 know  whether  the  Government  can
 give  us  an  idea  as  to  whether  it  will
 be  a  weekly  service  or  a  fortnightly

 service?
 Shri  Raj  Bahadur:  We  shall  not  be

 able  to  say  that  also  at  the  present
 stage.

 Shrimati  Tarkeshwari  Sinha:  May  I
 know  whether  the  service  that  is  at
 present  being  operated  between  India

 and  Hongkong  will  be  extended  to
 Japan  or  a  new  service  will  be  started

 Shri  Raj  Bahadur:  It  can  be  pre-
 sumed  that  it  will  be  extended.  When
 our  agreement  with  China  is  also
 finalised,  we  may  have  one  7  service
 linking  Hongkong  and  other  stations
 in  China.

 Shri  G.  P.  Sinha:  With  how  many
 countries  are  we  having  negotiations?

 Shri  Raj  Bahadur:  We  are  having
 talks  with  Irag;  we  are  in  corres-
 pondence  with  regard  to  China,  That
 is  all  apart  from  Japan  with  whom
 our  negotiations  are  nearing  en  end.

 Inpo-PaKISTAN  Ratt  TRAFFIC

 *1672,  Shri  Brohmo-Choudhury:
 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  in
 response  to  the  request  by  the  Chief
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 Minister  of  West  Bengal,  on  the  ques-
 tion  of  running  Indian  trains  from
 Calcutta  to  Assam  through  East
 Pakistan,  the  Pakistan  Oommunica-
 tions  Minister  has  expressed  his  desire
 to  restore  easier  means  of  travel  bet-
 ween  India  and  Pakistan;  and

 (b)  if  so,  whether  Government  will
 take  up  this  matter  with  the  Pakistan
 Government  at  an  early  date?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 Yes.

 (b)  The  matter  is  under  considera-
 tion.

 Shn'  N.  B.  Chowdhury:  May  I
 know  whether  our  Government  have
 asked  the  Government  of  Pakistan  to
 restore  the  lines  which  have  been  re-
 moved  between  West  Bengal  and
 Assam  in  the  territory  of  Eastern
 Pakistan?

 The  Minister  of  Railways  and
 Transport  (Shri  L.  B.  Shastri):  That
 question  will  arise  later,  wnen  the
 preliminary  discussions  had  _  taken
 place  and’  we  have  arrived  at  some
 settlement.  Then  alone  can  we  ask
 them  to  restore  that  line.

 Shri  T.  K.  Chaudhuri:  May  I  know
 if  any  talks  had  been  held  by  our
 Ministry  with  their  counter-parts  in
 Pakistan  in  this  regard  or  is  the  pro-
 posal  only  in  the  stage  of  a  request
 made  by  the  Chief  Minister  of  West
 Bengal?

 Shri  L.  B.  Shastri;  Some  correspon-
 dence  had  been  exchangeq  between
 the  Chief  Minister  of  West  Bengal  and
 Dr.  Khan  Sahib,  the  Minister  of
 Communications  in  Pakistan.  Dr.  Roy
 has  passed  on  that  correspondence  to
 us  and  we  are  considering  9
 matter,

 Starr  07  7,  B.  SANATORIA

 *1673,  Dr.  Satyawadi:  Will  the  Min-
 ister  of  Health  be  pleased  to  state:

 (a)  whether  any  safeguards  have
 been  provided  for  the  employees  work-
 ing  in  the  T.B.  Sanatorium  at
 Kasauli  who  are  exposed  to  infection;
 and
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 (b)  if  so,  the  details  thereof?

 The  Deputy  Minister  of  Health  (Shri-
 mati  Chandrasekhar):  (a)  Yes.

 (b)  A  statement  containing  the  in-
 formation  is  laid  on  the  Table  of  the
 Lok  Sabha.  [See  Appendix  VIII,
 annexure  No.  34].

 Dr.  Satyawadi:  May  I  know  the
 number  of  cases  of  T.B.  among  the
 employees  during  the  last  five  years
 and  the  amount  spent  in  the  treat-
 ment  of  these  cases?

 Shrimati  Chandrasekhar:  In  that
 particular  sanatorium,  there  were
 Only  two  workers  who  were  attacked
 by  T.B.  and  there  were  no  casualties.
 I  am  not  able  to  give  the  expenditure
 just  now.

 Dr.  Satyawadi:  May  I  know  if  the
 facilities  provided  will  also  be  extend-
 ed  to  the  members  of  the  family  of
 such  employees?

 Shrimati  Chandrasekhar:  Yes,  Sir.

 Rartway  SERVICE  COMMISSIONS

 ©1674,  Shri  Amar  Singh  Damar:
 Will  the  Minister  of  Eailways  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 is  no  representative  of  Advisors  in
 the  Railway  Board  as  also  in  the
 Railway  Service  Commissions;  and

 (b)  if  so,  the  reasons  therefor?

 The  Parliamentary  Secretary  to  the
 Minister  of  Railways  and  Transport
 (Shri  Shahnawaz  Khan):  (a)  Yes,
 Sir.

 (b)  Absence  of  suitable  persons
 from  among  Adivasis  who  could  be
 considered  for  these  appointments.

 aft  अमर  सिंह  डामर:  रेलवे  बोर्ड  आर  राव

 सर्विस  कमीशन  में  मध्य  भारत  के  कितने  गर

 सरकारी  सदस्य  हैं?

 रपये  तथा  परिवहन  मंत्री  (श्री  एल०  do

 शास्त्री):  यह  तो  रेलवे  सर्विस  कमीशंस  के  बार॑  माँ

 आपने  सवाल  पूछा  हैं।
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 श्री  अमर  सिह  डामर  :  आँख  मध्य  भारत  से

 पीना  भिन्न  रेलवे  समूहों  की  कर्मियों  में
 पकाने  ब्यक्ति  #7

 श्री  एल०  बी०  शास्त्री:  रेलवे  सर्विस  कमीशन
 और  रेलवे  बोर्ड  एक  चीज  नहीं  हैं,  ग्ग्प्  बोर्ड  तो
 (दिल्ली  में  हैँ  ऑर  जद्दा  तक  रेलवे  सर्विस  कमी-

 शन  की  बात  हैं  वह  मध्य  भारत  में  कोई  नीं

 Shri  Thimmaiah:  May  I  know  the
 tota;  number  of  Commissions  in  all
 the  railways  and  the  number  of
 members  in  each  Commission?

 The  Deputy  Minister  of  Railways
 ‘and  Transport  (Shri  AlagesaB):  We
 have  got  four  Commissions  and  there
 are  two  members  on  each.  We  have
 got  a  member  from  the  backward
 classes;  we  have  got  a  member  he-
 Icnging  to  the  Scheduled  Castes:  we
 have  also  got  one  member  belonging
 to  .he  Ang.o-Indian  community.  But,
 unfortunately,  we  do  not  have  one
 coming  from  the  Advisasi  community.

 Shri  G.  P.  Sinha:  May  T  know  the
 number  of  representatives  from
 Bihar  in  the  Eastern  Railway  Service
 Commission?

 SonAI  RIVER  BARRAGE

 “l677.  Shri  Biren  Dutt:  Will  the
 Minister  of  Food  and  Agriculture  be

 pleased  to  refer  to  the  reply  given  to
 starred  question  No,  2067  on  the  27th
 April,  954  and  state  whether  any
 assistance  has  been  given  for  the  con-
 s.ruction  of  a  barrage  on  the  Sonai
 River  in  Tripura?

 The  Minister  of  Agriculture  (Dr.
 P.  S.  Deshmukh):  No,  Sir.

 Shri  Biren  Dutt:  May  I  know
 whether  any  investigation  was  made
 by  the  State  Government?

 Dr.  P.  S.  Deshmukh:  We  are  pro-
 posing  to  investigate  into  jt  after
 referring  it  to  the  Central  Water
 and  Power  Commission.
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 LocoMoTive  MACHINERY

 #1678,  Kumari  Annie  Mascarene:
 Will  the  Minister  of  Railways  be
 pleased  to  state  the  amount  spent  on
 the.  purchase  of  locomotive  machinery
 from  abroad  in  953  and  1954?

 The  Parliamentary  Secretary  to  the
 Minister  of  Railways  and  Transport
 (Shri  Sahanawaz  Khan):  The  amount

 during  the  financial  year  1953-54  was
 NIL  and  from  April  ’54  to  January
 '55  Rs.  3.72  lakhs.  (This  is  in  respect
 of  machinery  purchased  from  abroad
 for  the  manufacture  of  Locomotives
 in  Chittaranjan  Locomvtive  Works).

 RaItway  EMPLOYEES

 #1680,  Shri  Ganpati  Ram:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 ex-East  Indian  Railway  Rules  in  re-
 gard  to  the  promotion  of  Train  Exami-
 ners  from  the  basic  scale  of  Rs,  80—
 60  to  the  next  hgher  grade  of

 Rs,  50—-225  has  not  been  enforced
 in  the  Sealdah  Division  of  the  Eastern
 Railway;  and

 (b)  if  so,  the  reasons  therefor?

 The  Deputy  Minister  of  Railways
 ang  Transport  (Shri  Alagesan):  (a)
 No,  Sir.  Consequent  upon  the  integra-
 tion  of  the  Sealdah  Division  with  the
 ex-E.  I.  Railway  the  rules  for  pro-
 motion  of  Train  Examiners  which
 were  in  force  on  the  other  Divisions

 of  the  ex-E.  I.  Railway  were  also
 enforced  on  the  Sealdah  Division.

 (b)  Does  not
 arise.

 dart  dat  में  डाक-घर  निरीक्षण

 #  १६८२.  श्री  राजमन  सह:  क्या  संचार  मंत्री

 यह  बताने  की  कृपा  करने  कि:

 (क)  देहाती  क्षेत्रों  FO  डाकखानों  के  एक

 परीक्षक  के  अधीन  साधारणतया  आधा  से

 आधिक  कितने  'डाकघर  रखे  जाते  हैं,

 (ख)  क्‍या  यह  सच  हैं  कि  वही  दौरा  करने  वाला

 निरीक्षक  सब-डिवीजनल  कार्यालय  का  भी  इंचार्ज
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 ड्डाता  हैं  और  उसे  कोई  क्लर्क  नहीं  दिया  जांता;
 शेर

 (ग)  क्‍या  यह  भी  सच  हैं  फक  उसक  कार्यालय

 के  लिए  प्राय:  मकान  नहीं  दिया  जाता?

 संचार  उपमंत्री  (श्री  राज  बहादुर):  (क)  यह

 स्तर  पनरसीक्षणगदवस  की  संख्या  पर  निर्भर  हैं,
 न  कक  प्रत्येक  निरीक्षक  के  डाकघरों  की  संख्या

 पर  ।  प्रत  वर्ष,  प्रात  निरीक्षक  के  निरीक्षण-दिनों
 की  संख्या  ९२०  होगी  ऑर  प्रात  निरीक्षक  डाक-

 घरों  की  संख्या  लगभग  प्  से  ९००  तक  होगी  |

 (ख)  जी  हां।

 (ग)  याद  निरीक्षक  के  कार्यालय  के  लिए

 विभाग  द्वारा  किसी  स्थान  का  प्रबन्ध  नहीं  होता

 #  तो  उसे  कार्यालय  के  किराए  के  ॥लए  भत्ता  दिया
 जाता  हैं।

 श  भरी  रन दमन  सिह:  क्‍या  सरकारी  तौर  से  कभी

 यह  विचार  किया  गया  हैं  कि  पहाड़ी  ज्षेगों  में

 जहां  विशेष  तौर  से  आने  जाने  की  सुविधा  नहीं
 हैं  वहां  इतने  डाकघरों  का  निरीक्षण  एक
 इंस्पेक्टर  द्वारा  भली  भाँति  कसे  हो  सकता  हैं  ऑर

 यादि  इतने  के  बजाय  vo  डाकखाने  से  ऑऔधक

 एक  इंस्पेक्टर  के  चार्ज  में  न  हो  तो  सरकार  को

 क्या  कठिनाई  हैं  ?

 श्री  राज  बहादुर  :  क्षेत्र  निर्धारित  करते  समय

 इन  बातों  का  ध्यान  रक्खा  जाता  हैं।

 श्री  रन वमन  सिह:  क्या  यह  भी  विचाराधीन  हैं
 कि  दौरा  करने  वाला  इंस्पेक्टर  कार्यालय  का  भी

 इंचार्ज  होता  हें  ऑर  उसे  कोई  क्लर्क  न  दिए
 जाने  के  कारण  उसे  क्‍या  कठोनाई  हो  सकती

 हें?

 श्री  राज  बहादुर:  जहां  तक  क्लर्क  का  सम्बन्ध

 है,  यह  ठीक  नहीं  होगा  कि  जो  पिनरी चक  क्षेत्रों
 में  दूंगा  करने  जाते  हैँ  उनकी  रिपोर्ट  कोई
 दूसरा  व्यक्ति  लिखे।  इस  सं  काम  में  शिथिलता
 आने  की  सम्भावना  हैँ।  इसीलिए  यही  ठीक  समझा
 गया  के  जी  आदमी  निरीक्षण  कर  वही  अपनी
 पोर्ट  लिख  ।

 Mr.  Speaker:  Shri  Bhakt  Darshan.
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 श्री  रोमन  पी सिह:  क्या  यह  ध्यान  दगे  थाग्च
 बात  नहीं  हें  फक  मकान  न  होने  पर  उन  लोगों
 को  क्या  क्या  आपत्ति  उठानी  पड़ती  हैं  ऑर  गर्मा
 आर  बरसात  के  दिनों  में  फँसा  देने  पर  भी  जब
 उन  देहातों  मों  मकान  नहीं  मिलते  हैं  त्यों  उनको
 कितनी  मुसीबतों  होती  होगी?

 Mr.  Spéaker:  Order,  order.  Shri  Bhakt
 Darshan,

 श्री  भक्त  दर्शन:  क्‍या  इस  सुकाल  पर  भी
 विचार  किया  गया  हैं  कि  ज्यां  ज्यों  डाकखानों
 की  संख्या  विकास  योजना  के  अन्तर्गत  बढ़ती
 चली  जा  रही  उस  तरह  से  निरीक्षकों  की  संख्या
 में  बढ़ोतरी  नहीं  ह्  हैं.  ऑर  उसको  बढ़ाने  की

 आवश्यकता  हैं  ?

 श्री  राज  बहादुर:  जी  हां,  यह  बात  विभाग  के
 विचाराधीन  हैं  ऑर  जैसा  फक  शायद  माननीय

 सदस्य  को  मालूम  होगा  फक  कुछ  उपनिरीक्षक
 की  एक  न  श्रेणी  बनाई  जा  रही  हैं,  जिनके

 द्वारा  उन  छोट  डाकघरों  का  निरीक्षण  फक या

 जाएगा  जो  नए  खोले  गए  हैं।

 Shri  N.  8,  Chowdhury:  May  I  know
 whether  it  is  a  fact  that  the  shortage
 of  Inspectors  is  causing  delay  in  ex-
 amining  proposals  for  opening  new
 post  offices?

 Shri  Raj  Bahadur:  I  do  not  think  so.
 If  the  hon.  Member  has  got  any  parti-
 cular  proposal  in  view  which  has  been
 delayed  on  this  account,  I  will  be
 grateful  if  he  will  let  me  know  about
 it.

 Sugar  PRODUCTION

 1686.  Shri  Anirudha  Sinha:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  the  quantity  of  sugar  produced
 by  sugar  mills  situated  in  Bihar  State
 during  ‘1954-55,  so  far;  and

 (b)  how  it  compares  with  the
 quantity  produced  during  the  same
 period  Jast  year  (1953-54)?

 The  Minister  of  Agriculture  (Dr.
 P.  8.  Deshmukh):  (a)  and  (b).  The
 production  of  sugar  in  Bihar  State
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 during  ‘1984-55  season  was  .8  lakh
 tons  up  to  the  l5th  March,  1955,  as
 against  .45  lakh  tons  during  the  cor-
 responding  period  of  the  previous
 season.

 st  stag  ी  क्‍या  माननीय  मंत्री  इस
 बात  का  कोई  अन्दाजा  द॑  सकते  हैं  कक  सीजन

 के  खत्म  होने  तक  बिहार  की  चीनी  मला  माँ
 कितनी  चीनी  का  उत्पादन  हो  सकेगा  ?

 अध्यक्ष  महोदय:  सीजन  के  खत्म  होने  शक

 कितनी  चीनी  का  उत्पादन  हो  सकेगा?

 श्री  ऑनर  सिह:  जब  सीजन  खत्म  होगा
 उस  वक्‍त  तक  इस  साल  कितनी  चीनी  का

 उत्पादन  हो  सकेगा?

 डा०  पी०  एस०  बशमुख :  माँ  समझता  हूं  पक

 ‘40,000  एकड़  भ्रम  पर  बाढ़  आने  के  कारण
 फसल  खराब  हो  जाने  के  बावजूद  भी  इस  साल

 कई  सालों  से  ज्यादा  चीनी  का  उत्पादन  होगा
 ऑर  इसीलिए  सप्लाई  अच्छी  होगी।

 श्रीमती  कमलेंदुमात  शाह:  क्‍या  माननीय  मंत्री

 बताएंगे  फक  इस  साल  हम  चीनी  के  बार  में
 आस्मीनर्भर  हो  जाएंगे  ऑर  अगर  नहीं  तो  कब
 तक  हो  जाएंगे?

 डा०  do  एस०  देशमुख:  साल  दो  साल  में,
 जेसे  हम  अन्न  के  बार  में  आफत  में  थे  लोकल
 अब  कथित  ठीक  हो  गई  हैं,  चेस  ही  सम्भावना

 इस  मामले  में  भी  हैं।

 ‘Mosite  SEcTION  oF  EMPLOYMENT
 EXCHANGES

 #1689.  Shri  K.  C.  Sodhia:  Will  the
 Minister  of  Labour  be  pleased  to  state:

 (a)  the  total  number  of  motor
 vehicles  with  the  Mobile  Sections  of
 Employment  Exchanges;

 (b)  the  names  of  the  Exchanges
 which  have  such  sections  attached  to
 them;  and

 (c)  the  total  number  of  _registra-
 tions  secured  by  such  Sections  during
 1954-557,

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  and  (b).  Mobile
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 Sections  as  part  of  Employment  Ex-
 changes  have  been  abolished  with
 effect  from  January,  ‘1955,  Upto
 Oecember,  1954,  30  Mobile  Sections
 were  equipped  with  one  vehicle  each.
 A  statement  showing  the  Employment
 Exchanges  which  had  been  _  supplied
 with  motor  vehicles  for  mobile  sec-
 tions  is  placed  on  the  Table  of  the
 Lok  Sabha  [See  Appendix  VIII.  an-
 nexure  No.  35].

 (c)  10,717  during  April—December,
 1954.

 Shri  हू,  C.  Sodhia:  What  were  the
 eeasons  for  the  abolition  of  these
 Wlobile  Sections?

 Shri  Ahid  Ali:  These  were  not  con-
 sidered  of  much  utility,  Sir.

 Shri  K.  C.  Sodhia:  Did  they  visit  any
 country  side  places?

 Shri  Abid  Ali:  Yes,  Sir.  The  Shiva
 Rao  Committee  which  conducted  a
 detailed  enquiry  about  this  matter
 felt  that  there  was  not  much  utility
 of  these  Mobile  Sections.

 Propuctiviry  or  507,

 *1690.  Shri  Subodh  Hasda:  Will  the
 Minister  of  Food  and  Agriculture  be

 pleased  to  state:

 (a)  whether  Government  have
 carried  out  thorough  survey  of  the
 soil  in  the  various  States  so  as  to  find
 its  productivity  ang’  chemical  nature;
 and

 (b)  whether  it  is  a  fact  that  chemi-
 cal  fertilisers  are  being  used  in  rural

 areas  without  due  test  of  the  soil?

 The  Minister  of  Agriculture  (Dr.
 P.  S.  Deshmukh):  (a)  Thorough  and
 detailed  soil  survey  to  find  out  its
 productivity  and  chemical  nature  has
 been  carried  out  in  different  States,  in
 limited  areas,  for  specific  purposes.

 (b)  Chemical  fertilizers  in  different
 tracts  are  used  on  the  recommends-
 tions  of  the  State  Agricultural  Depart-
 ments,  These  recommendations  are
 based  on  the  experimental  work  done
 at  States  Govt.  Agricultural  Farms.
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 Shri  Subodh  Hasda:  May  I  know
 whether  the  productivity  of  soil  in
 our  country  is  very  low  in  comparison
 to  other  countries?

 Dr.  P.  Ss.  Deshmukh:  I  do  not  think
 it  is  low.  If  anything,  it  is  higher.  But
 we  have  used  it  somewhat  unfairly.
 We  have  not  trieg  to  put  back  into
 the  soil  what  we  have  taken  from  it.

 Shri  Subodh  Hasda:  Is  it  a  fact  that
 the  productivity  of  soil  in  our  country
 is  decreasing  due  to  the  wrong  applic-
 ation  of  this  chemical  fertilizer?

 Dr.  P.  S.  Deshmukh:  No,  Sir.  That
 is  the  only  remedy  to  improve  it,

 Shri  T.  K,  Chaudhuri:  Has  the  at-
 tention  of  the  Mirlister  been  drawn  to
 the  alarming  report  that  has  been
 published  from  time  to  time  has  been

 opinion  of  recognised  experts  as  to  the
 danger  of  soil  erosion,  and  may  I
 know  whether  that  has  any  effect
 with  regard  to  the  productivity  of
 soil  in  our  country?

 Dr.  P.  S,  Deshmukh:  These  gener-
 ally  emanate  from  the  brain  of  some
 cranky  fellows,  Generally  speaking,

 there  is  unanimity  of  opinion  that
 chemical  fertilizers  are  better  for  pro-
 ductivity  of  soil

 Shri  T.  हू,  Chaudhuri:  He  has  not
 understood  my  question.  ‘

 Mr.  Speaker:  He  may  repeat  it,
 without  comment.

 Shri  T.  K.  Chaudhuri:  May  I  know
 whether  his  attention  has  been  drawn
 to  the  fact  that  recognised  experts
 hold  that  soil  erosion  will  constitute  a
 grave  danger  to  the  productivity  of
 our  soil,  whether  that  opinion  is
 based  on  a  fact  or  not?

 Dr.  P.  S.  Deshmukh:  Yes,  soil  ero-
 sion  does:  not  chemicai  fertilizer.

 Shri  T.  K,  Chaudhari:  I  never  said
 chemical  fertilizer.

 Dr.  P,  §.  Deshmukh:  Erosion  is  a
 very  big  menace.

 Shri  Sarangadhar  Das:  Do  I  under-
 stand  the  Minister  to  say  that  chemi-
 cal  fertilizers  by  themselves  when
 used  jn  the  soi]  are  not  harmful  to

 30  MARCH  955  Oral  Answers  3638

 the  soil,  or  does  he  maintain  that  the
 use  of  chemical  fertilizer  along  with
 organic  fertilizers  is  not  harmful?

 Dr.  P.  s.  Deshmukh:  I  do  not  think
 any  farmer  is  foolish  enough  to  rely
 upon  chemical  fertilizers  by  them-
 selves.  They  are  always  to  be  used
 along  with  other  manures.

 BRIDGES  UNDER  SECOND  Five  YEAR
 PLAN

 *69l.  Shri  A.  है,  Sewal:  Will  the
 Minister  of  Transport  be  pleased  to
 state  whether  it  is  a  fact  that  the
 Himachal  Pradesh  Government  have
 submitted  a  comprehensive  scheme  to
 be  included  in  the  Second  Five  Year
 Plan  for  bridging  the  rivers  Giri,
 Sutlej,  Beas,  Ravi  etc.,  in  the  interlor
 of  Himachal  Pradesh,  where  people
 experience  great  hardships.  especially
 during  the  rainy  season?

 The  Parliamentary  Secretary  to  the
 Minister  of  Railways  and  Transport
 (Shri  Shahnawaz  Khan):  Yes,  Sir.

 श्री  भक्त  वर्शन:  क्‍या  माँ  जान  सकता  हूं
 फक  हिमाचल  प्रद॑श  सरकार  ने  इस  सम्बन्ध  में

 कितने  रुपयों  की  मांग  की  हैं  ऑर  केन्द्रीय  सर
 कार  कितनी  सहायता  देने  वाली  हैं  ?

 श्री  शाहनवाज  खां:  अभी  तक  इसका  आखिरी
 फैसला  नहीं  हुआ  हैं।

 श्री  भक्त  वर्शन:  मांग  कितने  की  हैं  यह  तो
 बताया  जा  सकता  हैं।

 ह.  तथा  परिवहन  मंत्री  (श्री  एल०  बी०
 शास्त्री):  पांच  साल  की  प्लैन  के  लिए  करीब  पांच

 करोड़  रुपए  की  मांग  हैं।

 पर्यटक  |... ह

 .  १६६२.  श्री  राम  शंकर  लाल:  क्या  परिवहन
 मंत्री  यह  बताने  की  कृपा  करेंगे  फक  मगहर,  जिला

 बस्ती,  उत्तर  प्रदेश  में  सन्‍त  कबीरदास  की
 समाधि  को  पर्यटक  केन्द्र  के  रूप  में  विकसित
 करने  का  विचार  हैं  ?

 रेलवे  तथा  परिवहन  मंत्री  के सयासी  (श्री
 शाहनवाज  स्वां):  जी,  नहीं।
 CorRuPTION  AMONGST  Raltway  STAFF

 #1693,  Shri  Dabhi:  Will  the  Minister
 of  Railways  be  pleased  to  refer  to  the



 7679  Oral  Answers

 reply  given  to  starred  question
 No,  039  on  the  l0th  December,  954
 and  state:

 (a)  whether  the  persons  found
 guilty  by  the  Departmental  Committee
 ‘or  the  racket  at  Sulebhavi  Station  on

 the  Southern  Railway  have  now  been
 punished  by  the  regional  officers  con-
 cerned;  and

 (b)  if  so,  the  nature  of  the  punish-
 ment  meted  out  to  each  of  them?

 The  Parlamentary  Secretary  to  the
 Minister  of  Railways  and  Transport
 (Shri  Shahnawaz  Khan):  (a)  and  (b).
 Yes,  Sir.  Action  is  in  progress  to  re-
 move  from  service  nine  of  the  guilty
 employees.  One  employee  is  being
 reduced  without  loss  of  senicrity  for
 one  year,  In  the  case  of  the  other  two
 employees,  their  increments  are  being
 withheld  for  a  period  of  one  year
 without  postponing  future  increments
 and  loss  of  seniority,

 Shri  Dabhi:  May  I  know  the  design-
 ations  of  these  emp!oyees?

 Shri  Shahnawaz  Khan:  It  is  a  long
 list.  Sir.  If  it  is  desired.

 Mr.  Speaker:  Not  necessary,
 Shri  Shahnawaz  Khan:  Station

 Masters,  travelling  staff,  etc.

 Shri  Dabhi:  May  we  have  some  idea
 of  this  racket?

 Mr.  Speaker:  The  hon,  Member  has
 mentioned  this  in  his  question:  I
 thought  he  knew  what  the  racket
 was.

 Shri  Dabhi:  I  wanted  to  knew  the
 details  about  this.

 Mr,  Speaker:  It  is  a  matter  of  gcing
 into  details.

 Shri  Velayudhan:  May  I  know  what
 was  the  loss  incurred  by  the  Govern-
 ment  through  this  racket  at  this
 place?

 Shri  Shabnawaz  Khan:  It  was  ad-
 mitted  that  certain  goods  trains  were
 being  utilised  for  carrying  passengers.
 On  the  day  when  this  thing  came  to
 light,  0  passengers  and  7  sheep  were
 found  to  travel  by  this  train.
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 खाद्यान्नों  के  मुल्य  में  गिरावट

 #  १६६४.  श्री  एम०  एल०  द्विवेदी:  क्‍या  स्वाद

 तथा  कृषि  मंत्री  २  मार्च,  ९६५४  को  दिए  गए
 तारांकित  प्रश्न  संख्या  ४६९  के  उत्तर  के  सम्बन्ध

 में  यह  बताने  की  कृपा  करने  कि:

 (क)  सहायता  के  रूप  में  किन  किन  राज्यों  मेँ

 मोटा  अनाज  खरीदा  गया  हैं;

 (ख)  फंसे  ऋण  के  पाए  कितनी  राशि  नियत

 की  गईं  हैं;  ऑर

 (ग)  सीधी  खरीद  के  परिणामस्वरूप  विभिन्‍न

 राज्यों  म॑  अनाजों  के  बाजार  भाव  आँख  सरकार

 द्वारा  दिए  गए  मूल्य  में  क्या  अन्तर  पड़ा  ?

 खाद्य  तथा  कण  उपमंत्री  (श्री  एम०  बी०

 कृष्णा):  (क)  अभी  तक  कंवल  राजस्थान,
 परिचय  प्रदेश,  उत्तर  प्रदेश,  मध्य  भारत,  मध्य

 प्रदेश,  भूपाल  तथा  बम्बई,  सात  राज्यों  में  खरीदने
 का  अधिकार  दिया  गया  हैं।

 (ख)  मांग  अनाज  को  खरीदने  क॑  "लए  विशेष
 तार  से  कोई  भी  राशि  पूर्व  नियत  नहीं  की  गई
 हैं।  लीक  राज्य  व्यापारिक  योजनाओं  के  लए
 वर्तमान  बजट  अनुदान  के  अन्तर्गत  अपेक्षित
 राशियां  मौजूद  हैं।

 (ग)  विभिन्‍न  कौड़ियाँ  में  ज्वार,  मक्का  तथा

 बाजर  के  थोक  मूल्यों  का  एक  विवरण  सभा  पटल
 पर  प्रस्तुत  हैं.  वीरानिए  परिशिष्ट  ५,  अनुबन्ध
 संख्या  २६|  ।  जहां  पर  ज्वार  तथा  मक्का  साढ़े
 पांच  रुपए  मन  तथा  बाजरा  ६  रुपए  मन  खरीदने
 का  अधिकार  दिया  गया  हैं।

 श्री  एम०  एल०  फेइबंदी :  जो  विवरण  सभा  पटल

 पर  रखा  गया  हैं  उसमें  बताया  गया  हैं  'कि  २९

 दिसम्बर,  ९६५४  को  फैसला  किया  गया  था  ऑर

 दाम  मुकर्रर  कए  गए  थे  ऑर  अब  मार्च  के  महीने
 मों  यह  मालूम  होता  हैं  फक  मुकर्रर  कीमत  से

 भी  ज्यादा  दाम  गिर  गए  हैं।  ज्वार  की  कीमत
 पांच  रुपए  आठ  आने  मुकर्रर  की  गई  थी  लकन
 अब  इसके  दाम  तीन  रुपए  वार  आने  आर  तीन

 रुपए  आठ  आने  प्रात  मन  हो  गए  हैं  जार  इसी
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 प्रकार  बाजरा  की  कीमतों  भी  गिरी  हैँ।  क्या  माँ

 जान  सकता  हूं  फक  इसके  क्‍या  कारण  हैं?

 स्वाद  तथा  कृषि  मंत्री  (श्री  ए०  पी०  जैन):

 खरीदने  का  अधिकार  राज्य  सरकारों  को  दिया
 गया  हैं  आर  उन्होंने  खरीदना  भी  शुरू  कर  दिया

 हैं  ऑर  जहां  जहां  पर  खरीद  शुरू  हो  गई  हैं  वहां
 पर  दाम  कुछ  ऊंचे  हुए  हैं।  मेँ  मानता  हं  कि

 कई  जहाँ  पर  अभी  भी  दाम  दूत  कम  हैं  ऑर

 मे  बताना  चाहता  हूं  फक  मे  मामले  की  पूरी
 जांच  पड़ताल  करूंगा  ऑर  इस  बात  की  कोशिश

 करूंगा  कक  जहां  पर  अभी  खरीद  शुरू  नहीं  हुर्ई  हैं
 वहां  पर  भी  खरीद  शुरू  हो  जाए।

 श्री  एम०  एल०  वेदी:  में  अभी  न्यू  पी०

 ऑर  साध्य  प्रदेश  के  दौर  से  आया  हूं  ऑर

 बताना  चाहता  दूं  कि  उन  सूबों  में  जहां  खरीद

 शुरू  हो  चुकी  हैं  वहां  भी  भाव  एक  रुपए  ऑर
 तीन  रुपयों  के  दरम्यान  गिर  हैं।  क्‍या  सरकार

 स्टंट  गवर्नमेंट  को  लिखेगी  'कि  इनके  दाम
 इस  तरह  न  गगरी  आर  ज्यादा  खरीद  शुरू  कर

 दी  जाए?

 श्री  ए०  पी०  जैन:  जहां  तक  चल  पी०  का

 सवाल  हैं  वहां  पर  तो  दाम  कछ  ऊंचे  गए  हैं।
 उन्‍नाव  मेँ  खरीद  का  अधिकार  द  दिया  गया

 हैं.  ऑर  वहां  पर  दाम  ऊंचे  गए  हैं।  सीतापुर  माँ
 भी  दाम  ऊंचे  गए  हैं

 श्री  एम०  एल०  द्विवेदी:  मेँ  बुन्देलखंड  के
 बार॑  में  कह  रहा  ह

 श्री  ए०  पी०  जैन:  इसके  बार  में  भी  दख  लिया

 जाएगा।

 श्री  राधेलाल  व्यास:  क्या  यह  सही  हैं  'कि  मध्य

 प्रदेश  में  कंवल  तीन  मेहमाँ  में  ही  खरीद
 करने  की  इजाजत  दी  गई  हैं  आर  बाकी  मणियों
 में  ज्वार  नहीं  खरीदी  जा  रही  हैं  जहां  किक  भाव
 अब  एक  रुपए  का  सोलह  से?  हैं?  क्‍या  कोई
 फंसे  काौन्फिडशल  आर्डर  भी  जारी  किए  गए  हैं
 फक  पांच  रुपए  आठ  आने  मन  खरीदी  जाए  मगर

 वाकई  में  न  भी  खरीदी  जाए?

 श्री  ०  पी०  जैन:  यह  कहना  बिल्कुल  गलत

 हैँ  'कि  किसी  प्रकार  के  कॉौन्फिडशल  आर्डर  जारी

 किए  गए  हैँ।  क्  गाडियाँ  में  ज्वार  खरीदने
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 *  की  इजाजत  दं  दी  गई  हैं  आर  राज्य  सरकार
 से  यह  भी  कहा  गया  था  कि  वे  इस  बात  की

 सिफारिश  कर  कि  वह  ऑर  कॉन  कॉन  सी

 मंडियां  में  ज्वार  खरीदना  चाहती  हैं।  जिन  जिन
 सरकारों  ने  इस  बात  की  सिफारिश  की  हैं
 उनको  तो  अधिकार  द॑  दिया  गया  हें  ऑर

 पन्नों  ने  नहीं  की  हैं  उनको

 अधिकार  नहीं  दिया  गया  हैं  n  आनर॑बल
 मैम्बर्स  इस  बात  को  समझ  लें  कि  आखिर  को

 हम  को  राज्य  सरकारों  के  जरिए  से  काम  करना

 होता  हैं  ऑर  यह  फर्ज  राज्य  सरकारों  का  हो  जाता

 ह्  फक  जिन  मोतियों  में  वह  खरीद  करना  चाहती
 हैं”  उनकी  खबर  हम  दे।

 श्री  एम०  एल०  द्विवेदी:  जो  विवरण  सभा
 पटल  पर  रखा  गया  हैं  उससे  पता  चलता  हैं
 फक  विभिन्‍न  राज्यों  के  मूल्यों  में  एक  रुपए,  डेढ़
 रुपए  ऑर  दो  रुपए  का  अन्तर  हैँ  जो  कि  किराए
 से  आधिक  हैँ।  मे  जानना  चाहूंगा  फक  इस  अंतर
 को  मिटाने  के  "लिए  सरकार  क्‍या  उपाय  कर  रही
 हैं?

 श्री  ए०  पी०  जैन:  जब  हमार  पास  इस  बात
 की  शिकायत  आती  हैं  कि  कहीं  पर  र॑ल  के
 डिब्बे  नहीं  मिल  रहे  हैं  तो  हम  इस  मामले  को
 रेलवे  बा  के  साथ  उठाए  हैँ।  यह  भी  दिक्कत
 पौदा  होती  हैँ  कि  काफी  तादाद  में  डिब्बे  नहीं
 मिलते  हैं।  इसक  साथ  ही  साथ  कछ  दूसरी
 किस्म  क॑  सामान  भी  होते  हैं  'उनको  प्रायोरिटी

 होती  हैँ।  बहरहाल  जितनी  भी  कोशिश  हो
 सकती  हैं  की  जा  रही  हैं।

 श्री  बांगा वत:  क्‍या  सरकार  को  यह  बात

 मालूम  हैं  कि  बम्बई  प्रॉमिस  में  सरकार  के
 ज्वार  नन  खरीदने  से  हाल  में  जवार  के  भाव  पांच

 रुपए  से  भी  नीचे  चले  गए  हैं  ऑर२  सरकार  द्वारा
 कसाना  से  ज्वार  खरीदने  की  बड़ी  आवश्यकता
 ह्  क्या  सरकार  का  यह  भी  मालूम  हैं  फक  ल
 के  डिब्बे  काफी  तादाद  में  नहीं  मिल  रहे  हैं!  ?

 श्री  ए०  पी०  जन  :  बम्ब  सरकार  के  जा  खाद्य
 मंत्री  हैँ  उन्होंने  एक  लम्बी  सी  सूची  भरी  हैं

 कडक  आर  जहाँ  के  लिए  जहां  उनको  खरीद
 की  इजाजत  दी  जाए  ऑर  हम  ने  उनको  इजाजत
 दंभी  दी  हैं  आर  वहां  पर  खरीद  शुरू  हो  गई
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 हैं।  रही  (डिब्बों  ककी  कमी  का  सकल,  एसी  कोई
 '

 रेश कायत  नहीं  आई  हैं।

 बनारस  सिटी  स्टेशन  पर  माल  के  पण्य

 +  ९६६५.  श्री  रघुनाथ  सिह:  क्या  शाये  मंत्री

 यह  बताने  की  कृपा  करेंगे  1

 (क)  पूर्वोत्तर  लबे  के  ब्र मा रस  सिटी  रेलवे
 स्टेशन  पर  माल  गाड़ी  क॑  सेकड़ों  पहिन्बं  कितने

 सदनों  से  गिर  पड़  हैं;  ऑर

 (ख)  उसके  कारण  क्‍या  हैं?

 लव  तथा  परिवहन  मंत्री  के  सआासाचव  (श्री
 जा हन जाज  खां):  (क)  पूर्वात्तर  रेलवे  का  बनारस
 सटी  स्टेशन  उन  चुने  ह्यए  कुछ  स्टेशनों  में  से
 हैं  जहां  बेकार  माल-डिब्बे  बेचे  जाने  से  पहले
 इकट्ठा  किए  जाते  हैं।  वहां  पटरी  से  "गिरा  हुआ
 कार्ड  माल-डिब्बा  नहीं  पड़ा  हैं।

 (ख)  प्रश्न  नहीं  उठता।

 श्री  रघुनाथ  पीस:  यह  जो  सेकड़ों  पढऋने  पढ़
 हैं.  यह  सल  की  पटरी  पर  क्‍यों  नहीं  पढ़े  हैं,
 जमीन  पर  क्‍यों  रखे  गए  हैं?

 श्री  शाहनवाज  सां:  यह  वे  डिब्बे  हें  जो  कि

 पीबल्कडल  बेकार  हो  गए  हैं  ऑर  राव  के  काम  के
 नहीं  हैं।  इन  पडिव्बों  में  जो  काम  की  चीजें  होती
 हैं!  वह  निकाल  ली  जाती  हैं!  ऑर  बाकी  डायरेक्टर
 जनरल  डिस्पोजल  के  हवाले  कर  दी  जाती  हैं  जहां
 से  वे  नीलाम  की  जाती  हैं।  रहा  सवाल  क  यह
 पहाड़ी  पर  क्‍यों  नहीं  हैं  आर  जमीन  पर  क्‍यों
 हैं,  इसका  क्‍या  फर्क  पढ़ता  हँ

 Posts  AND  TELEGRAPHS  COMPLAINTS
 ORGANISATION

 #1697.  Shri  D.  C.  Sharma:  Will  the
 ‘Minister  of  Communications  be  pleas-
 wed  to  state:

 (a)  the  number  of  complaints
 pending  on  the  Ist  April,  4955  with
 the  Posts  and  Telegraphs  Complaints
 Organisation:

 (b)  the  number  of  complaints  _  re-
 ceived  during  1954-55  so  far,  and
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 (c)  whether  any  cases  of  fraud  were
 also  dealt  with  by  the  Organisation
 Guring  this  period?

 The  Deputy  Minister  of  Com-
 munications  (Shri  Raj  Bahadur):  (a)
 34,360  (on  1-3-55)

 (b)  4,19,616.
 (c)  Yes.

 Shri  D.  C.  Sharma:  May  I  know
 what  procedure  is  adopted  to  dispose
 of  these  complaints  and  if  the  hon.
 Minister  has  had  any  complaints
 with  regard  to  the  delayed  disposal
 of  these  complaints?,

 Shri  Raj  Bahadur:  We  have  got  a
 special  Complaints  organisation  with
 its  offices  all  over  the  country.  We
 have  got  a  Director  of  Complaints
 who  looks  after  the  entire  Complaints
 organisation.  We  have  got  7  Circle
 Complaints  officers  for  doing  com-
 plaints  work,  and  then  6  Circle  Com-
 plaints  officers  who  do  _  complaints
 work  plus  other  postal  work,  3
 Assistant  Complaints  officers,  four
 Complaints  Inspectors  for  Post  offices
 and  3  investigating  Inspectors,  The
 Gisposal  of  complaints,  I  think,  {Is
 fairly  satisfactory.

 Shri  D.  C.  Sharma:  Is  it  not  a  fact
 that  a  Member  of  the  Lok  Sabha  sent
 a  complaint  to  this  department  about
 9  or  0  months  ago  and  it  has  _  not
 yet  been  disposed  of?  Yet,  it  is  ssid
 that  the  matter  is  very  satisfactory.

 Shri  Raj  Bahadur:  That  depends
 on  the  nature  of  the  complaint.  If
 that  particular  complaint  pertained
 to  fraud  or  involved  closer  investiga-
 tion  or  police  investigation,  that
 matter  may  be  deemed  to  be  such  in
 which  nothing  could  be  done  so  far
 as  this  organisation  is  concerned.  It
 should  be  pending  with  the  Police.

 HoMOEOPATHY

 *1698,  Shri  S.  C.  Samanta:  Will
 the  Minister  of  Health  be  pleased  to
 state:  F

 (a)  the  constitution  and  functions
 of  the  Advisory  Committee  (na

 Homoeopathy;  and
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 (b)  when  it  was  formed  and  how
 Yong  it  will  continue  to  function?

 The  Deputy  Minister  of  Health
 (Shrimati  Chandrasekhar):  (a)  The
 Committee  consists  of  the  following
 members:

 l,  The  Director  General  of  Health
 Services.—Chairman

 Members
 2.  8  representative  of  the

 Ministry  of  Finance.
 3.  2४  representative  of  the

 Planning  Commission.
 4.  The  Secretary,  Indian  Council

 of  Medical  Research.
 5.  Dr.  J.  N.  Mazumdar.
 6.  Dr.  Diwan  Jaj  Chand.
 7.  Dr.  L.  0.  Dhawale.

 The  functions  of  the  Committee  are
 to  scrutinise  the  research  schemes  in
 HHomoeopathy  as  may  be  recommend-
 ed  by  the  State  Governments  and  to
 recommend  to  the  Government  cf
 India  the  extent  of  financial  assist-

 ance  which  should  be  granted  by  the
 Central  Government  for  furtherance
 of  such  researches.

 (b)  The  Committee  was  formed  in
 September,  954  and  will  continue
 to  meet  or  give  its  advice  by  circula-
 tion  of  the  schemes  amongst  its
 members  85  and  when  it  is  considerea
 necessary  to  scrutinise  the  schemes
 for  research  in  Homoeopathy.

 Shri  S.  C.  Samanta:  May  I  know
 how  many  of  these  members  are
 homoeopaths?

 Shrimati  Chandrasekhar:
 three  are  homoeopaths.

 Shri  S.  0,  Samanta:  May  I  know
 the  procedure  that  has  been  adopted
 by  Government  to  nominate  such

 persons?

 The  Minister  of  Health  (Rafkumari
 Amrit  Kaur):  The  doctors  nominated
 are  those  who  are  supposed  to  have
 a  standing  amongst  the  homoeopaths
 in  India.

 Shri  S.  C.  Samanta:  So  far  as  I
 fnow  there  was  an  ad  hoc  committee
 for  homoeopathy.  May  I  know

 The  last

 e.
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 whether  that  is  existing  now,  and  if
 80,  what  its  functions  are?

 Rajkumari  Amrit  Kaur:  That  com-
 mittee  still  exists.  It  has  made
 several  recommendations  to  the  Gov-
 ernment  of  India,  which  have  been
 sent  io  the  States.  One  was  to
 upgrade  the  College  of  Homoeopathy
 in  Bombay.  We  are  still  awaiting  the
 reply  of  the  Government  of  Bombay.
 The  wther  was  to  try  to  bring  about
 reconciliation  between  the  three  col-
 leges  that  exist  in  Calcutta.  They
 have  failed.  Now  we  have  asked  the
 Bengal  Government  to  nominate  one
 college.  Their  reply  has  come  in
 only  recently,  and  it  igs  under  con.
 sideration.

 Shri  S.  C.  Samanta:  May  I  know
 whether  the  hon.  Minister  took  the
 opinion  of  the  State  Governments  in
 nominating  these  homoeopaths?

 Rajkumari  Amrit  Kaur:  I  do  not
 know  whether  the  State  Governments
 were  actually  consulted  in  the  nomi-
 mation  of  these  doctors:  Ido  not
 think  so.

 Shri  N,  B.  Chowdhury:  May  I
 know  whether  Government  have
 taken  any  steps  towards  having  a
 uniform  standard  for  the  syllabi  of
 the  homoeopathic  colleges  in  India?

 Rajkumari  Amrit  Kaur:  Yes,  a
 curriculum  has  been  recommended  in
 order  to  have  a  uniform  standard.

 Nicnut  Mai.  SERVICE

 #1699,  Shri  Ibrahim:  Will  the
 Minister  of  Communications  be  pleas-
 ed  to  state  how  many  additional  cities
 were  linked  by  the  Night  Air  Mail
 Service  during  1954?

 The  Deputy  Minister  of  Com-
 mumications  (Shri  Raj  Bahadur):
 Calcutta,  Bombay,  Delhi,  Madras
 and  Nagpur  have  continued  to  be  the
 only  stations  linke@  at  present  by  the
 Night  Air  Mail  Services.  No  new
 cities  were  linked  by  the  night  ser-
 vices  during  ‘1054,
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 Shri  है.  G.  Deshmukh:  May  I
 know  whether  Government  propose
 to  extend  this  service  to  some  more
 cities  during  19557

 Shri  Raj  Bahadur:  No  such  pro-
 posal  is  under  consideration  at  the
 moment.

 Shri  B.  K.  Das:  May  I  know  whe-
 ther  any  reduction  has  been  effected
 in  the  load  carried  in  these  lines,  and
 if  so  what  are  the  categories  of  mails
 that  have  been  excluded?

 Shri  Raj  Bahadur:  No  category  of
 mai]  that  was  being  taken  formerly

 by  the  night  air  services  has  been
 excluded  now.  The  load  was  reduced
 from  26,200  Ibs  to  25,500  lbs,  which
 means  a  reduction  of  700  lbs.

 श्री  एज०  एल०  जोशी:  क्‍या  मेँ”  जान  सकता

 हूं.  कि  दिन  में  चलने  वाले  हवाई  जहाजों  के

 जारी  से  कोई  नए  शहर  जोड़  गए  हैं?

 श्री  राज  बहादुर:  जोड़  जाने  वाले  हैं।

 Shri  N.  L.  Joshi:  I  am  asking.  in
 the  day  time.  This  is  regarding
 night  air  mail  service.  I  am  asking
 regarding  day  air  mail  service.

 Mr.  Speaker:  This  question  relates
 only  to  night  air  mail  service.

 Shri  A.  M.  Thomas:  May  I  know
 whether  any  change  in  the  timings
 of  these  services  is  contemplated  se
 that  the  planes  may  _  reach  their
 destinations  sufficiently  in  advance
 of  the  time  so  that  they  may  catch
 the  other  planes  starting  from  there?

 Shri  Raj  Bahadur:  The  timings  of
 the  present  services  have  been  so
 arranged  that  they  are  able  to  catch
 the  other  services  which  are  connect-
 ed  with  these  lines,  at  Madras,  Cal-
 cutta,  Delhi  and  Bombay.

 ACCIDENTS  IN  MINES

 *1700.  Chaudhri  Muhammed  Shaffee:
 Will  the  Minister  of  Labour  be
 pleased  to  state:

 (a)  the  number  of  labourers  killed
 in  accidents  in  coal  and  other  mines

 since  1952;
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 (b)  the  amount  of  compensation
 paid  to  the  relations  of  the  deceased;
 and

 (c)  the  number  of  the  compensation
 cases  still  awaiting  decision?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  A  statement
 giving  the  necessary  statistics  is
 placed  on  the  Table  .of  the  House
 [See  Appendix  VIII,  annexure  No.  37]

 (b)  and  (c).  The  information  is
 being  collected  from  State  Govern-
 ments  who  are  responsible  for  the
 administration  of  the  Workmen’s.
 Compensation  Act  and  will  be  placed
 on  the  Table  of  the  Lok  Sabha  _  in
 due  course.

 BoMBAY  SUBURBAN  TRAINS

 *270l.  Shri  Gidwani:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 number  of  coaches  and  trains  are  in-
 adequate  to  cope  with  the  increased
 needs  of  suburban  traffic  in  Bombay;

 (b)  whether  the  platform;  on  the
 suburban  stations  in  Bombay  are  in-
 adequate;  and

 (c)  if  so,  the  steps  proposed  to  be
 taken  in  the  matter?

 The  Parliamentary  Secretary  to  the
 Minister  of  Railways  and  Transport
 (Shri  Shahnawaz  Khan):  (a)  Yes,
 particularly  during  the  peak  periods.

 (b)  Platforms  at  the  suburban  sta-
 tions  in  the  Bombay  Area  are  consi-
 aered  adequate  for  the  present  train
 services.

 (c)  Steps  are  being  taken  to  pro-
 cure  additional  electric  multiple  unit
 stock  and  improve  upon  the  platform
 facilities  etc.  to  cope  with  future
 additional  services.

 Shri  Gidwani:  May  I  know  what
 steps  are  being  taken  to  increase  the
 number  of  coaches  so  that  at  the  peak
 period  there  will  be  no  congestion  of
 traffic?

 Shri  Shahnawaz  Khan:  We  =  are
 trying  to  procure  some  more  coaches.
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 AIR  CONNECTION  WITH  GARO  HILLS

 *1702,  Shri  Brahmo-Choudbury:
 Will  the  Minister  of  Communications
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Garo  Hills  District  (Assam)  is  to  be
 connected  with  the  rest  of  India  by
 alr;  and

 (b)  if  so,  when  an  aerodrome  is
 likely  to  be  constructed  there  and  the
 air  service  introduced?

 The  Deputy  Minister  of  Communl.
 cations  (Shri  Raj  Bahadur):  (a)
 No,  Sir.

 (b)  There  is  no  proposal  at  present
 to  construct  an  aerodrome  in  the  Garo
 Hills  District.

 Shri  Amjad  Ali:  Is  it  in  the  know-
 ledge  of  Government  that  in  95l  and
 952  oranges  and  pineapples  from  the
 Garo  Hills  were  air-lifted  to  Calcutta
 for  sale,  but  due  to  want  of  an
 aerodrome  in  the  Garo  Hills  it  was

 not  commercially  remunerative?

 Shri  Raj  Bahadur:  No  request  or
 proposal  from  the  State  Government
 concerned  or  the  local  bodies  there
 nas  been  received  by  us  for  the  con-
 struction  of  separate  aercdrome  for
 the  Garo  Hills  district  as  such.  But
 recently  we  have  taken’  over  the
 Rupsi  aerodrome  from  the  Defence
 Ministry,  and  non-scheduled  services
 are  already  operating  through  it.  We
 believe  that  oranges  and  other  pro-
 ducts  of  tnat  area  can  very  well  be
 air-lifted  by  these  non-scheduled
 flights.

 Shri  Amjad  Alt:  Has  the  hon.
 Minister  taken  into  consideration  the
 distance  between  the  Garo  Hills  and
 the  Rupsi  aerodrome?

 Shri  Raj  Bahadur:  That  is  what
 I  think.  Even  Peeping  in’  view  the
 distance.  this  is  the  only  alternative
 route  at  present.
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 केदारनाथ  मंजरी  में  बाय रल लस  बच्च

 #  १७०३.  श्री  भजन  दर्शन:  क्‍या  संख्या  मंत्री

 २२  सितम्बर,  ९६४५४  को  दिए  गए  अतारांकित

 प्रश्न  संख्या  ६२३२  के  उत्तरें  के  सम्बन्ध  में  यह

 बताने  की  कृपा  करेंगे  पक:

 (क)  क्या  हिमालय  में  स्थित  श्री  केदारनाथ
 के  मन्दर  में  एक  वायरलेस  कद्र  स्थापित  करने

 के  लए  उसके  बाद  कोई  निश्चय  किया  गया  हैं।
 ऑर

 (ख)  यव  हां,  तो  उसके  कब  तक  स्थापित

 होने  की  सम्भावना  हैं?

 संचार  उपमंत्री  (श्री  राज  बहादुर):  (क)  जी

 हां।

 (ख)  ३९  मई,  ५६४५  तक  ।

 श्री  भक्त  दर्शन:  माननीय  मंत्री  महोदय  को

 धन्यवाद  देते  हुए  क्‍या  माँ  यह  जान  सकता  हूं
 फक  उन्हें  यह  ज्ञात  हैं  कभी  केदारनाथ  का  प्राौसद्व

 मदिर  मर्द  से  खुलने  वाला  हैं,  जब  कि  यह
 प्रबन्ध  ३९  मई  तक  पूरा  करने  जा  रहे  हैं  ?

 श्री  राज  बहादुर:  सम्भवतः  अगर  काम  जल्दी

 शुरू  हो  गया  तो  शेर  मई  से  पहले  प्रबन्ध  हो
 जाएगा।  उस  हालत  में  मुझे  बहुत  खुशी  होगी।

 श्री  भक्त  दर्शन:  क्‍या  वे  इस  सम्बन्ध  मेँ

 शीधूता  करने  की  चेष्टा  करने?

 श्री  राज  बहादुर  :  यथाशक्ति।

 CO-OPERATIVE  SOCIETIES

 #1704,  Shri  Biren  Dutt:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  any  facilities  are  pro-
 vided  to  the  Co-operaiive  Societies  in
 Tripura;  and

 (b)  if  so,  the  nature  of  facilities
 Riven  so  far  in  ‘1954.58?

 The  Minister  of  Agriculture  (Dr.  P.
 a  Deshmukh):  (a)  Ye:.

 (b)  The  facilities  provided  include
 the  grant  of  loans.  exemption  of
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 registration  fee  for  bonds  executed
 by  Cooperative  Societies,  exemption
 of  income  tax  on  profit  cf  soriety,
 settlement  of  disputes  by  reference
 to  cooperative  officer,  enforcement  of
 decision  or  award  through  civil  courts
 and  exemption  of  audit  fee  for  audi-
 ting  societies’  accounts.  In  addition
 to  these,  preference  is  also  given  to
 cooperative  zocieties  in  giving  cont-
 ract  works  of  road  construction,  canal
 digging  etc.

 Shri  Biren  Dutt:  May  I  know
 whether  the  recognition  of  these  co-
 operative  societies  by  the  authorities
 is  conditioned  by  police  reports?

 Dr.  P.  S.  Deshmukh:  What  reports?

 Mr.  Speaker:  Police  reports.  If
 the  police  feels  it  undesirable  to  re.
 cognise  it,  is  their  report  accepted?

 Dr.  P.  S.  Deshmukh:  I  do  not
 believe  so,  unless  there  are  many
 undesirable  people  who  want  to  take
 undue  advantage  of  these  facilities.

 Shri  Biren  Dutt:  May  I  know  in
 how  many  cases  recognition  has  been
 refused  in  Tripura?

 Dr.  P.  S.  Deshmukh:  I  have  not
 got  the  figure  of  the  number  of  socie-
 ties,  but  I  have  got  the  loans  here.
 We  had  given  financial  assistance  to
 the  societies  of  Rs.  19,000,  Rs.  22,000
 and  so  on.

 Shri  N.  B.  Choudhury:
 whether  the  period  given  for  the
 realisation  of  the  loans  from  such
 societies,  so  far  as  the  short-term
 ३0875  are  concerned,  is  such  that  it
 is  retarding  the  development  of  co-
 operative  societies  in  Tripura?

 May  I  know

 Dr.  P.  S.  Deshmukh:  The  whole  co-
 operative  movement  is  rather  fresh
 in  this  area,  and  therefore  there  may
 be  certain  initial  difficulties,  but  the
 ordinary  rules  for  realisation  are  being
 enforced.
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 Shri  Biren  Dutt:  How  many  societies
 applied  for  recognition,  and  how  many
 were  refused  recognition?

 Dr.  P.  S.  Deshmukh:  I  would  like  to
 have  notice  of  the  question.

 RoLLinG  Stock

 #1705.  Kumart  Annie  Mascarene:
 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  the  number  of  metre  gauge
 locomotives  manufactured  in  the
 Chittaranjan  Locomotive  Works
 during  the  last  three  years;

 (b)  the  amount  paid  as  cost  of
 wagons  to  the  private  sector  in  India
 during  the  last  four  years;

 (c)  the  quality  of  the  wagons  manu-
 factured  at  the  Railway  Workshop  at
 Mysore  as  regards  durability;  and

 (d)  who  examines  the  plans  of
 wagons?

 The  Parliamentary  Secretary  to  the
 Minister  of  Railways  and  Transport
 (Shri  Shahnawaz  Khan:  (a)  Nil.  Only

 B.  G.  Locomotives  are  manufactured  at
 Chittaranjan.

 (b)  A  statement  is  placed  on  the  table
 of  the  House  [See  Appendix  VIII

 annexure  No.  38].

 (c)  No  wagons  are  manufactured  at
 the  Mysore  Railway  Workshops.

 (d)  Drawings  are  approved  by  the
 Central  Standards  Office  Railways.

 Kumari  Annie  Mascarene:  May  I
 know  whether  the  wagons  manufactured
 here  compare  favourably  with  the
 wagons  which  we  were  using  formerly?

 Shri  Shahnawaz  Khan:  The  question
 was  asked  about  locomotives.  Now  the
 hon.  Member  has  jumped  over  to  the
 wagons.

 Kumari  Aunie  Mascarene:
 locomotives.

 I  mean

 Mr.  Speaker:  Part  (b)  of  the  ques-
 tion  relates  to  wagons  also.

 The  Minister  of  Railways  and  Trans-
 port  (Shri  L.  B.  Shastri):  They  are  as
 good  as  the  foreign  wagons.
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 WRITTEN  ANSWERS  TO  QUESTIONS

 AssaM  Rai,  LINK

 *1660  Shrimati  Ha  Palchoudhury:
 Shri  K.  P.  Tripathi:

 Will  the  Minister  of  Railways  be
 pieased  to  state:

 (a)  whether  Government  have
 received  any  representation  dated  the
 27th  December,  1954,  from  the  Indian
 Tea  Planters’  Association,  Jalpaiguri
 (West  Bengal)  in  regard  to  the  con-
 struction  of  a  chord  line  between
 Assam  and  the  rest  of  India  to  con-
 nect  the  Brahmputra  and  the  Ganga
 Rivers  in  order  to  avoid  travel  by  rail
 through  the  East  Pakistan  territory;

 (b)  whether  Government  have  con-
 sidered  the  proposals  contained  in  the
 representation  referred  to  in  (a)
 above;

 (c)  if  so,  whether  they  propose  to
 include  this  line  in  the  Second  Five
 Year  Plan;  and

 (d)  if  not,  the  reason  therefor?

 The  Deputy  Minister  of  Railways  and
 Transport  (Shri  Alagesan):  (a)  and
 (b).  Yes,  Sir.

 (c)  and  (d).  A  survey  for  a  line  bet-
 ween  Ramshai  and  Binnaguri  has  been
 sanctioned.  A  decision  will  be  taken
 after  the  report  on  this  survey  is  recei-
 ved.

 PostaL  EMPLOYEES  OF  SECUNDERABAD
 CANTONMENT

 #1661,  Shri  T.  B.  Vittal  Rao:  Will
 the  Minister  of  Communications  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Postal  employees  stationed  in  the
 Cantonment  area  of  Secunderabad
 refuseq  to  draw  their  salary  on  the
 38rd  January,  955  as  a  protest  against
 the  withdrawal  of  the  House-rent  and
 City  Compensatory  Allowances;  and

 (b)  the  action  taken  on  the  repre-
 sentation  made  by  the  National
 Federation  of  Postal  und  Telegraph
 employees  in  this  regard?
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 The  Deputy  Minister  of  Commanica-
 tions  (Shri  Raj  Bahadur};  (a)  06  class
 II  and  27  class  IV  employees  working
 in  certain  suburban  localities  of  Hydera-
 bad  (Dn.)  did  not  draw  ‘their  pay  on  the
 3rd  January  1955,  the  first  working  day
 of  the  month,  but  drew  it  subsequently
 on  the  4th  January  1955.

 (b)  The  matter  is  under  considera-
 tion  of  the  Government.

 Sort  EROSION
 *1662.  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  Government  have
 received  any  memoranda  from  the
 Government  of  Punjab  containing  pre-
 posals  for  protection  against  soil
 erosion

 (b)  if  so,  what  are  their  main  sug-
 gestions;  and

 (c)  the  financial  commitment  of  the
 Central  Government  in  this  connection
 and  the  share  to  be  borne  by  the  State
 Government?

 The  Minister  of  Food  ang  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  to  (c).  A
 proposal  to  astablish  demonstration
 centres  for  arresting  water  and  wind
 erosions  at  Hoshiarpur  and  Hissar
 was  made  by  the  Government  of  Pun-
 jab  and  8  subsidy  of  Rs.  16,000/-
 was  granted  in  ‘1984.55  and  proposal
 for  making  a  suitable  grant  for  ‘1955_
 56  is  under  consideration.

 Rartway  ACCIDENTS  ENQuIRY  Review
 COMMITTEE

 *1663.  Shri  L.  N.  Mishra;  Will  the
 Minister  of  Railways  be  pleased  to
 state  whether  any  additional  financial
 liability  has  fallen  on  the  Railway
 Administration  as  a  result  of  the  im-
 plementation  of  the:  various  recon
 mendations  of  the  Railway  Accidents
 Enquiry  Review  Committee?

 The  Parliamentary  Secretary  to  the
 Minister  of  Railways  and  Transport
 (Shri  Shafinawas  Khan):  The  Railway
 Board's.  directive  to  the  Railways  for
 implementing  the  accepted  recommenda-
 tions  having  issued  recently,  it  is  yet
 too  early  to  assess  the  actual  extent  of
 the  financial  lability  involved.
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 INDIAN  RpaRp  ror  Witp  Lire

 Shri  8S.  N.  Das: ¢  fe mid
 {  Seth  Govind  Das:

 Will  the  Minister  of  Food  and  Asgri-
 culture  be  pleased  to  state:

 (a)  the  main  suggestions  and  re-
 commendations  made  by  the  Indian
 Board  for  Wild  Life  in  its  plenary
 session  recently  held  in  Calcutta;

 (b)  whether  Government  have  con-
 sidered  the  suggestions  and  recom-
 mendations;  and

 (c)  if  so,  the  decisions  taken  there-
 on?

 The  Minister  of  Food  and  Agriculture
 (Shri  A.  P.  Jain):  (a)  A  Statement  giv-
 ing  the  main  recommendations  and  sug-
 gestions  of  the  Board,  is  placed  on  the
 Table  of  the  Lok  Sabha.  [See  Appen-
 dix  VIII,  annexure  No.  39.]

 (b)  They  are  under  consideration.

 (ce)  Does  not  arise.

 Rattway  LOCOMOTIVES

 *1669,  Shri  M.  S.  Gurupadaswamy:
 Will  the  Minister  of  Railways  be
 pleased  to  refer  to  the  reply  given  to
 starred  question  No.  643  on  the  l0th
 March,  955  and  state:

 (a)  the  total  number  of  steam  loco-
 Motives  received  so  far  under  the
 Indo-U.S.  Technical  Co-operation  Pro-
 gramme;  and

 (b)  which  of  the  countries  have  so
 far  fulfilled  the  maximum  portion  of
 their  contract?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 Nil.

 (b)  No  supplies  made  so  far.
 v

 ACCIDENT  IN  BARKUHI  COLLIERY

 ¥6757  Shri  P.  0.  Bose:  Will  the
 Minister  of  Labour  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  forty  miners’  quarters  built  on
 the  surface  of  Barkuhi  Colliery  in

 Chindwara  Disrict  have  been  recently
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 evacuated  following  cracks  on  the
 walls  due  to  subsidence  of  a_  portion
 of  the  Mine;

 (b)  the  facts  and  circumstances  of
 the  accident;

 (c)  the  total  loss  involved;

 (d)  whether  it  is  also  a  fact  that
 mining  operations  are  going  on  not
 only  beneath  the  quarters  on  the  col-
 liery  but  also  beneath  the  thickly
 populated  towns  and  bazars  in  Jharia
 and  other  coal-fields;  and

 (e)  if  so,  the  action  Government
 propose  to  take  in  the  matter?

 The  Deputy  Minister  of  Labour  (Shri
 Abld  Ali):  (a)  Yes.

 (b)  The  evacuation  of  these  dwel-
 lings  was  necessary  to  extract  coal
 from  beneath  them  as  there  was
 danger  to  their  stability.

 (c)  There  was  no  loss  of  life  or
 injury  to  any  person.

 (d)  Yes.

 (e)  In  all  such  cases  before  exten-
 ding  the  workings  beneath  dwellings
 not  belonging  to  the  owners,  they  are
 required  to  take  permission  from  the
 Mines  Department.  The  question  of
 their  instability  is  fully  considered  by
 the  officers  of  the  Mines  Department
 before  granting  permission.

 Raltway  SERVICE  COMMISSION,  BOMBAY

 ¥*1676,  Shri  U.  M.  Trivedi:  Will  the
 Minister  of  Railways  be  pleased  to

 state:

 (a)  whether  any  complaints  have
 been  received  about  the  proper  func-
 tioning  of  the  Railway  Service  Com-
 mission  in  Bombay;  and

 th)  if  so,  whether  these  complaints
 have  been  looked  into?

 The  Parliamentary  Secretary  to  the
 Minister  of  Railways  and  Transport
 (Shri  Shabnawaz  Khan):  (a)  No.

 (b)  Does  not  arise.
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 PROMOTION  OF  ASSISTANT  STATION
 MASTERS

 *I679,  Shri  B.  S.  Murthy:  Will  the
 Minister  of  Railways  be  pleased  to
 state  the  normal  period  after  which
 an  Assistant  Station  Master  is  pro-
 moted as  a  Station  Master?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  The
 period  varies  from  Railway  to  Rail-
 way  from  6  to  7  years  depending  on
 various  factors  such  as  number  of  sta-
 tions,  age  group  of  existing  incum-
 bents,  etc.

 HEALTH  SERVICES

 *1681.  Shri  Wodeyar:  Will  the
 Minister  of  Health  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  are  considering  a  proposal  to
 ‘ensure  a  uniform  development  of  the
 health  services  in  the  country;  and

 Health (b)  how  far  the  Central
 achieving Council  has  succeeded  in

 this  object?

 The  Minister  of  Health  (Rajkumari
 Amrit  Kaur):  (a)  There  is  no  such
 proposal.

 (b)  Does  not  arise.

 Pilots

 *1683.  Dr.  N.  B.  Khare:  Will  the
 Minister  of  Communications  be
 pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  an  article
 published  in  the  ‘Nagpur  Times’  dated
 the  2ist  February,  955  under  the
 caption  “playing  with  lives”  regurding
 indiscipline  amongst  Airlines  Staff;
 and

 (b)  if  so,  whether  any  action  has
 been  taken  to  prevent  such  indiscip-
 line  on  the  part  of  responsible  officers
 like  Pilots  which  might  lead  to  serious
 air  disasters?

 The  Deputy  Minister  of  Communica-
 tions  (Shri  Raj  Bahadur):  (a)  Yes,

 Sir.
 et

 ||
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 (b)  Disciplinary  action  has  been
 taken  by  both  the  Indian  Air  Lines
 Corporation  and  the  Director  General
 of  Civil  Aviation  against  the  Corgnan-
 der  of  the  aircraft.  The  Corporation
 has  forfeited  50  per  cent.  of  his  efficien-
 ey  bonus  for  the  month  of  February
 955  (amount  involved  Rs.  100).  The
 Director  General  of  Civil  Aviation  sus-
 pended  the  licence  of  the  Commander
 for  one  week.

 AGARTALA  LocaL  Bopy

 *1684,  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Health  be  pleased  to  state:

 (a)  whether  the  Municipality  of
 Agartala,  Tripura,  is  passing  through
 acute  financial  crisis  at  present;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  the  steps  Government  propose
 to  take  in  the  matter?

 The  Minister  of  Health  (Rajkumari
 Amrit  Kaur):  (a)  No.

 (b)  and  (c).  Do  not  arise.
 ‘  GWALIOR  ENGINEERING  WORKS

 *1685.  Shri  Suriya  Prashad:  Will  the
 Minister  of  Railways  be  pleased  io
 state  whether  it  is  a  fact  that  Gov-
 ernment  propose  to  purchase  the
 “Gwalior  Engineering  Works”  from
 the  Madhya  Bharat  Government  for
 the  use  of  the  Railways?

 The  Deputy  Minister  of  Railways
 and’  Transport  (Shri  Alagesan):  A
 proposal  is  under  consideration.

 JanaTA  SERVICE—BOMBAY-RAJKOT

 *1687.  Dr.  J.  N.  Parekh:  Will  the
 Minister  of  Radlways  be  pleased  to
 state  whether  there  is  any  proposal
 to  run  a  Janata  train  from  Bombay
 to  Rajkot?

 The  Parliamentary  Secretary  to  the
 Minister  of  Railways  and  Transport
 (Shri  Shahnawaz  Khan):  No.  Sir.

 Bonus  TO  BIKANER  BANK  EMPLOYEES

 *1688.  Shri  N.  Sreekantan  Nair:
 Will  the  Minister  of  Labour  be  pleased
 to  state:

 (a)  whether  Government  have
 received  any  representation  from  the
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 Bank  of  Bikaner  Employees’  Union
 on  the  question  of  bonus  for  1950;  and

 oe.
 if  so,  the  action  Government

 propose  to  take  in  the  matter?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  Yes.

 (b)  The  request  of  the  employees
 union  that  the  disputes  should  be  refer-
 red  for  adjudication  was  carefully  con-
 sidered  by  Government  which  came  to
 the  conclusion  that  the  dispute  was  not
 fit  to  be  referred  for  adjudication  to  a
 Tribunal.  The  union  was  informed
 accordingly.

 ERNAKULAM-QUILON  RaIL  LINK

 *1696,  Shri  T.  8,  Vittal  Rao:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  the  progress  of  work  ,on  the
 Ernakulam-Quilon  Railway  link;  and

 (b)  when  it  is  likely  to  be  com-
 pleted  and  opened  for  traffic?

 The  Parliamentary  Secretary  to  the
 Minister  of  Railways  and  Transport
 (Shri  Shahnawaz  Khan):  (a)  The
 work  on  the  formation  and  bridges  for
 about  50  miles  involving  about  750
 lakh  cubic  feet  of  earthwork  and  200
 bridges  has  been  completed.  Work  on
 the  remaining  length  is  making  rapid
 progress.

 (9)  In  April,  1957,  subject  to  the
 receipt  of  girdors  and  Track  materials
 in  time.

 काम  विलास  दफ्तर

 mQG08,  BTO  सत्यवादी  :  कया  श्रम  मंत्री  यह
 बिताने  की  कृपा  करेंगे  बैक:

 (क)  क्‍या  सरकार  को  मालूम  हैं  फक  काम

 दिलाई  दफ्तरों  को  राज्य  सरकारों  से  पूरा
 सहयोग  नहीं  प्राप्त  हो  रहा  हैँ,

 (ख)  था  हां,  तो  इस  विषय  में  सरकार

 क्या  कार्यवाही  करने  का  विचार  करती  हैं;

 (ग)  २६४४  मेँ  पटियाला  &  काम  दिलाई

 दफ्तर  से  कितने  स्थान  के  लिए  ब्यक्तणों  की

 मांग  की  गई  ,  जॉ
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 (घ)  उन  मों  से  कितने  स्थानों  के  लिए  सर-

 कार  ने  ऑर  कितनों  के  लिए  गॉस्सरकारी

 ब्याक्तियाँ  ने  मांग  की?

 श्रम  उपमंत्री  (श्री  आबिद  अली):  (क)  तथा

 (&).  काम  पिला  दफ्तरों  को  राज्य  सरकारों

 से  बड़ी  सहायता  मली  ऑर  मिल  रही  हें।
 मेरा  अनुमान  हैं  कि  माननीय  सदस्य  का  मतलब

 काम  दिलाई  दफ्तरों  को  रक्त  स्थानों  की

 सूचना  बने  की  रीत  ऑर  उनके  द्वारा  भरती  करने
 की  रीत  से  हैं।  इस  सम्बन्ध  में  स्थति  यह
 हैं  कि  अधिकतर  राज्य  सरकारों  ने  अपने
 विभागों  ऑर  कार्यालयों  को  यह  आद॑श  दिया
 हैं  कि  सेवा  आयोगों  आर  प्रीतियोगितात्मक

 परीक्षाओं  द्वारा  भरी  जाने  वाली  जगहों  के  आती-
 रिक्त  बाकी  सभी  खाली  जहाँ  की  सूचना
 काम  पिला  दफ्तरों  को  दी  जाए!

 कुछ  राज्य  सरकारों  नें  यह  भी  निर्णय  किया

 हैं  कभी  खुले  आम  भरती  उसी  दशा  में  की  जाए
 जब  काम  दिलाई  दफ्तर  योग्य  उम्मीदवारों  को
 मनोनीत  न  कर  सकें  लकन  यह  रीति  सर्वत्र

 नहीं  हैँ  इस  कमी  को  पूरा  करने  के  लिए  दोहरी
 नीति  हें  प्रथम  काम  दिलाई  दफ्तरों  की  कार्य

 क्षमता  ऑर  उपयोगिता  को  बढ़ाने  के  लए  प्रयास

 फकत  जा  रहे  हें  ऑर  दैनिक  प्रशासन  की  सत्ताएं
 धीर  धीर  राज्य  सरकारों  को  दी  जा  रही  हैं।
 इससे  राज्य  सरकारों  की  दिलचस्पी  काम  दिलाई
 दफ्तरों  की  ओर  बढ़ेगी  तथा  साथ  ही  इन  दफ्तरों
 की  बिखरे  ऑर  प्रबन्ध  ऑर  अच्छा  होगा।  साथ

 ही  साथ  उम्मीदवारों  की  पृथक  मनोनयन  प्रणाली
 के  अन्तर्गत  प्रयास  पाए  जा  रहे  दें  जिससे  कि
 ये  अपने  उत्तरदायित्वों  के  अनुकूल  बनें,  साथ

 ही  राज्य  सरकारों  तथा  उनके  विभागों  को
 प्रभावित  किया  जा  रहा  हैं  क  वे  इन  दफ्तरों  का
 अधिक  से  अधिक  उपयोग  करके  उनके  निर्माण
 में  सहायता  ये।

 (ग)  तथा  (घ),  २६३४  में  पटियाला  के  काम

 दिलाई  दफ्तर  को  मेज  गए  रिक्त  स्थानों  की
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 संख्या  :

 केन्द्रीय  सरकार  की  संस्थाओं  द्वारा  छ४6
 राज्य  सरकारों  की  संस्थाओं  द्वारा  ९४२
 गैरसरकारी  संस्थाओं  द्वारा  ९७६

 कल  १,०६५

 LOANS  TO  SHIPPING  COMPANIES

 *1707,  Dr.  Ram  Subhag  Singh:  Will
 the  Minister  of  Transport  be  pleased
 to  state:

 (a)  whether  Government  propose
 to  give  any  loan  to  Indian  Shipping
 Companies  during  the  year  1955-56;
 and

 (b)  if  so,  the  names  of  the  shipping
 companies  and  the  amount  of  loan
 Proposed  to  be  given  to  each?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 and  (b).  A  provision  of  Rs.  832  lakhs
 has  been  included  in  the  Capital  Bud-
 get  for  ‘1955-56  for  grant  of  loans  to
 Indian  Shipping  Companies  for  the
 purchase/construction  of  ships.  Gov-
 ernment  are  already  committed  to  pay
 during  1955-56  a  sum  of  Rs.  376;18
 lakhs  to  Messrs  Scindia  Steam  Navi-
 gation  Co.  Ltd.,  Bombay,  and  Rs.  98.40
 lakhs.  to  the  India  Steamship  Co.
 Ltd.,  Calcutta,  representing  the  balance
 of  the  loans  already  promised  to  these
 companies.  It  is  not  definitely  known
 at  this  stage  which  other  companies
 will  come  forward  for  such  loans
 during  the  ensuing  year,  but  it  is
 expected  that  the  entire  budget  pro-
 vision  will  be  utilized.

 RalLway  Lanp
 *1708.  Pandit  D.  N.  Tiwary:  will

 the  Minister  of  Railways  be  pleased
 to  lay  a  statement  on  the  Table  of  the
 House  showing:

 (a)  the  acreage  of  land  abandoned
 or  proposed  to  be  abandoned  by  the
 Railway  Administration  between
 Chupra  and  Sonepur  Stations  on  the
 North  Eastern  Railway  Stations
 giving  figures  for  each  station  sepa-
 rately;

 (b)  the  area  of  the  land  that  has
 been  temporarily  settled;
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 (c)  the  names  of  the  Stations  where
 it  has  been  settled  and  with  whom  it

 *has  been  settled;  and

 (d)  whether  any  rent  is  realised  on
 the  abandoned  land  at  Dighwore  Rau-
 way  Station?

 The  Parliamentary  Secretary  to  tne
 Minister  of  Railways  and  Transport
 (Shri  Shahnawaz  Khan):  (a)  to  (d).
 A  statement  is  laid  on  the  Table  of  the
 House.  [See  Appendix  VIII,  annexure
 No.  40].

 InpDIAN  CANCER  RESEARCH  INSTITUTE
 BomMBAY

 *1709,  Dr.  J.  N.  Parekh:  Will  the
 Minister  of  Health  be  pleased  to  state:

 (a)  the  specific  items  of  research
 undertaken  at  the  Indian  Cancer
 Research  Institute  at  Bombay;  and

 (b)  what  progress  has  been  made:
 recently  in  the  discovery  of  a  cure  for:
 Cancer?

 The  Minister  of  Health  (Rajkumari
 Amrit  Kaur):  (a)  The  work  of.  Cancer
 research  at  the  Indian  Cancer  Research
 Institute  at  Bombay  is  being  carried.
 out  under  the  following  sections:—

 i.  Experimental  Biology.
 ii.  Biophysics.
 iil.  Biochemistry.
 iv.  Pathology.
 v.  Human  variation.
 vi.  Statistics.

 Under  these  sections,  the  specific
 items  of  research  are:—

 l.  Experimental  research  on  the  rela-
 tionship  of  Endocrine  glands  to  pro--
 duction  of  Breast  Cancer.

 2.  Tissue  Culture—growing  of  living
 tissue  outside  the  body.

 8.  Studies  on  liver  regeneration  and
 induced  tumours  in  rats.

 4.  Carcinogenic  properties  of  chem!-
 cal  substances

 o  Ffectrom  Microscope  studies  of
 virus-like  particles  suspected  to  have
 a  relationship  with  production  of
 cancer.

 6,  Relation  of  the  use  of  betal  leaf,
 betel  nut  and  tobacco  with  oral  cancer.
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 7.  Role  of  vitamins  in  the  produc-
 tion  of  cancer,  and

 8.  Bio-chemical  study  of  body
 fluids.

 (b)  Except  for  some  advance  in  the
 understanding  of  the  cancer  problem

 and  the  better  methods  of  diagnosis
 ‘and  treatment  offered  by  radiotherapy
 and  isotopes,  no  spectacuiar  advance  in
 the  treatment  of  cancer  has  taken

 ‘place  recently.

 CENTRAL  RINDERPEST  LABORATORY  AT
 IZATNAGAR

 *7l0.  Shri  K.  C.  Sodhia:  Will  the
 Minister  of  Food  and  Agriculture  be
 ‘pleased  to  state:

 (a)  the  total  capital  and  annual
 ‘recurring  expenditure  on  the  Central
 Rinderpest  Laboratory  at  Izatnagar;

 (b)  whether  it  has  gone  into  opera-
 tion;  and

 (c)  if  so,  what  is  the  annual  pro-
 duction  of  vaccine  there?

 The  Minister  of  Food  and  Agricul-
 ‘ture  (Shri  A.  P.  Jain):  (a)  Capital  ex-

 penditure—Rs.  2,50,000.

 Recurring  expenditure—Rs.  2,10,000.
 (b)  Yes.

 (c)  One  hundred  lakh  doses.

 फा हल रिया  नियंत्रण  योजना

 «tee.  श्री  राम  शंकर  लाल:  क्या  स्वास्थ्य
 मंत्री  ४  मार्च,  ९६५४  को  (दिए  गए  तारांकित  प्रश्न
 संख्या  १११२  के  उत्तर  के  सम्बन्ध  में  एक  विवरण
 सभा  पटल  पर  रखने  की  कृपा  करेगी  जिसमें
 पनिम्नीलीखत  बातें  दिखाई  गई  हो:

 (क)  किन  किन  राज्यों  में  फाइलेरियाई  नीय-
 ऋण  योजना  चालू  करने  का  विचार  हैं,

 (ख)  किन  किन  राज्यों  में  सर्वेक्षण  'किया  जा
 रहा  हैं;  ऑर

 (ग)  फ्क्  किन  स्थानों  पर  नियंत्रण  टुकड़ियां
 काम  कर  रही  हैं?

 स्वास्थ्य  मंत्री  (राजकुमारी  अमृत  कार):  (क)

 से  (ग).  इस  सम्बन्ध  में  एक  विवरण-पत्र  लोक
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 सभा  पटल  पर  रख  पिया  गया  हैं  (विविध  चरि

 पुष्ट  ५,  अनुबन्ध  संख्या  ४९)

 CHITTARANJAN  LOCOMOTIVE  WORKS

 #1713.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Railways  be  pleased  tc
 state  the  approximate  value  of  the
 imported  parts  required  for  the  manu-
 facture  of  locomotives  at  the  Chittaran-
 jan  Locomotive  Works?

 The  Parliamentary  Secretary  to  the
 Minister  of  Railways  and  Transport
 (Shri  Sbahnawaz  Khan):  The  normal
 approximate  value  of  these  imports  is
 Rs.  1,25,000  per  locomotive.

 डाक  की  सकती

 +  १७१४.  श्री  रघुनाथ  सह:  क्या  संचार  मंत्री

 यह  बताने  की  कृपा  करेंगे  पीक:

 (क)  क्या  यह  सच  हैं  फक  २६  जनवरी,  २६५५
 को  हल्दी बाड़ी  से  आने  वाली  पैसेंजर  गाड़ी  का
 डाक  का  डिब्बा  सिलीगुड़ी  के  "निकट  लूट  लिया
 गया  आर  मेल  गार्ड  मार  राजा  गया;  आर

 (ख)  यादि  हां,  तो  उस  घटना  का  ब्यौरा  क्‍या

 हैं?

 संचार  उपमंत्री  (श्री  राज  बहादुर):  (क)  जी

 हां।  श  जनवरी,  २६५५  को।

 (ख)  डाक  का  डिब्बा  लूट  लिया  गया  ऑर
 डाक  ले  जाने  वाला  कर्मचारी  मार  दिया  गया।

 पुलिस  मामले  की  जांच-पड़ताल  कर  रही  हैं।

 LOANS  FOR  FERTILIZERS

 #1715.  Shri  Ibrahim:  Will  the  Minis-
 ter  of  Food  and  Agriculture  be  pleased
 to  state:

 (a)  whether  Government  have  given
 any  loan  to  State  Governments  for
 the  purchase  and  distribution  of  ferti.
 lizers  during  the  year  (1954-55;

 (b)  if  so,  the  names  of  the  States
 Governments;  and

 (c)  the  total  amount  of  loan  given
 to  them  State-wise?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  Yes,  Sir.
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 (b)  and  (c).  A  statement  is  placed
 on  the  Table  of  the  Lok  Sabha.  [See
 Appendix  VIII,  annexure  No.  42].

 WORKSHOP  AT  BONGAIGAON

 #1716,  Shri  Brohmo-Choudhury:
 Will  the  Minister  of  Railways  be  pleas-
 ed  to  state:

 (a)  whether  there  is  any  proposal
 to  establish  a  Railway  Timber  Work-
 shop  at  Bongaigaon  (Assam);

 (b)  if  so,  when  the  construction
 work  will  be  undertaken;  and

 (c)  when  the  Workshop  is  likely  to
 start  functioning?

 The  Parliamentary  Secretary  to  the
 Minister  of  Railways  and  Transport

 <Shri  Shahnawaz  Khan):  (a)  Yes,  Sir.

 (b)  During  1955-56.

 (c)  Early  in  1956-57.

 ACCIDENTS  IN  MINES

 *1717,  Shri  S.  0.  Samanta:  Will  the
 Minister  of  Labour  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  in  most
 of  the  cases  familiés  of  victims  cf  coal
 mine  disasters  have  been  granted  a
 monthly  assistance  of  Rs.  0  only;

 (b)  if  so,  whether  Government  pro-
 pose  to  revise  the  policy  of  giving

 ‘such  meagre  grants;  and

 (c)  whether  Government  will  place
 ‘on  the  Table  of  the  House  a  list  of
 victims  of  the  disasters  that  occurred

 in  thé  mines  during  1954-55  and  the
 ‘monthly  assistance  granted  to  their
 families?

 The  Deputy  Minister  of  Labour  (Shri
 Abid  Ali):  (a)  No.  Apart  from  the  pay-
 ment  prescribed  under  the  Workmen’s
 Compensation  Act,  there  is  no  provi-
 sion  for  making  any  payment  to  the
 families  of  victims  of  coal  mine  disas-
 ters.  In  the  case  of  the  two  major
 disasters  at  Newton  Chikli  and  Amla-
 ‘bad  Collieries,  additional  assistance
 ‘was  considered  necessary  in  view  of
 the  number  of  families  affected  and  the
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 consequent  burden  on  local  resources.
 Consequently  a  purely  ex-gratia  allow-
 ance  of  Rs.  l0  per  month  for  a  period
 of  2  years  to  each  widow  and  scholar-
 ship  of  Rs.  5  per  month  to  each  of  the
 children  of  the  deceased  attending
 School  for  a  period  of  three  years  was
 made  out  of  the  Coal  Mines  Labour
 Welfare  Fund.

 (b)  Does  not  arise.

 (c)  &  statement  is  placed  on  the
 Table  of  the  Lok  Sabha.  [See  Appen-
 dix  VIII,  annexure  No.  43].

 CHANDIGARH  Rart  LINK

 *1718,  Dr.  Satyawadi:  Will  the
 Minister  of  Railways  be  pleaseg  to
 state  the  actual  amount  spent  on  the
 Chandigarh  rail  link?

 The  Parliamentary  Secretary  to  the
 Minister  of  Railways  and  Transport
 (Shri  Shahnawaz  Khan):  The  work  is
 estimated  to  cost  Rs.  45  lakhs  approxi-
 mately.

 HEALTH  SurRVEY  OF  WORKERS  ON  TEA
 PLANTATIONS

 #1719,  Pandit  D.  N.  Tiwary:  Wil)
 the  Minister  of  Health  be  pleased  to
 refer  to  reply  given  to  starred  ques-
 tion  No.  354  on  the  27th  September,
 954  and  state:

 (a)  whether  the  services  of  an
 expert  from  the  Ross  Institute  of
 Tropical  Hygiene,  London  have  since
 been  secured  for  surveying  the  health
 conditions  of  tea  labourers  of  Assam
 and  West  Bengal;  and

 (b)  the  results  of  the  survey
 achieved  so  far,  in  case  it  has  been
 undertaken?

 The  Minister  of  Health  (Rajkumar
 Amrit  Kaur):  (a)  Not  yet.

 (b)  Does  nvt  arise.

 NATIONAL  HIGHWAYS  IN  SAHASHTRA

 #1720,  Dr.  J.  N.  Parekh:  Will  the
 Minister  of  Transport  be  pleased  tc
 state:

 (a)  the  progress  of  work  on  the
 National  Highways  in  Saurashtra:
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 (b)  the  amount  spent  so  far  on  this
 account;  and

 (c)  the  time  likely  to  be  taken  to
 link  Kandla  with  the  National  High-
 way?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 (i)  Earth  work  in  48  miles  of  new
 lengths  under  construction  is  nearing
 completion;  collection  of  material  is
 also  in  progress.

 (ii)  20  miles  of  existing  roads  have
 been  improved  and  work  on  improve-
 rent  of  l!5  miles  is  in  progress.

 (b)  About  Rs.  9.76  lakhs.

 (c)  By  the  end  of  March,  1958.

 हल  दुर्घटना

 #  १७२६.  Bo  राम  सुभग  सिह:  क्‍या  रेलवे
 मंत्री  यह  बताने  की  कृपा  करने  कि:

 (क)  क्‍या  यह  सच  हैं  कि  २४  मार्च,  ९६४४  को

 पूर्व  लवे  क ेजमानिया  ऑर  दिलदार नगर  स्टेशनों
 के  बीच  ७२  डाउन  पार्सल  एक्सप्रेस  के  कुछ
 डिब्बों  में  आग  लग  गई  .भी  ,

 (ख)  याद  हां,  यह  घटना  किन  कारणों  से

 ्  ऑर  आग  फीस  समय  लगी)

 (ग)  किसने  आग  को  सब  से  पहले  देखा  ऑर

 कब;

 (घ)  कितने  (डिब्बों  को  हानि  पहुंची;  ऑर

 (&)  जो  सामान  जल  गया,  वह  अनुमानतः
 कितने  मूल्य  का  था?

 ह । 3  तथा  परिवहन  मंत्री  के  सभासाचिय  (श्री
 शाहनवाज  खां):  (क)  संघ).  ९४-३-१४  को  ७
 बज  कर  ४०  मिनट  के  लगभग  जब  ७२  डाउन
 पार्सल  एक्सप्रेस  पूर्व  रेलवे  के  मुगल  सराय-

 दानापुर  शाखा  पर  जमानियां  ऑर  ट्रॉली  स्टेशनों'
 के  बीच  चल  रही  थी,  तो  मुगल  सराय  के  मुख्य
 टिकट  निरीक्षक,  जो  इजन  से  छठ  आराम-डिब्बे
 मेँ  सफर  कर  रहे  थे,  ने  देखा  'कि  इंजन  से  पांचवीं
 डिब्बे  में  आग  लग  गई  हैं।  यह  सामान  वाला

 फैलाया  कम।  उन्होंने  खतर  की  जंजीर  खाँची  ह.
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 गाड़ी  तुरन्त  दरॉली  स्टेशन  पर  रुक  गई।  सामान-

 (डिब्बा  मय  सामान  के  पूरा  जल  गया।  इस
 डिब्बे  में  आतिशबाजी  के  सामान  रखे  द्यूत  थे।

 उनमें  रगड़  लगने  से  अपने  आप  आग  लग

 गई।

 डा)  अभी  पता  नहीं  चला  हैं।

 Raw  50689

 ¥*1722.  Chaudhri  Muhammed  Shaffee:.
 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  the  names  of  the  countries  from.
 which  raw  sugar  was  imported  during
 1954;  and

 (b)  the  quantity
 each  country?

 The  Minister  of  Food  and  Agricul-.
 ture  (Shri  A.  P,  Jain):  (a)  Dominican.
 Republic  and  Cuba,

 (b)  The  quantity  imported  from
 the  Dominican  Republic  and  Cuba  is:
 8,132  tons  and  68,389  tans  respec-.
 tively.

 imported  from.

 PROMOTION  OF  RAILWay  STAFF

 485,  Shri  Thimmaiah:  Will  the  Min-
 ister  of  Railways  be  pleased  to  state:

 (a)  the  principle  adopted  in  pro-
 moting  District  Traffic  Superinten-
 dents  as  Regional  Deputies  om  _  the
 Southern  Railway;

 (b)  whether  this  principle  has
 been  followed  in  filling  up  the
 place  of  the  Regional  Deputy  (Ameni-
 ties).  sanctioned  by  the  Railway
 Board  in  954  on  the  Southern  Rail-
 way;  and.

 (c)  if  not,  the  reasons  therefor?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 These  posts  are  normally  filled  by
 selection  from  among  the  officers  of
 the  Transportation  (Traffic)  &  Com-
 mercial  Department  of  the  Railway.

 (b)  and  (c).  The  post  of  Deputy
 General  Manager  (Amenities)  is  a
 general  Administrative  post,  Such  @
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 post  is  to  be  filled  by  selection  from
 among  the  officers  of  all  the  Depart.
 ments  of  the  Railway.  This  principle
 has  been  followed  when  filling  the
 post.

 बसवाड़ी-सरगुजा  रल  सम्पर्क

 ४५६.  श्री  जेठन  :  क्या र॑लवे  मंत्री  यह  बताने
 की  कृपा  करने  कि

 :

 (क)  जो  रेलवे  लाइन  बरवाडीह  जंकशन  से

 सरगुजा  तक  बनाई  जा  रही  थी,  उसका  काम

 क्यों  रोक  दिया  गया  हैं;

 (ख)  अभी  तक  उस  पर  कुल  कितना  व्यय

 जुआ  हैं;  आर

 (ग)  जो  रल  की  लाइन  बन  चुकी  हैं,  वह  अक्स
 काम  में  लाई  जाएगी?

 'मलबे  तथा  परिवहन  उपमंत्री  (श्री  अलगेशन):
 (क)  २६४६-४०  में  रुपए  की  कमी।

 (ख)  लग भरा  २  ९/२  करोड़  रुपए  ।

 (ग)  इस  बात  की  जांच  की  जा  रही  हैं  फक
 क्या  बड़वाडीह  ऑर  सरना डीह  के  बीच  या  उससे

 कुछ  पहले  किसी  स्थान  तक  लाइन  पूरा  करना
 सम्भव  हैं?

 रेलवे  के  ऊपरी  पुल
 ss.  श्री  जेहन:  क्या  रल  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि:

 (क)  क्‍या  डाल्टनगंज  गढ़वा  रोड  आर  बरवा-

 डीह  स्टेशनों  पर  र॑ल  की  लाइनों  के  ऊपर  पुल
 x,

 (ख)  याद  नहीं  तो  इसके  क्या  कारण  हैं;  आर

 (ग)  इन  स्थानों  पर  ऊपरी  पूलों  के  अभाव  मेँ

 दुर्घटनाओं  के  कारण  स्टेशनों  पर  अथवा  उनके
 निकट  २६४४  में  गाड़ियाँ  से  कितने  व्यक्त  कर्ट?

 रपये  तथा  परिजन  उपमंत्री  (श्री  अटेंशन):
 (क)  माननीय  सदस्य  का  मतलब  ऊपरी  पैदल-

 लॉ  (Foot  Over-bridges)  से  जान

 पड़ता  हैं  |  इन  स्टेशनों  पर  इस  तरह  के  पुल
 नहीं  हैं  ।
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 (ख)  इस  तरह  के  पुल  बनाने  की  कोई  जरूरत

 नहीं  मालूम  पड़ती  हैं।

 (ग)  कोई  नहीं।

 RAILWAY  QUARTERS

 488.  Chaudhri  Muhammed  Shaffee:
 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  the  number  of  Ticket  Collectors
 and  Travelling  Ticket  Examiners  on
 the  Northern  Railway  who  have  been
 allotted  quariers  upto  the  28th
 February,  1955;  and

 (b)  the  number  of  such  employees
 who  have  not  been  provided  residen-
 tial  accommodation?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 and  (b).  The  required  information  is
 being  collecteqd  from  the  Northern
 Railway  administration  and  the  same
 will  be  placed  on  the  Table  of  the
 House  in  due  course.

 COMPLAINTS  REGARDING  CATERING

 489.  Chaudhri  Muhammed  Shaffee:
 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  the  number  of  complaints  re-
 ceived  from  the  Ist  January  to  the
 28th  February,  955  against  fruit
 vendors  and  caterers  on  the  Delhi
 Main  Railway  Station;

 (b)  the  aciion  taken  thereon;

 (c)  whether  there  is  any  demand
 for  a  canteen  from  the  staff  of  the
 Station;  and

 (d)  if  so,  the  decision  taken  in  the
 matter?

 The  Deputy  Minister  of  Railways  and
 Transport  (Shri  Alagesan):  (a)  Only

 one  complaint  was  received  on
 25.2.1955.  This  was_against  a  vendor
 for  gross  carelessness  in  propelling
 his  trolly  on  the  Platform.

 (b)  The  vendor  has  been  discharged.

 (c)  Yes.  $
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 (d)  The  matter  is  under  examina-
 tion.

 TANK  WAGONS
 490,  Shri  Tulsidas:  Will  the  Minis-

 ter  of  Railways  be  pleased  to  state:

 (a)  the  number  of  Tank  Wagons
 for  transport  of  vegetab‘e  oils  and
 their  allocation  to  different  Railways
 at  present;

 (b)  whether  any  complaint  about
 the  inadequate  supply  of  these  wagons
 has  been  received  from  Saurashtra;
 and

 (c)  if  so,  the  action  taken  in  the
 matter?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 A  statement  is  attached  [See  Ap-
 pendix  VIII,  annexure  No.  44.]

 (b)  and  (c).  Yes,  only  one  com-
 plaint  was  received  by  the  Western
 Railway  in  January  ‘1955,  from
 MesSrs.  Halar  Manufacturers  As-
 sociation,  Jamnagar.  The  party  was
 informed  by  the  Western  Railway
 that  on  account  of  the  over-all  short-
 age  of  vegetable  oil  tank  wagons,  all
 demands  could  not  be  met  currently.

 Additional  tank  wagons  have  a).
 ready  been  ordered  against  1954-56
 programme,  of  which  49  ऐश,  6.  bogi
 tank  wagons  (equivalent  to  38,  four-
 wheelers)  are  expected  to  be  allocated
 to  the  Western  Railway,  on  the  re-
 ceipt  of  tank  wagons  progressively  by
 the  end  of  February.  1955.  In  the
 meantime,  as  and  when  _  feasible
 without  detriment  to  the  Movement

 of  Petroleum  oils.
 (i)  backloading  of  Petroleum  Oil

 (Black  Oil)  tank  wagons  with  vege-
 table  oils  is  allowed’,  and,

 (ii)  some  tank  wagons  from  the
 fleet  for  Petroleum  Oils  are  also
 temporarily  loaned  for  vegetable  oi)
 traffic.

 MOoKAMEH  BRIDGE

 492,  Shri  S.  N.  Das:  Will  the  Mia-
 ister  of  Railways  be  pleased  to  state:

 (a)  the  quantity  and  value  of  earth
 work  that  will  have  to  be  done  in
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 connection  with  the  Mokameh  Bridge
 construction  scheme  on  the  Ganga
 River.

 (b)  what  part  of  this  earth  work  i
 proposed  to  be  done  by  earth-moving
 machinery  and  what  part  by  manual
 Jabour;

 (c)  why  the  use  of  earth  moving
 machinery  has  been  preferred;  and

 (d)  the  total  number  of  unskilled
 labourers  that  will  be  required  for  the
 project?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 8°80  crores  cft.  earthwork  estimated
 to  cost  Rs  94  lakhs.

 (b)  8  crores  cft.  earthwork  in  the
 formation  of  the  embankment,  tran-
 shipment  yard'  and  the  guide  bank
 with  earthmoving  machinery,  and  ap-
 proximately  80  lakhs  cft.  with  manual

 labour,

 (c)  The  Scheme  requires  7}  crores
 cft.  earthwork  in  the  guide  bank,
 North  approach  bank  and  North
 channel  to  be  done  in  limited  space
 in  one  working  season  and  this  can
 only  be  done  by  using  machinery.

 (d)  15,000  unskilled  labourers,

 टिकटों  का  दुबारा  बसा  जाना

 ४६३.  श्री  रघुनाथ  सिह:  क्‍या  लवे  मंत्री  यह
 बताने  की  कृपा  करेंगे  फक  इस्तेमाल  किए  गए
 रेलवे  टिकटों  को  फिर  से  बेंचने  के  सम्बन्ध  माँ
 गत  वर्ष  कितने  व्यक्त  गिरफ्तार  किए  गए?

 रल  तथा  परिवहन  उपमंत्री  (श्री  अलगंशन):
 इस्तेमाल  कए  हुए  र॑ल  के  (टिकटों  कौ  फिर  से

 बेचने
 के  सम्बन्ध  मेँ  ९६२४  में  २२  आदमी  पकड़

 गए।

 RECRUITMENT  द

 494.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  number  of  persons  recruit-
 ed  direct  as  class  III  and  class  IV  em-
 ployees  in  the  Northern  Railway
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 during  the  years  ‘1953-54  and  ‘1954-55.
 (up-to-date),  year-wise;

 (b)  the  number  of  Scheduled  Caste
 candidates  amongst  them;  and

 (९)  the  number  of.  posts  which  were
 reserved  for  the  Scheduled  Castes  in
 each  category  for  each  year?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 to  (c).  Two  statements  are  attached.
 [Placed  in  Library,  See  No.  S-04/55]

 PLanT  PROTECTION  SCHEME

 495.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  amount  of  grants  made  so
 far  under  the  Five  Year  Plan  to
 Punjab  in  connection  with  the  Plant
 Protection  Scheme;  and

 (b)  the  progress  made  by  the
 Punjab  Government  in  this  direction?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  Rs.
 4,20,000  from  1951-52  to  ‘1954-55,
 under  the  Grow  More  Food  Plan.

 (b)  A  statement  is  placed  on  the
 Table  of  the  Lok  Sabha.  |See  Appendix
 VIII,  annexure  No,  45.]

 TEA  GARDEN  LABOURERS

 496.  Shri  D.  C.  Sharma;  Wil]  the
 Minister  of  Labour  be  pleased  _  to
 state:

 (a)  the  total  number  of  labourers
 employed  in  tea  gardens  of  Assam
 and  West  Bengal  during  ‘1954;

 (b)  the  total  amount  of  wages  paid
 to  them  during  the  above  period;  and

 (c)  the  rate  and  amount  of  the
 profit  declared  by  the  owners  during
 the  above  period?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  Assam—About
 5,50,000  labourers  were  employeq  in
 tea  gardens  during  1954.

 West  Bengal—According  to  the  latest
 available  information,  2,13,566  lab-
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 ourers  were  employed  in  tea  gardens.
 affiliated  to  the  Indian  Tea  Assocla-
 tion  and  the  Indian  Tea  Planters”
 Association  during  ‘1953.

 (b)  and  (c).  Information  is  not
 available.

 PASSENGER  AMENITIES
 497.  Shri  D.  C.  Sharma:  Will  the:

 Minister  of  Railways  be  pleased  to
 state  the  amount  spent  so  far  on
 passenger  amenities  under  the  various
 items  on  the  Northern  Railway  out  of
 the  amount  sanctioned  for  (1954-55?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  A
 statement  is  placed  on  the  Table  of’
 the  House.  [See  Appendix  VIII,  an--
 nexure  No,  46].

 TRACTORS

 498,  Shri  D.  C.  Sharma;  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state  the  approximate  value
 of  tractors  imported  during  the  year
 1954,  (country-wise)?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  The  value  of
 tractors  imported  during  the  year  954
 country-wise,  is  as  under:

 Country  Value  of  tractors

 U.  K.  Rs.  88,95,306
 U.S.A.  Rs,  77,63,907

 Germany  Rs,  28,72,880

 Italy  Rs.  4,42,957
 Canada  Rs.  5,93,144,

 Austria  Rs,  4,08,033
 Czechoslovakia  Rs  =  ‘5,57,529

 Russia  Rs.  22,402

 Rumania  Rs.  17,293,

 TOTAL  Rs, 72,15,73,451

 STATE  LEGISLATIONS  "REGARDING
 AYURVEDA

 499.  Shri  D.  0.  Sharma:  Will  the:
 Minister  of  Health  be  pleased  to  state:

 (a)  the  names  of  States  which  have
 enacted  laws  regarding  the  Ayurvedic
 system  of  medicines:

 (b)  the  names  of  the  States  which:
 have  formed  Ayurvedic  State  facul-
 ties;  and
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 (c)  the  names  of  the  States  which
 have  registered  Ayurvedic  practi-
 tioners?

 The  Minister  of  Health  (Rajkumari
 Amrit  Kaur):  (a)  Bombay,  Uttar  Pra-
 desh,  Punjab,  Madhya  Pradesh,  Bihar:
 Hyderabad,  Travancore-Cochin  Rajas-
 than,  Saurashtra,  P.E.P.S.U.,  Madhya
 Bharat,  and  Delhi.

 (b)  Bombay,  West
 Bihar,

 Bengal,  and

 (c)  Bombay,  West  Bengal,  Madras,
 Uttar  Pradesh,  Punjab,  Madhya  Pra-
 desh,  Bihar,  Assam,  Hyderabad,  Tra-
 vancore-Cochin,  Rajasthan,  Saurashtra
 P.E.P.S.U...  Madhya  Bharat,  and
 Delhi.

 Pusuiic  CALL  OFFICES

 500.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Communications  be  pleased
 to  state:

 (a)  the  names  of  the  towns  in  the
 districts  of  Hoshiarpur,  Kangra  and
 Gurdaspur  ‘fin  Punjab  which  have  been
 provided  with  Public  Call  Offices;

 (b)  whether  there  is  any  scheme  to
 provide  such  offices  in  other  districts;
 and

 (c)  if  so,  by  what  time  the  scheme
 is  likely  to  materialise?

 The  Deputy  Minister  of  Communica-
 tions  (Shri  Raj  Bahadur):  (a)  The
 particulars  are  given  in  the  attached
 statement.  [See  Appendix  VIII,  an
 nexure  No.  47]

 (b)  Similar  facilities  already  obtain
 in  the  other  districts  also;  schemes
 further  sanctioned  and  remaining  to
 be  completed  are  shown  in  the  at-
 tached  statement.  [See  Appendix  VIII,
 annexure  No.  47]

 (९)  During  ‘1955-56.

 New  Post  OFFIcEs  IN  HOSHIARPUR

 50i.  Shri  0,  C.  Sharma:  Will  the
 Minister  of  Communications  be  pleas-
 ed  to  state  the  names  of  the  post  offices
 opened  in  the  District  of  Hoshiarpur
 in  Punjab  during  the  year  1954?

 The  Deputy  Minister  of  Communica-
 tions  (Shri  Raj  Bahadur):  Names  of
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 Post  Offices  opened  in  the  District  of
 Hoshiarpur  during  954  are  given
 below:

 l.  Dhamandri.
 2.  Gindpur,
 3.  Jadla.
 4.  Masitpalkot.
 5.  Rupowal.
 6.  Rurkee  Khas.
 7.  Mehendpur.
 8  Salimpur.

 9.  Thana.

 लबे  दुर्घटना

 ५०२.  श्री  रघुनाथ  सह:  क्‍या  रेलवे  मंत्री  यह्
 बताने  की  कृपा  करेंगे  फक  क्या  यह  सच  हैं  कि
 २७  जनवरी,  २६५४  की  शाम  को  लखनऊ  के  चार-
 बाग  स्टेशन  के  समीप  मालगाड़ी  के  पांच  डिब्बे
 उलट  गए  जब  फक  वह  प्रतापगढ़  की  ओर  जा
 रही  थ्री  ऑर  जिससे  प्रतापगढ़--लखनऊ  लाइन
 बन्द  हो  गई  थी?

 लवे  तथा  परिवहन  उपमंत्री  (श्री  अलगंशन):
 २७-१-१६४५४  की  शाम  को  लगभग  ६  बज  कर  ४४
 मिनट  पर  जब  नम्बर  2020  “डाउन  थू  माल-

 गाड़ी  (No.  3030  Down  through  Goods

 Train)  उत्तर  रेलवे  के  लखनऊ-प्रतापगढ़
 खंड  (Section)  पर  दिलकुशा  कॉमन

 (लखनऊ)  से  गुजर  रद्दी  थी,  उसके  ४  डिब्बे,  जो

 होगीन  से  ९८  वें,  ९६  वें,  २९  वों  ऑर  २३  वें  नंबर
 पर  थे,  पटरी  से  उतर  गए।  २४  वां  डिब्बा  भी
 उतर  गया  भा  पर  फिर  अपने  आप  पटरी  पर

 चढ़  गया।  नतीजा  यह  हुआ  फक  लखनऊ:्रताप-

 गढ़  ऑर  लखनऊ-फैजाबाद  खंडों

 tions)  रास्ते  बन्द  हो  गए।  २८-२-२६५४  कौ

 सुबह  ३  बजे  ये  लाइनें  यातायात  के  लिए  खुजली।
 PLANES  FRoM  U.S.A,

 503.  Shri  M.  rR.  Krishna:  Wil!  the
 Minister  of  Communications  be  pleas-
 ed  to  state:

 (a)  how  many  of  the  planes  pur.
 chased  from  the  United  States  of
 America  during  the  year  954  were
 purchased  under  long  term  loans;  and
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 (b)  how  many  of  them  were  brand-
 new  planes  and  how  many  were
 second-hand?

 The  Deputy  Minister  of  Com-
 munications  (Shri  Raj  Bahadwugt):  (a)
 None.

 (b)  Does  not  arise.

 ASSISCANCE  FOR  RAILWAY  REHABILITA-
 TION

 504.  Shri  Sarangadhar  Das:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  any  contracts  for  the
 supply  of  wagons  as  8  part  of  the
 Indo-U.S.  Technical  Co-operation  Pro-
 grammie,  have  been  recently  signed;

 (b)’the  names  of  the  firms  to  which
 the  contracts  have  been  awarded;

 ic)  the  total  number  of  wagons  to
 be  supplied  by  these  firms;  and

 (d)  whether  the  contracts  have
 been  awarded  in  consultation  with  the
 Government  of  India?

 The
 e  Deputy

 Minister  of  Railways
 and  msport  (Shri  Alagesan):  (a)
 Yes,

 (b)  (i)  Magor  Car
 (U.S.).

 (ii)  ACF  Industries  (U.S.).
 (iii)  Metro  Cammell  (U.K.).
 (iv)  Simmering-Graz  Pauker,  A.C.

 (Austria).
 (c)  6300.
 (d)  Yes.

 Corporation,

 Srpine  at  SATAYAMURTINAGAR
 505.  Shri  Rajagopala  Rao:  Will  the

 Minister  of  Railways  be  pleased  to
 refer  to  the  reply  given  to  starred
 question  No.  49]  on  the  3rd  March, 955  and  state:

 (a)  whether  any  part  of  the  ex-
 penditure  incurred  on  the  construc-
 tion  of  railway  siding  at  Satyamurti-
 nagar  has  been  recovered  from  the
 Congress  Organisation:

 (b)  the  volume  of  goods  traffic
 handled  at  the  new  siding:

 29  L.S.D,
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 (ey  whether  it  is  a  fact  that  Gov-
 ernment  have  decided  to  let  the  siding
 stand  permanently:

 (d)  if  so,  the  monthly  expenditure
 on  the  maintenance  thereof;

 (e)  the  volume  of  traffic  handled  at
 the  siding  after  the  termination  of
 the  Congress  Session;

 (f)  the  minimum  volume  of  |  traffic
 normally  considered  necessary  for
 providing  a  railway  siding;  and

 (g)  the  cost  of  dismantling  this
 siding?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesam):  (a)
 No,  Sir.

 (b)  The  siding  was  not  open  for
 8०००४  traffic.

 (c)  No,  Sir.
 already  begun.

 (d)  Does  not  arise.

 Dismantlement  has

 (९)  Satyamurtinagar  station  was
 closed  for  traffic  from  (25-1-55  and  no
 traffic  had  been  dealt  with  at  that
 station  or  on  the  siding  leading  to
 that  station  from  that  date.

 (f)  Each  case  is  dealt  with  on  its
 own  merits.

 (g)  Rs.  ‘16,154  approximately.

 RAILwAy  EMPLOYEES

 506,  Shri  B.  8.  Marthy:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  an  Assistant  Station
 Master  is  subordinate  to  a  Station
 Master;  and

 (b)  whether  the  duties  and  responsi-
 bilities  of  Station  Masters  are  greater
 than  those  of  Assistant  Station
 Masters?

 The  Deputy  Minister  of  Railways
 ang  Transport  (Shri  Alagesan):  a)
 Yes.

 (b)  During  their  tour  of  duty  the
 Station  Masters  atid  Assistant  Station
 Masters  are  responsible  for  the  run-
 ning  of  the  Station.  The  Station
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 Master  is  in  addition  responsible  tor
 genera]  supervision,  goods  booking
 and  closing  of  the  cash,

 Rartway  EMPLOYEES

 507.  Shri  B.  8,  Murthy:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  the  Efficiency  Bar  in
 the  corresponding  old  scale  of  pay  of
 Rs.  45-5-60-E.B.-95  for  Assistant
 Station  Masters  and  Station  Masters
 and  the  prescribed  scale  of  pay  of
 Rs.  64-4-120-5-170,  is  on  the  same
 proportionate  level;

 (b)  whether  all  those  who  had
 already  crossed  the  Efficiency  Bar  in
 the  corresponding  old  scales  were  also
 fixeq  below  the  Efficiency  Bar  stage
 in  the  prescribed  scale  along  with
 those  who  had  not  crossed  the  bar;
 and

 (c)  if  so,  the  reasons  therefor?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 No,

 (b)  Yes,

 (c)  The  @entral  Pay  Commission.
 whose  recommendations  were  accepted,
 recommended  only  a  certain  credit  for
 past  service.  There  is  no  provision  for
 placing  those  who  had  crossed  _  the
 Efficiency  Bar  in  the  ‘old  scale  above
 the  Efficiency  Bar  in  prescribed  scale.

 New  Rartway  Lines

 508.  Shri  Wodeyar:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Government  of  India  have  asked  the
 Mysore  Government  to  send  proposals
 for  laying  new  railway  lines  in  the
 State  for  inclusion  in  the  Second  Five
 Year  Plan:  and

 (b)  if  so,  the  rsture  of  the  pro.
 posalg  sent  by  the  Mysore  Govern-
 ment?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 Yes,  Sir.
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 (b)  It  is  not  usual  to  lay  such  pro-
 posals  on  the  Table  of  the  Lok  Sabha.

 Rattway  EMPLOYEES
 509.  Pandit  M.  B.  Bhargava:  Wil)

 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  pro
 motions  to  the  wireless  operators
 posts,  both  in  the  selection  and  non-
 selection  grades  in  the  Northern  Rail-
 way  are  being  made  on  the  basis  of
 the  provisional  seniority  list;

 (c)  whether  it  is  contrary  to  the.
 being  made  without  deciding  the
 objections  to  the  provisional  list  and
 finalisation  thereof;

 (b)  whether  these  promotions  are
 instructions  of  the  Railway  Board:
 and

 (d)  if  so,  the  action  Government
 propose  to  take  in  the  matter?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 Yes.

 (b)  Such  promotions  are  provisional!
 subject  to  readjustment,  if  necessary
 on  the  issue  of  the  final  seniority
 lists,  keeping  in  view  the  objection,
 if  any,  raised  by  staff.

 (c)  No,
 (0)  Does  not  arise.

 हलब  कर्मचारी

 to,  aft  पी०  एल०  बारुपाल:  क्या  हलब  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि:

 (क)  स्लो  के  एकीकरण  के  पश्चात:  स्लो  माँ
 २६४२-१२,  ५६४३-१४  ऑर  REMEWK  में  अलग
 अलग  अब  स्ब  चतुर्थ  श्रेणी  के  काल  कितने  कर्म-
 चारी  नियुक्त  कए  गए

 (ख)  उनमें  से  सुरक्षित  स्थान  कितने  थे;  ह, ड

 (ग)  उनमें  अनुचित  जातियाँ  के  कितने
 चारी  नियुक्त  किए  गए  ;

 हलवे  तथा  परिवहन  उपमंत्री  (श्री  अलणेशन):
 (क)  से  (ग).  जो  सूचना  मल  सकी  हैँ

 उसका  विवरण  (Statement)  साथ

 नत्थी  हैं.  दीखिए  परिशिष्ट  ५,  अनुबन्ध  संख्या

 ४५)  ।  . a?  oD
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 RouTAK-GOHANA-PANIPAT  LINE

 5il.  Dr.  Satyawadi:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state
 the  estimated  cost  of  restoration  of
 the  Rohatak-Gohana-Panipat  line  and

 its  mileage?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  The
 estimated  cost  of  restoring  the  Rohtak-
 Gohana-Panipat  line,  a  length  of
 about  44  miles,  is  Rs,  98  Jakhs  ap-
 proximately.

 PyrsBA  DEVENDRA  NaGAR  CO-OPERATIVE
 SocIETY

 512.  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Purba  Devendra  Nagar  Multi-purpose
 Co-operative  Society  of  Tripyra  was
 formed  about  a  year  and  a  naif  ago;

 (b)  whether  it  is  a  fact  that  it  has
 constructed  six  miles  of  road  in  the
 community  project  area  of  Jirania;

 (c)  whether  it  is  a  fact  that  the
 registration  of  the  said  Co-operativ>
 Society  has  been  held  up;  and

 (d)  if  so,  the  reasons  therefor?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a),  (c)  and
 (d).  A  proposal  for  registration  of  the
 Society  has  been  received  by  the  Gov-
 ernment  of  Tripura  and  it  is  expected
 that  the  State  Government  will  come
 to  an  early  decision  in  the  matter.

 (b)  No  information  is  available.

 EVICTION  OF  TRIBAL  PEOPLE
 513,  Shri  Dasaratha  Deb:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  newly
 settled  tribal  people  in  Barluchara
 (Tripura)  area  are  being  forcefully
 evicted  from  that  place;  and

 (b)  if  so,  the  reasons  therefor?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  No,  Sir.

 (b)  Does  not  arise.
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 ted  कर्मचारी

 Mee,  श्री  एम०  हन०  सह  :  क्या  रल  मंत्री

 यह  बताने  की  कृपा  करेंगे  कक:

 (क)  रेलवे  बोर्ड  में  (द्वतीय  श्रेणी)  के  सहायकों
 के  चुनाव  के  लिए  २६५२,  ९६४५२  ऑर  ९६४५४  मेँ

 नीति  नियमों  ऑर  तरीकों  में  कितने  अवसरों
 पर  आर  पकसनीकस  प्रकार  के  परिवर्तन  ऑर  हेर
 फेर  किए  गए;

 (ख)  ये  परिवर्तन  क्यों  किए  गए;

 (ग)  क्‍या  ९६४२  से  पूर्व  मेंट्रीक्युलेशन  से  कम

 गढ़  रेलवे  कर्मचारियों  को  सहायक  के  स्थान  के.

 लिए  न  चुनने  के  सम्बन्ध  मेँ  कोई  नियम,  आकाश,
 निर्णय  अथवा  प्रथा  थी;

 घ)  याद  हां,  तो  इसके  पश्चात:  इसका
 करनी  बार  उल्लंघन  किया  गया  आर  उसके
 कारण  क्या  थे;

 (७)  इस  लगातार  बदलने  वाली  नीति  के
 कार्य  करने  वाले  कितने  कर्मचारियों  कौ  अभी
 तक  (रेलवे  बोर्ड  में)  सहायक  नहीं  बनाया  गया;
 र

 (च)  फंसे  कर्मचारियों  की  संख्या  क्‍या  हें  जो
 पिछले  एक  से  तीन  वर्षा  से  कार्य  कर  रहे  हूँ
 आर  जिन्हें  सहायक  बना  दिया  गया  हैं  ?

 लबे  तथा  परिवहन  उपमंत्री  (श्री  अलणंशम):
 (क)  तथा  (ख)  ९६४२  से  पहले  मलबे  बोर्ड  मेँ
 असिस्टंट  के  गह  में  आम  तार  पर  vo  प्रीत  दत्त
 तक  खाली  जगहें  क्लिक  (Routine)

 (Clerks)  को  तरक्की  द॑  कर  भरी  जाती
 “चीं  ऑर  बाकी  जहाँ  के  लिए  यूनियन  पब्लिक
 सर्विस  कमीशन  से  चुनाव  होता  था  जिसे  पहले
 फेडरल  पब्लिक  साहस  कमीशन  कहा  जाता  था  ।

 लड़ाई  में  जब  यूनियन  पब्लिक  सर्विस.  कमीशन
 द्वारा  भर्ता  नहीं  की  जाती  थी,  तब  अलग  अलग
 डाइरेक्टर  (Directorates)  में  प्रति-
 स्टंट  के  गुंड  में  जो  जगहें  आम  तार  पर  पहले
 चाड  समय  के  लिए  खाली  होती  थीं,  लगभग  उन
 सभी  जगहों  मेँ  डाइरेक्टर  की  सिफारिश  पर
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 उस  बांच  के  शक सी  कर्मचारी  को  रख  दिया  जाता

 था  इसका  नतीजा  यह  हुआ  कि  कुछ  मामलों

 में  जो  आदमी  सामान्य-अगृता-सूची  (General

 Seniority  List)  में.  जूनियर
 थे  उन्हें  अपनी  बांच  में  तरक्की  मिलती  रही,
 सर  दूसरी  पांचों  में  काम  करने  वाले  सीनियर

 कर्मचारियों  को  तरक्की  नहीं  मिल  पाती  थी।

 इस  सम्बन्ध  में  कर्मचारियों  ने  कई  आवेदन-
 पत्र  (Representations)  दिए।  इस-
 लिए  ९६५३  में  यह  तय  किया  गया  कि  क्षमता

 (Standard  of  Efficiency)  बढ़ाने
 ऑर  कर्मचारियों  की  शिकायतों  को  दूर  करने

 के  विचार  से  असिस्टंट  के  पद  पर  तरक्की  ने
 के  लिए  रेलवे  बोर्ड  के  सभी  स्थानापन्न

 (Officiating)  आसस्टैंट,  सीनियर  क्लर्क,

 गैजुएट  स्टनौगाफर  आर  स्ट॑नो-टाइपिस्टों  की

 योग्यता  की  जांच  लिखित  परीक्षा  द्वारा  की  जाए।
 लकन  साथ  ही  यह  भी  तय  हुआ  कि  ज्ञ  औस-

 स्टंट  चुनाव-बोर्ड  द्वारा  पहले  ही  उचित  रूप  से

 चुन  लिए  गए  थे,  उन्हें  इस  तरह  की  कोर्ट  परीक्षा

 नहीं  दनी  पड़ेंगी।

 (ग)  नहीं।

 (घ)  प्रश्न  नहीं  उठता।

 (३)  ग्यारह,  जो  परीक्षा  में  सफल  नहीं  हो  पाए।

 (च)  छः,  जो  परीक्षा  में  सफल  रहे।

 TICKETLESS  TRAVELLING

 §5,  Chaudhri  Muhammed  Shaffee:
 Will  the  Minister  of  Railways  be  plea-
 sed  to  state:

 {a)  the  number  of  cases  of  harass-
 ment  and  assault  on  the  Ticket  Check-
 ing  Staff  on  the  various  Railways,
 zone-wise,  reportey  to  the  Railway
 Administrations  during  the  years  953
 and  1954;

 (b)  the  number  of  persons  prose-
 cuted  and  punished  for  such  assaults;
 and

 (c)  the  steps  taken  for  the  safety
 of  the  checking  staff?
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 The  Deputy  Minister  of  Railways

 and  Transport  (Shri  Alagesan):  (a)
 and  (b).  A  statement  is  laid  on  the
 Table  of  the  House  [See  Appendix
 VIII,  annexure  No.  49.]

 (c)  No  specific  protection  is  pro-
 vided  to  the  ticket  checking  _  staff
 working  on  trains.  The  cases  of
 assault  are  reported  to  Goverment
 Railway  Police  who  take  precaution-
 ary  measures  and  render  assistance
 to  the  staff  as  and  when  _  required.
 During  special  raids,  Special  Railway
 Magistrate;  and  Police  force  afford
 protection  to  ticket  checking  _  staff.
 Also  Section  ३337  of  the  Indian  Rail-
 ways  Act,  890  is  being  amended  so
 as  to  treat  the  railway  servants  as
 public  servants  for  all  purposes  in
 which  case  they  will  have  some  pro-
 tection  under  the  provisions  of  section
 89  of  the  Indian  Penal  Code.

 टेलीफोन  सेक्शन  के  कर्मचारी

 शेरे,  Bo  सत्यवादी:  क्‍या  संचार  मंत्री  यह
 बताने  की  कृपा  करेंगे  पक:

 (क)  क्‍या  यह  सच  हैं  कि  टेलीफोन  विभाग
 में  काम  दिलाई  दफ्तर  के  द्वारा  भर्ता  नहीं  की
 जाती  हैं,  आर

 (ख)  याद  हां,  ता  इसके  कारण  क्‍या  हैं?

 संचार  उपमंत्री  (श्री  राज  बहादुर):  (क)  तथा
 (ख).  कदाचित  यह  प्रश्न  टेलीफोन  आपरेटरों
 की  भर्ती  के  बार॑  में  हैँ।  इस  प्रकार  की  भर्ती,
 प्राणियों  द्वारा,  मौद्रकलेशन  या  अन्य  कसी
 समान  परीक्षा  में  प्राप्त  "किए  गए  अंकों  के  आधार
 पर  की  जाती  हैं।  टेलीफोन  आपरेटरों  के  लिए
 रिक्त  स्थानों  (Vacancies)  का  विज्ञापन

 प्रमुख  समाचारपत्रों  में  "किया  जाता  हैं  ऑर  उनकी
 नकली  सम्बन्धित  क्षेत्रों  क ेकाम  पिला  दफ्तरों
 को  भी  भेज  दी  जाती  हैं।

 गाड़ियाँ  में  मांगे  के  लिए  स्कूल

 २५१७.  डा०  सत्य या वी:  क्या  मलबे  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  सभी  जनता  गाड़ियों  में  रात्रि  मेँ
 सोने  के  लिए  स्थान  की  व्यवस्था  करने  का
 प्रस्ताव  विचाराधीन  हैं;  जार
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 (@)  यदि  हां,  तो  इसको  कब  से  क्रियान्वित
 किया  जाएगा?

 मलबे  तथा  परिवहन  उपमंत्री  (शी  अलगे शन):

 (क)  जी,  नवदीं।

 (ख)  प्रश्न  नहीं  उठता।

 TECHNICAL  TRAINING  CENTRE,
 SAURASHTRA

 518,  Dr.  J.  N.  Parekh:  Will  the
 Minister  of  Labour  be  pleased  —  tu
 state  whether  Government  propose
 to  start  a  Technical  Training  Centre
 in  Saurashtra?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  There  is  no  such
 proposal  under  consideration  at  pre-
 sent,

 STENOGRAPHERS

 59  Pandit  M.  B.  Bhargava:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  the  prescribed  scales  and  cate-
 gories  provided  as  avenues’  of  pro-
 motion  for  Stenographers  on  the
 various  Indian  Railways;

 (b)  whether  jt  is  a  fact  that  Steno-
 graphers  in  the  various  Departments

 29  L.S.D.  '

 30  MARCH  955  Written  Anewers  666

 of  the  Western  Railway  (excluding
 the  Accounts  Department)  have  no
 avenues  of  promotion  to  other  Selec-
 tion  posts  in  the  Ministerial  category
 except  in  their  own  category,

 (e)  if  su,  the  reasons  why  —  the
 Stenographers  of  the  Accounts
 Department  and  the  other  Depart-
 ments  are  treated  differently;  and

 (a!)  the  steps  proposed  tu  be  taken
 to  afford  ‘equal  opportunities’  to  all
 the  employees?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 The  various  prescribed  scales  and
 avenucs  of  promotion  are:

 Typists—(Rs.  55—30).
 Stenographers—(Rs.  80-—220).
 25%—(Seniority  cum  suitability).
 75%o—(Direct  recruitment).

 Stenographers---  (Rs.  200-—  L0—
 300).  (Selection)

 Head  Stenographers  (Selection)—
 Rs.  260—350).

 (b)  No,  They  have  an  avenue  of
 promotion  to  the  Ministerial  post  of
 Superintendent  General  in  the  grade
 ~-Rs.  360—500.

 (c)  and  (d),  Do  not  arise,
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 LOK  SABHA

 Wednesday,  30th  March,  1955.

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 (Mr.  SPEAKER  in  the  Chair]
 QUESTIONS  AND  ANSWERS

 (See  Part  I)
 —e ~

 2  Noon
 MESSAGE  FROM  RAJYA  SABHA
 Secretary:  Sir,  I  have  to  report  the

 foilowing  message  received  from  the
 Secretary  of  Rajya  Sabha;

 “In  accordance  with  the  provi-
 sions  of  rule  25  of  the  Rules  of
 Procedure  and  Conduct  of  Business
 ‘n  the  Rajya  Sabha,  I  am  directed
 to  inform  the  Lok  Sabha  that  the
 Rajya  Sabha,  at  its  sitting  held
 on  the  29th  March,  ‘1955,  agreed
 without  any  amendment  to  the
 Essential  Commodities  Bill,  1955,
 which  was  passed  by  the  Lok
 Sabha  at  its  sitting  held  on  the
 22nd  March,  1955.”

 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 TWENTY-FIFTH  REPORT
 Shri  Kasliwal  (Kotah-Jhalawar):  I

 beg  to  present  the  Twenty-fifth  Report
 of  the  Committee  on  Private  Mem-

 bers’  Bills  and  Resolutions.

 *DEMANDS  FOR  GRANTS  FOR
 1955-56

 DEMANDS  re  MINISTRY  OF
 CoMMUNICATIONS

 Mr.  Speaker:  Before  we  resume  the
 debate  on  the  Communications  Ministry,

 3744
 I  have  to  state  that  the  House
 will  take  up  today  the  two.  other
 Ministries,  the  Ministry  of  Health  and
 the  Ministry  of  Natural  Resources
 and  Scientific  Research.  The  time
 allotment,  as  approved  by  the  House
 yesterday,  will  be  2  hours  for  the  first
 Ministry  and  23  hours  for  the  other
 Minis‘ry.  But  in  case  the  Communi-
 cations  Minister  is  pleased  to  shorten
 his  reply,  it  will  be  possible  to  have
 more  time  for  the  Ministry  of  Natural
 Resources  and  Scientific  Research.  Or
 the  House  may,  if  it  likes.  sit  half  an
 hour  extra,  till  5-30  p.m.

 Severa]  Hon.  Members:  Yes.
 Mr.  Speaker:  Then  the  House  will

 sit  ६१]  5-30  p.m.
 The  Deputy  Minister  of  Communica-

 tions  (Shr:  Raj  Bahadur):  Sir,  before
 the  hon.  Minister  rises  to  reply  to  the
 debate,  I  would  l:ke  to  draw  your  at-
 tention  to  certain  observations  made
 by  an  hon.  Member  opposite,  Shri
 Nambiar,  yesterday,  when  he  said  that
 he  had  come  across  “another  piece  of
 information  from  the  Ministry”  that
 “with  regard  to  the  losses  incurred,
 there  was  a  discussion  in  the  Minis-
 try.”  He  .further  went  on  to  say:

 “One  of  the  officials  wrote  in  a
 note  like  this.  He  is  a  very  high
 official.  I  am  prepared  to  give  a
 copy  of  the  letter  if  he  wants”.

 Then  he  quoted  some  extracts  from
 the  alleged  particular  letter.  I  would
 request  you,  Sir,  that  in  fairness  to
 us  and  to  the  House,  the  hon.  Mem-
 ber  should  be  asked  to  place  the
 original  of  that  letter  on  the  Table  of
 the  House  so  that  we  may  see  what

 it  is  and  whether  it  is  a  genuine  thing
 or  a  hoax.

 Mr.  Speaker:  The  hon.  Member,
 Shri  Nambiar,  is  not  in  the  House.  f

 ““enfoved  with  the  recommendations  of  the  President.

 3  LSD—
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 {Mr.  Speaker]
 would  request  him  to  produce  the
 original  letter  first  to  me,  and  then  I
 will  dispose  it  of.

 The  Minister  of  Communications
 (Shri  Jagjivan  Ram):  I  want  to  ex-
 press  my  heartfelt  gratitude  to  the
 Members  of  the  House  who  have  in
 their  generosity  showered  comph-
 ments  and  appreciation  on  the  work
 of  my  Ministry.  I  want  to  make  it
 clear  that  that  appreciation  and
 compliment  goes  mostly  to  the  operat-
 ing  staff  engaged  in  the  various  wings
 of  my  Ministry,  whether  it  is  the
 Posts  and  Telegraphs,  Civil  Aviation,
 Observatories,  Overseas  Communita-
 tions  or  the  Airline  Corporations.

 I  will  try  to  deal  with  the  impor-
 tant  points  that  have  been  raised  by
 different  Members  of  the  House  and
 also  remove  certain  misapprehensions
 which  some  hon.  Members  have  tried
 to  create  in  this  House.  When  the  hon.
 lady  Member,  Shrimati  Renu  Chakra-
 vartty,  started  talking  about  Civil
 Aviation  as  being  very  important  for
 the  country’s  communication,  I  was
 under  the  impression  that  she  was

 going  to  discuss  the  two  Airline  Cor-
 porations.  But  she  mostly  devoted  her
 tyme  to  the  Directorate  and  the
 employees  of  the  Civil  Aviation  De-
 partment  and  she  painted  a  picture
 making  it  appear  that  the  condition
 of  the  employees  in  the  Civil  Aviation
 Department  is  very  horrible.  that  the
 pay-scales,  salaries  and  wages  that
 they  are  getting  are  worse  than  what
 other  employees  of  the  Government

 get.  Let  it  be  made  clear  here  that
 when  the  Pay  Commission  sat  in
 946  and  laid  down  the  salary  scales
 of  Central  Government  employees,
 they  went  into  details  in  respect  of
 the  employees  of  the  Civil  Aviation
 Department  as  well,  and  tried  to
 evolve  a  uniform  scale  of  salary  for
 the  same  category  of  employees  in
 the  various  Departments  or  Ministries
 of  the  Government  of  India.  So  if
 any  impression  has  been  created  here
 or  outside  that  the  employees  in  the
 Civil  Aviation  Department  are  getting
 less  salary  than  those  in  other  De-
 partments  of  the  Government,  I  want
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 to  remove  that  misapprehension  and
 misunderstanding.

 There  is  no  doubt  that  the  workers
 in  the  Civil  Aviation  Department  have
 to  work  in  difficult  conditions.  Some
 of  the  airports  are  at  a  distance  from
 the  main  cities.  There  are  difficulties
 about  the  education  of  their  children,
 in  some  cases,  difficulties  about  medi-
 cal  facilities,  and  then  the  housing
 conditions  are  difficult.  But  we  are
 making  earnest  efforts  to  improve  the
 housing  conditions.  So  far  as  the
 educational  facilities  are  concerned,  I
 on  my  own  took  up  that  question
 without  any  demand  from  =  any
 quarter—  from  the  union  or  from  any
 Member  of  the  House—and  I  am  glad
 to  announce  that  we  have  provided
 that  the  motor  vehicles  which  are  at
 the  airports  will  be  supplied  for  tak-
 ing  the  children  of  the  employees  to
 schools  and  carrying  them  back  at  a
 very  concessional  rate.  I  am  further
 examining  the  question  of  starting
 primary  schools  where  the  number  of
 schoolgoing  children  is  sizeable.

 Much  was  made  about  the  INA
 colony  here  in  Delhi.  The  Deputy
 Minister  tried  yesterday  to  narrate
 briefly  how  these  INA  quarters  came
 into  existence  and  how  they  are  be-
 ing  utilised.  At  present,  they  are  us-
 ed  by  the  employees  of  the  Civil  Avia-
 tion  Department.  I  have  been  examin-
 ing  the  question  as  to  what  rent  should
 be  charged  from  them,  and  I  want  to
 announce  here  that  not  0  per  cent.
 but  only  5  per  cent.  of  their  salary
 will  be  charged  as  rent  from  them.
 For  class  IV  employees,  single-room
 quarters  are  being  provided  with
 verandah,  which  the  hon.  lady  Mem-
 ber  conveniently  forgot  to  mention.
 These  are  the  austerity  types  of
 accommodation  that  we  are  providing,
 not  only  for  the  class  IV  employees
 but  also  for  other  employees;  the
 accommodation  which  would  have
 been  provided  in  normal  times  has

 been  reduced  and  an_  austerity
 standard  of  accommodation  is  being
 provided.  The  idea  is  that  when  the
 accommodation  situation  improves,
 better  accommodation  will  be  provid-
 ed.

 for  955-56
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 Then,  as  regards  the  medical  facili-
 ties  to  class  IV  employees,  not  only
 of  the  Civil  Aviation  Department,  but
 also  of  the  P.  and  T.  and  other  De-
 partments,  yesterday  when  my  friend,
 Shri  Veeraswamy,  stated  that  there
 were  no  medical  facilities,  that  they
 tad  been  withdrawn  from  them,  I
 intervened  and  said  that  they  have
 been  extended.  I  reiterate  it.  Shri
 Nambiar,  who  sometimes  unneces-
 sarily  tries  to  bring  heat  in  his  speech,
 challenged  my  statement—I  wish  he
 were  here.  I  said  that  medical  facili-
 ties  have  been  extended.

 Shri  M.  P.  Mishra  (Monghyr  North-
 West):  He  has  returned  from  Andhra
 and  is  a  little  frustrated.

 {Panpir  THakuR  Das  BHARGAVA
 in  the  Chair]

 Shri  Jagivan  Ram:  Class’  IV
 employees,  unfortunately,  were  not
 entitled  tu  medical  facilities.  I  took
 up  that  question  and  last  year  medical
 facilities  were  extended  to  them.

 I  was  under  the  impression  that  they
 will  get  the  medical  facilities  in  the
 same  manner  as  other  government
 servants  were  getting.  It  was  again
 brought  to  my  notice  that  only  Class
 IV  servants  have  been  given  these
 facilities  and  not  their  families.  The
 question  was  taken  up  again,  and
 from  the  Ist  April,  facilities  are  going
 to  be  extended  to  their  families  as

 well.
 So  far  as  Provident  Fund  to  class

 IV  employees  is  concerned,  it  was
 again  at  my  instance  that  Provident
 Fund  was  extended  to  class  IV
 employees  of  the  P  &  T  Department.
 I  have  been  examining  the  response
 from  the  class  IV  employees  and  the
 response  from  them  has  been  rather
 disappointing.  The  demand  is  to  ex-
 tend  it  to  other  employees  as  well.
 We  have  agreed  in  principle  that  this
 facility  of  Provident  Fund  should  be
 extended  to  class  IV  employees  of  the
 Civil  Aviation  Department  as_  well;
 and  the  Auditor-General  and  the
 Finance  Ministry  are  examining  how
 to  expedite  its  implementation.

 The  other  question  she  raised  was
 about  giving  of  trade  union  rights  to
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 Civil  Aviation  Department.  She  must
 be  aware,  and  if  she  is  not,  I  would
 request  her  to  educate  herself  a  little
 more.  The  employees  of  the  Civil
 Aviation  Department  are  civil  ser-
 vants.  You  cannot  have  both  ad-
 vantages.  You  cannot  have  the  cake
 and  eat  it  too.  If  you  are  civil  ser-
 vants,  .you  must  enjoy  all  the  rights,
 privileges  and  responsibilities  of  the
 civil  servants.  The  employees  of  the
 Civil  Aviation  Department  are  as  good
 civil  servants  as  anyone  on  the  Gov-
 ernment  of  India.  And,  therefore,
 their  Association  has  been  recognised.
 I  repeat  for  her  information  that  it  is

 not  a  fart  that  their  Association  has
 mot  been  recognised.  It  has  been
 recognised,  but  it  has  been  reccgnised
 as  a  service  association  and  not  as  a
 trade  union.  The  distinction  is  signi-
 ficant;  the  employees  of  the  Civil
 Aviation  Department  are  not  indus-
 trial  employees,  but  they  are  civil
 servants.  And,  I  want  to  make  it  clear
 here  and  now  that  we  are  not  going
 to  give  trade  union  rights  to  civil
 servants.  They  can  have  their  ser-

 vice  associations  and  they  will  get
 recognition;  and,  they  can  bring  their
 grievances  to  the  notice  of  the  De-
 partment,  to  the  Government  and  to
 the  Ministry  and  to  me.  We  are  al-
 ways  prepared  to  consider  all  their
 reasonable  demands  and  meet  them.

 But,  we  are  not  going  to  give  them
 trade  union  rights.  And,  what  these
 trade  union  rights  mean,  I  do  not
 want  to  go  into  those  details  at  pre-
 sent.  But,  they  have  been  recognised
 ag  service  association  and  _  their
 recognition  will  continue  and  there  is
 no  necessity  for  going  any  further.

 She  was  very  emphatic  about  expert
 committee.  The  Deputy  Minister  tried
 to  reply  her  and  also  Mr.  Nambifar
 who  raised  the  same  question  about
 P  &  T  employees.  The  Pay  Commis-
 sion  went  into  all  the  details  of  scales
 of  salaries  of  various  categories  of
 employees  in  the  different  Ministries
 and  Departments  of  the  Government
 of  India.  But,  I  fail  to  understand
 how  this  demand  comes  at  the  pre-
 sent  time.  The  present  is  the  most
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 {Shri  Jagjivan  Ram]

 inopportune  time  from  the  employee's
 point  of  view,  I  say,  to  demand  any
 further  Commission.  When  the  Com-
 mission  was  set  up,  the  prices  were
 rising  and  they  took  into  considera
 tion  those  rates  and  the  prevailing
 conditions  and  formula  for  the  deter-
 mination  of  dearness  allowance  was
 evolved.  Now,  fortunately,  for  the
 country  and  _  fortunately  for  the
 salaried  classes,  the  working  classes
 or  the  middle  classes,  the  condition
 in  the  country  has  largely  improved.

 An  Hon,  Member:
 for  the  kisans.

 Shri  Jagjivan  Ram:  The  prices  are
 falling  down  to  the  discomfort  of  a
 large  sector  in  our  country,  the  culti-
 vators.  The  prices  of  foodgrains  are
 com‘ng  down;  the  prices  of  finished
 foods  are  coming  down,  thereby  the
 cost  of  living  index  will,  naturally,  go
 down  and  it  is  going  down.  At  this
 stage,  to  demand  a  further  Commis-
 sion,  I  do  not  think,  ig  right.  I  do
 not  know  whether  this  demand  is
 motivated  for  the  benefit  of  the
 employees  or  for  creating  confusion
 in  the  country  at  this  stage  (-mter-
 ruption).  The  latter  one  is  most  prob-
 able,  knowing  the  activities  of  the
 Members  that  side  and  the  records
 that  they  have  of  creating  confusion
 in  any  country  whenever  they  found
 an  opportunity.  कि

 Shrimati  Renu  Chakravartty  (Basir-
 hat):  Are  we  to  take  it  that  all
 wages  are  now  going  to  be  slashed
 down?

 Shri  Raj  Bahadur:  This  should  be
 another  bogus  slogan  to  be  invented
 by  you  purely  out  of  your  imagina-
 tion.

 Unfortunately

 Shri  Jagjivan  Ram:
 Member  has  got  some  reasonable
 sense,  she  would  herself  see,  if  the
 dearness  allowance  is  linked  up  with
 the  cost  of  living  index  and  if  the
 index  8025  down,  what  would  be  the
 result.

 Shrimati  Renu  Chakravartty:  The
 basic  wages  go  down  also?

 If  the  hon.
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 Shri  Jagjivan  Ram;  I  am  not  speak-
 ing  of  the  basic  wages.  If  she  will
 try  to  understand,  the  hon.  Member
 may  follow  what  I  am  talking  about.
 There  is  no  occasion,  at  the  present
 time,  for  the  demand  of  any  fresh
 Commission  to  go  into  the  salary
 scales  of  the  civil  servants  of  the
 Government  of  India.

 I  will  take  notice  of  the  other  points
 which  she  raised  about  the  Airlines
 Corporation  later  on.  But,  while
 speaking  on  the  Civil  Aviation  Depart-
 ment,  I  would  say  a  few  words  about
 the  accidents  that  have  recently  taken
 place.  It  is  most  unfortunate  that
 accidents  did  take  place.  And,  when-
 ever  an  accident  takes  place  in  an  air
 service,  the  attention  of  the  people
 is  focussed  towards  that.  I  do  not
 propose  to  present  to  the  House  the
 comparative  figures  of  the  accidents
 in  other  countries  and  in  our  own
 country,  though,  if  I  produce  those
 figures,  we  may  very  well  say  that  the
 incidence  of  accidents  in  our  country
 is  much  lower  than  in  other  countries.
 That  jis  a  compliment  to  the  efficiency
 of  our  flying  staff  and  the  staff  engag-
 ed  in  the  Civil  Aviation  Department
 and  the  two  Corporations.  But,  I  do
 not  propose  to  produce  those  figures
 because  I  feel  that  it  is  no  consolation
 to  the  people  who  meet  with  casualties
 or  injuries  in  those  accidents  or  to  the
 members  of  the  bereaved  families  to
 know  that  the  incidence  of  accidents
 in  our  country  is  lower.  Whenever
 these  accidents  take  place,  investiga-
 tions  and  enquiries  are  made  and
 when  suggestions  are  made  for  the
 improvement,  we  implement  those
 suggestions.  But,  in  spite  of  that,  air
 travel  is  a  very  uncertain  factor.  And,
 as  I  have  said,  in  countries  far  more
 advanced  than  ours,  where  they  have
 the  most  up-to-date  aircraft,  accidents
 do  take  place.  When  all  the  inmates
 of  the  aircraft  are  killed,  it  becomes
 very  difficult  to  find  out  the  actual
 reason  why  the  accident  did  take
 place.

 Here  a  general,  impression  has  been
 created  that  because  Dakotas  are  old
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 aircraft,  therefore  these  accidents  are
 taking  p.ace.  Unfortunately  again,  in
 ali  these  accidents  Dakotas  were  ane
 voived.  The  reason  for  this  is  that
 we  have  got  a  larger  fieet  of  Dakotas
 than  of  any  other  type  of  aircraft  and
 the  routes  operated  by  Dakotas  and
 the  flying  hours  of  Dakotas,  in  com-
 Parison  to  other  aircratt,  either  the
 Vikings  or  the  Skymasters,  are  much
 greater.  Therefore,  the  incidence  of
 accidenis  of  the  Dakotas  will  naturally
 be  larger  than  of  other  aircraft.  But,
 the  Dakotas  are  operating  in  other
 countries  also  and  the  number  of
 hours  which  has  been  done  by  our
 Dakotas  is  much  less  than  the  number
 of  hours  done  by  Dakotas  in  other
 countries  which  are  safely  operating.
 And,  it  has  been  found  by  experts  that
 Dakotas  are  the  sturdiest  of  the  air-
 craft  which  are  in  use.

 My  hon.  friend  Mr.  Dabhi  was  for
 the  pilots  being  teetotallers.  Recent-

 ly,  I  met  a  deputation  from  the  pilots.
 Ll  want  to  dispel  this  impression,  if
 it  has  been  created  anywhere,  that
 these  accidents  take  place  due  to  the
 drunkenness  of  the  pilots.  I  want  to
 dispel  the  impression  created  that
 some  of  the  pilots  are  given  to  drink
 habit.  That  is  not  correct,  and  that
 will  be  unfair  and  unjust  to  a  fine
 lot  of  pilots  which  we  have  got  in
 this  country—a  fine  lot  of  people  who
 are  second  to  none  in  their  efficiency,
 in  their  technical  skill  and  in  their
 zeal  to  maintain  the  efficiency  of  the
 service.  There  are  some  people  who
 are  not  exactly  teetotallers  but  who
 drink  occasionally.  There  are  rules

 under  the  Indian  Aircraft  Act,  which

 lay  down  that  2  hours  prior  ‘to  taking
 off,  no  flying  staff  will  touch  any  in-

 toxicating  drink  or  liquor.  When  the

 pilots  saw  me,  I  told  them  that  this

 question  of  drink  habit  among  them  is

 ulten  raised  in  the  House  and  often
 mentioned  to  me  by  Members  of

 Parliament  and  they  replied  “We  are

 ourselves  very  cautious  in  this  matter,
 and  though  we  cannot  swear  that  all

 of  us  are  teetotallers,  we  can  say  that,
 excepting  one  or  two  solitary  ins-
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 tances,  none  of  the  pilots  are  addicts
 or  given  to  drink  habits.”

 About  Panagarh,  that  is  an  annual
 feature,  I  am  atraid.  We  have  ex-
 plained  so  many  times  in  this  House
 that  the  aircraft  and  stores  lying  at
 Panagarh  have  been  examined  more
 than  once  by  the  Civil  Aviation  De-
 partment  and  by  the  Defence  Minis-
 try,  and  it  has  been  found  that  the
 aircraft  and  stores  lying  there  are  not
 useful  for  our  purposes.  That  is  why
 it  was  decided  to  dispose  them  of,  and
 the  Supply  Department  and  the
 Director-General  of  Disposals  are  per-
 haps  taking  necessary  steps  to  dispose
 them  of.  I  am  not  in  possession  of
 the  uptodate  information  regarding
 the  process  of  disposal,  but  it  has
 been  found  that  none  of  the  things
 there  are  useful  or  our  purposes—
 either  for  Civil  Aviation  or  Defence
 or  the  Indian  Airlines  Corporation.

 I  would  now  like  to  come  to  the
 Airlines  Corporation.  Again,  Shrimati
 Chakravartty  stated—I  was  _  surpris-
 ed  to  hear  that—that  the  salary  scales
 fixed  by  the  Services  Committee  and
 the  Corporation  are  lower  than  the

 lowest  of  the  scales  in  any  of  the
 companies.  JI  was  surprised  to  hear
 this,  because  I  regard  her  as  a  res-
 ponsible  Member  of  this  House,.....

 Shrimati  Renu  Chakravartty:  I
 think  he  did  not  hear.  [  did  not  say
 “lower  than  the  lowest”  but  I  said
 “round  about  the  lowest  category”.

 Shri  Jagjivan  Ram:  I  am  coming  to
 facts,  but  I  regard  her  as  a  responsible
 Member  of  the  House.  I  have  regard
 for  her  and  I  think  that  whenever
 she  makes  a  speech,  she  tries  her  best
 to  support  her  arguments  by  facts
 and  figures,  but  perhaps  yesterday
 she  was  badly  briefed.

 Shrimati  Renu  Chakravartty:  Just
 as  the  hon.  Minister  is.

 Shri  Jagjivan  Ram:  I  will  give  them
 briefly—I  am  looking  to  the  clock  as
 well—though  I  have  got  the  various
 details  of  the  different  categories,
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 what  salaries  they  were  getting  in  the
 companies,  what  salary  scales  the

 Services  Committee  recommended  and
 what  the  Corporation  hag  accepted.
 The  scales  of  pay  for  the  lowest  group
 of  employees  in  the  different  com-
 panies  were  as  follows:

 Air  India  Rs.  39-3-50-4-63
 Air  Services  of  India  Rs.  30-2-44
 Airways  India  Rs.  30-24-40
 Bharat  Airways  Rs.  30-2-50
 Deccan  Airways  Rs.  80-4-32
 Himalayan  Airways  Rs.  50-2-60
 Indian  National  Airways  Rs.  25-2-

 35-3-50
 Kalinga  Air  Lines  Rs.  45-65.

 For  these  categories  of  staff,  that  is,
 the  lowest  category  in  the  Indian  Air
 lines  Corporation,  the  salary  scale
 that  has  been  fixed  is  Rs.  50-2-80  and
 this  is  exclusive  of  dearness  allow-
 ance,  place  allowance,  conveyance  al-
 lowance  and  other  allowances.  In  ad-
 dition  to  this,  they  get  the  various  al-
 lowances.  You  will  notice  that  the

 highest  in  any  of  the  companies  was
 Rs.  65  and  the  lowest—in  the  Hima-
 layan  Airways  it  was  Rs.  50—in
 most  of  the  companies  was  Rs.  30.  In
 Air  India,  which  was  regarded  as  the
 best  paid  company,  it  was  Rs.  39.
 Kalinga  Air  Lines  was  paying  Rs.  45
 and  I  will  not  say  much  about  Kalinga
 Air  Lines.

 I  think  somebody  raised—whether
 it  was  she  herself  or  Shri  Nambiar—
 the  question  as  to  why  we  did  aot
 accept  the  recommendations  of  the
 Services  Committee  regarding  the
 linking  of  the  dearness  allowance  to
 the  cost  of  living  index.  If  she  will
 examine  the  new  formula,  she  will
 find  that  the  formula  which  has  been
 adopted  by  the  Corporation  is  more
 rational  and  more  favourable  to  the
 employees.  I  can  give  figures  for  the
 different  categories  of  staff,  the  salary
 scales  which  they  were  getting  in  the
 private  companies  and  which  the
 Corporation  has  fixed  for  them.  I  may
 mention  here  that  when  the  Services
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 Committee  made  their  recommenda-
 tions  and  certain  anomalies  were
 found,  I  discussed  the  matter  with
 the  Chairman  of  the  Corporation  and
 suggested  that  where  necessary,  the
 recommendations  of  the  Services  Com-
 mittee  should  be  liberalised  to  the
 advantage  of  the  employees.  That

 has  been  done.  It  is  said  that  most
 of  the  employees  have  been  adversely
 affected.  I  would  request  hon.  Mem-
 bers  of  this  House  that  when  शान
 ployees  of  Government  or  the  Cor-
 poration  approach  them  and  give  them
 certain  information,  they  should  try

 to  have  the  full  information  and  not
 partial  or  amputated  information  be-
 Wore  raising  the  question  in  the
 House  and  saying  that  there  is  dis-
 satisfaction  among  all  the  staff  07
 employees.  In  respect  of  the  employees
 of  the  companies  which  we  have
 taken  over,  the  new  service  conditions
 that  we  have  given  are  going  to  entail
 an  additional  amount  of  Rs.  35,009,000
 per  year  in  the  wage  bill.  If  even  after
 giving  this  Rs.  35,00,000,  hon.  Mem-
 bers  say  that  every  employee  is  being
 adversely  affected,  then  it  is  for  them
 to  calculate  where  this  Rs.  35,00,000
 goes.

 I  will  give  you  certain  figures  which
 will  be  of  interest.  The  total  number
 of  employees  of  the  different  private
 companies  which  we  have  taken  over
 is  7,190.  The  number  of  people  who
 gain,  according  to  the  new  salary
 scales,  is  6,645.  The  number  of  persons
 who  lose  is  240.  I  will  come  category-
 wise.  In  grades  I  to  9,  that  is,  income
 groups  below  Rs.  500,  the  number  of
 losers  is  48;  in  the  middle  range,  that
 is,  from  Rs.  500  to  Rs.  1,000,  the  num-
 ber  of  losers  is  83;  in  the  upper  range,
 that  is,  from  Rs.  1,000  to  Rs.  2,350,  the
 number  of  losers  is  109.  This  means
 that  the  number  of  losers  progressive-
 ly  increases  with  higher  emoluments
 and  that  the  lower  income  groups  are
 only  nominally  affected,  and  even  the
 number  of  persons  who  are  nominally
 affected  is  very  small  in  the  lower
 facome  groups  upto  the  range  of
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 Rs.  500.  I  have  got  the  figures  with
 me,  in  the  case  of  those  who  are  not
 gainers  but  who  are  losers,  as  to  the
 extent  of  the  annual  losg  or  monthly
 loss.  I  have  been  keeping  myself
 personally  in  touch  with  these  service
 conditions  and  the  salary  scales  at
 every  stage.  I  am  available  to  the
 employees  to  represent  to  me  all  their
 reasonable  grievances  or  voice  their
 demands.  I  have  seen  them  on  more
 than  one  occasion.  Only  a  few  days
 ago  I  saw  the  representatives  of  the
 Pilots  and  the  Engineers.  I  have  also
 seen  the  representatives  of  the  em-
 ployees  and  I  told  them  unequivocally:
 wherever  you  feel  that  you  are  not
 satisfied  with  the  service  conditions
 or  the  scales  of  salaries  as  laid  down
 by  the  Corporation,  I  am  always  pre-
 pared  to  hear  you  and  to  intervene,
 if  I  find  that  your  demands  are  just
 and  reasonable.  But  if  the  hon.  Mem-
 ber  means  by  “consultation”  the  ap-
 proval  of  the  workers,  I  am  afraid,  Sir,
 I  will  never  agree  to  that  proposition:
 that  whatever  proposals  are  made  by
 the  Corporation  should  be  approved
 by  the  representatives  of  the  em-
 ployees.  I  am  not  going  to  be  dictated
 by  them  and  I  refuse  to  be  so  dictat-
 ed.  But  I  am  always  prepared  to  con-
 sult  them,  to  hear  them,  and  to  meet
 all  the  just  and  reasonable  demands

 |

 that  they  put  forth.  But  they  also
 should  have  an  objective  outlook.  I
 calculated  and  found  that  if  I  or  the
 Corporation  were  to  accept  all  the  de-
 mands  of  the  employees  the  wage  bill
 which  was  near  about  Rs.  2  crores
 when  we  took  them  over,  would  in-
 crease  by  one  crore;  the  wage  bill  will
 become  Rs.  3  crores  from  Rs.  2  crores.
 Well,  that  is  a  proposition  which  no
 Corporation,  which,  according  to  the
 Act  itself,  is  to  function  on  business
 tines,  could  accept.  To  increase
 salaries  in  such  a  way  would—if  I  may
 be  permitted  to  use  the  word—be
 fantastic.

 In  fact,  the  salary  scales  that  have
 been  fixed  by  the  Corporation  are
 much  higher  than  what  the  govern-
 ment  servants  are  getting;  it  is  much
 higher  than  what  is  being  paid  in  any
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 of  the  industries  where  comparable
 type  of  work  is  being  done,  e.g.,  the
 Hindustan  Aircraft,  Limited,  or  even
 in  the  private  industry.  This  is  what
 I  have  to  say  in  regard  to  the  em-
 ployees.

 About  the  losses,  Sir,  |  will  not  say
 much.  One  item  itself,  increase  in

 the  scales  of  pay  and  the  new  service
 conditions  like  liberalisation  of  sick
 leave,  increase  in  provident  fund  rates,
 dearness  allowance,  travelling  allow-
 ance,  place  allowance,  conveyance
 allowance  and  other  facilities,  has  in-
 creased  the  bill  of  the  Corporation,,
 as  I  have  said,  by  Rs.  35  lakhs.  Then
 again  we  have  lost  the  subsidy.  We
 have  to  pay  interest  on  the  bonds  that
 the  Corporation  will  be  issuing  to  the
 companies  as  Compensation.  Usually,
 as  the  House  knows,  in  private  indus-
 try  nothing  is  paid  on  the  capital  till
 the  company  makes  a  profit  and  divi-
 dend  is  declared.  But  in  our  case  from
 the  initial  start  itself  we  began  paying
 something  like  a  dividend;  4a  per  cent.
 is  the  shape  of  interest  that  we  are
 going  to  pay.  That  is  an  additional
 loss  to  the  Corporation.  Then,  we  are
 going  to  renew  our  fleets;  we  are
 shortly  getting  Herons.  The  opera-
 tional  cost  of  these  aircraft  will  be
 higher,  I  mean  the  indirect  operationals
 cost,  because  the  depreciation  in  the
 case  of  the  new  aircraft  will  be  much
 higher  than  in  the  case  of  the  Dakotas.
 All  these  things  taken  together  will
 involve  the  Corporation  in  a  loss.

 I  may  in  this  connection  tell  the
 House  that  nowhere  in  the  world  have
 commercial  airlines  been  a  paying
 proposition.  They  have  received  subsi-
 dies  from  the  Government  of  their
 countries  in  various  ways,  directly  and
 indirectly.  I  have  been  very  closely
 examining  the  working  of  the  Cor-
 poration  and  I  am  quite  satisfied  that
 they  have  given  service  conditions  to
 their  employees  with  which  the  em-
 ployees  should  have  been  quite  con-
 tent  and  should  not  have  approached
 on  trivial  matters  Members  of  Parlia-
 ment.  But,  as  I  have  said,  I  am  per-
 sonally  prepared  to  go  into  their  de-
 mandg  at  any  stage  and  wherever  I
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 find  their  demands  just  and  reason-
 able,  I  am  prepared  to  concede  them.

 Now  about  the  Air  India  Interna-
 tional.  We  are  proud  of  that  service.
 It  has  built  a  reputation  for  itself  in
 other  countries  and  it  attracts  traffic
 not  only  from  India  but  from  foreign
 countries  also.  Many  people  prefer  to
 travel  by  the  Air  India  International
 and  not  by  their  own  national  air
 lines.  That  is  a  compliment  to  the
 staff  and  personnel  of  the  Air  India
 International.

 A  point  was  made  that  there  have
 been  delays  in  the  services  of  the  Air
 India  International.  I  tried  to  ascer-
 tain  what  was  the  position  in  regard
 to  other  international  air  lines.  I
 will  not  disclose  the  name,  but  I  may
 give  certain  figures  which  are  rather
 interesting.

 The  total  number  of  delays  over
 two  hours  in  take-off:

 Air  India
 month.

 Another  International
 32°00  per  month.
 Total  take-offs  per  month:
 Air  India  International  122-83.
 Other  International  Air  Line  ‘181:16.
 So,  delays  do  take  place  in  Interna-

 tional  Air  Lines.  From  safety  point  of
 view  whenever  they  find  that  there  is
 the  slightest  defect  anywhere  they
 rather  prefer  to  delay  the  flight  than
 to  take  the  risk.  So,  the  Air  India
 International  has  made  a_  reputation
 for  itself.  About  the  integration  of
 the  two  Corporations,  I  do  not  think
 the  stage  has  come  for  integration  at
 present.  Unless  we  have  completely
 integrated  the  Indian  Airlines  Cor-
 poration  itself,  the  stage  for  considera-
 tion  of  the  integration  of  the  two  cor-
 porations  will  not  arise.

 I  have  dealt  with  the  Civil  Aviation
 Wing,  including  the  Civil  Aviation  De-
 partment  and  the  two  Corporations.  I
 will  now  say  a  few  words  about  the
 Postal  Depsrtment,  I  shall  try  to  deal

 International  87  per

 Air  Line
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 with  certain  points  which  were  not
 touched  upon  by  the  Deputy  Minister.
 My  hon.  triend  Shri  Nambiar  referred
 to  the  realignment  of  unions.  Govern-
 ment  has  no  doubt  taken  the  initiative
 to  see  that  the  multiplicity  of  unions
 in  the  Posts  and  Telegraphs  Depart-
 ment  was  reduced  and  a  Federation
 was  formed.  I  did  suggest  that  the
 name  should  be  National  Federation  of
 Posts  and  Telegraphs.  I  do  not  want
 to  make  a  secret  of  it.  I  insisted  that
 the  name  should  be  as  such.  But  at
 no  stage  did  I  use  any  pressure  on
 any  of  the  unions  for  realignment.
 Even  if  some  pressure  had  been  used
 by  somebody  for  this  realignment,  that

 ‘has  been  used  for  a  very  beneficial
 purpose.

 As  regards  our  interference  in  the
 constitution,  I  will  not  treat  it  as
 interference.  The  Federation  present-
 ed  8  draft  of  the  constitution  and
 there  was  discussion  with  the  repre-
 sentatives  of  the  Federation  and  the
 representatives  of  the  Posts  and  Tele-
 graphs  Department.  Some  suggestions
 were  made:  that  a  particular  clause
 should  be  amended  in  a  particular

 manner,  that  a  clause  should  be  delet-
 ed,  or  a  clause  should  be  improved
 upon  by  the  addition  of  such  and  such
 words.  The  President,  the  Secretary
 and  other  Members  accepted  some  of
 them  very  willingly,  some  of  them
 may  be  not  very  willingly.  When  we
 are  going  to  recognise  a  Federation  we
 should  see  that  its  constitution  is
 more  or  less  on  democratic  lines.  The
 real  test  is  whether  the  constitution
 does  or  does  not  vest  most  of  the
 executive  powers  and  authority  in  one
 single  executive,  may  he  be  the  Pre-
 sident,  or  the  Secretary-General,  who-
 ever  he  may  be.  If  there  was  some
 suggestion  by  the  officers  that  the  exe-
 cutive  authority  of  the  Federation
 should  be  distributed  reasonably
 among  the  main  executive  of  the  Fede-
 ration,  I  do  not  think  that  there  was
 anything  which  was  unreasonable  or
 undemocratic.  It  may  be  that  those
 who  are  given  to  the  way  of  thinking
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 on  totalitaraian  lines  will  feel  that  it  is
 undue  interference  by  the  Govern-
 ment.  But  that  is  interference  to  see
 that  the  constitution  of  the  Federa:ion
 is  really  a  democratic  one  and  does
 not  give  undue  weightage  in  favour  of
 one  executive  or  the  other.

 Housing  accommodation  in  the  P
 and  I  Department  is  unsatisfactory
 and  I  have  never  made  a  secret  of  it.
 I  am  myself  not  satisfied  with  the
 state  of  affairs  of  accommodation  in
 our  offices  and  quarters  for  our  staff.
 Steps  had  been  taken  which  were
 enumerated  by  the  Deputy  Minister
 to  expedite  the  construction  of  build-
 ings.

 About  the  new  Pay  Commission,  as
 I  have  said,  there  is  no  occasion  for
 that.

 We  have  launched  a  scheme  for  ex-
 panding  the  tele-communication  {acili-
 ties  in  the  rural  areas—post-offices,
 telegraph  offices,  telephone  exchanges
 —and  to  extend  them  to  areas  which
 are  backward,  to  hill  tracts  and  to
 certain  States  where  due  to  certain
 reasons—they  were  not  in  what  was
 known  previously  British  India,  but
 they  were  in  the  Indian  India—the
 development  was  not  commensurate
 with  the  demands  of  the  people.  We
 are  giving  priorities  there.  We  are  not
 making  pro-rata  allotment  of  funds;
 we  are  making  allotment  of  funds  on
 the  basis  of  the  requirements  of  the
 areas  in  the  circles  concerned.  About
 the  points  raised  by  Shrimati
 Kamlendu  Mati  Shah  and  a  few
 friends  from  Orissa  I  may  say  that  the
 hill  areas  and  backward  areas  are
 receiving  our  attention  to  see  that  the
 development  of  tele-communication
 and  postal  facilities  in  those  areas  are
 on  a  par  with  those  in  other  parts  of
 the  country.

 I  would  say  a  few  words  about  the
 book  packages.  We  _  increased  the

 charges  on  book  packets  and  sample
 packets  and  that  has,  to  some  extent,
 affected  the  book  publishers.  A  few
 days  back,  the  representatives  of  the
 Hindi  Publishers  Sangh  saw  me  and
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 they  placed  their  point  of  view  be
 fore  me.  I  explained  to  them  certain
 difficulties.  With  a  view  to  go  into
 the  whole  question  closely  so  that  the
 advantages  which  may  be  given  for
 the  book  traders  and  publishers}

 aciually  go  to  faem  and  are  not  taken
 advantage  of  by  others  and  also  to
 see  that  the  Government  is  not  put
 to  unnecessary  loss,  it  is  proposed  to
 set  up  a  committee  on  which  a  repre-
 sentative  of  the  publishers  will  be
 taken.  It  will  go  into  the  entire  ques-
 tion  of  book  postage  and  make  its
 recommendations.

 I  have  exceeded  my  time  ang  I
 would  like  to  say  one  word  about  the
 postage  stamps  in  Hindi  a  reference
 to  which  was  made  by  my  triend
 Pandit  D.  N.  Tiwary.  I  do  not  find
 him  in  his  seat.  The  postage  stamps
 that  we  issue  are  in  English  and  in
 Hindi.  It  will  not  be  possible,  with  so
 many  regional  languages  to  have  it

 in  Hindi  and  the  regional  languages.
 If  we  introduce  the  regional  languages
 on  the  postage  stamps,  we  cannot  do
 with  only  one  regional  language;  we
 will  have  to  put  in  fourteen  languages.
 It  will  be  impossible  on  a  small  postage
 stamp.  Therefore,  the  best  way  to  do
 it  is  to  proceed  both  with  English  and
 Hindi  and  gradually  eliminate  English
 so  that  we  have  it  in  Hindi  alone.  The
 same  hon.  Member  raised  the  point
 about  withdrawal  twice  a  week  from
 the  savings  bank  account  in  the  rural
 areas.  I  may  assure  him  that  I  will
 get  hig  point  examined  and  do  what-
 ever  is  possible  in  that  case.

 I  will  generally  say  that  many  hon.
 Members  bave  raised  points  about  in-
 dividual  demands,  so  to  say,  about
 opening’  a  post-office  or  g  telegraph
 office  or  a  telephone  exchange.  I  will
 get  all  these  suggestions  examined  in
 my  Department  and  do  whatever  is
 possible  to  extend  these  facilities  to
 the  rural  areas.

 Again  I  express  my  thanks  to  the
 hon.  Members  of  the  House  for  extend-
 ing  their  appreciation  to  my  Ministry.
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 Mr.  Chairman:  I  will  now  put  all  the
 cut  motions  relating  to  these  demands
 to  the  vote  of  the  House.

 The  cut  motions  were  negatived.

 Mr.  Chairman:  The  question  is:

 “That  the  respective  sums  not
 exceeding  the  amounts  shown  in
 the  fourth  column  of  the  order
 paper,  be  granted  to  the  Presi-
 dent,  to  complete  the  sum  neces-
 sary  to  defray  the  charges  that
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst
 day  of  March,  1956,  in  respect  of
 the  following  heads  of  demands
 entered  in  the  second  column
 thereof:

 Demand  Nos.  5,  6,  7,  8  9,  10,  108,
 09  856  110.”

 The  motion  was  adopted.

 [The  motions  for  Demands  for
 Grants  which  were  adopted  by  the
 Lok  Sabha  are  reproduced  below. —
 Ed.  of  PP.  ]

 DemMaNnD  No.  5—MINISTRY  OF
 COMMUNICATIONS

 “That  a  sum  not  exceeding
 Rs.  10,68,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3151  day  of  March,  1956,  in  respect
 of  ‘Ministry  of  Communications’.”

 Demand  No.  6—INDIAN  POSTS  AND
 TELEGRAPHS  DEPARTMENT  (INCLUDING

 WorKING  EXPENSES)

 ‘That  a  sum  not  exceeding
 Rs.  44,78,29,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 8lst  day  of  March,  1986,  in  res-
 pect  of  ‘Indian  Posts  and  Tele-
 graphs  Department  (Including
 Working  Expenses)’.”

 Demand  No.  7—-METEOROLOGY

 “That  a  sum  not  exceeding
 Rs.  1,15,23,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 8lst  day  of  March,  1956,  in  respect
 of  ‘Meteorology’.”

 Demand  No.  8—OversEas  COMMUNI-
 CATIONS  SERVICE

 “That  a  sum  not  exceeding
 Rs.  91,47,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  1956,  in  res-
 pect  of  ‘Overseas  Communications
 Service’.”

 DEMAND  No.  9—AVIATION

 “That  a  sum  not  exceeding
 Rs.  2,50,09,000  be  granted  to  the
 President  to  complete  the  sum
 necessary,  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 8lst  day  of  March,  1956,  in  res-
 pect  of  ‘Aviation’.”

 Demanpd  No.  0—MISCELLANEOUS  DE-~
 PARTMENTS  AND  EXPENDITURE  UNDER

 THE  MINISTRY  OF  COMMUNICATIONS

 “That  a  sum  not  exceeding
 Rs.  f709,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  1956,  in  res-
 pect  of  ‘Miscellaneous  Depart-
 ments  and  Expenditure  under  the
 Ministry  of  Communications’.”

 Demand  No.  08—Caprrau  OUTLAY
 on  INDIAN  Posts  AND  TeLecraPpHs  (Noe

 MET  FROM  REVENUE)

 “That  8  sum  not  exceeding
 Rs.  23,85,88,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
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 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  1956,  in  res-
 pect  of  ‘Capital  Outlay  on  Indian
 Posts  and  Telegraphs  (Not  met
 from  Revenue)’.”

 Demanp  No.  09—CapiTAL  OUTLAY  ON
 CIvIL  AVIATION

 “That  a  sum  70  exceeding
 Rs.  4,90,51,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  1956,  in  res-
 pect  of  ‘Capital  Outlay  on  Civil

 oo Aviation’,

 Demanpd  No.  0—OrTHER  CAPITAL
 OUTLAY  OF  THE  MINISTRY  OF

 CoMMUNICATIONS

 “That  a  sum  not  exceeding
 Rs.  5,61,62,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  1956,  in  res-
 pect  of  ‘Other  Capital  Outlay  of
 the  Ministry  of  Communications’.

 DEMANDS  re:  MINISTRY  OF  HEALTH

 Mr.  Chairman:  The  House  will  now
 take  up  discussion  of  the  Demands
 for  Grants  Nos.  46,  47,  48,  49  and  24
 relating  to  the  Ministry  of  Health.
 As  the  House  is  aware,  two  hours  have
 been  allotted  for  the  Demands  of  this
 Ministry.

 There  are  a  number  of  cut  motions
 to  these  various  Demands.  Hon.  Mem-
 bers  may  hand  over  the  numbers  of
 the  selected  cut  motions  which  they
 propose  to  move  at  the  Table,  within
 fifteen  minutes.  I  shall  treat  them  as
 moved,  if  the  members  in  whose  names
 those  cut  motions  stand  are  present  in
 the  House  and  the  motions  are  other-
 wise  in  order.

 The  time  limit  for  speeches  will,  88
 usual,  be  fifteen  minutes  for  the  Mem-
 bers  including  Movers  of  cut  motions,
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 and  twenty  minutes,  if  necessary,  for
 Leaders  of  Groups.

 Demanpd  No.  46—Munistry  oF  HEALTH

 Mr.  Chairman;  Motion  is:

 “That  a  sum  not  exceeding
 Rs.  7,31,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  1956,  in  res-
 pect  of  ‘Ministry  of  Health’.”

 DEMAND  No.  47—MEDICAL  SERVICES

 Mr.  Chairman:  Motion  is:

 “That  a  sum  not.  exceeding
 Rs.  1,81,70,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  1956,  in  res-
 pect  of  ‘Medical  Services’.”

 DEMAND  No.  48—Pusiic  HEALTH

 Mr.  Chairman:  Motion  is:

 “That  a  sum  not  exceeding
 Rs.  5,95,77,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  1956,  in  res-
 pect  of  ‘Public  Health’.”

 Demand  No.  49—MisceLLANrous  Exe PENDITURE  UNDER  THE  MINISTRY  OF
 HEALTH.

 Mr.  Chairman:  Motion  is:

 “That  a  sum  not  exceeding Rs.  80,69,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay- ment  during  the  year  ending  the
 3lst  day  of  March,  1956,  in  res-
 pect.  of  ‘Miscellaneous  Expendi-
 ture  under  the  Ministry  of
 Health’.”
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 DEMAND  No.  24—CaAPITAL  OUTLAY  OF
 THE  MINISTRY  OF  HEALTH.

 Mr.  Chairman;  Motion  is:

 “That  a  sum  not  exceeding
 Rs.  9,17,59,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  1956,  in  res-
 pect  of  ‘Capital  Outlay  of  the
 Ministry  of  Health’.”

 Shri  Dhulekar  (Jhansi  Distt—
 South):  As  I  am  the  first  Member  to
 open  the  debate  on  the  subject  of
 health,  I  shall  begin  with  congratulat-
 ing  Rajkumariji  on  the  success  we
 have  achieved  during  the  last  2-3
 years.  I  have  gone  through  the  report
 of  the  Ministry  of  Health  very  care-
 fully  and  I  find  that  there  is  all-round
 improvement  in  the  different  sections
 and  the  schemes  that  we  had  under-
 taken  during  these  two  years.  I  shall
 not  try  to  go  into  details  of  every
 section  but  I  shall  certainly  like  to
 express  my  satisfaction  at  the  manage-
 ment  in  areas  where  malaria  was  pre-
 valent  on  a  large  scale  and  was  taking
 a  toll  of  hundreds  of  lives.  I  shall
 certainly  like  to  say  that  malaria  has
 been  checked  in  very  important
 malarial  districts  and  that  efforts  are
 in  progress  so  that  in  a  few  years’
 time  all  the  terrai  areas  and  also  the
 other  areas  which  are  infested  with
 different  kinds  of  insects  will  be  clean-
 ed  and  will  be  very  healthy.

 I  shall  also  like  to  make  some
 remarks  about  the  Community  Pro-
 jects.  I  have  seen  some  of  them
 personally  and  I  find  that  during  the
 first  three  years  of  the  Plan  health
 was  not  at  all  taken  into  consideration
 by  any  of  the  officers—I  mean  the
 District  Officers  or  the  Project  Officers
 but  during  the  last  two  years  I  find
 that  the  Planning  Officers  in  all  the
 districts  are  taking  keen  interest  in
 health,  although,  I  may  say,  we  may
 not  be  satisfied  with  the  ayurvedic
 medicines  that  they  purchase  or  use
 or  the  ayurvedic  personnel  that  they
 employ.  Still,  I  will  say  that  on  the
 question  of  health,  there  is  greater
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 facility  in  these  areas.  Therefore,  I
 say  that  the  Health  Ministry  is
 certainly  improving.  The  main  point
 is  that  Health  is  a  State  subject  and
 therefore  I  always  find  that'  there  is
 lengthy  correspondence  between  the
 States  and  the  Central  Health  Minis-
 try,  and  many  of  the  things  that  could
 be  done  easily  are  not  done.

 The  second  point  is  that  the  Health
 Ministry  has  got  very  limited  resources
 and  therefore  whenever  any  question
 is  put  whether  survey  schemes  etc.
 are  undertaken  or  not,  Rajkumariji
 rightly  complains  that  the  resources
 placed  at  her  command  are  very  little.
 In  the  Consultative  Committee  the
 day  before  yesterday  and  yesterday
 also  some  question  were  put  by  some
 of  my  colleagues  about  Community
 Projects,  the  personnel  and  _  the
 amounts  that  were  to  be  spent.  And  a
 pertinent  question  was  put  whether
 the  Health  Ministry  has  formed  any
 overall  plan  which  will  cover  the
 entire  country.  The  reply  was  that
 the  Health  Ministry  could  not  take  an
 overall  picture  of  the  whole  thing  and
 proceed’  about  it  because  the  States
 had  the  primary  responsibility  for
 Health,

 I  would  next  make  my  remarks
 about  the  Second  Five  Year  Plan.  I
 had  in  my  last  Budget  speech  said  that
 in  the  First  Five  Year  Plan  the
 Planning  Commission  had  not  devoted
 that  attention  to  the  Health  Plan  as
 the  Planning  Commission  should  have
 done.  The  point  is  that  the  Planning
 Commission  still  believes,  like  an
 ostrich,  that  the  whole  of  India  is
 administered  in  so  far  as  health  is
 concerned  by  only  allopathic  doctors
 or  by  the  Health  Departments  under
 the  State  Governments  or  the  Central
 Government.  I  pointed  out  last  year
 that  only  a  fringe  of  the  whole  pro-
 blem  has  been  touched  even  by  spend-
 ing  about  Rs.  80  crores  every  year
 on  Health  Departments  throughout
 the  States.  In  regard  to  85  per  cent.
 of  the  population,  eituer  some  or  nem
 go  without  any  medicine  or  are  served
 by  Ayurveda,  Homoeopathy,  Chromo-
 pathy,  Biochemistry,  Unani  and  other
 systems  of  medicine.  So  I  submitted
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 last  year  that  it  was  very  necessary
 that  the  Health  Ministry  should  go  into
 this  question  whether  we  are  going
 to  permit  85  per  cent.  of  the  popula-
 tion  to  go  without  any  ordered
 administration  of  health  schemes.  As
 long  as  that  whole  scheme  is  not  before
 the  Government  I  shall  submit  that
 the  Health  Ministry  will  not  be  able
 to  do  what  it  should  do  for  these  85
 per  cent.  of  the  people.

 I  shall  state  the  problem  like  this.
 I  find  that  the  Planning  Commission
 has  not  made  any  survey  of  the  insti-
 tutions  in  Ayurveda  or  Unani  or
 Homoeopathy  that  are  working  all
 over  the  country.  First  of  all  I  shall
 say  and  point  out  to  the  Planning
 Commission  that  they  should  under-
 take  a  survey  of  the  whole  field  that
 is  covered  by  Ayurveda  and  other
 systems  of  medicine.  When  I  state
 that  I  shall  point  out  certain  things.
 What  is  the  position  in  the  different
 States?  Almost  all  the  States  of  the
 country  have  now  got  a  Directorate  of
 Ayurveda.  There  are  Boards  of
 Indian  Medicines  almost  in  all  the
 States.  Then  there  are  several  Ayur-
 vedic  Colleges  in  each  State.  There
 are  other  departments  under  them,  like
 Pharmacies  run  by  the  Governments
 of  the  States.  Then  there  are  Ayur-
 vedic  research  departments,  botanical
 gardens  and  museums  under  the  State
 Governments.  Then  there  are  one
 lakh  or  more  _  registered  Ayurvedic
 practitioners  working  throughout  the
 country.  There  are  post-graduate
 courses  run  by  Different  institutions
 in  Ayurveda.  Unless  all  these  things
 are  before  the  Health  Ministry,  how
 can  it  know  what  it  has  to  do  for
 them?  I  do  not  find  anything  about
 these  either  in  the  Planning  Com-
 mission  Report  or  in  the  Health
 Ministry  Report,  and  therefore  I  shall
 request  the  Health  Minister  to  under-
 take  an  immediate  survey  of  all  these
 things  which  I  _  have  indicated.
 Thousands  of  pharmacies,  private
 pharmacies,  registered  under  the
 Company  Law,  are  manufacturing
 medicines  al]  over  the  country.  Crores
 of  rupees  are  being  spent  on  Ayurvedic
 medicines,  and  still  we  always  feel
 that  the  administration  of  health  is
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 undertaken  alone  by  the  Government
 of  India  or  the  Governments  of  the
 several  States.  I  shall  point  out  to
 the  Health  Minister  that  this  is  not  a
 fact.  Almost  three-fourths  of  the
 health  problem  is  being  solved  by
 Ayurveda  and  other  systems  of  medi-
 cine.  Therefore,  if  a  survey  is  made,
 if  all  the  facts  and  figures  are  put
 before  the  Health  Ministry,  I  am  sure
 that  Rajkumariji  will  be  able  to  know
 how  to  solve  that  problem.

 I  have  seen  that  in  these  three  years
 at  least  I  have  been  able  to  make
 some  impression  on  the  Health  Minis-
 try  by  telling  them  that  without  Ayur-
 veda  the  health  problem  of  this
 country  cannot  be  solved.  And  I  shall
 certainly  congratulate  the  Health
 Ministry  for  putting  the  word  Ayur-
 veda  in  the  Budget.  This  is  the  first
 Budget  in  India  where  the  word
 Ayurveda  is  used.  Otherwise,  just  as
 in  former  days  we  were  not  called
 Hindus  but  were  called  Non-Muslims,
 in  the  same  way  Ayurveda  and  other
 systems  of  medicine  were  called
 indigenous  systems,  Just  as  an  Indian
 was  called  a  native  of  India—he  was
 not  called  an  Indian—in  the  same  way
 our  Budgets  always  spoke  of  ‘indi-
 genous  systems  of  medicine’.  The
 words  were  50--  cannot  describe....
 (An  Hon.  Member:  Contemptuous) —
 contemptuous  and  I  could  not  relish
 them.  Therefore,  yesterday  I  openly
 congratulated  Rajkumariji  and  said
 “I  am  very  grateful  to  you  that  at
 least  you  have  recognised  that  Ayur-
 veda  is  something  and  you  have  put
 it  in  the  Budget”.  I  do  not  care  what
 money  you  have  provided  for  it,  but
 at  least  you  have  recognised  the  exis-
 tence  of  Ayurveda.  And  I  hope  that
 as  times  go  by  you  will  give  more
 and  more  money  for  it  and  you  will
 put  Ayurveda  on  a  basis  that  will
 contribute  to  the  solution  of  the  health
 problem  of  India.

 Now  I  wish  to  make  another  sub-
 mission,  that  if  any  peopde  are
 responsible  for  the  growing  hatred
 about  allopathy  in  this  country  they
 are  the  doctors  themselves.  The
 Members  of  the  Medical  Council  of
 India  times  without  number  go  about
 saying  things  against  Ayurveda  which
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 [Shri  Dhulekar]
 are  not  palatable  to  even  the  persons
 who  inaugurate  their  conferences.  In
 one  conference  in  Uttar  Pradtsh  when
 the  Chief  Minister  went  there  to
 inaugurate  the  conference,  one  gentle-
 man  from  the  Medical  Council  made
 certain  bad  remarks.  The  Chief
 Minister  immediately  said:  this  is
 wrong.  They’  should  look  towards
 Ayurveda,  which  is  a  science,  with
 more  respect.  So  I  feel  that  the  medi-
 cal  men,  the  doctors,  should  be  more
 respectful  towards  Ayurveda.  Our
 Rajkumariji  has  now  begun  to  feel
 that  without  Ayurveda  we  cannot  do
 anything.

 During  the  two  or  three  minutes  at
 my  disposal  I  shall  describe  what
 Rajkumariji  has  done  during  this  one
 year.  At  Rajkot  three  or  four  very
 important  resolutions  were  passed  in
 a  Conference  of  Health  Ministers  over
 which  she  presided.  The  first  was
 that  there  should  be  a  uniform  5  years
 course,  degree  course,  in  Ayurveda
 throughout  the  country.  There  was
 another  resolution  that  there  should
 be  a  uniform  course  for  Homoeopathy
 throughout  the  country.  Then  there
 was  a  third  resolution  that  research
 in  Ayurveda  should  be  carried  on  and
 money  should  be  given  for  it  in  con-
 sultation  with  the  State  Governments.
 And  then  there  was  a  fourth  reso-
 lution  in  which  it  was  said  that  post-
 graduate  courses  in  Ayurveda  should
 be  actively  assisted  by  the  Govern-
 ment  of  India.  I  find  that  these  reso-
 lutions  are  very  important  and  I  feel
 that  if  the  Health  Ministry  takes  it
 into  its  mind  to  implement  these  reso-
 lutions,  certainly  there  will  be  a  great
 improvement  in  Ayurveda  during  the
 next  3  or  4  years.

 l  PM.
 One  thing  more,  and  I  shall  finish.

 Last  year,  I  placed  before  this  House
 a  suggestion  that  there  should  be  a
 Directorate  of  Ayurveda  in  the  Health
 Ministry.  There  are  so  many  Assistant
 Director  Generals  of  Health,  almost  5
 or  6.  One  of  them  may  be  given
 charge  of  Ayurveda  and  other  systems
 of  medicine  other  than  modern  medi-
 cine.  Or  our  Deputy  Minister,
 Shrimati  Chandrasekhar  may  be  given

 30  MARCH  955  for  1955-56  3770

 that  charge  so  that  all  the  people  in
 the  country  may  come  to  her  and
 place  their  points  of  view  before  her
 because  it  would  be  difficult  for  the
 Health  Minister  alone  to  be  in  charge
 of  all  these.  There  is  one  Director-
 General,  so  many  Directors.  But,  there
 many  Assistant  Directors.  But,  there
 is  none  to  whom  we  can  go  and  tell
 that  we  want  this  or  that.  I  shall
 again  repeat  my  request  that  a  depart-
 ment  called  Directorate  of  Ayurveda
 should  be  instituted  in  the  Health
 Ministry.

 Finally,  I  would  be  failing  in  my
 duty  if  I  do  not  openly  express  my
 gratefulness  to  Rajkumari  Amrit  Kaur
 for  giving  a  token  grant  to  the  Jhansi
 Ayurveda  University  for  conducting
 post-graduate  courses  in  Ayurveda.
 This  is  the  first  time  in  the  history  of
 India  that  Ayurveda  has  been  recognis-
 ed  and  it  has  also  been  recognised
 that  Ayurveda  can  be  read  even  up
 to  the  post-graduate  courses.  There
 was  a  resolution  by  the  Health  Minis-
 ters  Conference  that  research  and
 post-graduate  courses  should  be  con-
 ducted  in  the  medical  colleges  in
 India,  not  in  Ayurveda  colleges.
 Rajkumari  Amrit  Kaur  saw  through
 this  and  she  very  wisely  and
 sympathetically  considered  this
 question  and  now  §  she  has  openly
 decided  that  post-graduate  courses  in
 Ayurveda  and  research  should  be
 done  in  Ayurveda  colleges  and  that
 that  would  be  supported  throughout
 India.

 With  these  words,  I  conclude.
 Mr.  Chairman:  Shri  Gidwani.  Be-

 fore  the  hon.  Member  proceeds  to
 speak,  I  would  request  him  to  be  as
 brief  as  possible.  I  have  received

 requests  from  ten  Members  to  be
 allowed  to  speak.  The  time  allotted
 is  only  2  hours  of  which  5  minutes
 have  already  been  taken.  I  would
 request  the  hon.  Members  to  be  very
 brief.

 Shrimati  Renu  Chakravartty:  Ten
 minutes  for  each  hon,  Member.

 Shri  Gidwani  (Thana):  I  agree  with
 you  that  for  an  important  subject  like
 health,  more  time  should  have  been
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 allotted  by  the  Business  Advisory
 Committee,  because  health  is  not  a
 minor  matter.  It  affects  36  crores  of
 people  and  many  things  have  to  be
 done  before  we  could  be  called  a
 modern  State  in  regard  to  health.  If
 you  look  at  the  western  countries,
 either  capitalist  countries  or  what  are
 called  the  communist  countries,  you
 will  find  that  great  advance  has  been
 made  in  this  direction.  Therefore,  I
 would  request  that  next  time  when
 the  Budget  is  discussed,  more  time
 should  be  allotted  for  this  purpose.

 I  may  now  deal  with  one  or  two
 aspects  of  this  question.  In  regard  to
 the  Five  Year  Plan,  I  find  it  is  stated
 regarding  water  supply  and  sanitation:

 “Water  supply  and  sanitation
 have  been  accorded  the  highest
 priority  in  the  Plan  as  a  basic
 requirement  for  healthful  living.
 The  State  Governments  have
 made  a  provision  of  Rs.  24  crores
 for  water  supply  and  drainage,
 about  Rs.  l  crores  for  rural  and
 Rs.  3  crores  for  urban  areas.
 The  progress  of  expenditure  has
 been  so  far  Rs.  3:4  crores  for  rural
 and  4:6  crores  for  urban  schemes.
 The  total  is  Rs.  8  crores  and  it
 will  be  seen  that  the  expenditure
 on  the  whole  falls  behind  the
 schedule.”

 This  is  in  the  last  year’s  Progress
 Report  of  the  Plan  published  in  1954.
 I  do  not  know  what  further  progress
 has  been  made.  Even  this  report  for
 1954-55  to  this  House  says  that  in
 several  cases,  however,  where  these
 schemes  have  been  included  in  the
 Five  Year  Plan,  not  much  headway
 has  been  made  either  for  want  of
 technical  personnel  or  due  to  diffi-
 culties  in  obtaining  equipment  and
 materials  or  even  to  lack  of  funds.  It
 is  very  surprising  that  for  this  very
 great  object  which  is  a  basic  need  of
 the  people,  the  amount  allotted  should
 not  have  been  spent  so  far  and  various
 excuses  or  reasons  are  advanced  for
 not  utilising  the  amount.  I  consider
 that  the  time  has  come  when  our
 Central  Government,  that  is  the  Union
 Ministry  of  Health  should  appoint  a
 Committee  to  survey  the  entire
 country  and  find  out  the  conditions  of
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 water  supply,  particularly  drinking
 water  in  the  whole  country.  I  would
 suggest  that  we  should  see  that  before
 957  we  are  able  to  provide  one  well  in
 each  village,  so  that  people  may  get
 drinking  water  from  within  a  distance
 of  a  furlong  or  two  from  the  village.
 In  India,  you  know,  there  are  many
 places  where  people  have  to  walk
 miles  after  miles  to  get  drinking
 water.  Not  only  that.  There  are
 wells;  but  you  do  not  get  potable
 water;  the  water  is  saltish.
 Drinking  water  is  a  primary  need  of
 the  people.  You  know  that  lack  of
 supply  of  good  drinking  water  leads  to
 many  diseases.  Most  of  the  skin
 diseases,  intestinal  diseases,  bladder
 and  kidney  diseases  are  due  to  un-
 hygienic  conditions  in  the  supply  of
 water.  Therefore,  I  attach  very  great
 importance  to  this  matter.  If  we  have
 not  been  able  during  the  last  7  or  8
 years  to  provide  a  house  to  every  citi-
 zen  of  India,  if  we  have  not  been  able
 to  provide  a  full  meal  to  every  citizen
 of  India,  if  we  have  not  been  able  to
 educate  every  child,  let  us  at  least
 give  drinking  water  to  every  person
 in  India,  within  his  easy  reach.  I
 would  like  Rajkumari  Amrit  Kaur  to
 concentrate  on  this  one  point  and  de-
 vise  ways  and  means  so  that  this  target
 of  supplying  water  in  every  village
 within  a  measurable  distance  may  be
 achieved.  This  is  one  important  thing
 that  I  wanted  to  stress.

 The  second  point  to  which  I  would
 like  to  draw  attention  is  the  question
 of  population  control.  I  am  one  of
 those  who  believe  that  in  India,  at  the
 rate  at  which  population  is  growing......

 Sardar  Hukam  Singh  (Kapurthala-
 Bhatinda):  Being  a  bachelor.

 Shri  Gidwani:  That  is  my  practical
 example;  I  am  not  producing  any
 child.

 Shri  छू,  K.  Basu  (Diamond
 Harbour):  You  do  not  contribute.

 Shri  Gidwani:  I  am  quite  serious
 about  it.  You  are  aware  that  certain
 statements  were  made  by  experts  in
 food  production  that  if  at  the  present
 rate  population  increases,  whatever  be
 our  claims  for  production  of  more
 food,  we  will  not  be  able  to  feed  all
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 {Shri  Gidwani]
 mouths  that  would  be  produced  in  this
 country.  Therefore,  I  attach  greater
 importance  to  this  family  planning.  In
 the  Five  Year  Plan,  I  find  that  only

 _Rs.  65  crores  have  been  provided.  A
 few  days  ago  I  put  a  question  on  the
 subject  and  I  was  glad  to  know  from
 Rajkumari  Amrit  Kaur  that  women  in
 villages  were  also  in  favour  of  this  and
 this  was  popular  with  them.

 T  shall  give  one  example  to  make  the
 Members  realise  the  importance  of  this
 question.  Two  days  back  a  displaced
 person  had  come  all  the  way  from  the
 Gandhidham  infirmary  to  me.  You
 know  that  old  and  infirm  persons  are
 put  into  these  infirmaries.  He  was
 aged  65.  He  came  to  my  room  only
 day  before  yesterday,  and  he  told  me
 that  there  were  five  members  in  his
 family  and  yet  he  was  getting  free
 ration  only  for  three  persons.  I  asked
 him  what  the  reason  was,  and  what
 the  ages  of  those  members  were.  He
 said,  myself,  my  wife  and  my  son  who
 is  eight  to  ten  years  old.  I  asked  him,
 what  is  the  age  of  the  other  members.
 He  said,  ten  months.  I  asked,  ten
 months,  one  or  two.  He  said,  I  had
 twins.  Then  YI  asked  him  what  was
 his  age.  He  said,  I  am  65.  I  may  tell
 you  that  I  am  not  giving  a  cock  and
 bull  story,  but  this  is  a  fact.  The
 man  has  lost  the  sight  of  one  of  his
 eyes,  and  the  other  eye  is  also
 defective.  He  is  in  an  infirmary,  but
 he  has  married  a  third  wife,  and  so
 they  could  produce  even  at  this  age.

 Pandit  K.  C.  Sharma  (Meerut
 Distt—South):  Wonderfully  virile
 people.

 Shri  K.  K,  Basu:  Good  to  be  a  Minis-
 ter.

 Sardar  Hukam  Singh:  He  did  not
 come  to  you  earlier.

 Shri  Gidwani:  Let  us  not  laugh  over
 this  matter..  I  attach  very  great
 importance  to  it.

 This  is  an  example,  and  it  is  a  fact.
 T  want  to  bring  this  to  the  notice  of
 this  House  and  the  hon.  Health  Minis-
 ter.  Whatever  her  views  were,  today

 30  MARCH  955  for  1955-56  3774

 I  find  that  like  Shri  Dhulekar  I  am
 also  congratulating  her,  that  she  has
 recognised  the  need  -of  this,  and  by
 experience  she  has  found  that  the
 thing  is  popular.  I  would  suggest
 therefore  that  more  money  should  be
 provided,  more  clinics  should  be  open-
 ed,  more  facilities  should  be  given,
 and  every  effort  should  be  made  to
 popularise  this  among  the  poor
 families,  so  that  they  may  not  suffer
 from  the  pangs  of  starvation  and
 misery  from  which  many  people  who
 have  got  iarge  families  to  support  are
 suffering  today.

 My  third  point  is  about  tuberculosis.
 Other  hon.  Members  may  also  speak
 on  this,  but  I  would  say  that  the  num-
 ber  of  beds  should  be  increased.  Apart
 from  that,  unless  the  living  conditions
 are  improved,  the  incidence  of  TB  will
 not  decrease;  on  the  other  hand  it  will
 go  on  increasing.  The  number  of  beds
 that  are  available  in  the  country  is
 inadequate  and  insufficient,  and  that
 has  also  been  admitted  by  the  Health
 Minister  herself.

 Mr.  Chairman:  The  hon.  Member’s
 time  is  up.

 Shri  Gidwani:  I  am  the  only  Mem-
 ber  speaking  on  behalf  of  my  Party,
 and  I  would  wish  more  time  should
 have  been  given  to  me.  But  I  do  not
 blame  the  Chairman,  because  only  two
 hours  have  been  fixed  for  this,

 Next,  I  come  to  the  question  of  the
 health  of  the  rural  population  and  the
 medical  relief  to  be  provided  for  them.
 It  is  essential  that  we  should  organise
 mobile  health  units  on  a  larger  basis,
 and  we  should  provide  more  funds  for
 the  purpose.  If  any  States  are  not
 coming  forward  to  do  the  needful  in
 this  direction,  we  should  see  that  the
 names  of  those  States  that  fail  to  do
 the  work  and  spend  the  allotted
 amounts  should  be  disclosed,  and  that
 the  Ministers’  names  should  be  dis-
 closed  so  that  people  may  come  to
 know  who  are  not  doing  their  duty
 properly  by  the  people,  and  who  are
 not  spending  even  the  _  allotted
 amounts.
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 I  now  come  to  child  welfare  and
 maternity  homes.  When  I  started  my
 speech  I  stated  that  I  have  visited

 ‘some  of  the  other  countries,  and  parti-
 cularly  Soviet  Russia;  some  of  our
 ‘friénds  have  visited  China,  for  in-
 stance.  As  I  said  earlier,  even  in  the
 capitalist  countries,  the  care  that  is
 being  taken  of  the  children  and  their
 mothers  _is  something  that  is
 marvellous.  I  am  not  talking  here  of
 the  big  cities.  I  wanted  to  see  the
 eastern  part  of  Soviet  Russia,  because
 I  expected  that  the  condition  there
 would  be  more  or  less  similar  to  what
 it  was  in  Western  Pakistan.  I
 happened  to  be  in  Tashkent,  and  I  was
 surprised  to  see  in  a  distant  village
 creches  and  nurseries,  and  children
 being  looked  after  with  great  care  by
 nurses  who  were  attending  on  them
 all  the  time.  I  would  wish  that  we
 should  also  evolve  a  certain  system
 whereby  even  if  we  are  not  able  to
 provide  a  large  number  of  nurseries
 and  creches  we  shall  at  least  in  some
 selected  centres  make  a  move  in  this
 direction.  I  know  that  the  community
 projects  and  the  national  extension
 service  schemes  have  done  something
 in  this  direction  already.  But  more
 is  needed.

 When  I  was  in  Sind,  there  was  one
 collector  there  by  name  Mr.  Henderson.
 He  was  an  Englishman.  Somehow
 he  had  a  great  desire  to  serve  the
 blind  persons.  He  started  a  blind
 relief  centre  there.  And  what  used  to
 happen  was  that  he  used  to  engage
 specialists  in  eye  diseases,  and  they
 used  to  hold  camps  in  the  villages;
 some  of  those  doctors  that  have
 migrated  from  Sind  are  doing  the  same
 work  here  also.  After  all,  you  can
 realise  how  much  a  man  who  loses  his
 sight  has  to  suffer.  If  his  sight  is
 restored,  that  means  in  fact  a  new
 life  for  him.  I  would  therefore
 suggest  that  not  only  mobile  health
 units,  but  relief  camps  also  for  the
 blind  should  be  started  all  over  the
 country,  and  some  specialists  should
 be  engaged  for  the  purpose.  I  am
 sure  that  if  the  camps  are  held  in  the
 villages,  even  the  village  people  them-
 selves  will  come  forward  and  give
 donations  and  financial  assistance  for

 33  LSD.—2

 30  MARCH  955  for  1955-56  3776

 the  purpose.  But  some  such  scheme
 should  be  started.

 Regarding  the  Contributory  Health
 Service  Scheme  that  has  been  started
 recently,  I  have  received  certain  com-
 plaints..  I  do  not  want  to  go  into  them
 in  detail,  because  I  have  very  little
 time  at  my  disposal.  Only  three  days
 back,  I  had  been  to  the  Lajpatnagar
 colony,  and  I  was  told  that  the  rooms
 allotted  to  the  doctors  there  were
 very  small,  and  that  the  number  of
 patients  was  very  large.  Certain  com-
 plaints  have  been  received  from  there,
 and  I  would  request  the  hon.  Minister
 to  look  into  them.

 Even  in  a_  colony  like  the  Lajpat-
 nagar  colony,  and  even  in  a  city  like
 Delhi,  people  are  complaining  of  in-
 adequate  supply  of  water.  Though
 the  money  has  been  sanctioned  and
 the  Union  Ministry  of  Rehabilitation
 has  sanctioned  a  sum  of  Rs,  2  lakhs,
 and  though  the  length  of  pipes  neces-
 sary  has  already  been  laid,  and  steps
 are  being  taken  for  that  purpose,  yet
 people  have  been  complaining  that
 portable  water  is  not  being  made  avail-
 able  to  them  in  certain  sections  of  the
 colony.

 All  these  matters  require  better
 planning  and  more  funds,  and  I  think
 in  this  matter  the  whole  House  will
 give  its  unanimous  support  to  the
 Health  Minister  if  she  makes  a  demand
 for  more  funds.  But  she  should  see
 that  all  that  is  allotted  is  spent  by  the
 States,  and  if  any  State  be  in  default,
 the  name  of  the  Health  Minister  of
 that  State  should  be  made  known  to
 everybody  so  that  they  may  not  mis-
 behave  in  the  future,

 With  these  words,  I  support  the
 Demands  for  Grants.

 Mr,  Chairman:  It  appears  my  appeal
 to  the  hon.  Member  to  take  less  than
 his  allotted  time  has  fallen  on  deaf
 ears.  I  would  request  the  other  Mem-
 bers  whom  I  shall  call  to  kindly  take
 not  more  than  ten  minutes.  Other-
 wise  it  will  be  very  difficult  for  me  to
 call  even  half  the  number  of  people
 who  have  sent  me  requests.  The  time
 allotted  is  very  short,  and  I  cannot
 extend  the  time;  and  hon.  Members
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 (Mr.  Chairman]
 cannot  also  extend  their  time.  That
 is  the  only  appeal  I  can  make  to
 hon.  Members,

 Shri  S.  C.  Samanta  (Tamluk):
 Health  represents  the  wealth  of  a
 nation.  The  general  standard  of
 health  in  India  is  not  up  to  the  mark,
 as  may  be  evident  from  the  fact  that
 the  average  expectation  of  life  in
 India  has  come  only  to  32:09  years  for
 men  and  387  years  for  women.

 Shri  A.  M.  Thomas  (Ernakulam):  Is
 there  an  upward  trend  or  a  downward
 trend?

 Shri  Dhulekar:  Upward  trend.

 Shri  S.  C,  Samanta:  Upward  trend.

 In  India  we  find  that  the  heaviest
 toll  of  death  is  from  malaria.  We  are
 glad  that  the  Central  Government  have
 formulated  a  National  Malaria  Con-
 trol  Scheme,  under  which  malaria
 control  units  are  being  established  in
 different  parts  of  the  country.  Hon.
 Members  will  be  glad  to  hear  that  in
 my  part  in  a  place  where  we  could
 not  sleep  without  mosquito  nets,  the
 other  day  when  I  had  gone  there  I
 could  sleep  without  mosquito  nets.  I
 hope  that  this  Scheme  will  be
 vigorously  followed,  and  that  within
 ten  years  we  shall  see  that  there  is  no
 malarial  parasite  in  India.

 The  next  heavy  toll  of  death  is  from
 cholera.  The  World  Health  Organisa-
 tion  surveyed  the  whole  of  India  with
 the  assistance  of  our  men,  and  you  will
 be  surprised  to  learn  from  their  report
 that  the  heaviest  endemic  area  in  the
 world  lies  in  India,  and  that  too  in  the
 Gangetic  delta.

 This  report  was  published  in  1952.
 In  ‘1953,  I  wrote  a  letter  to  the  hon.
 Minister  to  cope  with'  the  situation.
 IT  also  collected  figures,  over  and
 above  the  figures  collected  by  the
 statisticians  of  WHO  and  submitted
 them  to  the  hon.  Minister  and  request-
 ed  her  to  take  special  steps  for  this
 endemic  area.  I  suggested  that  at
 least  a  thana  in  each  district  should,
 for  experimental  purposes,  be  taken
 and  supplied  with  good  water.  You
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 know  that  prevention  is  better  than
 cure.  Our  Government  are  not  able
 to  produce  so  many  doctors  and  80
 much  medicine  to  prevent  and  cure
 diseases.  So  Government  should  come
 forward  with  preventive  measures,  and
 in  these  cases  of  cholera,  I  demand  of
 the  Health  Ministry  that  special  steps
 with  special  money  from  the  Centre
 should  be  taken.  The  hon.  Minister
 assured  me  that  this  will  be  done  by
 the  State  Government,  as  sanitation
 and  water  supply  programmes  are
 within  the  sphere  of  the  State.  I
 admit  it,  but  in  such  an  extraordinary
 case,  where  the  second  heaviest  toll  of
 death  occurs  in  India,  I  would  request
 the  Ministry  to  take  it  as  a  special
 case.  Or  else  there  is  no  necessity  for
 a  Health  Ministry  here  at  the  Centre.
 There  was  no  Health  Ministry  before
 independence;  there  was  a  department.
 Now  with  a  separate  Ministry  with
 two  Ministers  functioning  at  the
 Centre,  why  special  steps  with  special
 money  are  not  taken  for  such  special
 cases  as  has  been  found  out  by  the
 WHO.

 The  other  day  the  hon.  Minister  told
 us  in  answer  to  a  question  that  two
 schemes  would  be  taken  up  in  villages
 with  a  population  of  a  thousand,  one
 in  Delhi  and  another  in  Travancore-
 Cochin.  I  have  nothing  to  grudge
 against  it.  But  I  say,  why  should  not
 the  scheme  which  I  suggested  a  year
 ago  be  considered  first?  However,  my
 request  to  her  will  be  to  find  out
 means  so  that  water  supply  and  sani-
 tation  works  are  taken  up  in  the
 endemic  areas.  You  will  be  astonished
 to  hear  that  the  greatest  endemicity
 is  in  the  Gangetic  delta.  Also  in
 Uttar  Pradesh,  Bihar,  Assam,  Orissa
 and  Madras  there  are  rivers  on  the
 banks  of  which  this  endemicity  is
 there.  First,  let  us  take  the  worst
 spot  and  go  on  with  the  programme
 so  that  we  may  be  able  to  do  away
 with  cholera  endemicity,  as  we  are
 going  to  free  the  country  of  malaria
 parasites.

 As  the  scheme  for  water  supply  plus
 sanitation  has  been  formed  with  the
 help  of  WHO,  in  the  same  way,  I
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 would  request  the  hon
 think  over  it.  Every  family  in  those
 areas  should  be  provided  with  a
 latrine.
 spend  only  Rs,.50.  There  is  a  new
 kind  of  latrine.  prepared  for  use  in
 rural  areas.  If-she  comes  forward
 with  Rs.  50  for  a  family,  with  that
 money  we  will  be  able  to  construct
 also  one  tube-well  for  400  persons  in
 that  area.  The  other  day  we  were
 talking  about  it.  Out  of  the  Rs,  506
 that  she  will  give  as  grant,  only  Rs.  0
 will  be  utilised  for  materials  for‘  the
 latrine  and  the  balance  of  Rs.  40  will
 be  used  for  a  tube-well  as  the  families
 are  ready  to  give  labour  for  the  rest.
 There  is  such  a  scheme,  and  if  she  is
 desirous  of  taking  it  up,  she  may  ask
 for  the  programme  from  the  West
 Bengal  Government.

 Now,  I  come  to  local  bodies.  Local
 bodies  in  India  have  come  to  a  pre-
 carious  position.  There  was  an  inquiry
 committee  formed  to  look  into  this:
 They  have  submitted  their  report.
 But  Government  .are  not  able  to  give
 them  so  much  financeas  they  require.
 So  they  are  going  ६0  die.  Therefore,
 my  definite  suggestion  is  that  those
 municipalities  at  least  which  are  in
 rural  areas,  which  have  a  population
 of  20,000  or  less,  should  be  given  some
 grant  to  build  water  works,  80  ‘that
 the  people  will  maintain  their  health
 and  save  themselves  from  maladies
 and  make  themselves  the  pride  of
 India.

 Lastly,  I  would  request  the  hon.
 Minister  to  see  to  it  that  the  progress
 made  in  homoeopathy,  ayurveda  and
 unani  is  furthered.  We  are  finding
 fault  with  the  directorate,  that  they
 belong  to  the  other  system  of  medicine
 and  so  they  are  not  caring  for  these

 Shri  Bhagwat  Jha.,  Azad  (Purnea
 .cum!  Santal  Parganas):  These  are  not
 modern

 Shri  0.  Samanta:  But  we  find
 that  the  whole  fault  does  not  lie  with
 them.  We,  the  persons  who  would  like
 to  have  the  systems  popularised,  are
 not  of  the  same  opinion;  we  are  divid-
 ed.  Under  the  circumstances,  I  request
 the  hon.  Minister  to  exert  her  influence
 to  see  that  these  systems  progress  and
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 are  popularised.  We  should  at  least
 have  a  good  standard  of  education  in
 the  country  so  far  as  homoeopathy
 and  ayurveda  are  concerned.  With
 these  words,  I  wholeheartedly  support
 the  Demands:for  Grants

 Sardar  Hykam  Singh:  Really  the
 report  given  to  us  affords  an  interest-
 ing  reading..  Much  progress  has  been
 made,  I  admit,  and  credit  goes  to  our
 hon.  Minister,  Rajkumari  Amrit  Kaur,
 and  her  deputy.  But  we  feel  that
 though  she  has  got  so  many  responsi-
 bilities  to  discharge  and  she  is  answer-
 able  here  to  our  criticism,  she  has  not
 got  those  powers  required  for  execut-
 ing  her  plans.  Execution  and  imple-
 mentation:  of  the  plans  lie  with  the
 States.  Therefore,  I  appreciate  that
 there  are  difficulties.

 I  am  going  to  take  up  only  one  sub-
 ject  today,  and  that  is  tuberculosis.  It
 was  admitted  in  our  Five  Year  Plan
 report  that  tuberculosis  is  a  major
 health  problem.  It  was  estimated—
 though  there  could  not  be  any  definite
 figures—that  about  5  lakhs  of  Indians
 die  every  year  from  this  disease.  It
 was  also  ascertained  that  there  are
 about  25  lakhs  of  people  who  suffer
 from  this  active  disease  and  there  are
 about  900  to  1,000  million  man  hours
 that  are  lost  every  year.  So,  we  can
 find  the  economic  loss  by  this  disease
 is  incalculable  and  the  human  misery
 that  is  involved  here  is  so  awful.
 Earnest  measures  to  combat  this  dire
 disease  must  be  taken  up  and  they  can
 be  of  two  kinds.  It  was  also  given  in
 that  plan  that  the  measures  should  be
 general  as  well  as  special.

 General  .measures  would,  certainly,
 take  a  long  time.  This  is  improvement
 in  living.  standards,  increase  in
 nutrition,  or  better  housing,  sanitation
 and  such  other  schemes.  But  the
 special  measures  require  immediate
 attention.  We  are  glad  that  preventive
 measures  also  are  being  taken  and  a
 countrywide  campaign  of  BCG  vacci-
 nation  has  been  taken  up.  We  must
 be  thankful  for  that  to  the  two,  world
 organisations,  the  WHO  and  the
 UNICEF,  But,  preventive.  meagukes
 would  not  also  be  very  effective.  The
 urgent  problem  that  needs  attention  is
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 the  isolation  of  the  active  sufferers.
 It  is  hoped  that  so  far  as  preventive
 measures  are  concerned,  this  BCG
 vaccination  would  be  effective,  though
 it  is  doubted  in  certain  quarters
 whether  it  can  be  so  effective  in  ruling
 out  the  possibility  of  infection  to  other
 people.  But  yet  the  only  hope  ex-
 pressed  in  that  plan  was  that  in  about
 5  to  20  years  mortality  might  be
 reduced  to  one-fifth,  or  possibly,  I
 should  say,  the  number  that  is  in
 danger  might  be  reduced.  But,  so  far
 as  the  actual  sufferers  at  present  are
 concerned,  there  is  no  solution  if  we
 rely  on  those  preventive  measures.
 So,  it  is  very  urgent  that  we  should
 take  such  steps  as  to  isolate  those
 persons  that  are  actually  suffering
 from  this  disease.  The  whole  develop-
 ment  that  was  envisaged  for  this
 treatment  of  isolation  in  the  Plan  was
 that  the  sanatoria  whose  number  at
 that  time,  ‘1950-51,  was  37  would  be
 increased  within  five  years  to  46,  and
 the  beds  would  be  5,656,  hospitals
 which  were  48  would  be  raised  to  50,
 clinics  which  were  27  would  be  raised
 to  180.  But  the  improvement  in  the
 total  number  of  beds  is  expected  to
 be  only  12,832,  though,  in  the  present
 report,  we  are  told  that  it  has  risen  to
 about  ‘15,000  beds.  Even  if  we  are  to
 admit  all  these  facts,  we  have  during
 the  last  four  years  increased  our  beds
 by  about  three  or  four  thousands,  is
 that  the  pace  on  which  we  can  rely
 to  tackle  this  growing  problem?  We
 see  that  every  actual  sufferer  from
 this  disease  has  potentiality,  at  least  to
 infect  three  others.  So  the  growth
 would  be  such  that  we  will  not  be  able
 to  deal  with  it  if  the  measures  that  we
 have  in  view  just  at  present  are  the
 only  ones  upon  which  we  rely.

 We  are  told  that  38  millions  have
 been  tested  by  tuberculin  and  that
 is  good  progress  made.  That  comes  to
 about  8  millions  each  year.  If  we
 want  to  have  a  country-wide  drive  it
 may  well  be  that  it  may  take  50  years.
 That  is  not  a  period  over  which  we
 can  spread  our  programmes.  We  see
 that  only  05  millions  have  been
 vaccinated  with  BCG.  That  would
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 also  take  40  years  if  we  are  to  continue
 that,

 The  Minister  of  Health  (Rajkumari
 Amrit  Kaur):  May  I  intervene  for  one
 moment  and  explain  to  the  hon.  Mem-
 ber  that  it  is  not  a  question  of  not
 wishing  to  vaccinate  all  those  who
 have  been  tested  but  we  cannot  do  that
 if  their  reactions  are  positive.

 Sardar  Hukam  Singh:  I  quite  follow
 that.  But,  I  have  a  complaint  that
 even  in  the  schemes  that  are  being
 pushed  through  the  State  Governments
 are  not  co-operating  fully.  One
 hundred  and  three  crores  of  rupees
 had  been  earmarked  for  the  five  years
 but  only  50  per  cent.  of  that  sum  has
 been  spent.  If  such  be  the  case,  that
 the  allotted  money  cannot  be  spent—
 and  though  if  the  whole  money  is
 spent  it  would  be  inadequate  and
 would  not  meet  the  requirements  that
 are  necessary,—it  is  not  good.  As  I
 said,  the  question  of  isolation  of  the
 active  sufferers  is  the  most  urgent
 necessity.  I  have  also  said  that  one
 patient  is  liable  to  pass  on  the  con-
 tagion  to  at  least  three  others.  He
 may  infect  even  five,  but  at  least  three
 on  the  average  are  affected.  Altogether,
 we  have  added  about  4,000  beds,  one
 thousand  per  year,  we  can  imagine
 what  time  would  be  taken  to  provide
 beds  for  all  those  actually  suffering.
 No  acceleration  can  help  us.  Even  #
 we  give  more  money  to  the  Ministry
 and  we  should,  as  has  been  expressed
 by  other  Members,  if  the  hon.  Minis-
 ter  of  Health  asked  for  that,  and
 certainly  it  is  the  duty  of  every  Mem-
 ber  of  Parliament  to  gladly  give  his
 support  for  the  grant.  But,  I  am  afraid
 that  Government  alone  would  not  be
 able  to  tackle  this  problem  by  the
 method  which  we  are  following.  It
 is  so  very  important  and  urgent.

 I  want  ‘o  bring  one  instance  to  the
 notice  of  the  Rajkumariji  that  our
 hospitals  during  these  days  cannot
 admit  all  the  patients  that  come  for
 admission.  They  are  refused
 admission.  Several  months  they  have
 to  wait  outside  even  in  Delhi  before
 they  get  any  bed.  We  can  imagine  the
 danger  that  is  there  and  the  havoc
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 that  must  be  caused  by  that  patient
 who  is  not  given  the  admission  as  also
 the  plight  of  children  that  might  be
 infected.  We  can  imagine  a  poor
 house  in  which  there  are  6  or  7  mem-
 bers  living  and  one  person  gets  infect-
 ed  by  this  disease.  He  cannot  be
 isolated  because  we  have  no  arrange-
 ment.  A  case  was  noticed  here  in  the
 Irwin  Hospital  on  the  24th  February,
 1955.  A  boy  named  Bhagwan  Das,
 aged  20,  was  just  lying  in  the  lawns
 in  front  of  the  Surgical  and  Ear  and
 Nose  section  of  the  hospital.  When
 questioned,  he  told  that  he  had  con-
 tracted  that  disease  about  5  months
 before  and  on  the  9th  February  he
 had  come  to  the  hospital.  He  could

 not  get  admission  and  till  24th
 February,  he  was  being  treated  as  an
 out-door  patient.  During  the  nights
 also  he  was  in  the  lawns  and  he  was
 passing  his  stools  there  and  everybody
 could  see  it.  He  lay  the  whole  day
 in  those  lawns  because  he  could  not
 get  admission.  He  belonged  to  some
 village  here  in  the  Delhi  State.  I  do
 not  know  from  what  village  he  came,
 even  though  all  the  details  were
 mentioned  by  him.  For  five  months
 he  had  been  suffering  and  he  could
 not  get  admission.  We  can  very  well
 appreciate  what  the  plight  of  that
 young  boy  of  20  would  be  and  what
 danger  he  was  causing  to  the  society
 because  he  was  lying  there  and  was
 not  being  admitted.  As  I  have  said,
 with  all  the  resources  that  might  be
 placed  at  the  disposal  of  our  Ministry
 it  is  not  possible  to  tackle  this  pro-
 blem  in  the  way  that  we  are  doing
 just  at  present.  If  we  want  that  we
 should  provide  only  costly  beds  on  the
 western  system  as  we  are  doing  now,
 I  suppose  a  hospital  with  50  beds
 would  require  several  lakhs.  If  we
 stick  to  that  standard  and  believe  that
 there  would  be  either  such  hospitals  as
 can  provide  these  comforts  or  we
 would  have  nothing  at  all,  that  would
 not  solve  the  problem  at  all.  My  sub-
 mission  is  that  this  problem  can  be
 tackled  on  a  boarding-house  basis  and

 “it  has  been  tried  in  Amritsar.

 There  is  one  social  worker  whose
 name  I  want  to  bring  to  the  notice  of
 Rajkumariji.  His  name  is  Puran
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 Singh.  He  has  been  doing  this  work
 even  in  Lahore  and  since  he  migrated
 to  India,  he  started  this  boarding-
 house  in  Amritsar.  He  has  43  T.B.
 patients  in  his  house  at  Amritsar  be-
 sides  patients  of  other  diseases  and
 the  total  number  is  727  or  180.
 Governors  and  Ministers  have  seen  his
 house  and  he  claims  that  the  per-
 centage  of  recovery  in  his  house  is  not
 less  than  the  percentage  that  is  obtain-
 ing  in  regular  hospitals.  He  says  that
 a  T.B.  patient  in  a  hospital  costs  about
 Rs.  75  for  being  treated,  while  he
 claims  that  with  Rs.  40  per  patie.  Ae
 is  treating  him  all  right.  He  has  got
 the  arrangements  to  get  those  patients
 one  by  one  to  the  clinic,  have  them
 treated  there,  bring  them  back.  He
 provides  them  milk  and  other  com-
 forts.  He  is  doing  all  that  in  a  regu-
 lar  way  and  running  it  on  boarding-
 house  lines.  He  is  operating  that
 institution  very  well.  It  was  recom-
 mended  by  the  Planning  Commission
 itself  in  their  First  Five  Year  Plan;
 they  admitted  that  this  was  a  problem
 in  which  public  co-operation  was  very
 necessary  and  essential;  it  could  not
 be  tackled  unless  private  institutions
 grew  up  to  take  up  the  question.  My
 plea  is  that  such  institutions  as  the  one
 I  have  mentioned  of  Puran  Singh’s  in
 Amritsar,  should  be  encouraged  and
 helped  to  take  up  that  cause.  If  they
 get  encouragement  from  Government,
 then  alone  this  question  can  be  tackl-
 ed,  because  as  has  been  said  in  the
 report  and  in  the  Plan  as  well,  the
 idea  is  to  get  one  clinie  for  every  lakh
 of  people.  If  that  be  the  idea,  we
 require  4,000  clinics,  but  we  have  got
 only  about  50  clinics  now.  There-
 fore,  with  the  present  pace  and  speed
 of  progress,  we  can  never  achieve  that
 objective.  So,  the  only  solution  that
 we  can  see  is  to  encourage  private
 institutions,  run  them  on  boarding-
 house  basis,  provide  more  clinics  for
 them  so  that  they  can  have  their  treat-
 ment.  This  is  most  urgent  and  we
 should  not  allow  a  single  patient  to
 remain  in  his  house,  because  there  is
 danger  of  his  contaminating  others
 also.  Our  responstbility  would  not  be
 discharged  if  these  young  men,  who
 have  to  make  the  nation’s  future,  are

 allowed  to  suffer  80  badly  on  account
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 of  our  lapse  or  negligence.  This  is  all
 that  I  wish  to  say  in  this  connection.

 Shri.Mathew  (Kottayam):  I  do  not
 hold  that  the  importance  of  a  sub-
 ject  is  to  be  judged  by  the  time
 allotted  to  the  discussion  of  it.  It
 may  be  that  the.  time  allotted  is
 small  because  the-subject  is  expect-
 ed  to  be  non-controversial,  and  yet
 I  cannot  help  feeling  ‘that  the  two
 hours  to  be  devoted  to  the  discus-
 sion  of  this  subject  is  certainly  far
 too  inadequate.  I  would  like,  as  the
 time  at  my  diSposal  is  so  limited,  to
 touch  only  on  one  or  two  points.

 The  first  is  a  general  point.  Time
 and  again  we  hear  in  this  House  of
 the  claims  of  particular  .systems  of
 treatment,  4  would  only  say  that  I
 look  for  the  day  when  the  reference
 to  these  particular  systems  :of:-treat-
 ment  ceases  to  exist,  because:  ulti-
 tmately  there  can  be  only  one-com.
 prehensive,  scientific  system.  In
 Science,  at  any  rate,  it  does  not  mat-
 ter  where  something  originated  07
 progressed.  We  do  not  enquire  very
 much  as  to  whether  a_  particular
 development  in  Physics  happened  in
 this  country  or  some  other  country.
 The  methods  of  science  are  ultima-
 tely  and  essentially  the  same.  We
 have  to  observe  the  data,  analyse
 them,  arrive  at  certain  laws,  demon-
 strate  them  by  reference  to  practical
 results  and  make  use  of  them.  There-
 fore,  I  would  wish  that  increasingly
 the  emphasis  should  be  only  on
 scientific  methods  in  medicine  or  in
 short  scientific  medicine.  In  the
 realm  of  other  sciences  too  we  do
 not,  I  repeat,  consider  whether  some-
 thing  originated  in  Russia  or  America
 or  elsewhere.  In  the  sphere  of
 Science,  at  any  rate,  all  countries  are
 anxious  to  learn,  one  from  another,
 even  by  the  adoption  of  secret
 methods.  The  United  States  of
 America  will  never  say  of  a  scienti-
 fic  invention.  “This  thing  was  deve-
 loped  in  RuSsia  and  therefore,  we
 do  not  want  it”.  No.  They  will  be
 eager  to  get  the  secrets  of  each
 other  I  sey  that  is  typical  of  the
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 method  of  science,  The  methods
 which  science  employs—to  observe,
 to  verify,  to  demonstrate,  to  apply,
 to  make  use  of  results—are  essen-
 tially  the  same;  I  have'  not  the  least
 doubt  about  it.  To  mention  a  con-
 crete  caSe,  the  Ayurvedic  system  can
 make  great  contributions  towards
 the  enrichment  of  scientific  medicine,
 but  it  is  not  to  be  developed  in  a
 way  of  its  own  other  than  scientific,
 it  has  to  be  brought  in  to  the  sphere
 of  Scientific  analysis  and  _  scientific
 demonstration.  I  come  from  a  State
 where  there  are  certain  traditional
 families  who  are  greatly  skilled  in
 the  practice  of  Ayurveda  and  if  re-
 ports  can  be  relied  upon  they  have
 ancient  granthas  which  hold  great
 secrets  in  their  pages.  I  repeat  that
 whatever  be  the  So-called  particular
 system,  by  whatever  name  it  is
 called,  they  have  to  be  brought  in  to
 a  common  pool  as  it  were  and  we
 have  to  develop  one  comprehensive
 scientific  system.  That  is  the  gen-
 eral  principle  that  I  would  like  to
 stress,

 Now  to  come  to  a  particular  ques-
 tion,  not  so  much  a  question  of  prin-
 ciple  as  of  immediate  practical  urgen-
 cy,  I  do  wish  to  touch  on  the  heavy
 incidence  of  tuberculosis  in  our
 country.  One  of  my  esteemed  friends
 who  preceded  me  quoted  figures,
 which  were  in  my  mind  even  before  I
 heard  them  quoted  now.  500,000  peo-
 ple  lose  their  lives  of  tuberculosis
 alone  in  a  year  and  five  times  that
 figure  are  infected  with  the  disease.
 These  figures  are  frightening  at  least
 for  the  moment.  There  is  a  supple-
 mentary  way  in  which  these  sad  facts
 are  brought  home  to  one’s  mind—not
 so  much  by  the  astronomical  figures
 as  500,000  or  25,00,000  which  is  effec-
 tive  in  its  own  way.  But  I  repeat
 there  is  another  way.  In  your  imme-
 diate  neighbourhood,  you  come  across
 definite  instances  of  people  whom  you
 are  acquainted  with,  whom  you  meet
 perhaps  every  day  or  frequently  at
 any  rate,  and  you  come  to  hear  one
 day  that  that  man  or  this  man  is  !n-
 fected  with  this  dread  disease,  tuber-
 culosis.  We  call  on  him  and  later  we
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 learn  cough  has  already  set  in.  The
 locality  from  which  I  come  in
 Travancore  is  not  particularly  un-
 healthy;  its  reputation  is  otherwise.
 Yet,  the  Social  Service  League  in  my
 college  undertook  once  a  survey  al-
 most  within  the  limits  of  a  radius  of
 one  mile  or  so,  and  they  found  33
 people  suffering  from  this  disease.  It
 is  not  a  crowded  place.  It  is  a  locality
 of  open  spaces,  and  yet,  if  the  figure
 is  to  be  relied  upon,  it  is  so  bad  as  all
 this.  When  we  correspond  with  T.  B.
 hospitals  about  a  patient,  we  get  first
 almost  the  invariable  reply.  “The
 case  is  registered,  there  is  no  vacant
 bed  at  present  and  when  a_  vacancy
 arises,  we  will  inform  you  of  that”,  It
 may  be  a  very  genuine  and  honest
 reply  and  I  do  not  question  that
 Several  months  elapse  before  a  poor
 patient  can  get  a  bed,  I  recall  the
 particular  instance  of  an  individual
 who  died  one  or  two’  months  after  I
 reported  his  case  to  the  T.  B.  hospital
 and  it  happened  months  after  that  the
 Hospital  sent  me  the  information  that
 there  was  a  vacant  bed  at  last.  It  was
 nobody’s  fault,  but  I  replied  that  the
 poor  victim  had  been  translated  to  the
 heavenly  sphere  and  there  was  no
 more  need  for  any  bed  for  him  in  a
 T.  B.  sanatorium.  This  is  not  a  very
 infrequent  phenomenon,  but  disturb-

 “ing  as  it  is,  there  is  another  thing  no
 leSs  disturbing.  In  a  good  many  cases,
 after  some  months  of  treatment  in  a
 T.  B.  hospital,  the  patient  comes  back
 a  little  improved  or  considerably  im-
 proved  and  yet—I  would  not  say  a  few
 months  later—a  few  vears  later,  the
 trouble  recurs  in  a  more  virulent  form
 and  the  patient  often  succurrbs  finally
 to  the  fell  disease.  I  may  be  _  told
 that  this  is  all  familiar  information,
 there  is  nothing  new  in  what  I  am
 saying.  But  what  is  the  solution?  I
 have  no  cheap  solution  to  suggest.
 The  problem  is  so_  gigantic  in  its
 dimensions  that  the  goal  that  we
 should  set  before  us,  that  every  tuber-
 culosis  patient  should  be  isoloted  im-
 mediately  and  then  admitted  into  a
 hospital  and  even  when  he  is  dis-
 charged  there  should  be  a  follow-up
 of  his  case,  is  a  distant  goal,  how  dis-
 tant  I  cannot  say.  But  til]  then  what
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 are  we  to  do?  I  do  not  know.  I  can
 only  speak  in  genera]  terms,  Every
 iota  of  energy  that  we  have  as  a
 nation  should  be  devoted  to  the  tack-
 ling  of  this  problem.  Private  agen-
 cies  who  can  help  us  in  this  matter,
 who  are  already  helping  us,  who  in
 some  cases  have  done  greater  service
 than  many  Government  hospitals,
 have  to  be  encouraged  most  liberally.
 I  understand  there  are  several  hos-
 pitals  of  this  kind  run  by  the  Rama-
 kishna  Mission.  There  are  several  run
 by  Christian  Missions.  Whether  it  be
 a  Christian  Mission,  or  a  Ramakrishna
 Mission  or  even  if  it  be  anon  religious
 organisation,  I  won't  say  irreligious,
 but  a  non-religious  organiSation,—such
 an  organisation  rhust  bé  most  liberally
 helped  by  the  Government.

 I  was  wondering  whether  I  should
 touch  upon  yet  another

 B
 I  do

 so  with  diffidence.  Governments  may
 not  be  able  to  help,  legislators  may
 not  be  able  to  help,  except  to  a  small
 extent,  in  this  matter.  I  refer  to  cer-
 tain  types  of  doctors  in  charge  of  hos-
 pitals  and  their  subordinates.  It  is
 reported—I  would  like  to  think  that
 the  report  is  false  or  at  any  rate  exag-
 gerated—that  doctors  are  not.  always
 sympathetic  towards  these  unfortu-
 nate  patients.  I  expect  no  sentimental
 sympathy  on  their  part.  They  need
 not  shed  tears  over  the  worst  cases
 even.  But  when  they  do  not  show  in-
 telligent:  sympathy—I  am  putting  the
 matter  -in  a  mild  way—that  is  a  dis-
 heartening  ‘situation.  Doctors  may
 have  their:own  temptations,  of  greed
 and  of  avarice.  They  are  human  like
 others.  But  if  in  dealing  with  such
 a  dread  malady,  if  in  dealing  with
 such  miserable  human  beings,  avarice
 or  greed  cannot  be  kept  in  restraint,
 if  sufficient  sympathy  cannot  be  evinc-
 ed,  that  is  a-most  disheartening  si!tua-
 tion.  I  do  admit  that  this  is  perhaps
 a  matter  which  Governments  and
 legislators  cannot  directly  and  etfecti-
 vely  deal  with.  Once  again  I  would
 say  that  the  reports  of  corruption  may
 be  exaggerated,  that  such  cases  may
 be  very  very  few,  and  I  would  like
 certainly  to  pay  my  tribute  to  the
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 vast  numbers  of  doctors  who  are  en-
 gaged  in  tackling  this  dread  malady
 with  the  utmost  sympathy.

 Sir,  any  demands  that  the  Health
 Ministry  makes  must  receive  the  ut-
 most  support  from  all  sections  of  this
 House,  I  have  great  pleasure  in  sup-
 porting  all  the  Demands  for  Grants  of
 this  Ministry.

 Shrimati  Renu  Chakravartty:  Sir,  I
 do  join  with  others  in  Saying  that  we
 should  have  been  given  much  more
 time  for  the  consideration  of  the
 Demands  of  the  Health  Ministry.  It
 is  true  that  the  Health  Ministry  does
 not  have  control  over  the  provincial
 health  budgets.  But  at  the  same  time
 it  is  necessary  if  we  really  want  to
 have  proper  planning,  we  should  in-
 tegrate  our  various  plans  dealing  not
 only  directly  with  the  Health  Minis-
 tries  of  the  States,  but  also  the  hos-
 pitals  and  other  health  amenities
 which  are  provided  in  our  industries,
 for  the  refugees  and  under  other
 Ministries  like  the  Railways,  etc.  All
 of  them  should  be  integrated  into  a
 whole  to  give  us  an  idea  as  to  how  far
 we  have  been  able  to  go  and  how  far
 we  will  be  able  to  go  in  the  context
 of  the  very  few  medical  and  health
 facilities  that  we  have  in  our  country.

 Now,  Sir,  in  the  very  short  time  at
 my  dispoSal,  I  would  like  to  mention
 that  in  both  the  Five  Year  Plan  pro-
 gress  report  and  the  report  which  has
 been  given  to  us  by  the  Health  Minis-
 try  we  have  been  told  that  one  of  the
 reasons  why  the  health  plans  have
 been  held  up  is  the  lack  of  personnel
 and  lack  of  equipment,  lack  of  medi-
 cines,  etc.  But  I  find  there  is  a  pecu-
 liar  situation  when  I  compare  _  this
 with  the  statement  made  by  the  Minis-
 ter  in  Charge  of  Health  of  West
 Bengal  in  the  course  of  the  Budget
 Statement.  He  said  that  out  of  450
 doctors  who  are  passing  out  each
 year  from  the  four  medical  colleges in  Bengal,  Government  could  pre- vide  jobs  only  for  5  and  the  rest
 of  them  are  thrown  off  for  private
 practice.  In  the  State  of  West  Bengal we  have  a  large  number  of  strug-
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 gling  doctors  who  can  hardly  make
 both  ends  meet.  Another  startling
 revelation  made  by  the  hon.  Minis-
 ter  of  Medicine  was  that  for  48
 gazetted  posts  in  the  Medical
 Department  advertised  last  year
 there  were  298  applications;  for  127
 non-gazetted  posts  advertised  there
 were  as  many  as  598  applications.  If
 this  is  the  Situation  it  speaks  very
 very  clearly  that  we  have  no  _  co-
 ordination,  we  have  no  planning,  to
 utilise  the  trained  personnel  that
 we  have,

 One  of  the  main  reasons  for  that
 is  that  we  have  not  got  &  proper
 medical  service  which  will  be  able
 to  attract  people  to  those  places
 where  these  medical  services  are
 needed  most  of  all,  that  is  eSpecially
 in  the  small  district  headquarters,  in
 the  union  board  centres,  in  the  vil-
 lages  and  rural  areas.  That  is  why
 I  feel  that  it  is  most  essential  that
 the  Health  Ministry  at  the  Centre
 in  coordination  and  cooperation  with
 the  Health  Ministries  of  the  States
 should  visualise  and  draw  a  plan
 whereby  we  can  have  a  State  health
 service  of  doctors,  nurses,  dais,  mid-
 wives,  public  health  workers,  all  in-
 tegrated  together.  It  is  only  in  that
 way  that  we  will  be  able  to  reconcile
 the  sad  spectacle  on  the  one  hand  of
 trained  people  having  no  jobs  and
 the  helpless  cry  on  the  other  that  we
 have  not  got  the  personnel.

 The  other  thing  which  I  would  like
 to  mention  is  the  shortfall  on  health
 services  which  we  find  both  in  the
 Progress  Report  as  well  as  in  the
 budget  figures.  I  personally  thought
 that  we  are  not  able  to  make  much
 headway  because  of  lack  of  money.
 Now  I  find  that  it  is  not  so  much  lack
 of  money,  as  lack  of  planning.  Dur-
 ing  the  days  of  the  British,  health
 services,  which  is  one  of  the  nation-
 building  services  were  neglected.  It
 is  a  very  sad  commentary  that  NC
 cording  to  the  Five  Year  Plan  we
 have  made  only  a  total  provision  of
 2.030°8  lakhs  for  health.  Look  at
 the  progress.  In  950-5l  we  spent
 only  18:90,  and  right  up  to  March
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 2  PM.
 495  we  have  only  been  able  to  utilise
 294-34.  That  is  a  very  sad  comen-
 tary.  I  Should  like  to  suggest  that
 we  look  into  the  budgeted  figures
 that  have  been  given  to  us.  I  just
 want  to  mention  the  limited  provi-
 sions  for  the  hospital  and  dispensary
 equipment.  Those  who  have  come
 from  the  States—we  know  very  well
 how  badly  off  are  our  hospitals  in
 the  matter  of  equipment.  Here  we
 find  that  a  sum  of  Rs.  26  lakhs  is
 budgeted  for  and  the  revised  _  esti-
 mates  for  the  total  hospital  and
 dispensary  provisions  are  Rs,  23
 lakhs.  The  original  provision  was
 Rs.  26,86,000  and  the  actual  revised

 estimate  is  Rs.  23  lakhs.  For  medical
 schools  and  colleges  the  amount  is
 Rs.  32  lakhs  but  the  revised  _  esti-
 mates  are  Rs.  24  lakhs.  We  should
 examine  and  find  out  why  the  money
 which  is  so  badly  needed  for  the  ex-
 pansion  of  the  medical  service  and
 raising  the  standards  is  not.  being
 utilised.

 There  is  only  one  more  point  which
 I  want  to  make  during  the  course  of
 the  few  minutes  that  I  have.  I  want
 to  dilate  on  the  question  of  mater-
 nity  and  child  health  service.  I
 would  just  limit  my  remarks  to  this
 aSpect  of  the  problem.  I  am_  glad
 that  the  Five  Year  Plan  had  stated
 that  this  is  the  fundamcntal  base  on
 which  other  services  should  be  built;
 I  personally  think  so  too.  Actually
 what  is  happening?  We  find  that
 between  1951-52  and  953-54—that  is,
 almost  for  three  years—the  increase
 in  the  number  of  centres  has  been
 139.  That  comes  to  46  per  year  in
 the  whole  of  India.  I  think  it  is
 very  low.  These‘  are  the  health
 centres  for  which  we  are  budgeting
 and  these  ought  to  be  expanded  at
 the  highest  possible  rate.

 We  read  in  one  report  that  our
 health  centres  are  catering  only  to
 five  per  cent.  of  the  population  and
 the  vast  mass  of  the  rural  country-
 side  is  devoid  of  these  facilities.  We
 should  be  able  to  expand  the  train-
 ing  facilities  which  have  been  started
 wita  the  help  of  the  United  Nations
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 International  Children’s  Emergency
 Fund  at  the  All  India  Institute  of
 Hygiene.  My  idea  is  that  this  train-
 ing  must  be  diversified  and  decentra-
 lised  to  a  certain  extent  if  we  want
 really  to  train  men  and  women  who
 will  actually  go  and  serve  in  the
 villages.  We  should  be  able  to  attract
 them  to  come  to  the  district  head-
 quarters  or  at  least  to  the  taluk  head-
 quarters.  We  often  find  that  people
 do  not  find  it  attractive  enough  to
 come  and  work  in  the  villages,  This
 year,  we  are  glad  to  see  that  Rs.  50
 lakhs  are  going  to  be  spent  in  open-
 ing  training  centres.  I  believe  in
 the  year  1954-55  56  centres  were
 opened  in  the  backward  areas.

 Another  very  important  thing
 which  has  to  be  done  by  the  Central
 Health  Ministry  is  that  the  various
 schemes  for  the  benefit  of  maternity
 and  child  health—these  schemes  must
 be  publicised.  I  myself  found  great
 difficulty  in  knowing  what  they
 exactly  are.  There  are  development
 schemeS,  community  project  schemes,
 Central  Ministry’s  schemes  and  State
 Department  schemes.  These  things—
 what  the  various  schemes  are  and
 how  much  contribution  the  local  peo-
 ple  could  make  in  the  form  of  labour
 and  money—have  to  be  publicised.
 If  we  could  give  the  widest  publicity,
 the  local  people  and  the  local  organi-
 sations  will  be  in  a  position  to  come
 forward  and  help  {n  the  implemen-
 tation  of  these  schemes.

 Before  I  go  on  to  other  things,  I
 would  like  to  dwell  again  on  the
 question  of  lack  of  personnel.  In
 the  various  States  there  has  been  a
 great  demand  that  medical  colleges
 should  be  set  up  in  certain  areas—for
 instance,  in  North  Bengal.  But,
 actually,  our  State  has  stopped  these
 training  facilities  in  the  hospitals
 under  the  plea  that  we  have  already
 too  many  doctors.  Yet,  what  do  we
 find?  The  medical  colleges  have  to
 be  increased  from  30  to  384  which
 means  we  actually  need  more  medi-
 cal  men.

 T  am  very  glad  that  the  Health
 Minister  has  undertaken  a  survey  of
 the  nursing  profession.  I  have  gone
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 into  the  booklet  that  has  been  pub-
 lished  and  I  hope  it  will  be  made
 available  to  the  public  very  soon.
 Many  of  the  conclusions  that  have
 been  arrived  at  by  the  Nursing  Com-
 mittee  are  very  correct.  But  again,
 I  want  to  lay  emphasis  on  finding  out
 how  beSt  we  will  be  able  to  serve  the
 rural  areas.  There  is  a  very’  great
 dearth  of  nursing  service  personnel
 even  in  the  cities,  That  is  one  of  the
 big  things  which  the  Nursing  Commit-
 tee  has  pointed  out.  All  Hospitals  are
 run—or  a  very  large  percentage  of
 them—with  probationary  nurses,
 students  and  with  a  very  Small  per-
 centage  of  staff  nurses.  That  is  the
 thing  that  has  to  be  remedied.  Other-
 wise,  we  will  find  that  we  will  not  be
 able  to  attract  large  numbers  to  take
 up  the  nursing  profession.

 Besides  the  other  points  I  want  to
 stress,  there  is  one  important  point—
 namely,  the  living  quarters  for  the
 nurses.  Coming  from  a  city  like  Cal-
 cutta,  I  have  seen  how  the  nurses
 Suffer.  In  many  of  the  big  hospitals
 they  come  to  night  duty  but  they
 hardly  have  places  to  rest.  Their
 living  quarters  are  not  nearby  al-
 though  residential  accommodation  has
 been  recommended  ‘by  the  Nursing
 Committee.  I  know  of  one  of  our  big
 hospitals  where  the  nurses  themselves
 clamoured  that  they  should  be  allowed
 to  stay  within  the  nursing  premises
 but  they  were  not  allowed.  It  is  a
 very  important  aspect  of  the  problem.
 If  we  really  want  to  give  proper  train-
 ing  and  help  to  the  nurses,  we  must
 see  that  there  is  proper  accommoda-
 tion  and  facilities  for  recreation  as
 well  as  for  their  good  education.

 Besides  that,  there  is  the  question
 of  over-work.  In  every  hospital  they
 have  to  look  after  far  too  many  pa-
 tients,  and  the  hours  of  work  are  far
 too  high.  I  am  not  an  expert  in  the
 subject,  but  I  do  hope  that  the  recom-
 mendations  of  the  Nursing  Committee
 will  form  the  basis  of  further  dis-
 cussion  and  exchange  of  experience.
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 J  just  want  to  point  out  that  we
 should  find  out  how  best  we  could
 préteed  in  increasing  the  number  of
 health  units  in  the  rural  area  or  shal}
 I  say,  the  maternity  centres  and  health
 centres  which  we  want  to  set  up
 There  should  be  provision  both  for
 domicilliory  treatment  as  well  as  in-
 door  treatment.  I  support  some  hon.
 Members  who  have  spoken  about  in-
 creasing  the  mobile  health  units.  I
 also  support  the  idea  that  we  should
 have  more  mobile  nurses  and  doctors
 those  who  will  be  going  from  house
 to  house,  Plan  it  out.  Take  so  many
 villages.  For  so  many  people  there
 Should  be  one  doctor.  We  should  be
 able  to  have  peripatetic  nurses  going
 round.  At  every  sub-divisional  head-
 quarter  or  district  headquarter  we
 should  have  an  indoor  hospital.  These
 are  my  recommendations  for  the  con-
 sideration  of  the  Health  Minister.

 Mr.  Chairman:  The  following  are
 the  selected  cut  motions  relating  to
 various  demands  under  the  Ministry
 of  Health  which  the  hon.  Members
 may  now  move:

 Demand  No.  No.  of  Cut  Motion  8
 46  IIT,  245,  246,  298,

 2995,  300,  ‘SITs  518,
 5195  686,  7178

 47  522,  248.

 Spread  of  epidemics  like  Cholera,
 Small  Pox  ete.

 Shri  Veeraswamy  (Mayuram—Re-
 served—Sch.  Castes):  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Health’  be  re-
 duced  by  Rs.  100.”

 Prohibition  of  birth  control  methods

 hri  Sivamurthi  Swami  (Kushtagi):
 I  beg  to  move:

 “That  the  demand  under  the
 ‘Ministry  of  Health’  be  reduced
 by  Rs.  100,”
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 Failure  to  come  to  a  decision  about
 echeme  for  training  of  Rural  Medical

 Auviliary  Personnel.

 Shri  Gadilingana  Gowd  (Kurnool):
 l  beg  to  move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Health’  be  re-
 duced  by  Rs.  100.”

 Family  Planning

 Shr.  Kelappan  (Poonani):  I  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Health’  be  re-
 duced  by  Rs.  100.”

 Inadequate  provision  for  the  treat-
 ment  of  contagious  diseases.

 Shri  Kelappan:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Health’  be  re-
 duced  by  Rs.  100.”

 Indigenous  systems  of  medicine
 Shri  Kelappan:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Health’  be  re-
 duced  by  Rs.  100.”

 Non-implementation  of  recommenda-
 tions  of  Advisory  Council  etc.  for

 development  of  Homeopathic
 system  of  medicines.

 Dr.  Natabar  Pandey
 I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Health’  be  re-
 duced  by  Rs.  100.”

 Inadequate  provision  for  Homeo-
 pathic  system  of  medicines.

 Dr.  Natabar  Pandey:  I  beg  to  move:

 “That  the  demand  under  ९
 head  ‘Ministry  of  Health’  be  re-
 duced  by  Rs.  100.”

 Inadequate  provision  for  improve-
 ment  of  health.

 Dr.  Natabar  Pandey:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Health’  be  re-
 duced  by  Rs.  100.”
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 Inadequate  provision  for  T.  B.
 patients.

 Sardar  Hukam  Singh:  I  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Health’  be  re-
 duced  by  Rs,  100.”

 Failure  to  provide  any  aid  to  Purane.
 singh  Pingalwara  at  Amritsar.

 Sardar  Hukam  Singh:  I  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Health’  be  re-
 duced  by  Rs.  100.”

 Inadequacy  of  supply  of  medicine  to-
 rural  dispensaries.

 Shri  Kelappan:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Medical  Services’  be  reduced
 by  Rs.  100.”

 Medical  Services  in  rural  areas

 Shri  Sivamurthi  Swami:  I  beg  to-
 move:

 “That  the  demand  under  the
 head  ‘Medical  Services’  be  reduced
 by  Rs.  100.”

 Mr.  Chairman:  All  these  cut  motions-
 are  now  before  the  House.  I  propose:
 to  call  the  hon.  Minister  at  2.15.  Will
 Shrimati  Sushama  Sen  finish  by  that
 time?

 Shrimati  Sushama  Sem  (Bhagalpur:
 South):  I  will  finish  in  five  minutes.
 Although  time  is  very  short  I  am  glad
 to  have  this  opportunity.  I  would  like
 to  congratulate  the  hon.  Health  Minis-
 ter  on  the  progress  which  the  health
 schemes  seem  to  have  made.  The
 previous  Speakers  have  all  dealt  with
 many  of  the  subjeets  and  I  would  like
 to  touch  on  one  subject  and  that  is
 leprosy.  It  has  not  been  referred  to
 by  any  of  the  speakers.  I  think  this
 problem  is  a  very  serious  one  and
 needs  very  sympathetic  and  construc-
 tive  method  to  deal  with.  Before  I:
 go  further,  I  think  it  would  be  useful
 to  remember  the  following:  memorable-
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 words  of  Gandhiji  to  show  his  keen
 interest  in  this  problem:

 “If  India  was  pulsating  with
 new  life,  if  we  were  all  in  earnest
 of  winning  independence  in  the
 quickest  manner  possible  by  truth-
 ful  and  non-violent  means,  there
 would  not  be  a  leper  or  beggar  in
 India  uncared  for  and  unaccount-
 ed  for.”

 Now,  the  problem  is  this.  There
 ‘was  a  Conference  at  Jamshedpur  in
 the  first  week  of  March  over  which
 our  hon.  Speaker,  Shri  Mavalankar,
 presided.  And  he  urged  the  necessity
 of  more  care  to  be  taken  of  leprosy
 patients,  and  especiaily  in  the  rural
 areas  it  is  very  necessary  that  the
 spread  of  this  disease  is  at  once
 arrested.  But  no  Such  intensive
 schemes  are  in  view  as  yet.  I  am,
 however,  glad  to  find  that  so  far  as
 my  State,  namely  Bihar,  is  concern-
 ed,  in  the  above  Conference  they
 have  decided  to  open  a  Seventy-five
 bedded  leprosorium  cum  leprosy  re-
 search  and  training  centre  near
 Ranchi.  This  leprosorium,  apart  from
 giving  treatment  of  a  high  order  in-
 cluding  plastic  and  orthopaedic  sur-
 vey  to  leprosy  patients,  will  also  serve
 as  a  centre  where  research  on  leprosy
 will  be  carried  on  and  where  doctors,
 social  workers,  etc.  will  be  trained  in
 leprosy  work.  My  friend  near  me  has
 been  advocating  Ayurveda.  I  do  not
 know  if  there  is  any  cure  for  leprosy
 in  the  ayurvedic  system?

 Shri  Dhulekar:  There  is.

 Shrimati  Sushama  Sen:  Well,  that
 is  to  be  proved  yet.  But  in  scientific
 knowledge  there  has  been  a  substan-
 tial  progress  in  its  treatment.  With
 the  sulphone  drugs  there  has  been  a
 further  advance  in  treatment,  parti-
 cularly  in  its  usefulness  in  reducing
 the  infectivity  in  a  considerable  pro-
 portion  of.  cases  and  checking  the  pro-
 gress  of  the  disease.  This  should  be
 carried  out  in  larger  scale.  The  think-
 ing  public  has  come  to  look  at  the
 problem  differently  now.  There  is
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 almost  a  revolution  in  the  outlook
 towards  leprosy  and  leprosy  patients.

 Now  we  find  in  this  town  0  Delhi
 that  lepers  are  roaming  about  the
 Streets,  There  is  no  check  on  them.
 Although  lately  I  find  there  is  some
 improvement,  but  more  leper  homes
 Should  be  established.  I  am  glad  that
 the  grant  of  Rs.  7  lakhs  for  leprosy
 cure  has  now  been  increased  to  Rs.  7
 lakhs  this  year.  But  I  think  we  need
 much  more  propaganda  and  much
 more  time  and  attention  paid  to  this
 very  important  subject.

 With  these  few  words  I  congratulate the  Health  Minister  on  the  many schemes  that  she  has  advanced,  and I  hope  she  will  take  up  this  matter  in
 right.  earnest  and  do  the  needful  in this  connection.  With  these  words  I
 Support  the  Demands,

 सरकार  Fo  एस०  सहगल  (बिलासपुर  :
 सभापति  जी,  माननीय  मंत्रिणी  जी  के  शुरू  करने
 के  पहले  मेँ  आप  से  एक  अर्ज  करना  चाहता  हूं।
 इस  सदन  क़े  सामने  मेडिकल  कोसल  एंमेन्ड-
 मनट  बिल,  सेक्शन्स  २,  ५,  ७  ऑर  ५  के  लिये  हैँ
 जब  माननीय  मंत्रिणी  जी  जवाब  दी  ता  कम  से
 कम  यह  बताने  की  भी  कृपा  करं  कि
 किस  स्थिति  पर  हैं  ।

 =  बिल

 श्रीमती  गंगा  बबी  (जला  लखनऊ  व  जिला

 वाराबंकी--रज्षित--अनुसचित  जातियां)  :
 सभापति  जी,  इस  के  पहले  फक  स्वास्थ्य  मैत्री
 जी  इस  बहस  के  ऊपर  अपना  जवाब  दूँ”,  में  यह
 कहना  चाहती  हूं  फक  एक  फंसे  विषय  पर  मां
 कि  राष्ट्र  के  लिये  बहुत  आवश्यक  हैं,  केवल  ड़
 घंटा  द॑ना  कहां  तक  जा चित  हैं  ?

 Mr.  Chairman:  The  Business  Ad-
 visory  Committee  fixed  the  time,  and
 the  House  accepted  it.

 श्रीमती  गंगा  बी  :  इस  पर  भी  यह  हुआ  कि
 जो  लोग  अभी  तक  कई  विषयों  पर  बाल  चुके
 हैं  उन  को  ही  समय  दिया  गया,  जो  अभी  तक
 नहीं  बोले  हैँ  उन  को  समय  नहीं  दिया  गया
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 (।  यहां  तक  फक  हेल्थ  कमेटी  की  कन्वीनर  को

 भी  आज  समय  नहीं  दिया  गया।

 Mr.  Chairman:  Order,  order.  The
 hon.  Member  has  no  right  to  criticise
 the  Chair.

 Rajkumari  Amrit  Kaur:  First  of  all
 I  would  like  to  thank  the  Members  of
 this  House,  all  those  who  have  spoken
 and  all  those  who  have  even  moved
 cut  motions  for  the  interest  that  they
 have  evinced  in  the  cause  of  health.
 I  agree  entirely  with  so  many  friends
 who  have  said  that  far  too  little  time
 is  given  to  this  House  for  discussion
 and  exchange  of  views  on  a  subject
 which  is  so  vital  to  the  progress  of
 the  country.  It  is  undoubtedly  a
 nation-building  activity  to  cater  to  the
 health  of  the  people  committed  to  the
 charge  of  any  government,  and  if  we
 are  not  able  to  give  enough  attention
 to  these  problems  and  if  we  are  not
 able  to  give  enough  money  to  improve
 the  standards  of  health,  I  of  course
 am  convinced  that  we  shall  not  really
 make  the  progress  that  we  want  this
 country  to  make.

 I  am,  however,  heartened  by  the
 fact  that  the  countryside  is  health
 conscious.  Anywhere  that  I  go  the
 two  things  that  the  villager  demands
 are,  one,  medical  aid  and  relief  and,
 two,  schools  for  his  children.  And  I
 believe  that  anything  the  people,  the
 masses,  demand  will  certainly  come
 about.

 I  would  like  to  comment  on_  the
 points  that  have  been  raised  by  the
 various  speakers,  First  of  all,  every-_
 body  has  welcomed  the  malaria  con-
 trol  programme.  I  am  very  happy  to
 be  able  to  say  that  at  the  end  of  the
 First  Five  Year  Plan  we  shall  have
 covered  25  million  of  the  population
 from  the  risk  of  malaria,  and  I  sin-
 cerely  hope  that  at  the  end  of  the
 Second  Five  Year  Plan  practically  the
 entire  country  will  have  been  cover-
 ed.  And  that  certainly  means  a  tre-
 mendous  asset  to  the  nation,  because
 those  poor  people  who  used  to  be  laid
 out  for  four  months  in  the  year  with
 malaria  will  now  be  able  to  help  in
 the  production  which  is  so  vitally
 needed  for  progress.
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 Then  a  comment  has  been  made  on
 the  Community  Projects.  I  think  I
 ought  to  say  that  I  have  from.  the
 very  beginning,  ever  since  I  was
 charged  with  serving  the  Ministry  of
 Health,  laid  the  greatest  emphasis  on
 medical  aid  and  relief  to  the  rural
 population,  in  particular,  because  they
 have  been  sadly  neglected  up  to  date.
 Because  it  is  impoSsible  for  a  long
 time  to  come  to  give  all  hospital  faci-
 lities  for  people  I  think  it  was  only
 right  for  us  to  concentrate  and  lay
 greater  emphasis  on  prevention.  The
 first  thing,  therefore,  that  I  took  up
 was  maternal  and  child  welfare,  and
 I  am  glad  to  be  able  to  say  that  a
 great  deal  of  progress  has  been  made
 in  maternal  and  child  welfare.  These
 Centres  have  increased  enormously.
 While  I  agree  entirely  with  my  friend
 Shrimati  Renu  Chakravartty  that  we
 have  not  of  course  got  enough  Health
 Centres  in  rural  areas  or  enough  per-
 sonnel,  I  think  the  creation  of  the
 personnel,  the  creation  of  the  Health
 Centres,  the  creation  of  the  Maternity
 and  Child  Welfare  Centres  is  going
 ahead  with  a  fair  amount  of  speed.
 I  was  delighted,  when  I  went  the
 other  day  to  Bhopal,  to  see  in  the
 remotest  villages  that  the  villagers
 themselves  have  built  up  Maternity
 and  Child  Welfare  Centres  and  Gov-
 ernment  have  put  qualified  women  to
 look  after  them.  The  care  of  the
 child  is  certainly  our  greatest  respon-
 sibility,  and  the  fact  that  the  death
 rate  per  thousand  of  the  estimated
 population  has  decreased  perceptibly
 during  theSe  last  seven  years  speaks,
 I  think,  in  evidence  of  the  fact  that
 infant  and  maternal  care  is  now  re-
 ceiving  the  care  that  it  merits.  I  hope
 that,  in  these  community  project
 areas,  in  the  secondary  health  centres
 which  I  would  like  to  come  into  the
 National  Extension  Service  Blocks,
 Still  further  care  will  be  given  to
 maternal  and  child  needs  so  that  we
 may  be  able  to  serve  this  part  of  the
 population  better  than  we  have  done
 so  far.  A  sum  of  Rs.  50  lakhs  has
 been  given  by  the  Centre  specially  for
 maternity  and  child  welfare  in  the
 backward  areas.  Another  sum  of  Rs.
 50  lakhs  is  being  offered  to  the  States
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 again  from  the  Centre  apart  from
 what  the  Planning  Commission  is
 ‘doing  for  this  vital  work.

 Of  course,  health  is  a  State  subject.
 ‘Many  things  that  have  been  said  by
 way  of  criticism  levelled  at  me  should

 -ceally  be  levelled  at  the  State  Gov-
 ‘ernments.  I  have  stated  very  clearly
 in  the  preamble  to  this  report  what
 the  Central  Ministry  of  Health  is  res-
 ‘ponsible  for.  I  hope  that  hon.  Mem-
 bers  of  this  House  who  have  perused
 \this  report  with  the  care  that  it  merits,
 ‘will  be  able  to  give  the  Central  Minis
 try  of  Health  a  certificate  that  in  all

 ‘the  subjects  that  are  under  their  care,
 this  Ministry  has  not  been  at  all  negli-
 gent.  I  know  no  one  is  more  dissatis-
 fied  than  I  myself  at  the  slow  progress
 that  we  have  made  in  the  matter  of
 provision  of  health  services  and  faci-
 lities,  curative  and  preventive,  to  the
 ‘people.  But,  with  the  limited  resour-
 ‘ces  at  our  disposal,  I  do  claim  that
 we  have  made  the  most  of  what  has
 ‘been  given  to  us.

 Criticism  has  been  levelled  as  to
 why  the  money  that  has  been  given
 in  the  plan  has  not  been  spent.  It  is
 a  very  just  criticism.  There,  again,  I
 have  to  say  that  it  is  not  the  fault  of
 ithe  Central  Ministry  of  Health.  Very
 often,  the  States  are  unable  either  to
 get  the  personnel  or  to  go  ahead  as
 quickly  as  I  would  like  them  to  forge
 ‘ahead  with  their  programmes.  One
 of  the  main  difficulties  is  that  the
 ‘States  do  not  give  enough  salaries  to
 their  medical  personnel.  How  can  you
 expect  a  doctor  to  accept  the  poor
 salary  offered?  It  is  no  good  saying
 ‘that  you  produce  about  400  doctors
 in  a  year,  but  you  can  employ  only
 00  out  of  them.  Why  are  the  doctors
 not  coming  under  Government  em-
 ploy?  I  have  to  say  something  for  the
 ‘doctors  too.  Here  is  a  man  who  has
 got  an  education  whereby  he  _  can
 practise  certain  skills.  If  you  do  not
 give  him  facilities  for  practising  those
 skills,  you  are  not  giving  him  a  fair
 chance  to  serve  the  country.  I  make
 bold  to  say  that  our  young  doctors  in
 india  are  as  keen  to  serve  the  country

 ’
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 as  anybody  else.  They  are  prepared
 to  go  to  the  villages.  They  are  not
 even  given  a  cottage  in  which  they
 can  live,  or  a  small  hospital  where
 they  can  practise  their  skills.  They
 are  not  even  given  some  beds  to  keep
 either  indoor  patients  or  practise  even
 minor  surgery.  All  these  obstacles
 have  to  be  removed  in  the  way  of  our
 doctors  going  to  the  villages.  I  am
 glad  to  be  able  to  report  that  at  the
 last  meeting  of  the  Council  of  Health
 it  was  recognised  that  doctors  will  go
 to  the  villages  provided  we  give  them
 the  facilities  that  they  want.  I  am
 hoping  very  very  sincerely  that  this
 year  all  the  Ministers  of  Health  will
 live  up  to  this  resolution  and  that  by
 the  end  of  the  next  year  we  shall  be
 able  to  report  very  many  more  hos-
 pitals  in  the  villages  and  much  better
 care  for  the  people  than  they  have  had
 up  till  now.

 Then  comes  the  perennial  subject  of
 Ayurveda.  My  hon,  friend  Shri
 Dhulekar  is  one  of  its  greatest  advo-
 cates.  There  are  speakers  who  have
 also  moved  cut  motions  in  regard  to
 homoeopathy.  I  wish  to  say  just  a  few
 words  in  regard  to  both  Ayurveda  and
 homoeopathy.  As  far  as  Ayurveda  is
 concerned,  you  will  see  from  the  re-
 port  how  much  the  Centre  has  done
 to  encourage  research  in  Ayurveda.
 It  is  not  a  question  of  trying  to  squash
 Ayurveda  or  not  allowing  it  to  func-
 tion  properly.  It  is  a  question  of  how
 best  to  give  what  is  best  in  Ayurveda
 to  the  people.  We  have  in  this  country
 So  much  of  quackery.  We  have,  un-
 fortunately  a  poor  population,  a  very
 ignorant  population  whom  anybody
 can  mislead.  Quacks  flourish  simply
 because  we  are  unable  to  give  to  the
 people  what  is  their  due.  I  am  the
 last  person  in  the  world  to  encourage
 quackery.  Homoeopaths  practice  after
 a  six  weeks  correspondence  course.
 Do  you  wish  me  to  encourage  homoeo-
 pathy  on  these  lines?  I  never  will.
 We  have  tried  to  lay  down  a_curri-
 culum  for  Ayurveda  and  as_  Shri
 Dhulekar  said,  a  curriculum  has  been
 laid  down  in  those  schools  of  Ayur-
 veda  where  young  people  go  and  learn
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 the  basic  pre-clinical  sciences.  Then,
 they  take  up  Ayurveda  and  after  that,
 when  they  come  out  of  the  colleges,
 what  do  they  practise?  Not  Ayurveda,
 but  modern  medicine.  The  question
 before  me  today  is  how  can  I  en-
 courage  or  upliff  Ayurveda  when  the
 students  themselve:  who  nominally
 go  in  for  Ayurveda,  come  back  and
 practise  modern  medicine.

 Shri  Nand  Lal  Sharma  (Sikar):  You
 have  contaminated  their  faith.

 Rajkaumari  Amrit  Kaur:  This  is
 what  I  was  asked  to  do  by  the  Vaids
 themselves,  that  is  to  give  them  the
 requisite  knowledge.  The  biggest
 buyers  of  modern  medicines,  antibio-
 tics,  penicillin,  etc,  are  often  the
 Vaids.  In  the  ultimate  analysis  what
 is  the  system  that  we  give  to  the  peo-
 ple?  It  must  be  the  best.  I  entirely
 agree  with  Shri  Mathew  who  said
 that  we  have  not  got  to  talk  in  terms
 of  particular  sy8tems,  but  we  have  to
 give  to  the  people  the  most  scientific
 system  that  we  can  give.  By  what-
 ever  name  it  is  called,  the  people  will
 demand  it  and  the  people  must  have  it.
 In  the  matter  of  post-graduate  studies,
 I  am  trying  to  do  my  best  in  the  case
 of  Ayurveda.  I  am  hoping  that  more
 students  will  come  forward  and  be
 able  to  make  their  contribution  to
 this  system.

 In  the  case  of  homoeopathy,  an  ad
 hoc  committee  was  appointed  and
 they  prescribed  a  course  for  homoeo-
 pathy.  We  recommend  that  three  col-
 leges  of  homoeopathy,  which  were
 mediocre  institutions  in  Calcutta
 should  join  hands  and  become  one.
 ‘We  are  willing  to  give  aid  to  them
 from  here.  But,  they  could  not  come
 to  any  settlement.  Then  I  appealed  to
 the  West  Bengal  Government  to
 choose  the  best  one  out  of  them.  Now,
 they  have  just  sent  me  the  name  of
 what  they  consider  the  one  that  may
 be  helped.  I  am  going  to  give  money
 to  them.  That  is  the  position  in  re-
 gard  to  both  Ayurveda  and  homoeo-
 pathy.

 Recently  one  of  the  leading  vaids
 told  me  that  they  are  holding  a  con-
 vention  quite  shortly  in  Luckuow  and
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 asked  whether  I  was  interested  in  a
 modern  uptodate  pharmacopoeia  for
 Ayurvedic  drugs.  I  said  that  the  Gov-
 ernment  of  India  would  willingly  help
 anybody  that  would  bring  out  a
 modern  pharmacopoeia  of  indigenous
 drugs.  We  are  doing  our  best  for
 them,  We  are  doing  research  oursel-
 ves  in  order  to  see  what  we  can  do  to
 stimulate  the  production  of  pharma-
 ceuticals  in  our  own  country.

 As  far  as  a  Directorate  of  Ayurveda
 is  concerned,  I  do  not  think  it  is
 necessary  because  we  have  this  Com-
 mittee  at  Jamnagar  and  anything  in
 connection  with  Ayurveda  is  always
 referred  to  these  Vaids.  I  am  always
 willing  to  have  the  opinion  of  other
 Vaids  also.

 Shri  Gidwani  talked  about  a  survey
 to  be  done  in  regard  to  water  sup-
 ply.  I  entirely  agree  with  thoSe
 Members  who  have  touched  on  the
 absolute  necessity  of  supplying  pure
 drinking  water  to  the  people.  Having
 taken  up  maternity  and  child  welfare
 first  and  next  the  malaria  programme,
 now  I  have  taken  up  the  water  supply
 programme.  A  good  deal  of  money
 has  been  sanctioned  for  that.  I  do
 hope  that  the  States  will  take  advan-
 tage  of  the  money  that  is  to  be  given
 to  them  and  will  go  ahead  with  their
 plans.  We  have  set  apart  Rs.  2
 crores  for  an  urban  water  supply  to
 be  given  as  a  loan  to  the  municipali-
 ties  on  very  easy  terms,  repayable
 after  30  years.  In  regard  to  rural
 areas,  we  are  giving  outright  grants,
 to  the  extent  of  Rs.  6  crores  from  the
 Centre  and  RS.  6  crores  from  the
 Local  Development  Programme  out  of
 which  50  per  cent.  has  to  be  spent  on
 water  supply.  So  even  in  the  First
 Five  Year  Plan,  there  has  been  set
 aside  Rs.  2l  crores  for  water  supply.

 I  entirely  agree  that  if  we  can  give
 a  proper  drinking  water  supply  plus
 drainage  and  sewage  to  our  people  we
 shall  certainly  do  away  with  many  of
 the  water-borne  diseases  from  which
 our  people  suffer.  I  am  very  very
 anxious  that  this  programme  should
 continue.  -I  called  a  conference  of  all
 Local  Self-Government  Ministers  for
 this  particular  purpose  last  year,  and
 I  am  calling  one  again  this  year  end
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 will  ask  that  they  go  ahead  quickly
 with  their  programmes.

 In  regard  to  a  survey  about  water
 schemes,  I  might  draw  the  attention
 of  the  House  to  the  report  of  the  En-
 vironmental  Hygiene  Committee,  a
 most  excellent  report,  which  was  pub-
 lished  some  years  ago,  and  which  has
 been  circulated  to  the  States;  and
 they  have  been  asked  to  act  on  it  as
 far  as  they  possibly  can.

 I  entirely  agree  that  hospital  beds
 have  to  be  increased.  In  the  last  seven
 years,  they  have  doubled.

 I  entirely  agree  too  that  care  of
 children  is  esSential,  and  we  are  going
 ahead  with  that  also.

 A  great  deal  has  been  said  about
 T.B.  The  problem  is  very  immense.
 I  would  wish  my  hon.  friend  Sardar
 Hukam  Singh  to  have  perhaps  a  little
 sympathy  with  me  as  to  what  I  can
 do  in  order  to  combat  this  menace
 with  the  funds  at  my  disposal.  If  he
 were  to  work  out  with  me  as  to  how
 much  money  is  needed  for  me  to  give
 what  I  would  like  to  give  or  what  he
 would  have  me  do  for  T.B.  I  should
 want  about  Rs.  550  crores;  well,  it  just
 is  not  there.

 But  I  do  wish  to  say  this  that  T.B.
 is  now  on  the  map  of  India.  When  I
 took  over  this  Ministry,  only  5,000  beds
 were  there  in  the  whole  of  this  country
 for  T.B.  patients.  But  today  we  have
 in  the  neighbourhood  of  20,000.  And
 these  20,000  have  come  not  so  much
 with  Government  aid  as  with  the  help
 of  private  institutions  and  the  genero-
 Sity  of  those  poor  people  who  have
 willingly  paid  one  anna  each  for  my
 T.B.  seals.  Rs.  50  lakhs  has  been
 collected  by  my  campaign  for  T.B.
 seals,  94  per  cent.  of  which  has  been
 given  back  to  the  States;  I  only  keep
 a  little  in  order  to  be  able  to  print
 the  T.B.  seals  which  I  give  them.  The
 fact  that  these  beds  have  gone  up  in
 number  to  this  extent  shows  that  we
 are  not  unmindful  of  T.B.

 We  have  given  a  very  great  deal  to
 private  institutions,  nearly  Rs.  77
 lakhs  from  my  discretionary  grants.
 Someone  asked  whether  I  was  giving
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 to  the  Ramakrishna  Mission,  I  have
 given  most  liberally  to  all  T.B.  sana-
 toria  run  by  the  Ramakrishna  Mission,
 and  also  to  T.B.  hospitals  run  by  other
 missions,  and  only  recently,  i.e.  with-
 in  the  last  six  minutes,  a  grant  of  over
 Rs,  4  lakhs  has  been  given  to  private
 institutions  for  T.B.  I  would  like  to
 do  more,  but  here  too  I  have  to  con-
 centrate  on  the  preventive  side,  and
 the  mass  B.C.G.  vaccinations  are  going
 on  well  and  penetrating  into  the  vil-
 lages.  I  am  hoping  that  thereby  at
 any  rate  the  younger  group  of  the
 population  will  be  protected  from  this
 fell  disease  by  B.C.G.

 I  quite  agree  that  Government  alone
 cannot  tackle  the  problem.  Sardar
 Hukam  Singh  has  mentioned  the  case
 of  one  private  institution,  I  shall
 certainly  look  into  it  and  see  what  I
 can  do  for  Puran  Singh,  Pingalwara.

 I  liked  very  much  what  Shrimati
 Renu  Chakravartty  said  in  regard  to
 having  an  integrated  plan.  It  is  not
 only  a  queStion  of  doctors;  it  is  a
 question  of  doctors,  auxiliary  person-
 nel,  nurses,  midwives,  etc.;  everything
 has  to  be  integrated.  and  that  is  what
 we  are  begging  of  the  States  to  do  to-
 day.  In  all  their  community  projects
 we  are  asking  that  the  health  unit
 shall  be  one  unit,  that  the  doctor  there,
 the  health  visitor  there,  the  woman
 doctor  there,  the  nurses,  the  mid-
 wives,  and  the  dais  shall  all  integrate
 and  work  as  one  team,  so  that  in  our
 community  projects  we  shall  be  able
 really  to  uplift  the  areas  that  come
 within  each  project,  that  is  to  Say,  8
 hundred  villages;  and  we  shall  extend
 this  further  into  the  national  exten.
 sion  blocks  also.

 I  would  like  more  money  to  be
 given  and  my  own  scheme  for  the
 national  extension  blocks  to  be  ac-
 cepted.  But  my  one  difficulty  is  that
 even  when  I  am  willing  to  give,  or  we
 are  able  to  give  from  the  Centre,  it  is
 the  States  that  are  very  often  not
 able  to  make  use  of  it.  There  is  lack
 of  auxiliary  personnel.  The  numbet
 of  doctors  that  are  in  the  country  are
 not  absorbed  for  reasons  that  I  have
 already  stated.  Lack  of  auxiliary  per-
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 sonnel  is  often  due  again  to  the  fact
 that  they  are  not  paid  well  enough;
 and  for  the  training  centres  which  I
 have  now  for  giving  training  to  them,
 the  States  again  have  to  send  their
 personnel  to  be  educated  and  trained.
 We  have  drawn  up  courses  of  train-
 ing.  I  drew  up  one  course  of  training
 for  auxiliary  personnel.  Since  there  is
 a  Cut  Motion  on  that,  I  would  just  like
 to  mention  it.  It  is  not  that  there  has
 not  beén  delay.  The  delay  has  been
 there  for  this  reason  that  after  I  had
 drawn  up  the  curriculum,  some  of  the
 States  said  they  accepted  it,  while
 some  others  said  they  would  not  ac-
 cept  it;  and  the  Planning  Commission
 said  that  we  should  have  a_  lesser
 course.  A  lesser  course  hag  now  been
 drawn  up,  and  the  States  have  been
 asked  to  put  it  into  effect.

 I  take  note  of  the  other  suggestions
 tnat  there  should  be  more  publicity
 for  all  that  we  are  doing,  especially
 in  regard  to  maternal  and  child  wel-
 fare  so  that  the  women  of  the  rural
 areas  may  benefit  by  that.  I  would
 like  to  assure  the  Members  who  spoke
 on  that  that  it  is  not  a  question  of  lack
 of  planning;  it  is  often  a  question  of
 lack  of  the  means  that  are  available~’
 to  the  States  to  carry  out  what  we
 would  like  them  to  act  on.

 I  am  very  glad  that  the  question  of
 nursing  has  been  touched  upon.
 Nursing  is  a  thing  very  dear  to  my
 heart.  I  entirely  agree  that  our  hos-
 pitals  are  under-staffed,  and  that  the
 nursing  profession  are  hard  put  to  it.
 I  may  like  to  mention  that  I  have
 actually  issued  directives,  I  must  not
 say  directives  because  I  cannot  issue
 directives,  but  at  any  rate  I  never  go
 and  open  a  hospital  anywhere,  or  lay
 the  foundation-8tone  of  a  hospital
 anywhere  or  recognise  any  teaching
 institutions  anywhere,  where  there
 are  no  proper  quarters  for  the  nurs-
 ing  staff.  It  is  absolutely  wrong  on
 our  part  to  expect  all  these  girls,  hard-
 worked  as  they  are  in  the  most  de-
 pressing  surroundings,  to  have  no
 place  nearby  to  live  in,  and  to  have
 hours  of  work  such  as  perhaps  the
 human  frame  cannot  sometimes  bear.

 33  LSD.—8  ia
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 In  the  matter  of  mobile  vans,  and
 nurses  and  dais,  I  would  liké  to  say
 that  we  shall  certainly  look  into  that.
 The  trouble  with  mobile  vans  is  that
 they  are  expensive.  They  have  to
 have  recurring  expenditure  and  after
 five  years  when  they  are  finished  with
 use,  the  States  just  find  that  they
 cannot  spend  that  much  capital  ex-
 penditure  again.

 There  has  been  a  regular  bombard-
 ment  of  Cut  Motions  on  me  from  Tri-
 pura.  My  hon.  friend  who  put  for-
 ward  these  Cut  Motions  apparently
 has  not  been  in  the  House,  but  I
 would  like  to  say  this  for  his  infor-
 mation,  if  he  is  in  the  House,  or  if
 he  will  read  later  what  the  proceed-
 ings  of  these  two  hours  have  been,
 that  as  far  as  Tripura  is  concerned,
 I  have  never  refused  any  money  that
 they  have  asked  for.  I  went  to
 Tripura  myself.  The  hospital  is
 being  enlarged,  and  a  civil  surgeon
 for  Tripura  is  being  appointed.

 As  regards  training  for  pharmacists
 there,  that  is  also  under  consideration
 of  the  West  Bengal  Government.  Land
 has  been  given  for  a  town  hall  and
 the  various  schemes  that  have  been
 put  up  are  either  under  way  or  are
 being  taken  up.  I  can  assure  him
 that  in  respect  of  any  special  things
 that  Tripura  may  want,  if  they  come
 up  to  me,  I  shall  not  be  slow  in
 attending  to  them.

 The  question  of  the  pollution  of  the
 waters  of  the  Yamuna  has  been  rais-
 ed  here  by  my  friend,  Shri  Nand  Lal
 Sharma.  This  was  raised  on  the  floor
 of  the  House  the  other  day  and
 I  did  tell  him  what  had  been
 done,  The  schemes  for  removing
 this  pollution  are  under  _  active
 consideration.  A  certain  amount  of
 work  has  already  been  begun,  and
 more  is  going  to  be  begun  very
 shortly.  I  do  hope  myself  that  with-
 in  a  reasonable  time  everything  will
 be  all  right  as  far  as  the  waters  of
 the  Yamuna  river  here  are  con-
 cerned.  The  matter  has  not  escaped
 my  notice  and  I  am  following  it  up.

 Shri  Nand  Lal  Sharma:  Thanks  in
 anticipation.
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 Rajkumari  Amrit  Kaur:  In  regard
 leprosy  also,  I  would  tell  the  hon.
 Member  who  spoke  about  it,  to  turn
 to  page  34  of  this  report  which  deals
 with  a  fairly  big  scheme  for  the  con-
 trol  of  leprosy.  We  have  put  aside
 a  fair  amount  of  money  for  it  and  I
 do  hope  that  within  a  reasonable
 time,  we  shall  be  able  to  cope  with
 this  dread  disease  as  I  would  like  to
 cope  with  it.

 The  Indian  Medical  Council  Act
 has  to  be  amended,  and  I  would  like
 to  assure  the  hon.  Member  who  has
 taken  a  very  keen  interest  in  this
 that  only  three  days  ago  it  was  con-
 sidered  in  Cabinet,  and  certain
 amendments  are  now  being  incor-
 porated.  I  hope  that  in  the  next  ses-
 sion  I  shall  be  able  to  bring  it  be-
 fore  the  House  for  approval.

 I  think  I  have  answered  most  of
 the  questions  that  have  been  raised.
 I  am  aware  of  the  little  attention
 that  is  paid  really  to  the  care  of  the
 blind.  We  do  try  to  help  camps
 wherever  they  are  initiated  by
 grants  from  the  Centre,  but  naturally
 it  is  for  the  States  to  look  into  this
 matter.  This  is  a  necessity  because
 a  great  deal  of  blindness  could  be
 prevented,  and  health  education  is  of
 the  essence.  I  am  looking  forward
 greatly  to  the  creation  this  year  of
 the  Health  Education  Bureau  from
 where,  I  hope,  we  shall  be  able  to
 put  out  a  great  deal  of  literature  and
 a  great  deal  of  help  for  education  of
 those  people  who  need  to  be  educated
 in  health  matters.

 With  these  words,  I  beg  to  ask
 that  the  Demands  for  Grants  be  ac-
 cepted  I  do  hope  that  next  year  the
 House  will  give  me  a  little  more  time
 for  discussion  than  they  have  given me  this  year.

 Mr.  Chairman:  I  will  put  the  cut
 motions  relating  to  Demands  Nos.  46
 and  47  to  the  vote  of  the  House.

 The  cut  motions  were  negatived.
 Mr.  Chairman:  The  question  is:

 “That  the  respective  sums  not
 exceeding  the  amounts  shown  in
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 the  fourth  column  of  the  order
 paper,  be  granted  to  the  PreSi-
 dent,  to  complete  the  sum  neces-
 sary  to  defray  the  charges  that
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst
 day  of  March,  1956,  in  respect
 of  the  following  heads  of  demands
 entered  in  the  second  column
 thereof:

 Demands  Nos.  46,  47,  48,  49  and
 124”.

 The  motion  was  adopted.

 {The  motions  for  Demands  for
 Grants  which  were  adopted  by  the
 Lok  Sabha  are  reproduced  below:—
 Ed.  of  P.P.]

 Demanpd  No.  46—Mavistry  oF  HEALTH

 “That  a  sum  not  exceeding
 Rs.  7,831,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1956,  in
 respect  of  ‘Ministry  of  Health’.”

 DemMannD:  No.47—MeEpicaL  SERVICES

 “That  a  sum  not  exceeding
 Rs.  1,81,70,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  ‘1956,  in
 respect  of  ‘Medical  Services’.”

 Demand  No.  48—Pusiic  HEALTH

 “That  a  sum  not  exceeding
 Rs.  5,95,77,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1956,  in
 respect  of  ‘Public  Health’.”

 Demand  No.  49—MISCELLANEOUS  Exe
 PENDITURE  UNDER  THE  MINISTRY  OF

 HEALTH

 “That  a  sum  not  exceeding
 Rs.  80,69,000  be  granted  to  the
 President  to  complete  the  sum
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 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  ‘1956,  in
 respect  of  ‘Miscellaneous  Ex-
 penditure  under  the  Ministry  of
 Health’.”

 DEMAND  No.  24—CaprraL  OvuTLAy  oF
 tHE  MINIstRy  oF  HEALTH.

 “That  a  sum  not’  exceeding
 Rs.  9,17,59,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1956,  in
 respect  of  ‘Capital  Outlay  of  the
 Ministry  of  Health.”

 DEMANDS  re:  Mrnistry  oF  NATURAL
 RESOURCES  AND  SCIENTIFIC  RESEARCH

 Mr.  Chairman:  The  House  will
 now  take  up  discussion  of  the  De-
 mands  for  Grants  Nos.  76,  77,  78,  79,
 80,  81,  82,  83  and  30  relating  to  the
 Ministry  of  Natural  Resources  and
 Scientific  Research.  The  House  will
 sit  upto  5-30  p.m.  today  when  these
 Demands  will  be  put  to  the  vote  of
 the  House.

 There  are  a  number  of  cut  motions
 to  these  various  Demands.  Hon.
 Members  may  hand  over  the  num-
 bers  of  the  selected  cut  motions
 which  they  propose  to  move  at  the
 table,  within  5  minutes.  I  shall
 treat  them  as  moved,  if  the  Mem-
 bers  in  whose  names  those  cut
 motions  stand  are  present  in  the
 House  and  the  motions  are  other-
 wise  in  order.

 The  time-limit  for  speeches  will,
 as  usual,  be  5  minutes  for  the  mem-
 bers  including  movers  of  cut  motions,
 and  20  minutes  if  necesSary,  for
 Leaders  of  Groups.

 DEMAND  No.  76—MrnNistry  OF
 NATURAL  RESOURCES  AND  SCIENTIFIC

 RESZARCH.
 Mr.  Chairman:  Motion  is:

 “That  a  sum  not  exceeding
 Rs.  8,75,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
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 payment  during  the  year  ending
 the  3lst  day  of  March,  1956,  in
 respect  of  ‘Ministry  of  Natural
 Resources  and  _  Scientific  Re-
 search’.”
 Demanp  No.  77-——Survey  or  INDIA.
 Mr.  Chairman:  Motion  is:

 “That  a  sum  not’  exceeding
 Rs.  1,39,74,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1956,  in
 respect  of  ‘Survey  of  India’.”

 DEMAND  No.  78—BOTANICAL  SURVEY.
 Mr.  Chairman:  Motion  is:

 “That  a  sum  not  exceeding
 Rs.  11,06,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1956,  in
 respect  of  ‘Botanical  Survey’.”

 Demand  No.  79—Zoo.LoaicaL  SuRvVEY
 Mr.  Chairman:  Motion  is:

 “That  a  sum.  not  exceeding
 Rs.  4,74,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1956,  in
 respect  of  ‘Zoological  Survey’.”

 Demand  No.  80—GEOLOGICAL  SURVEY
 Mr.  Chairman:  Motion  is:

 “That  a  sum  not  exceeding
 Rs.  68,07,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1956,  in
 respect  of  ‘Geological  Survey’.”

 Demanpd  No.  8l—Murves.

 Mr.  Chairman:  Mation  is:
 “That  a  sum  not  exceeding

 Rs.  51,63,000  be  granted  to  the
 President  to  complete  the  sum
 mecessary  to  defray  the  charges
 which  will  come  in  course  of
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 payment  during  the  year  ending
 the  3lst  day  of  March.  1956,  in
 respect  of  ‘Mines’.”

 DemMaAND  No.  82—SCcIENTIFIC
 RESEARCH.

 Mr.  Chairman:  Motion  is:

 “That  a  sum  not’  exceeding
 Rs.  4,75,26,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1956,  in
 respect  of  ‘Scientific  Research’.”

 Drmanp  No.  83—MISCELLANEOUS  DE-
 PARTMENTS  AND  EXPENDITURE  UNDER
 rHE  MINISTRY  OF  NATURAL  RESOURCES

 AND  ScrenTIFIC  RESEARCH.

 Mr.  Chairman:  Motion  is:

 “That  a  sum  not  exceeding
 Rs.  14,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  ‘1956,  in
 respect  of  ‘Miscellaneous  Depart-
 ments  and  Expenditure  under  the
 Ministry  of  Natural  Resources
 and  Scientific  ReSearch’.”

 Demanp  No.  30—Caprrat  OuTLAY  oF
 gHE  Ministry  oF  NATURAL  RESOURCES

 AND  Screntiric  RESEARCH.

 Mr.  Chairman:  Motion  is:

 “That  a  sum  not  exceeding
 Rs.  3,01,95,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3ist  day  of  March,  ‘1956,  in
 respect  of  ‘Capital  Outlay  of  the
 Ministry  of  Natural  Resources
 and  Scientific  Research’.”

 Shri  N.  B.  Chowdhury.  (Ghatal):
 The  activities  of  the  Ministry  of  N.R.
 and  S.  R.  are  basically  important  for
 the  progress  of  our  country.  We
 have  tremendous  industrial  potential
 of  a  wide  range  of  minerals,  on  the
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 development  of  which  will  depend
 the  rate  of  our  progress.  Viewed  in
 this  light,  we  find  that  the  budget
 provision  made  is  too  small  and  the
 progress  made  thus  far  is  very  inade-
 quate  and  the  pattern  of  utilisation
 is  not  at  all  consistent  with  the
 national  needs.

 It  has  been  pointed  in  the  third
 Progress  Report  of  the  Five  Year  Plan.

 “Out  of  a  total  provision  of
 Rs,  106:19  lakhs  for  the  develop-
 ment  of  mineral  resources  (Rs.
 66°96  lakhs  for  the  further  ex-
 pansion  of  the  Geological  Survey
 of  India  and  Rs.  39°23  lakhs  for
 the  five  year  expansion  of  the
 Indian  Bureau  of  Mines),  only
 Rs.  9°60  lakhs  have  so  far  been
 spent”.

 And  why?  The  Report  says:

 ‘“For  want  of  adequate  staff
 and  suitable  equipment,  mineral
 surveys  have  undoubtedly  pro-
 ceeded  at  a  slower  pace  than
 was  expected”.

 Then  it  has  been  said  in  the  Expla-
 natory  Memorandum:

 “The  total  estimated  expendi-
 ture  approved  in  the  Plan  for
 development  projects  including
 pilot  plants  of  the  Council  of
 Scientific  and  Industrial  Research
 comes  to  Rs.  726:57  lakhs....Up
 to  the  end  of  1953-54,  a  sum  of
 Rs,  372°75  lakhs  was  paid  by  the
 Government  to  the  Council”.

 Another  point  to  be  noticed  in  this
 connection  is  the  Reviewing  Com-
 mittee’s  observation  about  the  small
 provision  for  research  in  relation  to
 the  national  income  as  well  as  the
 meagreness  of  contribution  by  indus-
 try.  Whereas  in  other  countries,  they
 contribute  as  much  as  one-third,  here
 we  find  that  only  3  per  cent.  of  the
 total  estimated  expenditure  of  Res.
 696°99  lakhs  has  been  promised  by
 the  industry.  We  have  yet  to  know
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 whether  this  promise  has  Since  mate-
 rialised.

 Now,  I  come  to  the  important  ques-
 tion  of  development  of  mineral  oils,
 particularly  the  petroleum  industry.
 According  to  the  Five  Year  Plan,  this
 is  one  of  the  materials  for  the  deve-
 lopment  of  which  the  State  would  be
 mainly  reSponsible.  But  we  know
 that  the  Government  have  _  entered
 into  certain  agreements  with  the
 Standard  Vacuum  Oil  Company  and
 the  Burma  Oil  Company,  allowing
 them  not  only  to  set  up  refineries  to
 refine  imported  crude  oil  here  in
 this  country,  but  to  explore,  prospect
 and  produce  oil  in  this  country  over
 a  vast  area.  We  know  that  in  reply
 to  a  question  in  this  House,  the  hon.
 Minister  refused  to  disclose  the  terms
 of  this  agreement.  According  to  the
 Explanatory  Memorandum,  Govern-
 ment  will  contribute  one-fourth  of
 the  expenditure,  the  aggregate  not
 exceeding  Rs,  2°5  crores—unless  Gov-
 ernment  wishes  to  make  a_  further
 contribution.  We  do  not  know  what
 control  Government  would  have  over
 the  oil  when  produced,  whether  Gov-
 ernment  will  have  any  share  in  the
 management,  or  whether  we  _  shall
 have  any  right  in  determining  prices,
 profits  or  sales  of  such  products.  It
 is  rather  surprising  that  while  the
 directors  or  perhaps  even  the  share-
 holders  of  these  big  foreign  mono-
 polies  sitting  in  London  or  New
 York  will  discuss  the  terms  of  this
 agreement,  we,  Members  of  this
 Parliament  and  the  people  of  India,
 will  be  denied  access  to  it.  We
 know  that  notifications  have  already
 been  issued  regarding  seismic  refrac-
 tion  survey  of  Some  10,000  square
 miles  in  the  districts  of  Midnapore,
 Hooghly,  24  Parganas  etc.—nine  dis-
 tricts  in  West  Bengal.  And,  it  is
 after  repeated  demands  that  recently
 the  Government  has  issued  a  Press
 Note  that  compensation  would  be
 paid  if  any  danas:  is  raused  to  the
 standing  crops  in  course  of  survey.
 We  want  a  categurical  assurance  that
 no  harrasment  would  be  caused  to  the
 people,  that  due  compensation  would
 be  paid  when  ultimately  the  lands
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 are  acquired  by  the  Government  and
 that  they  would  be  rehabilitated  on
 alternate  lands.

 There  is  one  Oil  Prospecting  Divi-
 sion,  according  to  the  report  we  have
 got.  If  the  U.S.A.  and  the  U.K.  are
 interested  in  the  development  of  this
 poor  under-developed  country,  why
 can’t  the  Government  ask  them  to
 provide  the  necessary  technical  know-
 how  and  undertake  the  exploration
 and  production  on  their  own  account?
 To  speak  of  the  socialistic  pattern  and
 entrust  the  foreign  monopoly  com-
 bines  belonging  to  the  imperialist
 countries  with  the  charge  of  a  highly
 Strategic  material  like  petroleum
 without  letting  us  know  even  the
 terms  of  the  agreement  is  something
 which  is  rather  impertinent.

 Then,  I  come  to  another  important
 commodity,  sulphur.  You  know  that
 on  the  development  of  sulphur  de-
 pends  much  of  the  industrialisation  of
 our  country.  It  is  an  element  which
 we  import  from  other  countries
 mostly.  Out  of  a  total  need  of  60  to
 70  thousand  tons  we  are  importing
 58,000  tons  every  year.  We  know  that
 there  are  pyrites  in  this  country.
 We  know  the  story  of  Amjor  pyrites.
 It  is  a  very  long  story.  One  person
 lost  his  life  and  so  many  persons
 were  injured.  We  do  not  know  how
 far  the  work  of  raising  and  extract-
 ing  sulphur  from  Amjor  pyrites  has
 progressed.  The  other  day,  the  hon.
 Minister  answered  in  reply  to  a  ques-
 tion  that  in  Kashmir  at  a  place  called
 Puga  in  Ladakh  district  there  was  a
 source  of  sulphur  which  was  discover-
 ed  by  the  Indian  Bureau  of  Mines;  in
 95l,  but,  it  is  stfll  unutilised.

 Coming  to  scientific  research,  I  find
 that  in  spite  of  income-tax  conces-
 sions,  the  Industry  is  not  coming  for-
 ward  with  a  big  contribution.  As  re-
 gards  the  part  played  by  the  foreign
 firms,  I  shall  only  quote  from  the  re-
 port  of  the  Pharmaceutical  Enquiry
 Committee,  wherein  it  has  been  clearly
 observed:

 “Foreign  firms  holding  patents
 in  India  in  respect  of  drugs  and
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 medicines  and  which  sell  consi-
 derable  quantities  of  such  drugs
 in  India  and  make  good  profits  do
 not  spend  any  portion  of  their  pro-
 fits  for  research  within  this  coun-
 try.  This  has  resulted  in  very  few
 drugs  being  discovered  within  this
 country,  and  Indian  scientists  not
 getting  sufficient  chances  for  train-
 ing  in  this  field  of  research.  The
 Committee  feel  that  the  foreign
 firms  which  have  established  fac-
 tories  in  India  and  utilise  the  pro-
 fits  derived  in  India  for  research  in
 their  own  countries  should  be
 asked  tc  employ  Indians  in  in-
 creasing  numbers  and  give  them
 training  in  research.  imstitutions
 run  by  them  in  their  countries.
 They  should  also  establish  in  India
 research  laboratories  as  early  as
 possible  and  spend  a  portion  of
 profits  on  research  in  these  labora-
 tories  or  contribute  financially  to-
 wards  development  of  research  in
 the  country.”
 We  do  not  know  what  action  has

 been  taken  on  these  observations  of
 the  Pharmaceutical  Enquiry  Com-
 mittee.  When  this  is  the  part  Indus-
 try  plays  with  regard  to  research,  we
 find  that  the  industrialists  have  com-
 plete  control  over  the  results  of  our
 research  through  the  National  Re-
 search  Development  Corporation.
 Most  of  its  members  are  very  big
 industrialists  who  can  pick  and  choose
 the  findings  and  share  out  among
 themselves  the  more  profit  yielding
 projects.

 [Sarr  BarMAN  in  the  Chair]
 Now,  what  is  the  object  of  this

 Corporation?  I  shall  quote  from  the
 report  of  the  Reviewing  Committee.
 The  objects  are:

 “(i)  to  develop  and  exploit  in
 the  public  interest  for  profits  or
 Otherwise..............cscsceeees

 (iv)  such  other  processes  and
 patents,  the  devlopment  of  which
 may  be  entrusted  to  the  Corpora-
 tion  by  Government  of  India;....

 (c)  to  issue  exclusive  and/or
 non-exclusive  licences  on  such
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 terms  and  conditions  regarding
 payment  of  premia,  royalties,
 share  of  profits  and/or  any  other
 basis  as  are  considered  advisable
 to  commercially  develop  the  in-
 vention  and  enSure  commercial
 production  of  the  products  of
 inventions;........

 (e)  to  enter  into  agreement
 with  a  private  firm  or  firms  to
 develop  inventions  by  trials  at
 their  works......

 (g)  to  transfer  by  sale,  lease,
 hire  or  otherwise  diSpose  of  any
 pilot  plant,  prototype  plant,  semi-
 scale........  ”

 ‘These  are  included  within  the  scope
 of  their  activities.  It  has  been  pro-
 vided  here  that  they  will  have  the
 right  of  negotiation  and  _  issuing
 licences.  We  are  giving  this  right  of
 negotiating  and  giving  licences  to  this
 Corporation  which  is  dominated  by  a
 group  of  very  big  industrialist,  in  spite
 of  the  fact  that  they  contribute  only
 3  per  cent.  or  promise  to  contribute
 3  per  cent.  towards  the  research
 developments  in  this  country.

 There  are  as  many  as  8  projects
 reported  in  this  Reviewing  Com-
 mittee’s  Report.  We  want  to  know
 how  many  of  them  and  which  of  them
 are  being  exploited  and  in  what  man-
 ner.  I  would  like  to  know  this  from
 the  hon.  Minister,

 Regarding  the  application  of  the
 research  results  we  know  that  al-
 though  our  National  Laboratories  or
 the  Agricultural  Institute  have  done
 some  good  work,  there  is  no  follow-
 up  work  by  the  departments  or  the
 Ministries  concerned.  For  imstance,
 we  know  with  regard  to  potato,  the
 Agricultural  Institute  has  evolved  a
 method  of  preservation  but  the  poor
 potato  grower  does  not  know  it  and
 he  suffers.  These  results  should  be
 available  to  the  people  concerned.

 With  regard  to  tanning,  it  has  been
 pointed  out  very  clearly  in  this
 Reviewing  Committee’s  Report  that
 wattle  bark  is  being  imported  from
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 East  Africa  and  Rs.  80  lakhs  are
 being  spent  while  a  substitute  can  be
 found.  Although  it  is  an  old  industry
 and  there  is  sufficient  opportunity  to
 do  it,  it  has  not  been  done.

 Finally,  coming  to  the  question  of
 scientific  workers  in  this  country,
 they  are  very  keen  on  developing  our
 industries  and  on  making  their  con-
 tribution  towards  the  progress  of  the
 country.  But,  we  know  there  is  no
 proper  inducement  for  them  to  work.
 There  is  the  Class  IV  Karmachari
 Union  and  it  has  not  yet  been  recog-
 nised.  We  know  that  they  have  so
 many  grievances.  They  require  warm
 clothing;  they  are  not  supplied  the
 requisite  number  of  warm  clothes.
 They  do  not  enjoy  hospital  facilities,
 there  is  no  lady  doctor  they  have  no
 proper  leave  and  salary  rules.  etc.
 Unless  Government  take  eare  of  these
 things,  unless  they  provide  these  faci-
 lities,  the  scientific  workers  cannot
 make  the  contribution  which  they
 want  to  make.

 As  regards  the  atmosphere  in  the
 Departments,  we  hear  that  the  scien-
 tists  working  there  are  not  properly
 selected.  So  far  as  my  information
 goes,  in  the  Department  of  the  Survey
 of  India  there  is  one  palaeontologist
 who  has  not  even  got  a  B.Sc  degree
 in  Geology  and  yet  he  occupies  a  very
 important  position  and  is  directing  the
 affairs  of  the  field  survey  and  other
 work  of  the  Survey  of  India  with
 which  he  is  not  very  much  conver-
 sant.  He  may  be  a  very  good  palae-
 ontologist  but  in  Geology  he  has  to  de-
 pend  on  whatever  report  is  given  him
 by  others.

 I  find  that  with  regard  to  certain
 research  results,  the  Government  have
 given  a  lot  of  publicity  which  they
 do  not  deserve,  For  instance,  I  have
 heard  that  there  is  some  advertise-
 ment  in  some  foreign  scientific  jour-
 nals  about  the  solar  cooker  which  has
 been  evolved  in  the  National  Physical
 Laboratory.  So  far  as  we  know,  it
 has  turned  out  to  be  a  flop.  These
 things  should  not  be  done.  We
 should  behave  in  a  more  responsible
 manner  so  that  people  outside  may
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 not  have  a  poor  idea  of  the  work
 in  our  laboratories.  Our  National
 Laboratories  are  very  good  and  we
 are  proud  of  them.  They  have  got
 good  equipment.  But,  when  the  Gov-
 ernment  have  declared  that  they  will
 have  a  socialistic  pattern  of  Society,  it
 is  necessary  that  our  natural  resourc-
 es  are  harnessed  to  the  fullest  extent
 possible.  For  that,  what  is  necessary
 is,  first  of  all,  to  see  that  the  workers’
 grievances  are  redressed,  that  they
 are  given  proper  opportunities  to
 work  for  the  scientific  progress  of  the
 country.

 3  P.M.
 There  are  other  important  things

 like  the  atomic  energy  etc.  But  I
 have  not  the  time  to  speak  on  them.
 We  all  want  that  all  energies,  parti-
 cularly  atomic  energy,  should  be
 utilised  for  peaceful  purposes  of  re-
 construction  of  this  country.  I  wish
 the  hon.  Minister,  while  replying,  will
 let  us  know  something  about  the

 terms  of  agreement  so  far  ag  the
 S.V.0.C.  and  B.O.C.  are  concerned.

 Lastly,  I  shall  refer  to  one  more
 point.  There  is  one  unit,  which  is  the
 Flood  Survey  Wing  in  the  Ministry
 and  this  is  also  for  the  tidal  work.
 In  my  constituency,  there  has  b
 some  survey  with  regard  to.  the  rivers
 Silavati  and  Kansavati,  and  there  is
 going  to  be  some  survey  about  the
 Gangetic  Plain  also,  which  has  been
 referred  to  in  the  report.  There  is  one
 river,  Rupnarain,  which  is  also  con-
 nected  with  the  Ganges.  It  has  been
 heavily  silted  near  Kolaghat.  Some
 survey  has  been  made  and  it  {fs  caus-
 ing  some  difficulty  for  the  public  ana
 no  launch  can  easily  ply  nowadays.
 Unless  this  is  properly  surveyed  and
 some  remedial  measures  taken,  It
 would  be  very  difficult  for  the  people
 of  those  areas,  not  only  because  ot
 the  flood  which  will  result  out  of  the
 silting,  but  also  because  of  the  trans-
 port  difficulties  which  the  people  are
 facing.

 Shri  BR.  8.  Diwan  (Osmanabad):  I
 support  the  Demand  but  not  without
 reluctance—reluctance  because  as  a
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 layman,  when  I  look  at  the  expendi-
 ture  we  are  incurring  in  this  Ministry,
 we  have  got  a  poor  return.  As  a  lay-

 man,  we  expect  our  scientists  to  stop
 88  far  83  possible  the  import  of  the

 articles  which  we  are  getting  from

 foreign  countries  by  means  of  inven-

 tions  and  finding  out  new  things.  But
 we  have  done  and  our  laboratories
 have  done  very  little  in  this  respect.
 Dr.  Burnal  and  Dr.  Bullard,  who  had

 visited  our  laboratories,  have  praised
 our  buildings  to  a  great  extent  and
 were  surprised  by  the  equipment  in

 our  laboratories,  but  I  do  not  find  any
 word  of  praise  for  the  inventions  or

 for  the  work  which  our  scientists
 have  done  in  these  laboratories.  This

 is  the  experience  of  the  experts  and

 that  is  why  the  reluctance.  Accord-

 ing  to  me,  to  progress  in  this  respect,
 we  have  first  to  give  up,  to  use  the

 mildest  word,  the  “inferiority  com-

 plex”.  In  our  national]  laboratories,
 whenever  we  find  a  foreigner  as  a

 Director,  he  is  given  free  scope,  the

 initiative  of  the  working  rests  in  his

 hands,  but  if  a  Director  of  the  Labora-

 tory  happens  to  be  an  Indian,  the
 whole  initiative  rests  in  the  hands  of

 the  Director  of  the  Council  or  the
 Secretary.  This  is  the  first  thing
 which  I  find.  If  I  were  to  relate  my

 experience  of  one  Director,  there  was
 a  foreigner  as  Director  of  one  insti-

 tution—I  do  not  want  to  name  that

 institution  here—he  was  doing
 nothing.

 {[SHrrmatr  ReENU  CHAKRAVARTTY
 in  the  Chair.]

 As  a  result  of  his  work  at  the  Hous-
 ing  Exhibition  he  brought  one  thing
 and  he  got  a  patent  of  that  thing  here,
 but  in  fact,  the  patent  was  already
 held  in  foreign  countries  by  another
 man  and  it  was  not  his  (the  director’s)
 own  invention.  This  fact  was  pointed
 out  to  the  Minister  by  means  of  a
 letter  by  me.  It  was  not  replied  to.
 Then  I  put  some  questions  in  Parlia-
 ment  but  the  questions  were  not
 allowed  and  suddehly  one  day  I  was
 asked  by  the  Secretary  concerned  to
 name  and  see  him  in  his  office.  I  saw
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 him  and  I  was  asked  “Shri  Diwan,
 how  are  you  interested  in  this  parti-
 cular  problem?”—as  i¢  I  were  a  mer-
 chant  or  buinessman  and  my  patent
 was  stolen  ang  I  was’  angry  with
 them.  It  was  not  so.  I  told  the  Secre-
 tary  concerned  “I  am_  interested  in
 everything  which  concerns  our  nation
 and  which,  I  think,  is  putting  our
 nation  to  a  loss”.  That  was  my  reply,
 and  in  course  of  time,  that  Director
 had  to  leave  India  and  his  services
 too.

 Then,  there  are  some  European  ex-
 perts  in  our’  laboratories.  The  experi-
 ence  of  the  experts  is  quite  interest-
 ing  one.  There  is  an  expert  for  trans-
 lation,  and  I  think  about  three  or
 four  days  before,  mention  of  his  name
 was  made  by  the  hon.  Minister  in  the
 House.  He  is  a  translation  expert,  but
 how  many  pieces  of  translation  he  has
 executed  during  the  whole  of  the
 year?  He  has  done  only  three  or  four
 pieces  of  translation  and  the  rest  of
 his  time  was  devoted  for  solar  energy
 to  be  used  for  the  steam  engine.  This
 problem  .was  taken  on  by  an  ordinary
 worker  there  and  he  was  a  third
 grade  or  a  fourth  grade  man.  He
 started  this  problem,  but  his  divi-
 sional  superiors  did  not  allow  him  to
 continue.  That  problem  was  then
 taken  away  from  him.  The  divisional
 superiors  took  that  problem  in  their
 own  hands  and  patent  was  given  in
 their  names.  This  gentleman  also,  who
 is  the  translation  expert,  has  been
 given  the  patent  of  the  solar  energy
 working.

 Then,  there  is  another  translation
 expert—of  course,  a  foreigner,  who  is
 a  lady  expert.  Her  stay  in  India  was
 objected  to  by  the  Home  Ministry,  but
 even  then,  that  lady  is  being  given
 extension.  She  is  staying  over  here,
 and  I  hear  that  the  extension  has
 been  sanctioned.  What  are  the  pieces
 of  translation  that  she  does?  She
 does  nothing.  To  help  her,  one  Indian
 named  Mr.  Basu,  was  assigned  and  he
 was  told  that  if  at  all  he  does  not
 prove  to  be  suitable  or  he  shirks  he
 will  be  sacked  or  the  appointment
 will  not  be  given  to  him.  But  this
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 Mr.  Basu  proved  to  be  more  efficient
 than  the  lady  expert  herself,  and  still
 that  lady  is  paid  more  and  this  gentle-
 man  is  rotting  on  the  same  scale  as
 he  was  getting  before.

 Then  there  is  a  glass  expert.  We
 know  in  Calcutta  we  have  got  our
 ceramic  industry.  There  are  so  many
 experts,  Indian  people,  but  none  of
 those  people  have  been  brought  over
 to  this  laboratory  here  in  Delhi  and
 the  foreign  expert  is  continuing  as
 usual.  He  has  not  trained  during  these
 three  years  any  of  the  Indians  over
 here,  and  perhaps  he  also  might  be
 given  an  extension.

 Then,  there  is  another  expert;  he  is
 a  printing  expert.  About  this  printing
 expert,  I  had  put  a  question.  There
 was  some  conference  or  symposium
 for  arid  zones  or  something  like  that—
 I  do  not  know  the  exact  scientific
 word  for  that.  He  had  drawn  the  map
 of  India  and  pointed  out  the  spots  of
 arid  zones.  He  had  given  the  work  to
 his  Indian  assistant,  and  the  Indian
 assistant  drew  the  map  of  India,  in-
 cluding  Ceylon  and  Kashmir  in  that
 map.  This  foreign  expert  cut  out  the
 Kashmir  part  of  this  map  and  kept
 Ceylon  and  other  parts  of  the  map.
 In  reply  to  my  question,  the  Minister
 told  me  that  because  we  wanted  to
 point  out  the  spots  of  arid  zones,
 Kashmir  was  not  included.  May  I  ask
 the  hon.  Minister  whether  Ceylon  and
 other  parts  were  in  arid  zones  and
 Kashmir  was  not?  So,  these  are  the
 political  things  in  which  these  foreig-
 ners  are  indulging  themselves  and  we
 have  to  do  away  with  all  kinds  of
 such  mischief.  There  is  another  reason
 why  we  are  not’  working  properly.
 There  is  a  lot  of  nepotism  in  the
 appointment  of  persons  in  _  labora-
 tories.  I  can  give  the  House  the  names
 and  the  pays  of  so  many  in-laws  and
 cousins.  A  person  igs  started  on
 Rs.  500;  within  a  year  or  so  he  is
 promoted  to  a  job  of  Rs.  i,000.  No-
 body  bothers  to  enquire  whether  he
 has  any  special  qualifications,  whether
 he  has  passed  any  special  examina-
 tion,  or  whether  he  hag  made  any
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 inventions  which  are  going  to  be  bene-
 ficial  to  the  country.  Such  are  the
 things  that  are  going  on.  Persons  who
 sincerely  want  to  try  something  are
 not  given  any  encouragement.  For
 instance  a  research  worker  wanted  to
 try  an  experiment  to  work  a  radio  by
 means  of  oil  wick.  He  was  not  given
 any  encouragement.  But  simply  be-
 cause  a  person  is  a  relative  of  some
 bosses,  or  has  some  god-father  in  the
 Secretariat,  or  elsewhere,  he  is  given
 encouragement.

 Let  me  give  an  example.  There  are
 two  persons:  one  is  a  matriculate,  the
 other  {fs  not  even  that.  While  the  latter
 is  working  as  a  Senior  Scientific  Assis-
 tant  the  former  is  working  as  a
 Junior  Scientific  Assistant.  A  _  parti-
 cular  gentleman  who  is  an  expert  in
 Chemistry  and  who  was  to  have  been
 sent  to  Poona,  simply  because  he  did
 not  wish  to  go  there  and  wanted  to
 stay  in  Delhi,  has  been  appointed  as
 an  Officer  on  Special  Duty,  though
 there  is  no  duty  at  all  neither  special
 nor  ordinary.  If  these  organisations
 were  to  work  in  this  manner,  I  am
 afraid  we  shall  not  be  able  to  make
 much  progress.

 Shri  Bhagwat  Jha  Azad:  That
 matriculate  must  be  very  efficient.

 Shri  R.  S.  Diwan:  Oh,  I  see.  I  am
 glad  that  the  hon.  Member  appears
 to  know  more  than  the  Minister  him-
 elf,

 So,  I  would  suggest  that  we  must
 have  some  definite  plan.  I  understand
 that  in  a  country  with  a  particular
 ideology  they  show  a  particular  thing
 to  a  scientist  and  he  is  asked  to  pro-
 duce  it  within  a  particular  period.
 We  must  have  some  i  such  arrange-
 ment.  Then  there  should  be  a  sound
 organisation  and  there  should  not  be
 any  nepntism.  Pure  research  work
 should  be  left  to  universities  and  only
 applied  research  should  be  taken  over
 by  the  laboratories.  Fourthly  there
 should  be  co-ordination  between  the
 industries  and  the  laboratories.  What
 happens  now  is  that  the  scientist  in
 the  laboratory  does  not  know  what
 are  the  needs  of  the  nation.  If  there
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 is  co-ordination  between  the  industry
 and  the  laboratories  they  will  come
 to  know  of  the  needs  of  the  nation
 and  they  will  find  out  something  bene-
 ficial]  for  the  nation.

 Shri  Bansal  (Jhajjar-Rewari):
 Madam  Chairman,  I  regard  this
 Ministry  as  one  of  the  most  impor-
 tant  Ministries,  particularly  at  this
 juncture  when  we  are  thinking  in
 terms  of  the  Second  Five  Year  Plan
 which  undoubtedly  is  going  to  lay  a
 much  greater  emphasis  on  industrial
 development.  What  is  the  basis  of
 industries?  Raw  materials.  And  mine-
 rals  are  basic  and  very  important
 raw  materials.

 Now,  Madam,  in  our  country,  the
 total  output  from  mines  is  7  per  cent.
 I  was  just  looking  into  the  figures  in
 a  publication  issued  by  the  United
 Nations  and  I  have  not  come  across
 any  single  country  in  which  the  per-
 centage  of  contribution  made  by
 mining  industry  to  the  total  national
 output  is  so  low.  Even  in  a  country
 like  Italy,  it  is  higher  than  India.  In
 the  United  States  of  America  it  is
 about  22-5,  per  cent;  in  the  United
 Kingdom  it  is  35  per  cent,  or  so;  in
 Japan  I  was  surprised  it  is  higher.
 Now,  if  we  are  going  to  have  bigger
 output  of  our  minerals,  then  it  is  the
 responsibility  of  this  Ministry  to  find
 out  where  the  minerals  are.  All  these
 years  we  have  been  led  to  believe
 that  in  India  we  have  very  few  mine-
 ral  resources,  despite  the  fact  that  we
 have  in’  our  country  perhaps’  the
 richest  iron  ore  in  the  whole  world.
 We  are  very  rich  in  coal  resources
 and  yet  our  geologists  told  us  that
 India  was  not  a  country  where  we
 could  expect  very  great  mineral  re-
 sources,

 I  was  having  a  talk  with  one  of
 the  very  senior  officers  in  the  Geo-
 logical  Survey.  He  has  happily  retired
 now.  When  |  told  him  that  as  a  lay-
 man  I  think  that  there  must  be  some
 oil  in  our  Rajasthan  desert  because
 it  happens  to  be  in  the  same  belt
 where  we  find  oil  in  the  other  coun-
 tries,  he  said:  “No,  our  Rajputana
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 desert  is  geologically  of  very  recent
 origin  and  wherever  these  formations
 are  of  recent  origin  we  do  not  expect
 mineral  oils”.  Now,  Madam,  if  we
 work  with  such  closed  minds,—I  hope
 we  do  not  have  those  closed  minds  in
 our  Geological  Survey  now—I  am
 sure  we  will  not  be  able  to  find  any-
 thing  in  this  country.  How  does  it
 happen  that  across  our  border,  in
 Pakistan,  we  are  now  told  that  the
 richest  source  of  gas  has  been  dis-
 covered.  How  is  it  that  all  these  years
 we  were  told  that  there  is  not  much
 oil  in  Assam?  But  now,  the  same
 Assam  Oil  Company  is  finding  more
 oil  there.  How  is  it  that  of  all  places
 in  the  Bengal  basin,  the  Standard
 Vacuum  are  sinking  Rs.  74  crores  in
 trying  to  discover  oil?  That  is  because
 there  is  oil  in  this  country.  Yet,  we
 are  not  moving  fast  enough  to  find
 our  mineral  resources  like  oil  and
 other  rich  resources.

 I  know  that  in  the  Report  it  is
 mentioned  that  the  strength  of  the
 Geological  Survey  has  been  increased
 from  332  to  453.  I  do  not  know  what
 are  the  comparable  figures  of  the  geo-
 logists  working  in  the  geological
 departments  of  other  countries.  But
 to  a  layman  like  me  it  seems  that
 it  is  a  very  small  figure.  When  we
 remember  the  size  of  our  country,
 when  we  remember  that  there  is
 practically  no  geological  map  of  our
 country,  I  am  sure,  this  is  a  very
 small  number  of  persons  engaged  on
 this  work.  Therefore,  my  suggestion
 to  the  Ministry  would  be  that  a
 definite  Five  Year  Plan  must  be  made
 with  a  view  to  ensure  than  within  the
 next  five  years  we  have  a  complete
 geological  survey  and  geological  map
 of  this  country.  I  do  not  think  this
 idea  brooks  any  further  delay  now.

 The  second  suggestion  I  would  make
 is  that  apart  from  this  overall  geolo-
 gical  map  we  must  have  _  specific
 geological  surveys.  [  am  glad  to  know
 that  Petroleum  Division  for  finding
 out  the  oil  resources  is  being  set  up.
 But  I  have  been  hearing  all  this  for
 a  number  of  months.  Whenever  I
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 make  enquiries  I  find  that  the  Divi.
 sion  is  being  set  up.  What  is  the
 reason  for  the  delay?  What  is  hap-
 pening?  Why  is  it  not  being  set  up?

 ७००००  पीठ  प्  पूछ

 Ld)  usp  Lidags  Shakey  Pu

 g  ak.  १»  ue
 (The  Minister  of  Education  and

 Natural  Resources  and  Scientific  Re-
 search  (Maulana  Azad):  But  Rome
 was  not  built  in  one  day.]

 श्री  बंसल  :  एक  डिपार्टमेंट  के  हस्टॉबीलश
 करने  में  अगर  वर्षा"  लगेंगे  तो  मेरी  समझ  मेँ

 नहीं  आता  फेक  कैसे  काम  चलेगा  ।

 पर  5  ue  cel:  oht  Wy
 2  ज  bo  Slee  8  Sen  Jes

 did  tof  Sle  yet
 {Maulana  Azad:  This  is  a  matter  of

 staff  and  technical  personnel.  You  may
 proceed  on,  however.]

 Shri  Bansal:  I  agree  that  there  are
 bottlenecks.  I  am  one  of  those  who
 know  that  technical  bottlenecks  are
 the  greatest  in  our  country.  But  may
 I  know  what  is  being  done  to  get  the
 technical  personnel  or  to  train  tech-
 nical  personnel?  It  is  not  as  if  the
 Minister  should  take  it  as  an
 embarrassment  when  a  Member  is
 making  some  suggestions.  I  am  try-
 ing  to  strengthen  the  hands  of  his
 department  to  see  that  more  funds
 are  allotted  to  him  and  that  the  work
 is  expedited.  After  all  it  is  a  very
 important  work  and  it  is  not  a  work
 over  which  we  can  all  sleep  over  and
 take  in  leisurely  time.

 I  have  been  reading  this  report  very
 carefully.  Although  it  is  written  in  a
 very  high  sounding  manner,  I  must
 admit  that  it  does  not  read  like  an
 express  train;  it  reads  even  slower
 than  a  goods  train  on  the  O.T.  Railway.
 I  am  saying  this  with  very  great  res-
 pect;  I  have  scanned  every  word  of
 this  report.  I  wish  some  greater  sense
 of  urgency  had  been  displayed  by  the
 people  who  drafted  this  report  and
 the  administration  which  is  in  charge
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 of  handling  this.  I  know  that  it  is  a
 very  highly  specialised  work.  But
 what  steps  are  we  taking  to  train.
 people?  Have  we  suggested  to  our
 universities  that  they  must  take  some
 special  efforts  to  train  geologists?  Are-
 we  sending  a  large  number  of  geo-
 logists  outside  the  country?  Are  we:
 associating  our  own  geologists  with
 those  foreign  concerns  who  are  con-
 ducting  geological  surveys  in  the
 Bengal  basin  and  in  Assam?  What  is.
 the  difficulty  there?  After  all,  I  do  not
 think  that  we  have  got  any  dearth:
 of  M.Scs.  in  Physics  and  Chemistry.
 A  sense  of  urgency  has  to  be  imparted
 and  that  is  what  I  am  trying  to  im-
 press  upon  the  hon.  Minister  of  Edu-
 cation  and  the  Minister  off  Natural
 Resources  and  Scientific  Research.

 The  other  day  there  was  a  question.
 in  the  House  and  I  was  told  that
 about  200  sq.  miles  are  being  mapped
 every  year.  May  I  know  at  this  rate-
 of  200  sq.  miles  of  mapping  in  our
 country,  how  many  centuries  are  we
 going  to  take  to  map  this  vast  country:
 of  ours?

 The  Minister  of  Natural  Resources.
 (Shri  K.  D.  Malaviya):  200  sq.  miles-
 per  party.  I  said  that  I  did  not  re-
 member  the  number.

 Shri  Bansal:  The  Minister  should
 at  least  remember  how  many  parties.
 are  working.

 उड  Sel  fake  ay  :  off  ७,

 8  SE  ret  cord  =  wt  65  SE

 ६  १७)
 [Maulana  Azad:  That  figure  repre-

 sented  the  work  of  one  party,  not  the-
 work  of  a  whole  year.]

 Shri  Bansal;  I  do  not  know  why  I
 am  being  misunderstood.

 Mr.  Chairman:  The  hon.  Member:
 can  continue  undisturbed  and  I  think
 the  hon.  Minister  can  reply  in  the
 end.

 Shri  Bansal;  Not  being  a  parlia-
 mentarian  of  your  calibre,  I  do  get.
 distracted.
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 About  geologists,  I  know  from  per-

 sonal  experience  that  in  our  country
 there  are  a  large  number  of  amateur
 geologists  who  are  working.  I  sent
 one  of  them  to  our  Minister.  The  certi-
 ficate  that  he  was  given  was  that  he
 talks  like  a  wayside  peddler.  He  may
 not  be  a  very  cultured  scientist  or
 geologist.  But  any  person  who  comes
 with  certain  findings  and  goes  to  the
 Minister  or  to  the  Geological  Depart-
 ment  deserves  5076  encouragement
 and  must  not  be,  told  “you  behave
 like  a  wayside  peddler  and  you  do
 not  know  anything  at  all”.  My  sug-
 gestion  is  that  these  amateur  geo-
 logists  must  be  encouraged  and  they
 must  be  told  that  they  should  go  out
 in  the  country  and  fing  out  minerals
 and  if  they  succeed  in  finding  them
 out,  they  should  be  promised  some
 good  reward  because  they  would  be
 finding  out  very  valuable  minerals
 that  are  hidden  in  the  womb  of  our
 earth.

 In  the  report  on  Geological  Survey,
 I  find  again  and  again  it  is  being  said
 that  in  such  and  such  place  better

 traces  of  gypsum  were  found;  better
 traces  of  manganese  ore  were  dis-
 covered,  etc.  May  I  know  what  is  the
 difficulty  in  actually  stating  what  is
 the  quantity,  what  is  the  incidence

 of  these  particular  minerals  in  those
 areas?  Why  are  these  things  not  made
 more  specific  so  that  people  who  are
 interested  in  mining  them  =  can
 approach  the  Government  for  mining
 leases  and  licenses?  I  will  not  dwell
 more  on  the  question  of  mines;  I  think
 I  have  said  enough.

 As  regards  scientific  research,  I
 know  that  there  are  about  3  or  4
 research  laboratories.  I  congratulate
 the  Ministry  for  doing  a  fine  job  in
 setting  them  up.  But  I  am  not  the
 only  one,  there  are  a  large  number
 of  people  who  want  to  know  as  to
 what  these  various  laboratories  are
 doing.  I  know  that  there  is  a  brief
 reference  made  as  to  what  they  do
 in  this  report,  But  what  is  the  diffi-
 culty  in  issuing  every  year  one  brief
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 consolidated  report  for  the  use  of
 laymen  in  respect  of  each  of  these
 scientific  laboratories  so  that  our
 people  know  the  definite  work  which is  being  done  there?  I  am  sure  a  lot
 of  good  work  is  being  done  in  these
 laboratories.

 An  Hon.  Member:
 want  us  to  know.

 They  do  not

 Shri  Bansal:  If  I  may  read  page  l
 in  this  report,  I  find  that  a  lot  of
 very  useful  inventions  have  been
 made  by  these  various  laboratories.
 They  are:  carbon  Products,  various
 kinds  of  radio  components,  new  mag- netic  fluid  for  crack  detection  in
 machine  parts  castings  and  forgings, fluorescent  fluid  for  crack  detection
 under  ultra-violet  light,  nitrogen-
 potassium  fertiliser  from  sea-bitterns, transfusion  gelatine  as  a  substitute for  blood  plasma  etc.  I  think  these
 are  very  good  discoveries.

 When  I  come  to  page  3,  where  some
 account  is  given  of  the  exploitation of  these  various  researches,  I  find  it is  said  that  several  processes  have  as a  result  been  put  to  commercial  and
 industrial  use.  What  are  these  pro- cesses?  Signal  glasses  and  lenses
 nicotine  sulphate  from  tobacco  wastes, citric  acid,  saponin  from  soapnuts, Shikakai,  groundnut  milk  curd,  com-
 posite  protein  food,  twin-twisted  steel
 bars—as  if  it  requires  any  invention—
 ginger  cocktail,  tonic  wine,  cheap writing  paper  from  wattle  wood,
 newsprint  from  bamboo—a  new  dis-
 covery—and  prolamin  adhesive.  I  do not  know  what  to  make  out  of  these
 promises  and_  the  performance....I
 think  it  is  not  a  matter  for  laughter; it  is  a  matter  which  deserves  serious
 consideration.  I  do  urge  upon  the
 Minister  to  give  some  thought  to  this
 question  of  scientific  research  and
 utilisation  of  the  various  processes that  these  scientific  laboratories  are
 discovering.  If  there  is  any  lack  of
 co-ordination  of  the  activities  of  the
 industrialists,  who  should  exploit them  or  in  the  activities  of  the  various
 Government  Departments  which  are
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 in  a  position  to  exploit  them,—the
 Production  istry,  for  instance,—
 then  it  is  the  thing  which  has  to  be
 looked  into.  I  do  hope  that  the
 Ministry  will  take  immediate  steps  in
 this  direction.

 Mr.  Chairman:  The  following  are
 the  selected  cut  motions  relating  to
 various  Demands  under  the  Ministry
 of  Natural  Resources  and  Scientific
 Research  which  the  hon.  Members
 may  now  move:

 Demand  No.  Nos.  of  Cut  Motions

 76  472,  688,  689,  778,
 780,  78I,  782,  783.

 77  784.

 Prospecting  of  oil  by  American  and
 British  concerns  in  West  Bengal  and

 other  places.

 Shri  Sadhan  Gupta  (Calcutta  South-
 East):  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Natural  Re-
 sources  and  Scientific  Research’
 be  reduced  by  Rs.  100.”

 Revision  of  Mineral  Policy.

 Dr.  Natabar  Pandey:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Natural  Re-
 sources  and  Scientific  Research’
 be  reduced  by  Rs.  100.”

 Delay  in  disposal  of  Appeals  under
 Mineral  Concessions  Rules

 Dr.  Natabar  Pandey:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Natural  Re-
 sources  and  Scientific  Research’
 be  reduced  by  Rs.  100.”

 Agreements  with  SVOC  and  BOC  for
 oil  exploration

 Shri  N.  B.  Chowdhary:
 move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Natural  Re-
 sources  and  Scientific  Research’
 be  reduced  by  Rs.  100.”

 I  beg  to
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 Oil  exploration  policy  in  respect  of
 West  Bengal,  particularly  in  the
 notified  areas  in  the  districts  of
 Midnapur,  24  Parganas  and  Hooghly.

 Shri  N.  B.  Chowdhury:
 move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Natural  Ke-

 ‘sources  and  Scientific  Research’
 be  reduced  by  Rs.  100.”

 Application  of  research  results.

 Shri  पे,  B.  Chowdhury:
 move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Natural  Re-
 sources  and  Scientific  Research’
 be  reduced  by  Rs.  100.”

 Personnel  and  functions  of  National
 Research  Development  Corporation

 Shri  N.  B.  Chowdhury:
 move:

 I  beg  to

 I  beg  to

 I  beg  to

 “That  the  demand  under  the
 head  ‘Ministry  of  Natural  Re-
 sources  and  Scientific  Research’
 be  reduced  by  Rs.  100.”

 Contribution  of  Industry  towards
 research  expenditure

 Shri  N.  B.  Chowdhury:  I  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Natural  Re-
 sources  and  Scientific  Research’
 be  reduced  by  Rs.  100.”

 Non-recognition  of  workers’  Union

 Shri  NB.  Chowdhury:  I  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Survey  of  India’  be  reduced
 by  Rs.  100.”

 Mr,  Chairman:  All  these  cut  motions
 are  now  before  the  House  for  dis-
 cussion.

 Shri  T.  K.  Chaudhuri  (Berham-
 pore):  I  do  not  want  to  take  up  much
 of  the  time  of  the  House  but  I  would
 like  to  add  the  strength  of  my  voice—
 whatever  strength  I  have—to  the
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 {Shri  T.  K,  Chaudhuri]
 powerful  plea  which  was  put  forth

 ‘by  my  friend  Shri  Bansal  about  the
 dmportance  that  should  be  attached  to
 this  Ministry.  I  think  that  this  Minis-
 try  of  Natural  Resources  holds  the  key
 to  the  economic  and  defence  power
 potential  of  the  country.  I  would  go
 so  far  as  to  say  that  the  key  to  it
 is  placed  in  the  charge  of  our  hon.
 friend  Mr.  Malaviya  and  even  the
 ‘military  defence  of  the  country  would
 depend  more  upon  the  things  that  he
 does  and  much  on  the  lines  that  he
 thinks  than  what  might  be  thought

 or  what  might  be  done  by  our  Minis-
 ter  of  Defence.  or  Minister  of  Defence
 ‘Organisation.

 I  would  only  like  to  draw  the  atten-
 tion  of  the  House  to  one  or  two  things
 which  are  very  important.  The  Report

 of  the  N.R.  &  S.R.  Ministry  that  has
 been  handed  to  us  states  in  page  5
 that  “rules  for  the  conservation  and
 ‘development  of  minerals,  as  required
 by  section  6  of  the  Mines  and  Mine-
 rals  (Regulation  and  Development)
 Act,  1948,  were  finalised  and  will  be
 issued  shortly”.  I  find  from  the  Report
 of  the  Planning  Commission  that  the
 ‘Planning  Commission  also  makes  a
 reference  to  the  same  _  project  and
 ‘says:  “The  Mines  and  Minerals  (Regu-
 lation  and  Development)  Act,  948
 gives  powers  of  regulation  to  the
 Central  Government.  Under  this  Act,
 the  Central  Government’s  concurrence

 ds  necessary  for  the  issue  of  licences
 and  leases  for  atomic  energy  minerals
 and  rare  minerals  such  as  those  con-
 taining  uranium,  thorium,  vanadium,
 ‘beryllium,  ete,”.  The  Planning  Com-
 mission  further  recommends  that  not
 only  with  regard  to  minerals  contain-
 ing  these  special  varieties  but  also
 with  regard  to  iron  ore,  manganese

 ore,  chromite,  bauxite  and  mica,  rules
 ‘should  be  framed  more  or  less  on  the
 same  lines  as  is  prescribeq  by  the
 Mines  and  Minerals  (Regulation  and
 Development  Act)  1948.

 This  Five  Year  Plan  was  finalised
 at  least  two  years  ago,  and  nothing
 das  been  done  So  far  we  are  only
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 informed  just  that  they  have  been
 finalised  and  will  be  issued  shortly.
 God  knows  when!

 Shri  हू,  D.  Malaviya:  Rules  have
 been  finalised  and  have  been  laid  on
 the  Table  of  the  House.

 Shri  T.  K.  Chaudhuri:  I  am  glad
 that  the  Rules  have  been  laid  on  the
 Table  of  the  House.

 Shri  K.  D.  Malaviya:  This  was
 after  the  report  was  printed.

 Shri  T.  K.  Chaudhuri:  That  is  al
 right,  and  I  thank  the  Ministry  for
 that.  But  I  would  like  to  know  in  this
 connection  what  Government  proposes
 to  do  with  regard  to  the  suggestion
 of  the  Planning  Commission  in  res-
 pect  of  the  issue  of  licences  and
 leases  of  minerals  like  iron  ore,
 manganese  ore,  chromite,  bauxite,  etc.
 I  apprehend  that  rules  have  not  been
 framed  with  regard  to  these  as  well
 I  would  be  glad  to  be  enlightened  in
 that  respect.

 Then  I  want  to  make  a  special
 reference  to  a  point  which  I  find  has
 been  referred  to  in  this  report  and
 which  was  referred  to  in  the  Planning
 Commission  Report  and  also  in  the
 Progress  Report,  that  the  Geological
 Survey  of  India  has  found  out  that
 the  geological  mapping  of  the  manga-
 nese  bed  in  Madhya  Pradesh  has  re-
 vealed  that  reserves  of  India’s  manga-
 nese  ore  are  larger  than  what  were
 previously  estimated.  I  do  not  know
 if  this  view  is  advanced  as  a  justifica-
 tion  for  the  policy  that  is  being  pur-
 sued  with  regard  to  the  unrestricted
 export  of  manganese  up  till  now.  As
 everybody  knows,  we  are  very  rich  in
 the  matter  of  manganese  ores,  but
 whatever  annual  production  we  have,
 most  part  of  it  is  exported  to  foreign
 countries;  the  major  purchasers  of  our
 manganese’  being  the  United  States
 first,  and  then  Great  Britain  and
 Japan.  And  |  think  I  would  not  be
 far  from  correct  if  I  say  that  most
 of  the  leases  for  manganese  mines

 are  held  by  foreign  companies  or
 foreign  controlled  companies.  The
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 Indian  exporters  are  very  few.  Now,
 I  do  not  know  with  what  idea  this
 thing  has  been  put  here  that  the
 reserves  of  Indian  manganese  are
 larger  than  they  were  previously  esti-
 mated.  Is  it  as  a  justification  for  the
 continuation  of  unrestricted  export  of
 our  manganese?  So  far  as  my  infor-
 mation  goes,  there  was  an  Empire
 Minerals  Conference  in  the  year  943
 when  we  were  (directly  under  the
 British  Imperial  rule,  and  at  that  time
 under  the  impact  of  war  time  exigencies
 geologists  from  all  over  the  British
 Empire  met  in  a  conference  to  take
 stock  of  their  putential  reserves,  and
 I  think  the  estimate  of  manganese
 ores  at  which  they  arrived  at  that
 time  in  943  was  something  like  5
 to  20  million  tons.  We  would  like  to
 know,  after  twelve  years  of  un-
 restricted  exploitation  of  these  manga-
 nese  ores  to  the  time  of  nearly  one
 million  tons  every  year  what  is  the  esti-
 mate  of  our  present  reserves  and
 whether  these  findings  of  the  Geo-
 logical  Survey,  that  manganese  ores
 are  larger,  are  based  on  actual  dril-
 ling  and  proven  reserves.  If  that  is
 80  I  would  be  very  glad,  but  we  would
 like  to  have  precise  information  on
 that  point  whether  drilling  has  been
 carried  on  and  the  ores  have  been
 proved.

 I  would  not  go  into  the  question
 of  other  important  strategic  minerals.
 I  may  take  the  case  of  manganese
 as  an  example.  What  is  the  policy
 with  regard  to  these  strategic  mine-
 Tal  resources?  May  I  make  a  plea
 on  the  floor  of  the  House  for  a  policy
 of  nationalisation  so  far  as  these
 strategic  mineral  resources  are  con-
 cerned?  Government  are  going  to  pass
 the  Constitution  Amendment  Bill.
 That  would  clear  the  way  with  regard
 to  the  question  of  compensation.  Why
 cannot  it  be  declared  on  the  floor  of
 the  House  that  so  far  as  these  strate-
 gic  minerals  are  concerned,  which  are
 vital  for  the  country’s  defence,  which
 are  vital  for  the  country’s  industrial
 development,  they  would  be  nationa-
 ised  completely?  At  least  that  much
 they  can  d¢i:As  regards  compensa
 tions  for  the  present  lease  holders  the
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 Constitution  Amendment  Bill  can  very
 easily  take  care  of  that.  There  should
 be  an  integrated  plan  of  development.
 I  do  not  expect  that  this  Government
 would  go  forward  to  _  socialism,
 although  they  have  started  speaking
 in  terms  of  a  socialistic  pattern  of
 society.  At  least,  within  the  frame-
 work  of  status  quo,  within  the  frame-
 work  of  the  policy  which  they  are
 pursuing,  they  can  declare  that  these
 two  categories,  atomic  energy  minerals
 and  strategic  minerals  should  be
 treated  as  nationalised  property.  They
 are  the  entire  nation’s  property  and
 not  the  property  of  private  capitalists.
 At  least  that  much  they  can  do  very
 easily.  I  can  tell  this  House,  and  pro-
 bably  the  hon.  Minister  would  not
 contradict  me  when  I  say  this,  that
 most  of  these  vital  and  _  strategic
 materials  are  in  the  control  of  foreign
 capitalist  companies  or  under  the
 control  of  big  monopolists  here.  These
 big  monopolists  and  their  foreign
 associates  practically  hold  the  mineral
 resources  in  their  hands.  If  the
 country  is  to  make  any  progress,  if
 we  have  to  industrialise  our  country,
 if  there  is  to  be  economic  betterment
 in  this  country,  these  basic  resources
 should  be  taken  out  of  their  hands
 at  any  cost  without  any  further  delay.

 With  these
 seat.

 Dr.  Natabar  Pandey:  I  thank  you
 for  the  opportunity  you  have  given
 me  to  express  my  ideas.  I  have  moved
 cut  motions  numbers  688  and  689  on
 Demand  No.  76  relating  to  the  Minis-
 try  of  Natural  Resources  and  Scienti-
 fic  Research.

 The  Planning  Commission  has  very
 rightly  observed  in  the  First  Five
 Year  Plqn  on  page  383  that  “minerals
 form  a  special  category  as  they  are
 ‘wasting  assets’;  once  they  are  taken
 out  of  the  ground  and  utilised,  they
 are  lost  for  ever”.  It  is  therefare
 necessary  that  they  should  be  “treated
 on  a  different  footing  from  replenish-
 able  natural  resources”.  Again,  the
 Planning  Commission  also  recognises
 that  there  is  large  wastage  in  mine-
 rals  of  marginal  grades.  Further,  it

 words,  I  resume  my



 3837  Demands  for  Grants

 [Dr.  Natabar  Pandey]
 recognises  that  the  quality  and  quan-
 tity  of  many  of  our  important  mine-
 rals  is  not  yet  known.  On  page  l!  of
 this  report,  it  is  said:

 “Conservation  of  minerals:  In-
 vestigations  regarding  estimation
 of  the  grades  and  quantities  of
 manganese,  chrome,  iron  and
 other  ores  in  the  dumps  at  mines
 in  various  States  were  continued
 during  the  year.  Mine  owners
 were  advised  regarding  the  work-
 ing  of  marginal  and  semi-marginal
 grades  of  ores  in  dumps.”

 This  should  be  implemented  in  a
 greater  way.

 lt  is  well  known  that  mine-owners
 are  concerned  with  their  profits.
 Many  of  them  work  the  mines  most
 unscientifically,  taking  out  only  the
 high  grade  ores,  making  the  low  grade
 ores  economically  unworkable.  In
 spite  of  the  Mines  Regulation  and
 Development  Act,  948  and  the  Mine-
 rals  Conservation  and  Development
 Rules,  1955,  there  ig  still  much  scope
 for  wastages  in  the  working  of  these
 minerals.  Extraction  of  minerals  in
 the  best  national  imterests  and  the
 profit  motive  of  private  mine-owner
 are  incompatible.  Therefore,  my  party,
 the  Gana  Tantra  Parishad,  has  all
 along  been  demanding  nationalisation
 of  mines.

 Further,  on  page  l  of  the  report,
 it  is  sald:

 “Inspection  of  mines:  The
 Bureau  of  Mines  undertook  the
 inspection  of  mines  with  a  view
 to  tabulate  and  record  details  of
 mines  in  India,  to  advise  on  mine-
 ral  prospecting  and  development
 operations  by  the  mining  industry
 in  the  fleld  of  important  indus-
 trial  minerals  and  to  develop
 methods  of  economic  utilisation
 of  minerals  from  the  conservation
 point  of  view.”

 This  question  should  be  viewed  from
 another  angle  also.  We  know  that

 these  mine-owners  are  very  ordinary
 persons.  They  have  become  rich,  they
 have  become  mifMionaires  In  a  very
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 short  time.  These  mine-owners,  be-
 sides  wasting  our  valuable  mineral
 resources  by  unscientific  working,  ex-
 ploit  labour  and  get  rich  by  ignoring
 the  interests  of  the  country  and  of
 the  people.  Why  should  the  gift  of
 God  and  nature  be  allowed  to  add  to
 the  wealth  of  a  few?  Nationalisation
 of  mines  is  necessary  not  only  for
 the  conservation  and  best  utilisation
 of  our  resources,  but  also  for  increas-
 ing  the  revenues  of  the  State.

 In  a  State  like  Orissa,  which  is  the
 first  amongst  all  the  States  of  India
 in  mineral  resources,  it  is  a  paradox
 of  poverty  amidst  plenty.  Though  the
 per  capita  income  of  the  State  is  the
 lowest,  the  incidence  of  taxation  is
 the  highest  in  India.  Therefore,  we
 have  been  all  along  demanding  the
 Government  to  nationalise  the  mines
 in  Orissa  to  increase  its  revenues  and
 to  relieve  the  people  from  unbearable
 taxations.  Instead  of  putting  restric-
 tions  in  the  way  of  the  State  Govern-
 ment  in  working  of  the  mines  depart-
 mentally,  the  policy  of  the  N.R.S.R.
 Ministry  should  be,  to  encourage  the
 States  not  only  to  work  new  areas,
 but  also  to  nationalise  the  existing
 mines.  If  it  is  impossible  at  present
 to  do  this,  they  should  try  at  least  in
 the  future  to  nationalise  new  mines.
 The  Mineral  Concession  Rules,  1949,
 are  therefore  in  need  of  revision.
 Also,  the  Mines  and  Minerals  Regula-
 tion  Act  of  948  will  have  to  be
 drastically  amended.  The  provisions
 requiring  the  rules  under  that  Act,
 to  provide  for  compensation,  should
 be  drastically  amended  as  it  is  out  of
 date,  specially  in  view  of  the  proposed
 Constitutional  Amendment  which  is
 under  consideration  before  the  House.
 I  very  humbly,  yet  strongly,  urge  that
 party  interests  should  not  be  above
 those  of  the  States  or  of  the  people
 and  the  fact  that  these  mine-owners
 are  rich  sources  of  contribution  to  the
 Congress  Election  fund  should  not
 stand  in  the  way  of  nationalisation  of
 mines.

 My  second  motion  No.  689  refers
 to  the  inordinate  delay  in  disposal  of
 appeals  under  the  Mineral  concession
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 rules  by  this  Ministry.  As  long  as  my
 suggestions  are  not  put  into  effect,  I
 should  say  that  Government  should
 see  that  they  are  properly  adminis-
 tered,  It  is  a  shdme  that  some  of  the
 States  neither  understand  the  mean-
 ing  of  the  rules  nor  work  them  accord-
 ing  to  the  proper  spirit.

 You  wil]  be  surprised  to  hear  that
 the  Revenue  Minister  of  Orissa  in
 answer  to  a  question  in  the  Orissa
 Assembly  gave  the  reason  for  reject-
 ing  the  applications  as  on  political
 grounds;  that  is  to  say,  the  appli-
 cants  belonged  to  the  Opposition
 Party.  A  recent  answer  of  the  Minis-
 ter  was  as  follows:

 “The  total  number  of  leases
 granted  is  80;  one  for  80  years,
 42  for  32  years,  4  for  20  years
 and  the  other  23  for  0  to  35
 years  each.  The  highest  numbers
 of  mines  goes  to  Tata,  Rungta

 and  Tulloch  Company.”
 In  answer  to  another  question,  he
 gave  the  rate  of  royalty  to  Govern-
 ment  and  the  profit  of  the  mine-
 owners,—together  with  the  cost  of
 production  per  ton—which  is  very
 very  high.  These  are  the  figures  that
 have  been  given:
 Name  of  mineral  Royalty  Profit

 Per  ton
 Coal  As.2  Rs.  15-8  ०
 Manganese  As.8  Rs.  48  to  Rs.  386
 Chromite  As.  72  Rs.  735  to  Rs.  42
 Limestone  As.6  Rs.  99
 Graphite  Rs.  5  Rs.  200  to  Rs.  800
 Bauxite  As.  8  Rs.  93  to  Rs.  400
 China  clay  As.8  Rs.  §§  to  Rs.65-8-0

 Acharya  Kripalani  (Bhagalpur  sum
 Purnea):  That  shows  the  generosity
 of  Government.

 Shri  A.  M.  Thomas:  Where  is  it
 stated  that  leases  have  been  granted
 on  political  grounds?

 Shri  N.  B.  Chowdhury:  Draw  your
 own  inference.

 Dr.  Natabar  Pandey:
 true  in  Orissa.

 Shri  A.  M.  Thomas:  You  said  that
 the  Orissa  Revenue  Minister  answered
 like  that.

 Dr.  Natabar  Pandey:  Certificates
 have  been  refused  in  Orissa  on  most
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 frivolous  grounds.  It  is  most  amusing
 that  the  application  of  an  ex-ruler
 was  rejected  on  the  ground  that  he
 had  no  property.  Similarly,  the  appli-
 cations  of  zamindars  and  others  have
 been  rejected  as  well.  There  is  a  lot
 of  nepotism,  favouritism  and  corrup-
 tion  in  the  granting  of  the  licences
 and  certificates  by  that  Ministry,  and
 there  is  scope  of  corruption  even  in
 the  disposal  of  appeals  here.

 My  submission  is  that  the  inordi-
 nate  delay  in  the  disposal  of  appeals
 against  the  orders  of  the  States  Gov-
 ernments  by  this  Ministry  should  not
 be  lightly  passed  over.  I  would  there-
 fore  suggest  that  the  Ministry  should
 look  into  these  matters  more  seriously.

 श्री  विश्वनाथ  शय  (जिला  देवरिया---
 पश्चिम)  :  माननीया  सभा नं त्री  जी,  बहुत  प्रतीक्षा
 के  बाद  आपने  मुझे  बदलने  का  अवसर  दिया  ।
 इसके  लिए  मेँ  आपको  धन्यवाद  दंता  हूं  1

 प्राकृतिक  संसाधन  विभाग  की  पिछली  चार
 पांच  बचा  की  रिपोर्ट  देखने  से  मालूम  होता  हूँ
 कि  अभी  तक  सरकार  का  ध्यान  इस  मंत्रालय
 की  तरफ  उतना  नहीं  था  जितना  होना  चाहिए
 था  जो  कछ  प्रश्नों  के  उत्तर  दिये  जाते  हैं  उनसे
 ऑर  रिपोर्ट  सूखने  से  मालूम  होता  हैं  कि  जो  काम

 बहुत  पहले  शुरू  हो  जाना  चाहिए  था  वह  कंबल

 दो  ढ़ाई  साल  प्ले  शुरू  किया  गया।  चाहे  भूगर्भ
 के  बार॑  में  हो,  चाहे  पौधों  के  बार॑  में  हो,  या  किसी

 और  विषय  के  बार॑  में  हो,  जब  भी  यहां  प्रश्न
 किया  जाता  हैं  तो  यही  जवाब  मिलता  हैँ  कि

 हां  काम  शुरू  हुआ  हें,  ऑर  जब  यह  पूछा  जाता

 हैं  कि  कितना  काम  हो  चुका  हें  तो  यह  कहा  जाता

 हैं  के  उसमें  प्रगति  हदो  रही  हैं  किन्तु  अभी  वह

 पूरा  नहीं  हुआ  हें  n  यह  हम  लोगों  कौ  जरूर

 मालूम  हो  रहा  हैं  कक  हलधर  दो  ढाई  सालों  से

 काम  की  रफ्तार  काफी  बढ़ी  हैं  लोकन  जितनी

 हम  चाहते  हैं  उतनी  नहीं  बढ़ी  हैं  ।

 इस  कार्य  को  करने  के  लिए  आपके  कर्मचारियों
 का  दायरा  बहुत  सीमित  हैं  in  साल  भर  पहले
 आपके  पास  सिर्फ़  २२२  टेक्निकल  आफिसर्स

 थे,  ऑर  हस  समय  ४४२  हैँ ।  इतने  बढ़  दंश  के

 लिए  यह  संख्या  बहुत  छोटी  हैं  ।  चाहे  विज्ञान
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 [श्री  विश्वनाथ  राय
 के  सम्बन्ध  में  हो  या  प्राकृतिक  साधनों  की
 जानकारी  के  सम्बन्ध  में  हो,  जब  हम  दखते  हैँ
 फक  हमार  पास  इतने  कम  टॉक निकल  आफिसर

 हैं,  तो  हमको  यही  कहना  पड़ता  हैं  'क  दो  तीन
 साल  पहले  इस  पर  बढत  कम  ध्यान  दिया  गया
 था।

 हम  दूसर  शॉ  को  इस  विषय  में  बहुत  तेजी
 से  आगे  बढ़ते  दख रहे  हैं  7  हम  एक  आर
 अमरीका  का  आर  रूस  का  उत्पादन  बड़ी  तेजी
 से  बढ़ते  हुए  देखते  हैं,  दूसरी  तरफ  हम  अपने

 यहां  देखते  हैं  कि  यजमान  सरकार  ऑर  जनता

 उत्पादन  बढ़ाने  पर  बहुत  जोर  दंती  हें  परन्तु
 हमारी  अपनी  जमीन  ऑर  समुद्र  तट  के  विषय  में

 जानकारी  कम  हैं  ऑर  इससे  हमारा  उत्पादन

 बहुत  नहीं  बढ़  रहा  हैं  ।  इसके  सम्बन्ध  में
 माननीय  मंत्री  मौलाना  साहब  ने  कहा  हैं  कि

 टॉक निकल  आफिसर्स  को  ट्रेन  करने  में  बहुत
 दरी  लगती  हैं  ।  लोकन  में!  उनसे  पूछना  चाहता

 &  फक  अभी  तक  भूगर्भ  के  बार  में  जानकारी  की

 शिक्षा  देने  के  लिए  विश्वाविद्यालयों  को  कया

 सहायता  दी  गयी  हैं  विश्वविद्यालय  तो  बहुत

 बढ़  रहे  हैं,  लकन  में  जानना  चाहता  हूं.  कि

 उनको  इसके  लए  क्‍या  सहायता  दी  जाती  हैं

 फक  वे  इस  प्रकार  की  शक्  द॑  हम  मानते  हैँ

 शक  पिछले  जनरल  इलेक्शन्स  के  बाद  कछ
 प्रगति  हुई  हैं  ।  हमार॑  यहां  इस  बीच  में  कुछ

 लेबोरेटरीज  बढ़ी  हैं  7  लोकन  हमको  अपनी

 जमीन  के  ऑर  समुद्र  तट  के  प्राकृतिक  साधनों  का

 पता  लगाने  के  लिए  अभी  बहुत  कुछ  करना

 होगा  ।  उसका  इस  मंत्रालय  से  सम्बन्ध  हैं

 हमार॑  दश  में  एक  आँख  उत्पादन  बढ़ाने  पर

 बहुत  जोर  दिया  जा  रहा  हैं,  तो  दूसरी  ओर  हर

 साल  बाढ़  के  कारण  हमारी  बहत  सी  उत्पादित

 बस्तुएं  नष्ट  हो  जाती  हैं  ।  हमार  इस  मंत्रालय

 को  इस  ओर  विशेष  ध्यान  दना  चाहिए  ऑर  उसे

 आसाम  स॑  लेकर  हिमाचल  प्रदंश  तक  आर

 ऐहमालय  से  लेकर  तिब्बत  के  किनार॑  तक  फे

 भूभाग  के  बार॑  में  विस्तृत  जानकारी  प्राप्त  करनी

 चाहिए  |  ताक  बाढ़  के  वास्तविक  कारणों  के  बार॑

 मैं  टोक  राय  कायम  की  जा  सके  |  हमारी  नदियां
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 इर  साल  अपनी  धारा  बदलती  रहती  हैं  और  इस
 कारण  जो  यांजनायों  हमार  इंजीनियर  बनात॑  हे
 वे  असफल  हो  जाती  हैं  ।  इसलिए  हमार  लए
 बाढ़  के  कारणों  की  ठीक  ठीक  जानकारी  प्राप्त
 करनी  अत्यन्त  आवश्यक  हैं  ।

 इसी  रिपोर्ट  में  एक  जगह  चर्चा  हें  क  विहार
 में  गंधक  के  बांध  के  लिए  भी  कछ  सर्वो  हुआ
 हैं  में”  कहता  हूं  फक  कंवल  गंडक  ही  क्यों,  ऑर
 भी  नदियों  के  बार॑  में  जानकारी  प्राप्त  की  जानी

 चाहिए,  जेसे  घाघरा,  ताती,  जमुना  ऑर  गंगा  के

 बार  में  7  ये  सब  नदियां  अपनी  धारा  बदलती

 #  याद  इश्  बार॑  में  ठीक  जानकारी  प्राप्त  हो
 जाय  तो  गवर्नमेंट  इस  सम्बन्ध  में  यह  निर्णय  कर

 सकती  हैं  कि  बाढ़  को  किस  प्रकार  नियंत्रित

 किया  जाय  ।  सुम  विशेषतः  आपसे  उस  एरिया
 के  बार॑  में  कहना  हैं  जा  आसाम  से  'हिमाचल

 प्रदश  तक  फॉला  हुआ  हैं  ।  उसके  बार॑  में  आपको

 पूरी  जानकारी  प्राप्त  करनी  चाहिए  |

 पौधों  के  बार  में  कुछ  रिसर्च  हो  रहा  हैं,  लकन

 नई  तरकारियां  आर  नये  फल  पदा  करने  में

 हम  पीछे'  हैं  |  धमाको  नई  नई  तरकारियों  आँख

 नये  नये  फलों  के  बार॑  में  भी  रिसर्च  करन

 चाहिए  |  यह  ठीक  हैं  फक  इस  समय  हमारा

 अन्न  संकट  दूर  हो  गया  हें  7  लीक  फिर  कभी

 भी  खराब  स्थित  पेंदा  हो  सकती  हैं  .  उस  समय

 इस  प्रकार  का  रिसर्च  हमार॑  अन्न  संकट  को  दूर
 करने  में  सहायता  कर  सकता  हैं  |  इस  और

 आपको  बहुत  ध्यान  द॑ना  चाहिए  ।

 ऑर  आर  भी बहुत  से  रिसर्च  हो  रहे  हैं  ।

 लेकिन  जिस  होम  से  में  आता  &,  यानी  उत्तरी

 बिष्ट  आँख  पूर्वी  य्‌०  पी०  में  मोलासेज  का  एक

 बड़ा  सवाल  हैं  ।  पहले  उसको  दश  से  दाहर

 पाकिस्तान  भेजा  जाता  था  1  परन्तु  अब  पाकिस्तान

 ने  उस  पर  रोक  लगा  दी  हैं  7  इसलिए  अब  यह

 प्रश्न  हें  फक  हम  उसको  केसे  काम  में  लाव

 इससे  कछ  फैस्पीरिट  तो  बनती  हैं  गरीब  उसका

 बड़ा  हिस्सा  बरगद  हो  जाता  हैं  ।  इसके  अन्य

 रिसर्च  के  लिए  हमको  चेष्टा  करनी  चाहिए  आर

 इसके  उपयोग  के  लिए  हमको  बिहार  जाँत
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 थू०  पी०  के  उस  हिस्से  में  जल्दी  से
 लदी  कोई  कारखाना  खोलना  चाहिए  ।
 अभी  हाल  में  बम्बई'  प्रान्त  में  पेट्रोल  र  तेल  के
 बार॑  में  एक  कम्पनी  का  एक  स्टेटमेंट  निकला
 था  जिसमें  कहा  गया  था  कि  दश  में  तेल  ऑर

 पेट्रोल  की  जो  कमी  हैं  उसको  पूरा  करने  में  हम
 समर्थ  ब्याने  ।  लकन  जहां  तक  उसमें  पूंजी
 लगने  का  सवाल  हैं,  वह  पूंजी  बाहर  की  हैं.  ।
 विशेष  कर  पेट्रोल-तेल  सम्बन्धी  उत्पादन  कार्य
 में  काफी  मात्रा  में  विद॑शी  पूंजी  लग  रही  हैं
 ऑर  यह  बात  हमार  लिए  विशेष  चिन्ता  का
 कारण  हैं  क्योंकि  इतनी  पूंजी  बाहर  की  लगे  ऑर

 यहां  की  पूंजी  न  मिल  सके,  यह  भविष्य  में  हमार
 लिए  खतरनाक  बात  साबित  होगी  ।  अच्छा  तो

 यह  हैं  कि  सरकार  उसका  स्वयं  प्रबन्ध  कर
 लेकिन  अगर  फंसा  सम्भव  न  हो  सके  ता  यह  देखे  कि

 इसमें  दशी  पूंजी  लगाई  जाय  ।  याद  पेट्रोल  ऑर
 तेल  का  व्यवसाय  याद  एसी  कम्पनियों  के  हाथ
 में  चला  गया  जिनमें  बाहर  की  पूंजी  लगी  च्
 हैं,  तो  यह  हमार  दंश  के  हित  के  लए  बढ़  खतर
 'की  बात  होगी  |  हमें  ऑर  सरकार  को  इस  सम्बन्ध

 में  विशेष  सावधानी  रखनी  होगी  ।  हाल  ही  से

 राजस्थान  के  किसी  इलाके  में  तेल  ऑर  पेट्रोल  के

 सम्बन्ध  में  स्बे  कार्य  सरकार  के  अपने  नियंत्रण

 आर  प्रबन्ध  में  हो  रहा  हैं  |  यह  स्वागत-योग्य

 समाचार  हैं  ।  हमें  इसी  तरह  से  आगे  बढ़ने  की

 जरूरत  हैं  ताक  हमारा  काम  जिसमें  भारतीय

 पूंजी  लगी  हो,  आगे  बढ़े  |  इतना  ही  कह  कर  माँ

 अपनी  बात  समाप्त  करता  हूं.  ।

 Shri  Sarangadhar  Das  (Dhenkanal-
 West  Cuttack):  I  have  heard  several
 speakers  dwell  on  the  Geological  Sur-
 vey  of  India.  I  agree  with  most  of
 the  remarks  made.

 {Surrmatr  SusHAMA  SEN  in  the
 Chair]

 As  regards  the  staff  that  exists  now,
 although  there  is  an  increase  over  the
 previous  year  or  two  years,  it  is  far
 from  sufficient  to  cover  the  whole
 country  and  map  the  whole  country
 within  a  few  years,  as  should  be  the
 ease,  in  order  to  speed  up  the  develop-
 ment  plans.  On  one  gide,  you  are
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 making  plans  for  development  on  an-
 other,  you  are  not  planning  quickly
 and  early  enough  to  supply  the  ex-
 perts,  the  scientists,  who  do  this  work.
 For  instance,  a  little  while  ago,  the
 Minister  had  intervened  and  said  that
 it  takes  a  long  time  to  train  geologists.
 I  want  to  know  whether  the  Ministry
 was  aware  of  this  in  1947,  948  and
 1949,  If  it  was,  then  it  would  have
 endowed  departments  of  geology  in
 various  Universities  and  given  scholar-
 ships  to  students  so  that  they  would
 be  available  to  do  the  work,  the  staff
 would  be  increased,  and  there  would
 be  more  mapping  than  there  is  now.

 On  various  occasions,  I  have  spoken
 about  lack  of  plan  and  this  is  one
 more  of  them.  Besides  lack  of  plan
 ning  in  this  respect,  it  might  be  said
 ‘where  is  the  money’?  I  would  go

 national  laboratories
 and  say  that  the  money  that  has  been
 sunk  in  these  laboratories  is  not  pro-
 ducing  sufficient  results,  as  has  been
 indicated  by  many  of  my  friends  here.
 I  myself  have  been  to  some  of  these
 laboratories.  I  know  how  beautiful

 those  buildings  are,  how  magnificent
 they  are.  Particularly,  I  am  a  great
 admirer  of  the  auditorium  of  the
 National  Physical  Laboratory,  as  far
 as  the  auditorium  is  concerned.  But
 an  auditorium  of  that  sort  was  not
 necessary  for  a  physical  science
 laboratory.  The  Minister  may  be
 interested  to  know  that  some  two
 years  ago  the  Australian  Government
 had  sent  a  man  to  find  out  which  re-
 search  schemes  they  would  Latronise
 and  subsidise  under  the  Colombo
 Plan.  This  gentleman  went  round  and
 he  saw  the  Rice  Research  Institute  m
 Cuttack  which  is,  by  the  way.  doing
 very  fine  work,  such  fine  work  that
 some  organisation  of  the  U.N.O.  had
 given  some  money  to  build  a  hostel
 there  to  house  students  who  come
 from  South  East  Asian  countries  and
 take  their  training  there.  But  he  re-
 gretted  that  there  was  no  laboratory;
 there  were  no  buildings  to  house  the
 offices.  They  were  carrying  on  in  the
 same  old  farm  buildings  that  the  Orissa
 Government  had.  Well,  he  remarked,
 plenty  of  money  has  been  sunk  in  the
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 ‘National  Physical
 particularly  mentioned  the  auditorium.
 This  is  what  can  be  called  lopsided
 planning.  Before  industries  are  estab-
 lished,  we  have  various  laboratories.
 It  has  been  the  case  in  European
 countries  and  in  America  that  the  in-
 dustries  were  first  of  all  established
 by  private  enterprise  and  then  their
 own  laboratories  as  well  as  labora-
 tories  of  the  federal  government  or
 of  the  Universities  were  founded  with
 the  help  of  the  industrialists  so  that
 their  problems  could  be  solved  in
 those  laboratories.  I  have  seen  this
 myself  over  a  quarter  of  a  century
 ago  in  America.  It  was  only  then  that
 the  industrialists  were  coming  for-
 ward  to  take  the  assistance  of  the
 laboratories.  But  here  we  have  a  lot
 of  laboratories,  about  4  of  them,
 which  are  established.  But  there  is
 hardly  any  industrialist  to  take
 advantage  of  the  results  of  researches
 conducted  there  or  to  hand  over  his
 problems  to  be  solved  by  the  scientists
 working  in  the  laboratories.

 However,  although  a  mistake  has
 been  committed  by  Government,  I
 would  say  that  from  now  on,  more
 and  more  money  should  be  set  apart,
 particularly  for  geological  survey,
 and  those  Universities  which  do  not
 have  geological  departments  should
 be  encouraged  to  open  such  depart-
 ments  with  plenty  of  assistance  from
 the  Centre,  so  that  more  and  more
 students  will  be  trained  in  geology
 and  they  will  come  and  do  the  survey
 work.  Thereby  in,  say,  five  years  from
 now,  we  will  have  plenty  of  geologists
 to  map  the  whole  country,  as  it  is
 necessary  to  do  for  the  development
 of  the  country.

 With  regard  to  mining  teases  and
 licences,  as  my  friend  just  a  little
 while  ago  said  about  Orissa,  it  seems
 to  me—]  do  not  know  how  far  it  is
 feasible—that  it  is  not  right  and’  pro-
 per  to  leave  the  giving  of  certificates
 and  leases  to  State  Governments.
 There  are  cases  where  this  privilege
 is  being  abused  and  national  resources
 are  being  frittered  away  without  get-
 ting  any  revenue  for  the  States.  For
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 instance,  I  know  that  a  certain  com-
 pany  which  had  licence  for  mining
 iron  ore  for  its  own  steel  mill,  lately,
 seeing  that  the  export  market  is  very
 good,  decided  to  export  iron  ore  and
 make  some  profit  out  of  it.  Their
 legal  advisers  advised  them  to  ask
 the  State  Government  for  permission
 to  export  and  the  State  Government
 charged  the  same  royalty,  somewhere
 about  2  annas  or  4  annas  a  ton  which
 was.  charged  by  a  Maharaja  some
 50  years  ago.  The  same  royalty  was
 charged  for  exporting  the  ores  as  was
 charged  50  years  ago  for  exploiting
 this  steel  belt.  This  sort  of  thing  is
 very  much  resented  by  the  people  in
 those  States  where  it  is  being  done.
 Therefore,  it  will  be  to  the  interests
 of  all  concerned,  it  will  be  to  the
 interests  of  the  country  to  take  over
 this  right  to  grant  permission  for
 mining  leases  and  so  forth  under  the
 Central  Government.

 Sardar  A.  S.  Saigal:  I  support  the
 Demands  of  the  Ministry  of  N.R.S.R.
 The  Report  for  1954-55  which  has
 been  circulated  to  us,  states  at  page
 9:

 “Central  Circle—Systematic  geo-
 logical  mapping  and  _  mineral
 investigations  were  carried  out  in
 parts  of  Bilaspur,  Raigarh,  Bastar
 and  Sagar  districts.
 Detailed  geological  mapping  of
 the  20  mile  long  manganese  belt
 in  Madhya  Pradesh  which  was
 started  during  95l  was  continued
 and  completed  except  a  portion
 in  the  western  extension  in
 Chhindwara  district.”
 On  this,  I  will  request  the  hon.

 Minister  to  go  through  the  points
 which  I  am  putting  before  him  for
 his  consideration.

 As  regards  the  detailed  mineral  map
 for  Madhya  Pradesh  and  Vindhya
 Pradesh,  with  particular  reference  to
 coal  seams,  it  is  not  available  in  the
 4”  to  a  mile  scale  at  present.

 A  special  Geological  Survey  of
 India  party  should  be  stationed  in
 convenient  spots  in  Madhya  Pradesh
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 to  carry  out  this  survey  in  the  mini-
 mum  possible  time  as  done  in  China
 during  Chinese  development  under
 the  new  regime.  By  the  courtesy  of
 the  Central  Government,  the  Madhya
 Pradesh  State  has  got  a  steel  plant
 which  will  be  worked  by  the  Russians
 and  for  that  it  is  essential  that  this
 kind  of  map  is  there  and  survey
 shoulg  take  place  immediately.

 It  may  be  noted  that  in  spite  of
 Madhya  Pradesh’s  richness  in  mineral
 wealth,  no  detailed  geological  map
 has  yet  been  prepared.  Now,  there
 will  be  a  necessity  for  a  map  of  this
 kind.  Unless  the  detailed  position,
 quality  and  extent  of  minerals  occur-
 ring  in  Madhya  Pradesh  and  Vindhya
 Pradesh  are  worked  out  it  will  not
 be  possible  for  industrialists  or  Gov-
 ernments  concerned  to  develop  indus-
 tries  in  the  country.  I  therefore
 request  the  hon.  Minister  to  undertake
 these  things.

 As  regards  the  manganese  ores
 which  are  in  Madhya  Pradesh,  the
 owners  of  these  ores  are  foreign  firms
 and  they  are  sending  these  ores  out-
 side  India.  They  send  it  to  England
 and  from  England  the  Americans  buy
 it.  All  the  dollars  go  to  the  middle-
 men,  our  friends  purchase  the  ore
 from  us  and  earn  profit  in  dollars.
 The  licences  of  these  foreign  firms
 are  expiring.  It  is  better  for  the  Gov-
 ernment  that  further  leases  should  not
 be  given  to  them.  The  Government
 should  work  these  mines  or  they
 should  depute  the  M.P.  Government  to
 work  them.  The  dollars  that  are  being
 earned  by  the  middlemen  should  be
 stopped.

 I  would  also  say  that  it  is  high  time
 that  we  should  have  a  Mining  and
 Metallurgy  College  in  this  area.  At
 present  mining  and  _  metallurgy
 gre“uates  are  turned  out  from  the
 Engineering  and  Metallurgical  College,
 Shipur,  Calcutta,  the  Banaras  Hindu
 University  and  the  Government  School
 of  Mines,  Dhanbad.  Also  some  trained
 personnel  are  being  turned  out  by  the
 Tata  and  Iron  and  Steel  Company.

 These  are  the  institutions  which  are
 doing  this  work  at  present.  We  should

 30  MARCH  955  for  1955-56  3848

 see  that  these  graduates,  coming  from
 these  different  institutions  are  given
 their  proper  places.  It  is  high  time
 that  we  should  have  a  college  at  this
 place  or  in  the  area  where  these
 things  are  available.

 With  these  words,  I  support  the
 Demands  of  this  Ministry.

 Shri  Ramachandra  Reddi  (Nellore):
 Madam,  |  wish  to  draw  the  attention
 of  the  hon.  Minister  to  one  or  two
 matters  which  deserve  immediate
 attention.  Provision  is  made  in  the
 Budget  estimates  for  an  amount  of
 Rs.  2,40,000  for  continuing  research
 in  synthetic  rice.  In  1953-54  they

 seem  to  have  spent  about  Rs.  2,50,000
 and  they  budgeted  for  Rs.  3,40,000  for
 1954-55.  This  synthetic  rice  manufac-
 ture  is  one  of  those  fads  that  were
 developed  during  wartime.  You  know
 that  there  was  a  great  demand  for
 rice  and  rice  was  not  available  in  this
 country  to  the  extent  wanted.  Natu-
 rally,  the  attention  of  the  Government
 was  diverted  to  find  out  some  method
 by  which  we  would  be  able  to  pro-
 duce  food,  especially  in  the  form  of
 rice.  What  they  are  now  doing  is  they
 want  to  convert  tapioca  powder  into
 rice;  the  form  only  is  what  is  re-
 quired  by  them.  Tapioca  was  then
 found  to  be  one  of  the  cheapest  mate-
 rials  which  can  be  diverted  into  the
 form  of  rice.  Of  course,  there  was
 also  the  manufacture  of  sago  from
 tapioca.  Now,  the  idea  is,  as  has  been
 pointed  out  by  the  hon.  Minister
 recently  in  reply  to  a  question,  that
 a  cheap.  nutritive  food  should  be
 given  to  the  poor  people.  Now  that
 we  have  got  large  quantities  of  rice
 and  a  surplus  of  rice,  there  does  not
 seem  to  be  much  necessity  to  continue
 this  research  at  some  cost,  especially
 at  the  cost  of  Rs.  2,50,000  during  the
 budget  year.  If  there  is  any  method,
 to  my  knowledge,  by  which  this
 synthetic  rice  is  manufactured,  it  is
 by  the  transformation  of  tapl.ca
 powder  with  the  addition  of  8083९
 groundnut  powder  and  secure  the
 form  of  rice.  I  have  had  occasion  of
 eating  this  rice  prepared  under  very
 good  auspices;  I  was  very  much  dis-
 appointed  to  find  that  it  has  not  the
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 keeping  quality  either  before  or  after
 cooking.  Within  a  few  hours  of  its
 cooking,  it  developes  a  smell  which
 is  not  easily  agreeable.

 Pandit  K.  C.  Sharma:  How  does  it
 taste?

 Shri  Ramachandra  Reddi:  It  has
 not  got  the  taste  of  ordinary  or  natural
 rice,  but  if  some  condiments  are
 mixed  with  it  or  if  sugar  is  mixed
 with  it,  probably  it  acquires  a  taste,
 but  by  itself  it  does  not  have  a  taste,
 nor  does  it  have  all  the  advantages
 that  are  sought  to  be  attributed  to  it.
 As  it  is,  the  tapioca  has  got  its  own
 nutritive  value,  ang  the  addition  of
 groundnut  powder  would  not  very
 much  add  to  its  taste  or  to  its  nutri-
 tive  value.  These  two  things  can  be
 separately  utilised  and  the  required
 nutrition  can  be’  secured  for  the
 human  body.  It  is,  therefore,  highly
 advisable  that  the  Ministry  bestows
 some  attention  on  this  particular
 matter  and  save  the  amount  of
 Rs.  2,50,000  provided  for  continuing
 the  investigation  on  this  subject.  This
 synthetic  rice  is  neither  natural  nor
 does  it  add  to  the  wisdom  of  scientific
 research.  It  is,  therefore,  advisable
 that  the  hon.  Minister  goes  into  this
 matter  much  more  closely  and,  if
 necessary,  appoint  an  expert  com-
 mittee  to  fing  out  to  what  extenr  it
 is  useful  and  necessary  at  this  stage;
 but  if  it  is  not  found  to  be  necessary
 or  useful,  it  is  much  better  that  we
 save  the  Rs.  2,50,000  by  giving  up
 that  pursuit.

 I  wanted  to  invite  the  attention  of
 the  hon.  Minister  to  the  question  of
 geophysical  survey.  We  have  known
 that  a  committee  was  appointed  a
 couple  of  years  ago  to  report  on  the
 geophysical  survey.  One  of  the  hon.
 Members  of  this  House—Dr.  Saha—
 was  a  member  of  that  committee.  Till
 now,  the  committee  does  not  seem  to
 have  either  considered  the  matters  to
 which  they  should  pay  their  attention
 er  have  come  to  any  conclusion
 whether  they  should  sit  at  all  and
 report  upon  this  matter.  A  question
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 was  given  notice  of  by  me  recently,
 but  it  was  disallowed  for  the  simple
 reason  that  there  was  no  committee
 appointed  at  all.  I  was  surprised  at
 that,  especially  because  I  know  that
 Dr.  Saha  was  there  on  it  and  he  told
 me  that  a  committee  was  constituted.
 I  also  noticed  this  in  the  official
 gazette.  Anyhow,  the  committee  has
 been  formed,  but  it  does  not  seem  to
 be  working  at  all.  If  the  Government
 means  business,  it  is  much  better  that
 the  committee  is  re-constituted  with
 experts  and  that  a  report  is  secured...

 Shri  K.  D.  Malaviya:  Does  my  hon.
 friend  refer  to  the  Institute  of  Geo-
 physics  whose  proposals  are  before
 the  Government?

 Shri  Ramachandra  Reddi:  I  am
 speaking  about  the  committee  that
 has  been  appointed  to  report  on  the
 geophysical  survey  in  India.

 Shri  K.  D.  Malaviya:  Geophysical
 survey  of  what?  Of  oil,  of  minerals,
 of  what?

 Shri  Ramachandra  Reddi:  I  do  not
 know  for  what  purpose  it  has  been
 appointed  and  the  hon.  Minister  must
 be  able  to  tell  us  for  what  purpose
 it  has  been  appointed  and  what  work
 has  been  turned  out.  [  suggest  that  if
 geophysical  survey  has  to  be  develop-
 ed  in  India,  it  is  very  necessary  that
 it  is  diverted  first  to  the  geophysical
 survey  of  mica.  As  it  is,  the  system
 of  mica  mining  is  very  peculiar.  They
 are  following  the  old  method  of  dig-
 ging  up  the  earth,  and  if  they  come
 across  a  vein,  they  pursue  the  vein.
 If  the  vein  pinches  away,  they  will
 have  to  find  some  other  method  of
 doing  it,  which  is  more  dependent
 upon  their  wisdom  and  experience
 rather  than  on  any  scientific  know-
 ledge.  Some  time  back,  the  Madras
 Mica  Association  made  a  reference  to
 this  Government  asking  them  to  find
 out  the  possibility  of  developing  geo-
 physical  survey  in  regard  to  mica.  A
 Bombay  firm  approached  that  Associa-
 tion  and  the  firm’s  representatives
 apvrosched  this  Government  also.  I
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 have  not  till  now  heard  of  any  deci-
 sion  having  been  taken  by  the  Gov-
 ernment  of  India.  and  if  there  is  any
 possibility  of  having  geophysical
 survey  for  mica,  it  is  very  urgent  and
 advisable  that  it  should  be  first  pur-
 sued.  Mica  is  a  mineral  which  does
 not  react  to  any  electrical  machinery.
 As  such,  this  peculiar  mineral  if  it
 can  be  developed  on  scientific  basis,
 must  be  assisted  by  geophysical
 methods.

 I  wish  to  invite  the  attention  of
 the  hon.  Minister  to  the  need  for  the
 development  of  copper  mining  in
 India.  We  have  got  a  large  demand
 for  copper  and  the  developing  electri-
 cal  industry  in  India  needs  much
 more  copper  than  what  it  is  able  tu
 secure  now.  I  am  afraid  most  of  our
 sopper  requirements  are  imported
 from  abroad  and  we  have  to  find  out
 the  means  of  developing  it  in  our
 own  country.  J]  may  tell  the  hon.
 Minister  that  in  Andhra,  there  is  a
 place  where  copper  is  available.  The
 copper  ore  has  been  tested  some  time
 back  and  they  found  5  to  45  per  cent.
 of  copper  being  available  in  the  ore.
 In  fact,  German’  geophysicists  came
 over  there,  surveyed  it  for  some  time
 and  found  that  there  are  rich  ores
 there.  The  matter  had  been  taken
 notice  of  by  the  Madras  Government,
 but  they  were  not  able  to  do  anything
 for  the  simple  reason  that  they  could
 not  afford  it  or  for  the  reason  that
 the  Central  Government  will  have  tc
 take  it  up.  Anyhow,  the  matter  is
 there.  The  survey  results  have  been
 made  available,  and  if  the  Government
 chooses  to  pursue  it,  it  is  worthwhile
 pupsuing.

 I  have  got  one  more  suggestion  to
 make  and  that  is  about  the  starting
 of  a  Mining  School  in  Andhra.  It  has
 been  suggested  by  the  Mica  Enquiry
 Committee  that  a  school  might  be
 started  in  Bihar  as  well  as  in  Madra-,
 composite  Madras.  We  have  sugge:ted
 that  in  Gudur  a  mining  school  may
 be  started  but  it  has  been  postponed,
 and  preference  has  been  given  to  ihe
 Bihar  area  by  the  Mica  Advisory  Com-
 mittee.  I  would  suggest  thot  the
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 matter.  might  be  taken  up  seriously,
 because  a  large  volume  of  labour  is
 available  and  their  children  will  be
 very  much  interested  in  developing
 their  knowledge  about  mining,  etc.  ln
 fact,  in  the  whole  of  Madras  and
 Andhra,  there  is  no  such  school  ana
 even  if  money  is  wanted,  I  do  suggest
 that  Government  need  not  make  any
 provision  for  that,  but  it  can  take  over
 a  portion,  a  small  porticu  of  the  Mica
 Mines  Labour  Welfare  Fund,  which
 has  got  a  good  accumulation  of  its
 own  and  a  mining  school  can  be
 started  in  Gudur,  which  is  the  mica
 centre  for  Andhra.  We  have  known
 how  the  mining  Inspectors  have  peen
 working.  All  of  them  are  not  as
 vigilant  or  vigorous,  and  as  sucn,
 there  seems  to  be  some  neeqg  to  train
 them  up  and  give  them  a  refresher
 course,  and  then  send  them  over  for
 the  inspection  of  mines.  More  often
 they  do  not  have  the  inclination  to  get
 into  a  mine  and  see  what  is  going  on
 there.  They  adopt  the  method  of  look-
 ing  at  the  pit’s  mouth,  and  making
 some  remarks  and  going  away.  If  it
 is  not  a  deep  mine,  they  will  go  Into
 it  and  find  out  what  the  defects  are.
 They  are  not  capable  of  suggesting
 to  the  miners  or  the  mine-owners  the
 best  methods  of  mining  and  giving
 them  the  scientific  guidance  that  is
 required  by  them.  So,  a  refresher
 course  to  the  mining  inspectors,
 whether  they  are  senior  inspectors  or
 junior  inspectors,  and  a  greater  con-
 trol  over  their  activities,  seems  to  be
 absolutely  necessary.

 Mr.  Chairman:  Shri
 Reddy.

 Shri  .t.  N.  Singh  (Ghazipur  Distt.—
 East  cum  Ballia  Distt—South  West):
 There  is  no  quorum.

 Mr.  Chairman  I  am  ringing  the  bell
 oe  Now,  there  is  quorum.  The  hon.
 Member  can  proceed.

 Shri  Viswanatha  Reddy  (Chitte-:::
 Madam  Chairman,  today  also  I  was
 thinking  that  I  would  have  to  carry
 my  undelivered  speech  here  In  my

 Sets
 Fortunately  I  am  able  to  pre

 ce

 Viswanatha



 3853  Demands  for  Grants

 LShri  Viswanatha  Reddy]
 Madam,  first  I  would  like  to  say,

 with  all  the  Members  who  have  ex-
 pressed  a  similar  opinion,  that  this
 Ministry  is  gaining  in  importance  day
 by  day  from  the  point  of  view  of
 national  development.  I  also  agree
 with  several  hon.  Members,  that  more
 funds  should  be  allotted  to  this  iinis-
 try,  so  that  the  good  work  that  is
 being  carried  on  may  come  to  fruition.
 It  was  my  impression  that  the  activi-
 ties  of  this  Ministry  were  not  so  much
 in  the  eye  of  the  public,  or  hon.  Mem-
 bers  of  this  House  commensurate  with
 the  importance  of  the  Ministry,  but
 after  the  speech  of  my  hon.  friends
 Mr.  Diwan  and  Mr.  Bansal  I  have  re-
 vised  my  opinion  and  I  feel  that  it  is
 very  much  in  the  eye  of  this  House.

 I  would  like  to  make  only  a  few
 observations  as  a  lay-man  with  regard
 to  the  activities  of  this  Ministry.  I
 have  gone  through,  in  some  detail,  the
 recommendations  and  the  observa-
 tions  made  by  the  Egerton  Committee
 with  regard  to  the  working  of  our
 national  laboratories  and  I  would  like
 to  make  certain  suggestions  for  the
 earnest  consideration  of  this  House
 with  regard  to  the  working  of  these
 laboratories.  It  has  been  observed  by
 this  Committee  that  the  work  done  in
 our  laboratories  is  of  the  best  kind.
 It  can  be  compared  with  the  work
 done  in  any  other  laboratories  or  any
 other  group  of  laboratories  in  any
 country.  Yet,  I  was  rather  surprised
 that  some  hon.  Members  in  this  House
 did  have  some  very  unkind  words  to
 say  about  our  laboratories.  This  Com-
 mittee  which  has  gone  in  very
 thoroughly  into  the  activities  of  our
 laboratories  have  said  that  these  are
 manned  by  very  excellent  directors  and
 the  quality  of  the  work  that  has  been
 turned  out  in  these  laboratories  is
 very  good.  I  could  easily  catalogue
 all  the  achievements  of  these  labora-
 tories,  but  I  would  not  like  to  do  80.
 it  is  all  given  in  the  Report  of  the
 Council  of  Scientific  and  Industrial
 Research  and  also  in  the  Report  of  the
 Egerton  Committee.  I  would  like  to
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 emphasise  certain  particular  recom-
 mendations  that  have  been  made  _  by
 this  Committee  and  I  am  sure  most
 of  those  recommendations  are  well  in
 the  way  of  implementation  by  Govern-
 ment.

 Anyway  I  would  like  to  take  this
 opportunity  to  amphasise  certain  of  the
 suggestions.  I  would  like  particularly
 to  refer  to  the  emoluments  of  the
 scholars  that  are  working  in  the
 laboratories.  I  notice  with  very  great
 regret,  Madam,  that  several  of  our
 youngmen  coming  out  of  the  Uni-
 versities  are  attracted  more  by  the
 Administrative  Service  rather  than  the
 research  work.  The  reason  is  not  very
 far  to  seek  The  scholars  who  work
 in  the  research  laboratories  are  paid
 very  low  salaries,  whereas  our  ad-
 ministrative  staff  are  started  on  very
 high  salaries.  Therefore  all  the  cream
 of  intelligence  in  this  country  always
 is  attracted  by  the  Administrative

 Service  and  unless  the  scales  of  pay
 of  our  research  scholars  also  are
 brought  on  a  level  of  the  administra-
 tive  staff—not  only  on  a  level,  but
 even  higher—we  cannot  attract  the
 best  possible  talent  into  our  labora-
 tories.  I  would  like  Government  to
 consider  the  suggestion  made  by  the
 Egerton  Committee  with  regard  to  this:
 with  better  scales  of  pay,  better  types
 of  scholars  can  be  attracted  to  these
 laboratories.

 Now,  I  would  like  the  hon.  Minis-
 ter  to  consider  another  suggestion
 made  by  the  Egerton  Committee,
 namely,  that  greater  amount  of  funda-
 mental  research  ought  to  be  carried
 on  in  these  laboratories.  I  find  from
 the  report  that  a  large  proportion  of
 the  research  done  in  the  laboratories
 is  in  the  nature  of  applied  research.
 It  has  been  pointed  out  very  well  by
 Egerton  Committee  that  unless  a
 greater  amount  of  fundamental  re-
 search  is  carried  on  in  our  laboratories
 the  reputation  of  our  laboratories  and
 the  scientists  working  in  our  labora-
 tories,  will  not  be  high  in  the  eyes  of
 the  scientific  world.  Besides,  we  can
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 mever  know  the  direction  in  which
 fundamental  research  can  take  us  and
 the  usefulness  of  the  results  achieved
 by  fundamental  research,  and  there-
 fore  it  is  imperative  that  more  atten-
 tion  should  be  paid  to  the  fundamental
 research  side  of  these  laboratories  and
 I  would  commend  this  recommenda-

 tion  also  for  the  earnest  consideration
 of  the  Ministry  of  National  Resources
 and  Scientific  Research.

 Another  suggestion  [  would  like  to
 submit  to  the  House  is  that  at  pre-
 sent  the  research  scholars  working  in
 the  national  laboratories  are  paid

 scholars.  That  is,  most  of  them,  with
 all  due  respect,  do  work  there  with
 8  certain  amount  of  mercinary  motive.

 Mr.  Chairman:  He  must  conclude
 laow.

 Shri  Viswanatha  Reddy:  Madam,  I
 have  just  started  my  speech.  I  would
 request  you  to  give  me  five  more
 minutes.  I  have  dealt  with  only  one
 branch  of  this  Ministry  and  there  are
 five  or  six  branches.

 Mr.  Chairman;  There  are  two  or
 three  other  speakers  and  the  Minister
 has  to  reply  at  five  O’clock.

 Shri  Viswanatha  Reddy:  I  shall  try
 to  finish  as  early  as  possible.

 Therefore,  I  would  like  the  Minis-
 try  to  provide  research  in  these
 laboratories,  for  post-graduate  stu-
 dents  of  the  universities,  facilities  for
 securing  doctorates,  or  some  other  re-
 search  degree  through  these  labora-

 fories.  Otherwise  the  scholars  that
 are  at  present  working  tend  to  get  a
 confined  outlook,  without  any  scope

 for  the  free  play  of  their  imagination,
 whereas  if  the  research  scholars  from
 the  universities  are  taken  into  these
 laboratories  it  will  give  a  great  amount
 of  fillip  to  the  fundamental  side  of
 research  that  ought  to  be  carried  on
 in  our  national  laboratories.

 Now  Madam  Chairman,  I  would  like
 to  make  a  few  observations  with  re-
 gard  to  the  Bureau  of  Mines.  The  work
 of  the  Bureau  of  Mines  starts
 where  the  work  of  the  Geological
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 Survey  ends.  That  is  the  Bureau  of
 Mines  is  concerned  with  the  actual

 drilling  and  development  of  the  mines
 and  also  benefaction  of  the  law  grade
 ores  and  the  dissemination  of  the
 knowledge  that  has  been  given  by  the
 work  of  the  Geological  Survey.  Now
 it  has  been  recommended  that  the
 activities  of  this  Bureau  of  Mines
 should  be  enlarged  a  very  great  deal
 and  more  funds  should  be  made  avail-
 able  to  the  Bureau  of  Mines.  At  pre
 sent  I  think  there  are  some  schemes
 for  the  enlargement  of  the  activities
 of  the  Bureau  of  Mines.  I  think  it  is
 a  step  in  the  right  direction  and  the
 funds  that  are  made  available  ought
 to  be  increased  and  the  status  of  the
 Bureau  should  also  be  upgraded.  In
 this  connection  I  might  say  that  the
 Bureau  of  Mines  which  is  in  charge
 of  disseminating  the  knowledge  with
 regard  to  minerals  to  the  public  and
 to  the  industry  is  at  present  without
 even  a  single  laboratory.  It  is  a
 strange  thing  that  in  this  country,
 when  we  are  talking  so  much  about
 the  development  of  mineral  resources
 of  the  country,  there  is  not  a  single
 analytical  laboratory  in  any  place  ex-
 cept  the  one  in  Calcutta  run  perhaps
 by  the  Geological  Survey  of  India.  My
 suggestion  would  be  this.  If  it  is  the
 desire  of  the  Government  to  really
 develop  the  mineral  industry  in  this
 country,  they  must  have  not.  only
 analytical  laboratories  in  the  head
 quarters  of  each  State  but  also  in  the
 knowledge  that  is  appropriate  for  the
 development  of  this  industry  the
 small  mine  owner  must  be  helped  in
 all  ways  and  facilities  for  analysing
 the  ores  that  he  may  bring  to  this
 laboratory.

 Mr.  Chairman:  He  has  already
 taken  ten  minutes;  I  am  afraid  I  may
 have  to  call  upon  the  next  speaker.

 Shri  Viswanatha  Reddy:  Shall  I  say
 in  conclusion  that  the  National  Re-
 search  Development  Corporation  which
 has  come  into  being  very  recently  at
 a  very  appropriate  time,  has  already
 started  doing  very  good  work  and  this
 Corporation  also  must  be  provided
 with  greuter  funds.  My  hon.  friend
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 ‘Shri  Viswanatha  Reddy)
 Sbri  Chaudhuri,  who  is  here  at  pre-
 sent  had  some  very  unkind  words  to
 say  about  thes  Corporation.  He  has
 said  that  some  industrialists  are  con-
 nected  with  this  Corporation  and  that
 be  had  got  his  own  doubts  regarding
 the  success  of  this  Corporation.  I  see
 no  reason  for  coming  to  such  conclu-
 sions  and  I  am  sure  that  this  Corpora-
 tion  will  function  for  the  purpose  for
 which  it  was  established  and  will  be
 a  very  healthy  handmaid  to  the  de-
 velopment  of  the  mineral  industry  in
 our  country.

 श्री  भक्त  दर्शन  (जला  गढ़वाल--पूर्व  व
 जिला  मुरादाबाद--उत्तर  पूर्व)  सभा नेत्री
 महोदया,  आज  इस  समय  जिस  मंत्रालय  की
 हम  लांग  चर्चा  कर  रहे  हैं,  उसे  ऑर  मंत्रालयों
 के  मुकाबले  में  बच्चा-मंत्रालय  कहना  ज्यादा
 अच्छा  होगा,  इसीलिए  कि  कुछ  ही  वर्ष  पहले
 माननीय  श्री  श्री  प्रकाश  के  नेतृत्व  में  इस
 मंत्रालय  की  स्थापना  की  गई  थी  ऑर  बीच  के
 काल  में  जहां  तक  मेँ  समझता  हू  इसके  कार्य
 में  काफी  शिथिलता  आ  गई  थी,  लकन  जब
 से  हमार  वर्तमान  मंत्री  महोदय  ने  स  विभाग
 का  कार्य  भार  सम्हाला  हैं,  मुझे  यह  कहते  हुए
 बड़ी  प्रसन्‍नता  हैं  फक  बहुत  ही  उत्साह  ऑर  लगन
 के  साथ  हमार  इस  मंत्रालय  का  काम  चलने

 लगा  हैं  ऑर  में”  आशा  करता  हूं  कि  अगले  वर्षो

 के  अन्दर  यह  मंत्रालय  ऑर  भी  अधिक  सफलता

 प्राप्त  करने  मैं  समर्थ  होगा  ।

 चूंकि  मेर॑  पास  समय  बहुत  कम  हें,  इसलिए
 में!  संक्षेप  में  माननीय  मंत्री  महोदय  का  ध्यान

 उस  ९५००  मील  लम्बी  फली  ्  र्वत्तः  खला.
 की  ओर  दिलाना  चाहता  हैं,  जिसको  कि

 हिमालय  के  नाम  से  पुकारते  हैं  ऑर  चो  हिमालय

 काश्मीर  से  लेकर  आसाम  तक  फला  हुआ  हैं  ऑर

 जिस  हिमालय  भाम  को  कौड़ियों  ऑर  विद्वानों
 ने  “रत्नगर्भा”  की  उपाधि  दी  थी,  में”  उसकी

 और  उनका  ध्यान  दिलाना  चाहता  हूं  ।  माँ

 समझता  हूं  कि  वहां  के  अक्षय  भंडार  की  कोई

 विशेष  जांच-पड़ताल  नहीं  की  जा  सकी  हैं  ।
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 हस  सम्बन्ध  में  में  उनका  बीघा  समय  न
 लेते  ह्यए  केबल  [ड  निवेदन  करना  चाहता  हू
 कि  स्वयं  उत्तर  प्रदेश  की  सरकार  ने  इस  बार  मेँ
 अपना  विरोध  प्रकट  किया  हैं  ।  शायद  माननीय
 मंत्री  को  याद  होगा  फक  आज  से  'चारपाँच  दिन
 पहले  उत्तर  प्रदश  की  विधान  सभा  माँ  बजट  पर

 छ्  बहस  का  उत्तर  देते  गए  वहां  के  माननीय
 उद्योग  मंत्री  श्री  चन्द्रभानु  गुप्त  ने  फरमाया  था
 पक  भारत  सरकार  का  जो  जियोलॉजिकल  सर्बों
 विभाग  हैं,  वह  उत्तर  प्रदेश  के  लिए  बेकार  साबित

 हुआ  हैं  ऑर  उससे  हमें  कोई  सहायता  नहीं
 मिली  हैँ,  इसौली  हम  अपना  ही  एक  अलग

 जियोलॉजिकल  विभाग  खिलना  चाहते  हैं  मे

 इस  आक्षेप  का  समर्थन  तो  नहीं  करना  चाहता,
 लोकल  मंत्री  महोदय  के  ध्यान  में  यह  बात  जरूर

 लाना  चाहता  &  फक  यह  आम  भावना  हो  गई  हैँ
 फक  अभी  तक  इसका  कार्य  बहुत  शिथिल  ऑर

 मंथर  गात  से  चलता  रहा  हैँ  ।

 मेर॑  निर्वाचन-त्षेत्र  में  ही  जेसा  कि  मंत्री  जी

 को  मालूम  हैं  सेकड़ों  वर्षो  से  तांबे  की  खानें

 चली  आ  रही  हैं  पुराने  निशां  के  जमाने  मेँ

 उनकी  खुदाई  होती  थी,  पर  अंगूरों  के  जमाने

 में  उनको  बंद  कर  कया  गया,  आर  अब  भी  बहुत
 प्रयत्न  करने  पर  भी  उसकी  खुदाई  के  काम  को

 नहीं  खाला  गया  हैं  ।  हाल  ही  मेँ  वहां  एक  कोयले

 की  खान  का  भी  पता  लगा  हैं,  लोकल  कर्ड  बार

 इस  सम्बन्ध  में  पत्र  लिखने  पर  भी  यह  आशा

 प्रकट  की  गई  ्  फक  अगले  सीजन  मेँ  इनकी

 जांच-पड़ताल  की  जायगी  ।  मे  इसके  लिए  मंत्री

 महोदय  या  उनके  मंत्रालय  को  दोष  नहीं  द॑ना

 चाहता,  लीक  मेरा  ख्याल  हैं  आर  जैसा  फक

 मेरे  से  पूर्व  वक्‍ताओं  ने  भी  इस  यात  पर  जोर

 दिया  हें  फक  इस  विशाल  दश  की  विशाल

 वसुन्धरा  का  पूरी  तरह  से  अन्वेषण  करने  के  लिए

 बहत  ज्यादा  संख्या  मेँ  आर  पार्टियां  तयार  की

 जानी  चाहिएं  आर  उनके  फैलए  वे  जो  अतिरिक्त

 रुपये  की  मांग  करेंगे,  में”  आशा  करता  हाँ  ञाँर

 उनको  विश्वास  दिलाता  हँ  कि  हम  लोग  उनकी

 मांग  का  समर्थन  करा।
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 दूसरी  बात  जो  माँ  निवेदन  करना  चाहता  हां  वह

 यह  हैं  फक  बहुत  सी  अनुसंधान-शालाएं  इस  दंश
 में  स्थापित  हो  चुकी  हैं,  लेकन  एक  गवेषणा-

 शाला  के  बार॑  मेँ  हम  कंवल  नाम  ही  सुनते  चले

 आ  रहे  हैं  ऑर  उसका  नाम  हैं  'हाइ  आल्टीच्यूड
 रिसर्च  स्टेशन  एन्ड  आबजर्वेटरी!  (उत्तुंग
 गवेषणा-शाला  व  वेधशाला)  t  कई  वर्षो  से

 अखबारों  में  इसकी  चर्चा  हैँ  ऑर  कई  बार  इसके
 बार  में  इस  सदन  में  भी  प्रश्न  किये  गये  ।

 कभी  तो  कहा  गया  कि  यदे  सिक्किम  में  खाली

 जायगी,  कभी  कहा  गया  कि  यह  बद्रीनाथ  के  पास

 माना  दर  में  खोली  जायगी  ऑर  अब  सुना  जा  रहा

 हैं  फक  वहां  कहीं  न  खोल  कर  शायद  काश्मीर  मेँ

 इसे  खोला  जायगा  ।  मेँ  इसके  काश्मीर  में  खोले

 जाने  का  विरोध  नहीं  करना  चाहता,  वहां  की

 परिस्थितियां  अगर  इसके  अनुकूल  हैं  तो  इसे

 वहां  जरूर  खोला  जाय,  लकन  माँ  इस  सम्बन्ध

 में  एक  निवेदन  करना  चाहता  &  कि  जब  तक

 उन  स्थानों  की  जांच-पड़ताल  ऑर  पूरी  तरह  से

 छानबीन  न  कर  ली  जाय  तब  तक  इस  सम्बन्ध

 में  अन्तिम  निर्णय  नहीं  किया  जाना  चाहिए  |

 जहां  तक  मुझे  सूचना  हैं  सन्‌  ९६४२  में  एक  पार्टी

 बद्रीनाथ  के  इलाके  में  भेजी  जाने  वाली  थी,

 लकिन  तब  तक  उसके  नेता  साहब  बीमार  पड़

 गये,  सफर  दल  के  हसर  नेता  का  निर्णय  किया

 गया,  लकन  वह  भी  किसी  कारण  वश  नहीं

 जा  पाये,  ऑर  तब  से  इस  बार॑  में  कोई  सुनवाई

 नहीं  हो  रही  हैं  ऑर  मामला  जहां  का  तहां  पड़ा

 दुआ  हैं  मै  मंत्री  महोदय  से  बहुत  ही  विनीता-

 पूर्वक  यह  निवेदन  करना  चाहता  हूं  कि  इस  सम्बन्ध

 में  ऑन्‍्तम  निर्णय  करने  से  पहले  सब  स्थानों

 का  पूरी  तरह  से  पुनरीक्षण  किया  जाय  ऑर  तब

 जाकर  औश्चिम  पार्टी  फ्च्प्या  साथ  ।

 इस  सम्बन्ध  मैँ एटी  बट  प्रसन्‍नता  हें  कक  चम

 ६ ।  रिपोर्ट  मली  हें  उसके  सबसे  आखिरी

 पौराणिक  में.  “ध्रमालय  पर्वतमाला  के

 उॉद्मिज्ञात  का  विशेष  अध्ययन”,  अंगूठी जी  में

 उसका  नाम  हैं  “स्पेशल  स्टडी  आफ  हिमालियन

 फ्लोरा”  का  जिक्र  हैं,  वह  स्वागत  योग्य  हैं  आँ

 अगला  शुबहा  बहुत  सुन्दर  चीज  की  जा  रही  हैं  ।

 में”  समझता  हां.  कि  हिमालय  पर्वत-माला  का
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 ate  अध्ययन  करना  हैं  तो  बद्रीनाथ  के  इलाके
 में  प्फ्ललॉ  की  घाटी!  नामक  स्थान  पर  विशेष  ध्यान

 दिया  जाना  चाहिये,  जिसके  बार  में  श्री  एफ०
 एस०  स्माइल  ने  सर्व  प्रथम  पता  लगाया  था  आर

 उनके  बाद  लेडी  जोन  गू  ने,  जिनकी  समाधि

 वहां  पर  बनी  हुई  हैं  ।  उन्होंने  सेकड़ों  नमूने
 लन्दन  के  रॉयल  बोटेनिकल  गार्डन  को  भेजे

 थे,  जिससे  कक  यह  सिद्ध  होता  हें  फक  उस  इलाके
 में  काफी  अद्भुत  भंडार  हैं  ऑर  इसलिए  माँ

 समझता  &  कि  अगर  यह  अनुसंधान-शाला  वहां

 पर  स्थापित  की  जाय  तो  यह  कार्य  भी  साथ-साथ

 चल  सकता  हैं  ।

 मुझे  सभा  का  अधिक  समय  नहीं  लेना  हैं,
 अन्त  मेँ  कंबल  एक  ही  बात  कितना  चाहता  हूं:
 फक  आज  विशेषज्ञों  का  युग  हैं  ऑर  हमार॑  ऊपर
 ऑर  हमार॑  मंत्री  लोगों  के  ऊपर  उनका
 आधिपत्य  सा  हैं  म  उनके  खिलाफ  कुछ  नहीं

 कहना  चाहता,  लेकिन  में  यह  निवेदन  करना

 चाहता  हूं  कि  हमार  दश  में  विशेषज्ञों  के  अलावा

 बहुत  से  गरीब  लांग  भी  एसे  हैं  जिन्होंने  तरह

 तरह  क॑  काम  किये  हैं  ऑर  नयी-नयी  खोजें  की

 हैं,  लोकन  उन्हें  सरकार  की  और  से  कोई  विशेष

 प्रोत्साहन  नहीं  मिला  हें  ।  में!  एक  सज्जन  का

 नाम  आपको  बताऊं,  जिनका  गरीब  परिवार  मेँ

 जन्म  हुआ,  जिनकों  कोई  विशेष  शिक्षा  नहीं

 मिली,  लोकल  जिन्होंने  अपनी  सारी  सम्पत्ति

 को  स्वाहा  करके  दिन-रात  मेहनत  करके  चीड़

 के  पत्ता  से  ऊन  पेंदा  की  ।  उनका  नाम  स्वर्गीय

 श्री  अमरसी  रावत  हैं  ।  उन्होंने  पाइन  वूल  का

 उन  पाइन  नींडिल्स  से,  जो  सब  जगह  लाखों-

 करोड़ों  टन  बेकार  पड़ी  हुई  हैं,  ऊन  निकालने
 का  फार्मूला  निकाला  ।  उत्तस्रदश  के  उद्योग

 विभाग  ने  कई  हजार  रुपये  डाक्टर

 बाथम  को  पाये  थे,  लोकल  वे  उस  फार्मूले  को

 नहीं  निकाल  पाये,  लोकन  एक  गरीब  आर

 अनपढ़  आर्मी  ने  इस  तरह  का  नवीन  आविष्कार

 किया  आर  संसार  के  सामने  एक  नई  खोज  रक्खी

 लीक  अभी  तक  उसके  बार  मेँ  कोई  विशेष

 प्रगीत  नहीं  हो  पाई  हैं  ।  में!  माननीय  मंत्री

 महोदय  से  निवेदन  करूंगा  फक  स्वर्गीय  डाक्टर

 भटनागर  साहब  ने  इस  बार॑  में  बहुत  दिलचस्पी
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 [ot  भक्त  दर्शन]

 ली  थी;  मेँ  आशा  करता  &  कि  उनका  बृहान्त

 जोने  के  बाद  भी  इस  क्रम  को  जारी  रक्खा  जायगा।

 न्थह  इस  लिये  नहीं  कि  आप  एक  गरीब  आदमी

 को  मान्यता  प्रदान  करते  हैं,  बल्क  पहाड़ों  में

 दिन  अपार  प्राकृतिक  सम्पृक्त  बेकार  पड़ी  हुई  हैं,

 अड़  रही  हैं  ऑर  गल  रही  हैं,  उस  की  रक्षा  कर

 'के  राष्ट्र  की  सर्म्पात्त  को  भी  बढ़ाते  हैं  ।

 इन  शब्दों  के  साथ  मेँ  अपने  वक्तव्य  को

 समाप्त  करता  हूं.  ।

 Shri  Raghavachari  (Penukonda):  I
 do  not  want  to  take  the  time  of  the
 House  by  making  observations
 generally  but  shall  concentrate  on  one
 or  two  points.

 My  first  submission  is  that  so  far
 as  our  new  State  of  Andhra  is  con-
 cerned  it  ig  believed  to  contain  in  its
 bowels  plenty  of  natural  resources.  J
 would  request  a  thorough  geological
 survey  of  the  area  to  be  undertaken
 at  the  earliest  possible  date.  The
 geologists—I  have  listened  to  certain
 papers  read  on  two  or  three  occasions
 —hope  that  there  are  plenty  of  re
 sources  hidden  in  the  bowels  of  the
 earth  there.  Please  therefore  get  that
 survey  done.

 It  is  also  necessary  in  that  area,  in-
 cidentally,  to  find  out  the  underground
 water  resources  also  as  it  will,  again,
 solve  a  very  big  problem  and  as  other-
 wise  it  will  require  the  investment  of
 crores  of  rupees.  That  is  one  thing  I
 would  like  to  see  done.

 The  other  thing  is  this.  I  have  seen
 some  of  these  Laboratories.  I  am  not
 a  scientist,  I  am  only  a  layman.  Funda-
 mental  researches  may  be  of  far-reach-
 ing  importance.  But  even  applied  re-
 ‘searches  must  relate  to  something
 which  in  the  ordinary  life  a  citizen
 ™may  benefit  by.  For  instance,  let  us
 take  the  Central]  Food  Research  Insti-
 tute  at  Mysore.  Has  the  Institute
 succeeded  in  finding  out  cheap  food-
 stuffs  that  can  replace  all  the  require-
 ments  of  food  contents  of  human

 beings?  In  these  days,  when  things
 are  changing  and  there  are  uppvard
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 and  downward  trends,  ९0९४७  food
 substitutes  would  be  the  best.  I  would
 ask  whether  that  would  be  made  avail-
 able  to  the  people.

 I  have  seen  this  Laboratory  here,
 the  National  Physical  Laboratory.  For
 these  three  years  and  even  before  I
 came  to  the  Parliament  I  have  been
 hearing  of  this  sun  cooker.  It  is  al-
 ways  “the  sun  is  cooking,”  and  it  is
 being  advertised  only.  It  was  advertis-
 ed  that  for  ninety  or  eighty  rupees  you
 could  have  a  solar-cooker  and  all  the
 fuel  will  be  saved.  Now,  it  will  be  im-
 possible  for  a  housewife  to  really  make
 use  of  this  cooker  to  cook  food.  She
 must  stand  in  the  sun,  or  she  must
 hold  an  umbrella!  It  is  impossible  that
 anything  can  be  done  with  it.  It  is
 really  a  kind  of  a  funny  thing.  I  read
 the  other  day  that  in  Russia  they  have
 a  big  solar  iron-smelting  furnace;  they
 have  a  thing  of  that  kind.  That,  one
 can  understand.  What  is  this,  sun
 cooker;  that  so  far  costs  eighty  or
 ninety  rupees  and  that  it  is  to  cost
 now  forty  or  forty-five  rupees  so  as  to
 be  available'to  the  ordinary  people?
 It  is  not  benefiting  the  people  really.
 I  would  only  submit  that  these  re-
 searches  and  the  results  thereof  ought
 to  be  made  available  to  the  common
 man  also.  If  it  is  fundamental  re-
 search  one  must  necessarily  give  more
 time  and  wait  long,  because  a  dis-
 covery  or  invention  in  that  line  might
 take  us  far  in  the  scientific  progress.
 Certainly,  people  must  have  patience.
 But  ever  since  these  laboratories  have
 been  started  we  have  only  been  asked
 to  have  patience  and  wait,  and  no
 results  are  so  far  achieved.  I  remem-
 ber  once  having  read  our  great  Sir  M.
 Visveswarayya  having  said:  “These
 Research  Institutes,  they  are  very
 grand  buildings;  everything  is  going
 on;  but  one  thing  that  regularly  goes
 on  in  these  Research  Institutes  is  the
 disbursement  of  the  pay  for  the
 establishments.”  That  was  from  a  man
 of  Visveswarayya’s  stature.  I  am  not
 competent  tc  say  whether  this  thing  is
 real  or  unreal.  But  to  an  ordinary
 man  who  reads  these  things  in  a  news-
 paper,  as  coming  from  eminent  and
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 patriotic  sons  of  the  country,  really
 there  will  be  some  disappointment.

 I  think  some  friend  suggested  that
 some  of  these  researches  must  be  en-
 couraged  to  be  conducted  by  the  Uni-
 versities.  That  is  a  better  place;  I
 understand  in  foreign  countries  it  is
 so  being  done.  I  once  had  occasion  to
 go  round  the  Research  Laboratories
 in  the  Osmania  University  in  Hydera-
 bad  and  I  was  very  happy  to  find  so
 many  young  students  there,  pust-
 graduates  also,  so  much  interested  in
 researches.  That  would  be  one  way
 ef  encouraging  research  being  conduct-
 ed  by  interested  people  and  not  only
 in  these  big  institutions  costing  many
 lakhs  of  rupees.

 In  pressing  the  need  for  an  imme-
 diate  and  a  thorough  geological  survey
 in  our  new  State  of  Andhra  I  want  to
 say  this  that  it  would  be  a  surprise  to
 many  hon.  Members  to  know  that
 there  were  diamond  mines  there.  In
 fact  a  village  is  called  Vajra  Karur.
 There  were  plenty  of  diamonds  there.
 And  in  Ramgiri,  situated  in  the  same
 band  as  the  Mysore  Gold  Mines  and
 others,  there  was  a  goid  mine  which
 was  closed.  They  had  plenty  of  gold
 ore  there.  But  in  920  or  80  the  mines
 were  closed  due  to  some  kind  of  dif-
 ferences  between  the  mining  engineers
 and  the  company.  So  there  is  plenty
 of  gold  ore  even  now  there.  It  requires
 a  thorough  and  systematic  investiga-
 tion.  That  is  all  that  I  wish  to  say.

 Shri  K.  D.  Malaviya:  I  must  con-
 vey  my  deep  sense  of  gratitude  to  all
 my  hon.  friends  this  side  or  that  who
 have  offered  suggestions,  as  well  as
 criticism—although  some  of  the  criti-
 cisms,  I  must  admit,  were  surprisingly
 uninformed.  I  would  not  like  to  men-
 tion  specifically,  but  some  of  them  ap-
 peared  to  me  to  be  loud  and  hollow.
 I  wish  I  could  have  had  some  discus-
 sions  with  them  personally  before  they
 had  offered  their  suggestions.  Perhaps
 then  it  would  have  been  a  better  con-
 tribution  to  the  debate  this  afternoon.
 But  before  I  take  up  all  those  valuable
 suggestions  offered  to  the  Government,
 and  criticism  also,  I  wanted  to  give  a
 Mttle  background.
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 Shri  Bansal:  If  they  were  ill-inform-
 ed  how  can  they  be  valuable?

 Shri  K.  D.  Malaviya:  Some  of  them
 were  hopelessly  ill-informed.  I  have
 not  referred  to  all  of  them.  If  I  may
 be  allowed  to  say,  yours  was  one  of
 them.

 I  may  be  allowed  to  give  a  general
 background  of  the  functioning  of  this.
 Ministry  of  Natural  Resources  and.
 Scientific  Research.  As  the  House  is.
 well  aware  and  as  ig  always  presumed,
 our  economic  plan,  whether  it  is  the-
 First  Five  Year  Plan  or  the  Second
 Five  Year  Plan,  cannot  be  successfully
 and  in  a  satisfactory  way  handled  un--
 less  the  natural  resources  of  the  coun-

 try  are  properly  assessed.  There  is.
 general  agreement  on  a  that.  The-
 matural  resources  of  the  country,  as.

 you  know,  are  manpower,  the  animal.
 and  plant  kingdom,  under  ground-
 water  resources,  and  mines  and.
 minerals—not  to  speak  of  air  and  soil.
 Some  of  these  things  do  not  come
 under  the  programmes  of  the  Ministry”
 of  Natural  Resources  and  _  Scientific
 Research,  but  the  assessment—qualita-
 tive  and  quantitative  of  the  plant  and
 animal  kingdom,  and  those  of  mines:
 and  minerals,  and  in  a  great  respect.
 I  should  say—the  qualitative  and
 quantitative  assessment  of  the  under--
 ground  water  resources  of  the  country
 they  all  form  active  part  of  the  work.
 and  programme  of  the  Ministry.

 We  are  mostly  concerned  with  all
 these  things.  It  is  the  immediate  con--
 cern  of  the  Ministry  not  only  to  ex-
 pedite  all  the  programmes  that  we
 are  handling  today;  but  also  to  keep-
 ourselves  abreast  with  the  latest  de--
 velopment  in  the  mineral  Industries  of
 the  country  in  the  changed  circum-
 stances.
 5  PM.

 I  might  casually  mention,  that  the-
 activities  of  atomic  Energy  Commis-
 sion  have  been  very  recently  separat-
 ed  from  the  Ministry  and  the  adminis-
 tration  of  these  functions  hag  almost
 been  shifted  to  Bombay.  On  grounds:
 of  efficiency  and  to  expedite  the  work,
 it  has  been  considered  proper  that  the
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 [Shri  K.  D.  Malaviya]
 ~work  of  the  Atomic  Energy  Commis-
 sion  should  be  shifted  to  Bombay  and
 ‘the  Chairman  of  the  Atomic  Energy ‘Commission  should  be  put  completely
 in  charge  of  the  work.  Now,  Sir, it  has  been  our  sincere  effort  to  ex-
 Pedite  action  after  formulating  pro-

 -8rammes  and  revising  our  policy,  I
 must  admit  however,  that  our  progress has  not  been  as  rapid  as  I  would  wish

 ‘it  to  be  and  as  most  of  the  hon.  Mem- ‘ers  who  have  spoken  or  who  have
 not  spoken  would  wish  it  to  be.  If  I
 ‘were  not  anxious,  to  run  with  the
 time?  I  would  not  say  this,  because  I
 know  that  the  Geological  Survey  of India  and  the  Indian  Bureau  of  mines
 have  progressively  continued  to  do
 ‘their  work  in  quite  a  satisfactory manner.

 Some  time  back,  I  held  two  con-
 ferences  to  consult  the  States  and  alsv @  number  of  informal  meetings  to consult  our  hon.  Members  of  Parlia- ment  to  advise  the  Mimistry  as  to  how best  we  can  work  and  what  particular ‘work  they  want  us  to  handle  so  far ~as  their  States  are  concerned.  Before
 an  ambitious  programme  by  the  Geolo-

 ical  Survey  of  India  and  the  Indian
 Bureau  of  Mines  was  launched,  I

 “thought  I  should  consult  every  one
 ‘who  {fs  interested.  Almost  all  the  States
 “were  represented  in  these  two  con-
 ferences  held  in  Kashmir  and  Banga- lore  a  few  months  ago,  The  purpose  of
 these  conferences  was  also  to  fix
 Priorities  in  our  programme  of  survey.
 Why  is  there  any  necessity  to  fix

 Priorities?  Se  far  as  survey  and  de-
 tailed  prospecting  of  our  mineral  re-

 “Sources  are  concerned,  you  know  India
 is  such  a  vast  country  and  our  re-

 -Sources  are  so  vast  that  it  is  almost
 -Impossible  to  complete  it  in  a  short
 ‘while.  Even  if  you  want  to  increase
 ‘the  number  of  technical  personnel
 “overnight  manyfold  and  you  sanction
 amoney  many  times  as  much,  it  is  not
 possible  to  complete  the  qualitative
 and  =  quantitative  assesament  of  the
 tmineral  resources  of  the  country  in  as
 Short  a  time  ag  many  of  us  are  proze 20  believe.
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 Shri  Bansal:  Five  years?

 Shri  हू,  0,  Malaviya:  No.  Sir,  per-
 naps  it  vannot  be  done.  I  will  now
 tell  you  in  what  time  it  can  be  done.
 Before  we  became  Independent.  there was  a  small  nucleus  of  the  depart-
 ment  known  as  the  Geological  Survey of  India.  There  was  nothing  like  the
 Indian  Bureau  of  Mines.  The  Geolo-
 gical  Survey  of  India  was  mainly  en-
 trusted  with  the  task  of  survey,  and
 some  detailed  prospecting.  The  Gov-
 ernment  then  was  not  interested  in
 assessing  the  wealth  of  the  nation.
 When  the  circumstances  changed,  the
 Programme  of  survey  has  also  expand- ed.  As  you  know,  we  have  been  not
 only  gradually,  but  quite  fastly  in-

 creasing  our  staff,  as  my  hon.  friend
 Shri  Bansal  told  you,  from  382  to  453 and  in  the  Indian  Bureau  from  44  to
 344.

 Shri  Bansal:  That  at  least  was  well-
 informed.

 Shri  K.  D.  Malaviya:  The  staff  has
 now  increased  three  times  in  the  last
 two  years.  Even  presuming  that  the
 staff  has  been  satisfactorily  increased,
 which  I  do  not  accept—a  programme
 of  complete  survey,  in  the  ordinary
 circumstances,  as  was  envisaged  a
 decade  ago,  would  take  about  80  to 70  years.  As  an  illustration  I  wil]  give the  case  of  manganese  in  Madhya Pradesh.  We  have  taken  about  three
 years  time  to  have  a  detailed  assess-
 ment  of  the  manganese  resources  of
 Madhya  Pradesh.  That  amount  of
 knowledge  has  corrected  our  previous
 information  that  the  total  resources  of
 manganese,  in  spite  af  its  being  work-
 ed  intensely,  is  not  20  million  tons  as
 was  considered  previously,  but  that  it
 is  perhaps  l00  million  tons.  From  the
 perusal  of  the  records,  I  personally
 think  that  it  is  perhaps  much  more
 than  00  million  tons.  No  one  can  be
 sure  about  it.  In  order  to  be  roughly
 sure  and  tell  the  House  as  to  what
 amount  of  manganese  ore  we  have

 in  tne  country,  we  must  spend  a
 number  of  years.  This  period  cannot
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 be  reduced  beyond  a  minimum.  Even
 though  you  set  apart  a  larger  number
 of  land  parties,  even  though  you  have
 an  aero-magnetic  company  to  survey
 aerially,  if  you  have  to  make  a  detailed
 prospecting  in  order  to  have  a  quanti-
 tative  asseesment  of  your  manganese
 resources,  vou  must  take  a  certain
 number  of  ears.  I  presume  that  the
 Present  picgramme  which  we  have
 before  us,  the  programme  of  the  G.S.I.
 and  I.B.M.  will  be  completed  before
 the  end  of  the  Second  Five  Year  Plan.
 We  will  complete  substantially  the  pro-
 gramme  in  six  to  seven  years  which

 ‘was  previously  thought  could  be  com-
 pleted  in  30  or  40  years.  How  will  this

 २९  done?  By  increasing  our  technical
 personnel,  by  putting  in  more  money,
 by  gingering  up  our  men,  by  becoming
 more  impatient  and  lastly  by  the
 mounting  public  opinion  to  get  things
 done.  We  are  sure  that  we  will  com-
 plete  this  work  to  the  satisfaction  of
 the  hon.  Members  and  to  my  satisfac-
 tion.

 Shri  Bansal:  May  I  just  interrupt
 for  a  moment?  Why  is  it  necessary
 tor  the  Ministry  to  waste  time  in  find-
 tng  out  what  is  the  exact  quantum  of
 manganese  _  resources?  As  long  as  we
 know  that  we  have  sufficient  quanti-
 ties  in  the  country  for  meeting  our
 requirements  for  20  or  30  years,  why
 should  we  waste  time  in  finding  ou:
 exactly  how  much  of  it  we  have?  Why
 not  utilise  that  energy  to  find  out  what
 other  minerals  we  have  got?  There  is
 something  wrong  with  the  programme
 of  the  Ministry.

 Shri  K.  D.  Malaviya:  I  am  thankful
 to  my  hon.  friend  for  having  suggest:
 ed  a  talng  which  looks  now  to  be  re-
 tevant.  I  would  like  to  tell  him  that
 ‘we  are  ‘not  diverting  all  our  men  from
 all  fronts  to  the  manganese  froat.  We
 have  made  a  proper  assessment  23  tc
 where  and  how  our  technical  people
 should  be  diverted  to  our  various
 fronts  both  for  general  survey  and
 detailed  prospecting.  We  have  got  to
 assess  our  wealth  in  zinc,  and  make  a
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 qualitative  and  quantitative  assess-
 ment  of  copper,  sulphur,  chromite  anéd
 magnesite.  So  we  have  divided  our
 work.  Over  and  above  this,  please  do
 not  forget  that  almost  every  develop-
 ment  plan  that  hag  been  handled  by
 the  Government  has  been  handled  suc-
 cessfully  mostly  because  of  the  fact
 that  the  G.S.I.  and  I.B.M.  have  helpea
 them.  If  they  had  not  come  into  the
 picture,  no  dams  could  have  beer
 built  and  no  State  factory  come  up.
 There  is  an  incessant  demand  upon
 the  G.S.I.  and  the  I.B.M.  to  investigate
 the  geological  conditions  wherever  you
 want  to  build  a  dam,  wherever  you
 want  to  construct  a  railway  line,  and
 also  conditions  with  regard  to  floods,
 etc.  Our  energies  are  divided.  We
 have  increased  the  staff;  we  have  pur-
 chased  applicances.  Today  our  staff
 is  three  times  or  2b  times  of  what  It
 was  sometimes  back.  That  would  be
 increased  to  five  times  if  we  can  do
 it  but  we  cannot  do  it  very  quickly
 because  no  amount  of  money  will  give
 that  experience  to  our  post-graduate
 students  of  geology.  Thev  cannot  do
 the  practical  work  that  is  expected  of
 them  without  some  training.  A  student
 who  comes  out  of  a  college  must  spend
 a  number  of  years  before  he  can  be
 given  some  responsibility.  We  cannot
 take  the  risk  of  accepting  his  data
 without  getting  them  checked  up  by
 our  senior  and  experienced  people.
 That  process,  I  may  assure  the  House,
 is  going  on.  We  get  graduates  and
 train  them.  We  are  revising  our
 Mineral  Concession  Rules  in  order  to
 keep  the  mines  going  in  an  economlie
 manner  and  also  to  ensure  regulation
 and  conservation  of  our  mines.  That
 is  what  we  are  doing.  It  is  not  that
 we  have  got  a  large  army  of  geologists
 and  we  are  not  employing  them,  or  as
 some  one  has  suggested,  that  we  are
 not  sending  them  abroad  for  training.
 All  these  things  would  not  wait  for
 suggestions  to  come  fmm  any  quarter.
 We  want  some  more  serious  sugges-
 tions  from  our  hon.  friend  like  Shri
 ‘Bansal  who  holds  a  very  responsible
 Position  {n  a  very  big  institute.  What
 I  want  him  to  tell  us  is  how  we  can
 get  all  this  know-how  which  today  we
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 do  not  possess  unfortunately  because
 of  our  past  unfortunate  conditions.
 That  we  propose  to  do  now  in  spite
 of  difficulties.  We  are  determined  to
 break  that  wall  of  mystery  and  get
 into  the  know-how  of  many  _  things,
 and  solve  the  problems  that  face  us
 all.

 There  is  one  more  point  which  I
 shall  touch  in  a  general  way,  before  I
 come  to  the  specific  points  raised  by
 the  hon.  Members,  That  is  about
 scientific  research.  As  you  know,  the
 problems  of  scientific  research  are  be-
 ing  handled  by  the  Counci]  of  Indus-
 trial  and  Scientific  Research  on  behalf
 of  the  Ministry  of  Natural  Resources
 and  Scientific  Research.  Let  yg  not
 forget  that  we  have  created  an  auto-
 nomous  body  in  the  Council  of  Indus-
 trial  and  Scientific  Research.  It  is  an
 autonomous  body  which  has  been  given
 certain  rights,  and  it  has  to  function
 within  those  rights  and  those  regula-
 tions.  Now,  we  cannot  interfere  with
 their  activities  every  day.  We  cannot
 say  to  the  Director,  “Why  have  you
 appointed  that  man”.  He  has  been  as-
 signed  the  power  to  do  certain  ad-
 ministrative  act  in  his  laboratory  and

 as  such  we  cannot  interfere  in  his
 work  as  is  being  suggested  by  my  hon.
 friend.  It  was  _  alleged  that  he  has
 been  practising  nepotism.  Of  course,
 if  it  is  so,  it  is  up  to  us  to  stop  it.  If
 any  specific  instance  is  made  out,  I
 will  certainly  look  into  it,  and  will  see
 to  it  that  no  cases  of  nepotism  occur
 in  anyone  of  our  laboratories.  But  I
 refuse  to  believe  that  our  laboratories
 are  in  any  way  victim  to  the  evil
 practice  of  nepotism  although  nobody
 can  be  dogmatic  that  everything  every-
 where  is  perfectly  smooth.  It  is  quite
 possible  that  somewhere  isolated  cases
 may  be  pointed  out,  and  if  our  atten-
 tion  is  drawn  to  it,  we  shall  certainly
 correct  it.

 As  you  know,  scientific  activities  of
 the  Government  are  divided  in  many
 Ministries.  Medicine  and  public  health
 research  are  dealt  with  by  the  Indian
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 Council  of  Medica)  Research,  and  agri-
 culture  and  animal  husbandry  re-
 search  come  under  the  Ministry  of

 Food  and  Agriculture.  Research  in
 engineering  in  all  its  aspects,  and  that
 connected  with  the  defence  services

 are  dealt  with  by  separate  authorities.
 But  all  this  research  has  to  be  co-ordi-
 nated.  If  we  do  not  co-ordinate  the
 efforts  of  all  the  Scientific  research
 units  which  we  have  created  under-
 different  Ministries,  our  work  might
 get  duplicated,  and  an  adequate  re-
 turn  might  not  be  assured  for  the
 amount  of  energy  that  we  spend.  That
 is  why  we  have  created  an  advisory
 body  for  co-ordinating  all  scientific
 work  and  the  Prime  Minister  is  the
 chairman  of  that  committee.  That
 committee  functions  under  the  Minis-
 try  of  Natural  Resources  and  Scienti-
 fic  Research.

 All  the  scientific  activities  that  flow
 from  these  various  institutes  are  co-
 ordinated  through  the  activities  of  this
 advisory  body  for  co-ordinating
 scientific  and  industrial  research.  I
 have  thus  given  you  an  idea  of  how
 we  are  progressing  with  our  pro-
 grammes  of  scientific  investigations
 and  research.  One  of  my  hon.  friends
 has  raised  the  question  of  funda-
 mental  research  and  applied  research.
 You  are  all  aware  that  fundamental
 research  is  the  source  of  all  scientific
 knowledge  and  activity.  Without  de-
 veloping  fundamental  research  you
 cannot  hope  to  develop  applied  re-
 search.  That  is  why  we  have  devoted
 good  amount  of  energies  to  this.  We
 have  taken  due  care  to  see  that  our
 best  students  who  come  out  frem  the
 universities  receive  problems  both  of
 fundamental  as_  well  as  applied  re-
 search.  The  universit'es  themselves
 mainly  undertake  the  fundamental  re-
 search  work.  and  we  do  not  interfere
 with  their  discretion.  Of  course,  when
 an  occasion  arises,  through  committees
 or  co-ordinating  committees  we  offer
 our  suggestions  to  the  universities.  We
 also  meet  occasionally  to  take  and  see
 stock  of  work  in  order  to.  effect
 improvement  in  it.  There  is  a  net  work
 of  organisations  for  all  this.  Then
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 there  is  the  National  Research  De-
 velopment  Corporation  created  only
 very  recently.  That  is  also  an  auto-
 nomous  organisation.  The  directors  of
 that  are  some  of  the  big  in-
 dustrialists  of  the  country.  They  have
 no  interest  in  these  ventures,  because
 the  function  of  the  National  Research
 Development  Corporation  is  not  to
 invest  money  in  any  industry  with  a
 profit  motive,  but  to  pursue  the
 laboratory  work  to  a  successful  pilot
 scale  stage  till  the  economy  of  the
 proposition  is  established.

 For  instance,  let  us  take  the  case
 of  nicotine  sulphate  from  waste
 tobacco.  The  problem  was  to  produce
 nicotine  sulphate  from  waste  tobacco
 on  an  industrial  scale.  You  know  that
 nicotiny  sulphate  is  a  powerful  dis-
 infectant  for  killing  germs.  Unless
 some  one  undertakes  pilot  scale  investi-
 gation  and  sees  how  much  of  waste
 tobacco  gives  how  much  of  nicotine
 sulphate,  unless  the  reagents  used  are
 not  so  costly  as  to  make  it  prohibi-
 tive,  unless  the  cost  of  manufacturing
 or  fabricating  the  machine  is  not  so
 costly  that  ultimately  even  the  interest
 will  not  be  returned,  unless  all  these
 things  are  assured,  no  industrialist
 will  come  forward  to  take  up  the  pro-
 duction  of  nicotine  sulphate.

 What  I  want  to  draw  your  attention
 to  is  that  every  scientific  proposition
 on  which  investigation  has  been  com-
 pleted  in  our  laboratory  or  in  our  insti-
 tutes  must  be  further  examined  and
 worked  on  a  pilot  scale  at  a  place
 where  there  is  no  profit  motive.  The
 National  Research  Development  Cor-
 poration  is  such  a  body.  Therefore  to
 say  that  we  have  handed  all  our
 money  and  all  our  resources  etc.  to  big
 industrialists  is  not  correct.  If  we
 take  advantage  of  their  experience
 and  mature  knowledge  of  decades,  why
 do  you  blame  us  for  that?  They  are
 not  going  to  make  any  profit  or  money
 out  of  it.  We  will  spend  money  on
 their  advice  and  on  the  advice  of  our
 scientists.  We  have  now  given  the
 nicotine  sulphate  proposal  through
 patent  to  certain  bodies.  We  generally
 do  so  on  a  non-exclusive  basis.  We
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 want  to  encourage  our  industrialists
 and  scientists  to  take  advantage  of  the
 work  that  has  been  done  by  the
 National  Research  Development  Cor-
 poration.  It  is  not  that  every  work
 handled  by  the  National  Research  De-
 velopment  Corporation  is  given  only
 to  Known  industrialists  on  an  exclu-
 sive  or  a  monopolistic  basis.  You  can
 get  it  or  anyone  can  get  it,  if  only
 the  person  concerned  satisfies  the

 conditions  that  have  been  laid  down
 by  the  National  Research  Development
 Corporation.

 Shri  N.  B.  Chowdhury:  But  they
 will  be  negotiating  and  then  issuing
 it.

 Shri  K.  D.  Malaviya:  Of  course.  Why
 should  they  not  negotiate?  When  we
 have  created  a  body  and  we  have  given
 over  powers  to  them  to  dispose  of
 matters  on  our  behalf,  why  should
 they  not  negotiate?  Some  one  will  have
 to  do  it  on  our’  behalf.  If  in  the
 totality  of  circumstances  we  think
 that  some  experienced  industrialists
 should  come  forward  on  our  behalf
 and  negotiate  according  to  the  policies
 to  be  set  out  by  us,  why  should  we
 be  blamed  for  that?  I  do  not  think,
 Sir,  there  is  anything  to  be  blamed  in
 this.

 I  shall  now  come  to  some  of  the
 specific  questions  raised  by  hon.  Mem-
 bers.  Shri  N.  B.  Chowdhury  referred
 to  the  National  Research  Development
 Corporation.  I  have  dealt  with  this
 just  now.

 Much  has  been  said  about  the  solar
 cookers  and  synthetic  rice.  I  will  deal
 with  both  these  points.  The  solar
 cooker  ig  not  such  an  important  thing
 that  it  should  draw  so  much  atten-
 tion.

 Shri  A.  M.  Thomas;  But  much  was
 made  out  of  It.

 Shri  K.  D.  Malaviva:  We  are  not
 responsible  for  it.  If  some  foreign
 journalist  has  advertised  solar  cookers
 and  has  said  that  there  is  a  market
 for  one  million  or  2  million  or  9  mil
 lion  solar  cookers,  certainly  we  are  not
 to  blame  for  this.
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 What  I  submit  to  this  House  is  that

 there  are  certain  physics  principle
 which  are  being  investigated  all  over
 the  world  for  the  utilisation  of  solar
 energy.  Now,  if  in  this  process,  as  a
 first  phase,  some  small  instrument  has
 been  devised  which  can  incidentally
 cook  food  for  us,  why  should  we
 laugh  at  the  idea  or  the  scientists  who
 produced  it?  We  perhaps  show  our
 own  ignorance.  Let  us  not  forget  that
 the  whole  thing  is  a  very  big  problem
 if  looked  at  from  a  long  range  view.
 A  hundred  or  two  hundred  years  later
 or  more—you  are  likely  to  exhaust
 your  reserves  of  fuel  like  oil  and  coal.
 Even  at  the  present  rate  of  consump-
 tion  of  oil  and  coal,  there  will  be  a
 time  when  all  our  energy  used  in  the
 form  of  coal  and  oil  is  likely  to  be
 exhausted  in  a  few  centuries.  Our
 scientists  have,  therefore,  started  look-
 ing  at  some  other  source,  and  there  is
 no  source  better  than  sun.  So  if  we
 can  ultimately  exploit  the  energy  from
 the  sun  and  discover  the  process
 actually  occuring  in  nature  in  our
 laboratories  will  this  not  be  a  happy
 event?  It  may  take  decades  before
 we  really  start  exploiting  the  sun’s
 energy  in  an  economical  and  purpose-
 ful  way.  I  do  not  think  we  are  going
 to  do  it  tomorrow  or  the  day  after.  If
 you  view  it  subjectively,  therefore,
 from  this  point  of  view,  you  will  not
 be  criticising  the  unfortunate  scien-
 tists  who  have  incidentally  produced
 the  solar  cooker  or  a  small  set  of
 combination  of  focussing  mirrors
 which  converge  sun’s  rays  to  produce
 heat  for  creating  steam.

 Similar  is  the  position  regarding
 synthetic  rice.  Now,  synthetic  rice,

 as  has  been  rightly  pointed  out  by  my
 hon.  friend,  was  produced  experi-
 mentally  a  number  of  years’  back
 when  there  was  scarcity  of  food.  The
 main  component  of  synthetic  rice  is
 tapioca  which  is  not  a  very  desirable
 fond  to  eat.

 Shri  A.  M.  Thomas:  Why  is  it  not
 desirable?

 30  MARCH  955  for  955-56  3874

 Shri  K.  D.  Malaviya:  I  provoked
 that  remark  deliberately.  In  certain
 portions  of  our  country  for  hundreds
 of  years,  people  are  taking  pure  starch,
 like  tapioca,  with  strong  acids  like
 tamarind.  Cumulatively,  it  is  said,
 it  has  produced  some  sort  of  deleteri-
 ous  effect  in  the  human  system.  It  is
 an  authoritative  statement  when  I
 say  that  there  are  a  large  number  of
 people  in  that  area  suffering  from
 peptic  ulcer,  who  are  habituated  to
 taking  tapioca  with  tamarind  and  hot
 chillies.  Therefore,  the  problem  is  not
 so  much  to  give  a  cheap  food  as  to
 give  a  blended  and  better  food  which
 contains  more  proteins,  and  more
 vitamins  to  a  lot  of  people  who  are
 habituated  to  taking  only  tapioca.
 Now,  we  may  or  we  may  not  succeed
 in  this  venture,  because  food  habits
 die  very  hard  and  people  may  refuse
 to  take  it.  So  we  do  not  know  whe-
 ther  this  will  succeed  or  not.  But  it
 ig  our  aspiration,  it  is  our  hope,  that
 we  will  produce  a  blended  food  which
 will  be  richer  than  rice  or  tapioca
 and  healthier  to  eat  and  which  will
 diminish  the  incidence  of  stomach  ill-
 mess  in  those  areas  where  pepole  are
 habituated  to  taking  pure  tapioca.
 That  is  the  background  on  which  we
 are  proceeding  to  work.  We  are,
 therefore,  not  discouraging  this  plan
 which  was  initiated  a  number  of  years
 back.  We  have  made  sure  that  even
 if  it  fails  .the  machines  which  we  are
 importing,  can  be  very  purposefully
 used  for  other  purposes.  We  have
 gone  into  this  question  and  examined
 it  thoroughly  and  I  assure  the  House
 that  if  the  entire  scheme  fails,  the
 money  spent  will  not  be  wasted.

 Pandit  Thakur  Das  Bhargava  (Gur-
 gaon):  If  he  does  not  mind,  may  l
 request  him  to  kindly  throw  some
 light  on  the  question  of  the  discovery
 of  petroleum  in  India?

 Shri  K.  0.  Malaviya:  I  was  coming
 to  that,  Sir.

 Now,  I  deal  with  this  question  of
 oil.  Oil  as  you  know,  is  a  mineral
 like  coal.  The  exploration  of  of]  is
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 now  one  of  our  most  important  pro-
 grammes.  Our  policy  has  been,  and
 continues  to  be,  to  welcome  interna-
 tional  co-operation  and  help  in  order
 to  search  for  oil  in  the  country  and
 also  to  develop  it.  The  Assam  Oil
 Company  have  been  developing  the

 Digboi  oil  fields  for  decades  and  have
 recently  completed  the  geophysical
 prospecting  of  further  stretches  of  land
 in  Assam.  We  are  giving  them  all
 possible  help  in  order  to  complete
 their  search  for  oil.  Obviously,  when
 they  have  spent  large  sums  of  money
 on  the  geophysical  prospecting  and
 experimental  drilling,  they  would  like
 to  develop  it  also.  Similarly  in  the
 West  Bengal  basin,  the  Standard
 Vacuum  Oil  Company  have  been  car-
 rying  on  geophysical  prospecting  in

 partnership  with  our  Government,  and
 if  oil  is  discovered,  it  will  be  develop-
 ed  also  on  a  partnership  basis.

 Now,  in  this  connection,  I  might
 mention  that  it  has  been  said  that  if
 compensation  is  due  to  the  people  of
 certain  tracts  in  West  Bengal,  we  are
 not  needful  of  it.  As  has  been  reported
 to  us  the  experts  there  are  not  destroy-
 ing  anything  and  we  are  not  going
 to  adopt  a  non-committal  policy  about
 compensation;  it  is  not  like  that.  Seis-
 mic  and  gravimetric  investigations
 have  been  going  on.  Seismic  blasting
 does  not  destroy  the  fields  as  has  been
 made  out;  it  does  not  very  much
 create  problems  of  compensation.  But
 if  it  does  arise  or  as  soon  as  we  find
 that  some  damage  has  been  done  either
 to  the  crop  or  to  a  field  or  to  a  house
 or  any  other  property,  certainly  the
 question  of  compensation  will  arise
 and  the  party  will  be  compensated.
 Anyone  who  has  been  put  to  a  loss
 on  account  of  our  investigations  will
 be  compensated.

 On  the  whole,  we  welcome  foreign
 experts  to  discover  our  oil  fields  and
 we  shall  give  them  all  legitimate  help
 and  will  associate  with  them  not  only
 in  the  search  for  oil,  but  consistent
 with  the  national  interest,  to  develop
 it  also  wherever  we  will  agree  to  do
 so  in  mutual  interest.  But  the  most
 important  thing  that  has  been  before
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 us  is  to  get  into  the  know-how  on
 every  process  involved  in  the  search
 and  development  of  mineral  oil.

 We  have  accordingly  undertaken  an
 ambitious  programme  in  connection
 with  oil  search  and  development,  and
 side  by  side  with  the  foreigners  are
 carrying  on  surveys  and  prospecting
 for  oil  in  the  country,  and  so  we  have
 decided  to  carry  out  by  governmental
 machinery  survey  and  prospecting  for
 oil.  We  are  starting  systematic  work
 in  this  connection  in  Rajasthan,  round
 about  Jaisalmer.  Our  parties  876  al-
 ready  there.  The  appliances  have
 reached  there  and  most  probably  our
 parties  have  started  work.  Of  course,
 for  sometime  there  will  be  teething
 trouble.  It  has  got  to  be  faced.  When
 the  summer  season  sets  in  seriously
 and  the  temperature  will  shoot  up  to
 25  or  30  degrees  fahrenheit,  work
 might  be  suspended.  If  we  are  not
 able  by  that  time  to  supply  air-condi-
 tioned  station  wagons  to  thtm,  they
 will  have  to  stop  work  for  a  few
 weeks,  and  resume  work  in  the  rainy
 season.  On  the  data  already  in  our
 possession,  we  aTe  now  beginning  a
 programme  of  gravimetric  and  seismic
 survey.  As  soon  as  we  finish  this  part
 of  the  work,  we  will  undertake  further
 intensive  seismic  work  and  experi-
 mental  drilling  in  the  final  phase  of
 our  programme.

 All  this  programme  hag  been  broken
 up  into  three  phases.  The  first  phase
 has  begun.  The  second  phase  will
 commence  most  probably  by  the  end
 of  the  next  year.  The  third  phase,
 which  will  consist  of  experimental
 drilling  might  start  after  30  or  32
 months.  All  this  may  involve  a  cost
 of  about  Rs.  4  to  Rs.  5  crores.

 So  we  are  going  to  do  this  work,
 as  I  said,  mostly  to  get  into  the  know-
 how  of  the  whole  thing.  There  are
 other  tractg  of  land  where  oil  may  be
 present.  As  I  have  said,  our  policy  is
 to  seek  co-operation  at  international
 level,  and  seek  their  help—technical
 and  financial—to  develop  our  oil
 fields.  We  do  not  propose  to  waste
 any  time.  We  are  to  learn  as  well  as
 we  will  allow  others  to  develop  our
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 cul  fields  so  that  ultimately  the  oil
 fields  of  the  country  are  developed  to
 the  maximum.

 So  far,  technical  assistance  from
 foreign  companies  engaged  in  this  work
 in  the  country  has  not  been  as  ade-
 quate  as  was  desired,  but  I  hope  very
 soon  We  will  be  able  to  get  necessary
 technical  assistance  from  these  foreign
 companies.  Over  and  above  this,  we
 have  planned  to  get  foreign  experts
 to  strengthen  our  newly  created  Oil
 and  Natural  Gas  Division.  The  work
 of  this  Division  will,  as  I  have  stated,
 be  in  three  stages,  and  it  is  estimated
 that  the  total  expenditure  involved  in
 all  this  will  be  of  the  order  of  Rs.  4
 to  Rs.  5  crores.  We  have  a  nucleus
 of  Indian-trained  personnel  with
 whose  help  we  are.  starting  work  in
 Saurashtra  and  Rajasthan—we  started
 work  in  Saurashtra  also  and  there  we
 are  at  an  advanced  stage.  As  soon  as
 our  new  instruments  arrive.  we  pro-
 pose  to  enter  into  the  second  phase
 there.

 Shri  Sadhan  Gupta:  May  we  know
 whether  the  hon.  Minister  will  lay  on
 the  Table  the  terms  of  the  agreement
 entered  into  with  the  Standard  Vacuum
 Oil  Company  and  the  Assam  Oil
 Company?

 Shri  K.  D.  Malaviya:  I  am  sorry
 the  terms  of  the  agreement  are  not
 just  now  the  job  of  our  Ministrv.  But,
 as  most  of  the  hon.  Members  are  al-
 ready  aware,  it  is  based  on  partner-
 ship  between  the  Government  of  India
 and  the  Standard  Vacuum  Oil
 Company.  We  are.  partnerg  to  the
 extent  of  25  per  cent.,  that  is,  so  far
 as  exploration  and  production  of  oil  is
 concerned,  we  will  be  responsible  for
 the  expenditure  and  the  income  up  to
 25  per  cent.  At  any  stage,  if  we  want
 to  give  it  up,  we  are  welcome  to  give
 it  up.

 Dr.  Rama  Rao  (Kakinada):  Can  we
 take  up  the  whole  thing?

 Shri  K.  D.  Malaviya:  I  am  not  aware
 of  it;  I  have  forgotten  the  terms;  per-
 haps,  I  will  have  to  refresh  my
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 memory.  As  I  said  we  have  a  nucleus
 of  Indian-trained  personnel  with  whose
 help  we  are  starting  work  in
 Saurashtra  and  Rajasthan  and  I  have
 lull  hope  that  such  experts  as  are  in
 the  country  in  foreign  companies  will
 appreciate  that  knowledge  in  the  art
 and  science  of  discovering  and  de-
 veloping  oil  is  necessary,  for  us  be-
 cause  without  having  such  a  know.
 ledge  it  may  be  somewhat  difficult  for
 us  to  appreciate  the  conditions  offerea
 by  foreign  companies.

 Now,  there  is  one  more  important
 point  which  I  wanted  to  mention  ana
 to  which  I  attach  very  great  import
 ance.

 Mr.  Chairman:  How  long  will  tne
 hon.  Minister  take?

 Shri  K.  D.  Malaviya:  Just  one
 minute.  Only  this  point.

 Some  hon.  Members  have  been
 enquiring  about  the  Vigyan  Mandairs
 scheme  which  worked  so  far  by  tne
 CSIR  of  the  Ministry.  Because  of  its
 importance  we  are  now  having  tne
 scheme  directly  under  the  Ministry  of
 NRSR  with  a  view  to  paying  more
 attention  to  its  implementation.  47
 attach  very  great  importance  to  the
 chain  of  Vigyan  Mandirs  that  we  pro-
 pose  to  set  up  in  the  ensuing  year.
 Through  these  rural  centres  we  pro-
 pose  to  take  science  and  modern
 knowledge  to  the  door  of  the  villager.
 His  age-long  inertia  and  superstition
 must  be  broken  if  we  have  any  inten-
 tion  of  improving  his  social  and  econce-
 mic  lot.  Through  this  chain  of  Vigyan
 Mandirs  we  not  only  propose  ७०
 familiarize  him  with  simple  yet  basic
 scientific  knowledge,  but  also  have  a
 programme  of  helping  in  his  day  to
 day  life,  such  as,  to  analyse  his  drink-
 ing  water,  assessing  the  quality  of  ns
 irrigation  water,  analysing  his  soil,
 helping  the  local  agricultura]  units  of
 the  Government  in  detecting  the  local
 crop  diseases  through  the  microscope
 of  Vigyan  Mandirs,  and  also  creating
 these  Vigyan  Mandizs  a  pathological
 centre  for  the  examis..tion  of  his  ord!-
 nary  diseases.  The  object  will  merely
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 be  to  advise  him  on  the  nature  of
 human  diseases,  plant  diseases,  soil
 defect,  water  defect,  and  above  all

 to  familiarize  him  with  the  basic
 scientific  phenomena  which  will  help
 him  in  improving  his  sanitory  and
 hygienic  environments.  We  will  also
 bring  home  to  him  the  modern  achieve-
 ments  of  science  through  cinemato-
 graphs,  pamphlets  and  popular  lectures.
 To  begin  with,  we  are  planning  to
 have  these  Vigyan  Mandirs  located  in
 the  Community  Project  Centres.  We

 hope  to  complete  40  of  these  in  the
 coming  year  and  if  things  go  well  and
 Government  approve  of  the  plan  we
 propose  to  cover  the  entire  country
 with  these  Vigyan  Mandirs  by  the  end
 of  the  Second  Five-Year  Plan.

 So  far  as  the  Community  Projects
 are  concerned,  incidentally,  I  may
 mention  that  we  have  a  provision  of
 Rs.  85,000  in  this  Budget.  We  envisage
 the  organisation  of  these  Vigyan
 Mandirs  with  the  help  of  the  State
 Governments.  We  will  welcome  their
 co-operation  very  much.

 I  have  nothing  more  to  add.  In  the
 end,  I  may  only  add  that  as  soon  as
 our  extension  programme  of  the
 Geological  Survey  of  India  and  the
 Indian  Bureau  of  Mines  is  finalised
 by  the  Finance  Ministry—it  will  be
 done  in  a  few  weeks,  one  or  two—we
 will  begin  with  the  programmes  and
 the  suggestions  which  have  been  made
 by  my  hon.  friends  from  Andhra,
 Bihar  and  U.P.  which  I  have  taken
 note  of.

 Shri  N.  B.  Chowdhury:  Only  one
 question  I  want  to  ask.  In  the  Third
 Progress  Report,  it  has  been  said  that
 there  was  a  hold-up  of  the  work  to
 some  extent  gue  to  delav  in  respect  of
 the  aids  from  TCA  and  the  Colombo
 Plan.  !  want  to  know  whether  that
 position  has  improved  since.

 Shri  K.  D.  Malaviya:  That  is  correct.
 We  are  expecting  a  number  of
 machineries  and  instruments  through
 the  TCA  Organisation.  They  have  not
 yet  been  received.  As  soon  as  we
 receive  them.  our  work  will  progress.
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 Even  if  we  do  not  get  those  instru.
 ments,  we  will  have  to  order  them
 direct.  But  that  may  or  may  not  be
 a  quicker  way  of  doing  things.

 Pandit  Thakur  Das  Bhargava:  What
 is  the  cost  of  the  Vigyan  Mandir
 scheme?  Is  it  Rs.  85  crores?

 Shri  K.  D.  Malaviya:  I  have  already
 mentioned  it.  It  is  Rs.  85,000  in  ‘the
 present  Budget:  for  the  four  centres
 It  will  perhaps  be  Rs.  4  or  Rs.  5  'akis
 for  the  entire  40  centres  ultimately  |
 hope  the  demands  will  be  passed  by
 the  House.

 Mr.  Chairman:  I  will  now  put  all  the
 cut  motions  to  the  House  relating  ६५७
 Demands  Nos.  76  and  77.

 The  cut  motions  were  negatived.

 Mr.  Chairman:  I  will  now  put  the

 Demands  to  the  House.
 The  question  is:

 “That  the  respective  sums  not
 exceeding  the  amounts  shown  in
 the  fourth  column  of  the  order
 paper,  be  granted  to  th2  President,
 to  complete  the  sum  necessary  to
 defray  the  charges  that  will  come
 in  course  of  payment  during  the
 year  ending  the  3lst  day  of  March,
 1956,  in  respect  of  the  following
 heads  of  Demands  entered  in  the
 second  column  thereof:

 Demands  Nos.  76,  77,  78,  79,  80,  8.
 82,  83  and  130."

 The  motior.  -nas  adopted.

 [The  motions  for  Demands  fox
 Grants  which  were  adopted  by  the
 Lok  Sabha  are  reproduced  helow.—
 Ed.  of  P.P.)

 DEMAND  No.  76—MINISTRY  07
 NaTuRAL  RESOURCES  AND  SCIENTIFIC

 RESEARCH.

 “That  a  sum  not  exceeding
 Rs.  8,75,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
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 (Mr.  Chairman]
 3ist  day  of  March,  1956,  in  res-—
 pect  of  ‘Minir-ry  of  Natural  Re-
 sources  and  Scientific  Research’.”

 Demand  No.  77—Sunrvey  or  INDIA.

 “That  asum  not  exceeding
 Rs.  1,39,74,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  1956,  in  res-
 pect  of  ‘Survey  of  India’.”

 Demanp  No.  78—BoTANICAL  SURVEY

 “That  a  sum  not  exceeding
 Rs.  11,06,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3ist  day  of  March,  1956,  in  res-
 pect  of  ‘Botanical  Survey’.”

 Demand  No,  79—ZooLocicaL  SURVEY.

 “That  a  sum  not  exceeding
 Rs.  4,74,000  be  granted  to’  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  day  of  March,  1956,  in
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 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  1956,  in  res-
 pect  of  ‘Mines’.”

 Demand  No.  82—  ScrENnTIFIC
 RESEARCH.

 “That  a  sum  not  exceeding
 Rs  4,75,26,000,be  granted  to  the
 President  to  complete  ‘the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  1956,  in  res-
 pect  of  ‘Scientific  Research’.”

 AND  SCIENTIFIC  RESEARCH.

 “That  a  sum  not  exceeding
 Rs.  14,000  be.  gtanted  to  the  Presi-
 dent  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 ‘will  come  in  course  of  payament
 during  the  year  ending  the'  3lst
 day  of  March,  1956,  in  respect  of
 Miscellaneous  Departmerits  and
 Expenditure  under  the  Ministry
 of  Natural  Resources  and  Scienti-
 fic  Research’.”
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 Demand  No.  83—MIscELLANEoUS  DeE-
 PARTMENTS  AND  EXPENDITURE  UNDER
 THE  MINISTRY  OF  NATURAL  RESOURCES

 Demanp  No.  80—CapriraL  OUTLAY  oF
 THE  MINISTRY  OF  NATURAL  RESOURCES

 AND  SCIENTIFIC  RESEARCH

 respect  of  ‘Zoological  Survey’.”

 Demand  No.  80-—-GroLocitaL  SuRVEY.
 .  “That  a  sum  not  exceeding That  a  sum  not  exceeding

 Rs.  68,07,000  be  granted  to  the  Rs.  sient
 0  be

 granted
 to  the

 President  to  President  to  complete  the  sum complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3list  day  of  March,  1956,  in  res-
 cect  of  ‘Geological  Survey’.”

 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  ‘1956,  in  res-
 pect  of  ‘Capital  Outlay  of  the
 Ministry  of  Natural  Resources

 DEMAND  No.  8l—MINEs.  and  Scientific  Research’.”

 “That  8  sum  not  excceding
 Rs.  51,63,000  be  granted  to  the

 President  ०0  complete  the  sum

 The  Lok  Sabha  then  adjournea  titt
 Eleven  of  the  Clock  on  Thursday  the
 3lst  March,  1955.


